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LOK SABHA DEBATES

LOK SABHA

Monday, July 31, 1978/Sravana 9,
1900 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MRg. Speaker in the Chair]
ORAL ANSWERS TO QUESTIONS
MR. SPEAKER: Q. No. 203. ..

SHRI KANWAR LAL GUPTA: Sir,
I want to make a submission. There
was a ballot for today and 1 was told
that my number was third; I gave
the priority also. But my name is
not there in the list.

MR. SPEAKER: I will look into the
matter.

SHRI KANWAR LAL GUPTA:
This is not the first time. It happens
many times. You ask your office to
be more particular about it.

MR. SPEAKER: 1 will look into it.

SHRI JYOTIRMOY BOSU: About
Questions, we are becoming more and
more disappointed. 15 days have
passed and not a single Short Notice
Question, has been admitted. The
questions which are admitted in the
Rajya Sabha are not admitted in the
Lok Sabha. The Lok Sabha is be-
coming a closed-door affairr I am
sorry to say that.

SHRI KANWAR LAL GUPTA:
Why has it not come in the list? I
must be told about it. You direct

2639 L.S.—1.
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them. This is not the first time. I
send five Questions every day.

MR. SPEAKER: I will look into the
matter.

SHRI K. LAKKAPPA: Important
Questions, Call Attention notices and
Short Notice Questions have not been
admitted. Only unimportant Ques-
tions are being put on the list, I want
you to reconsider all those issues.

MR. SPEAKER: Q. No. 203;—Shri
C. N. Visvanathan—not here; Shri P.
Thiagarajan—not here. Q. No. 204;
Shri Janardhana Poojary—not here;
Shri Pradyumna Bal—not here.

Q. No. 205.
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). A Statement is
laid on the Table of the Sabha.

Statement

(a) No census data are available
to show the position of West Bengal
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in regard to literacy at the time of
Independence. The first Census of
independent India was held in 1851.
According to this Census, the literacy
position of West Bengal (excluding
0—4 gge-group) in relation to other
States and Union Territories in the
country was fifth. According to 1961
and 1971 Censuses, the literacy posi-
tion of the State (excluding 0—4 age-
group) was eleventh and twelfth
respectively.

(b) In order to eradicate illiteracy
from the country, the major thrust
would be on two priority program-
mes of universalisation of elementary
education and National Adult Educa-
tion Programme. In West Bengal,
43.13 lakh additional un-enrolled
children in the age-group 6—14 age
planned to be covered during 1978—83
to achieve the goal of Universalisation
of elementary education. Under the
National Adult Education Pro-
gramme, it is proposed to cover the
entire illiterate population of 7288
lakhs in the age-group 15—35 in West
Bengal by extending adult education
facilities to them in a phased manner.
The Primary responsibility for imple-
menting the Schemes rests with the
State Government. It is hoped that
with the implementation of these
two prograrmmes, the literacy position
would improve substantially,

SHRI RAJ KRISHNA DAWN: The
statement which has been laid on the
Table of the House by the hon. Minis-
ter shows that the literacy position of
West Bengal in relation to other States
and union territories is hopeless more
than what I had asked in the Ques-
tion. The statement says that accord-
ing to the 1871 Census, the literacy
position of west Bengal was twelfth
as against eleventh, as I have stated
in my Question. Today, we are in
1878 and we can expect more deterio-
ration in the educational sphere of
West Bengal. In view of that, I would
like to know from the hon. Minis-
ter {a) how many times the Govern-
ment of West Bengal, if at all, drew
the attention of the Government of

JULY 31, 1078

Oral Answers 4

India to this grave situation in educa-
tional sphere.

{(b) whether they have asked for
more grants to improve the literacy
position in the State and what the
Government of India did in this
matter.

DR. PRATAP CHANDRA CHUN-
DER: With regard to supplementary
question (1), I would like to say that
the task of spreading literacy and
primary education primarily lies with
the State Government. Therefore, the
question of the State Government re-
ferring to the Government of India
does not arise; and, So the question
of grants for this purpose is also
immaterial. However, as I have told
this House several times, the Central
Government has adopted an adult
education programme which will be
in force from 2nd October 1978. We
have decided that we are to make
10 crores of people literate in five
yvears’ time. This is & massive pro-
gramme. Accordingly, the allotment
for West Bengal has gone up. It
was decided that T72.89 lakhs within
the age group of 15 to 35 in West
Bengal should be given facilities for
adult education and 50 per cent of the
expenses will be borne by the Cen-
tral Government.

As for spreading primary education
in the coming Plan, 43.13 Jakhs
additional unschooled children of the
age group of 14—16 are to be covered
under the particular scheme.

SHRI KRISHNA CHANDRA HAL-
DER: I would like to know from the
Minister whether he is aware that the
West Bengal Government has an-
nounced that they will open 1000
primary schools in school-less villages
and whether it will help to eradicate
illiteracy in West Bengal, and whether
he is aware that recently, in West
Bengal, the State Education Ministers'
meeting was held and opinion was
expressed by the Education Ministers’
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MR. SPEAKER: Shri Shankersinhji
Vaghela—he is not here.
Shri B. Rachaiah.

SHRI B. RACHAIAH: Is the Minis-
ter awa™ that in the old Mpysore
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city, a school for the blind, deaf and
dumb has been started during the
pre-Independence days. The Minis-
ter in his statement has said that
financial assistance is being given to
voluntary organizations which start
such institutions. 1 would like to
know whether the Minister is pre-
pared to extend financial assistance
to this institution which already exists
but needs financial assistance for ex-
pansion and maintenance.

DR. PRATAP CHANDRA CHUN-
DER: There are over 170 schools and
other training establishment for train-
ing of blind persons. Now, if the hon,
Member advises that particular insti-
tution to make a proper application,
such an application will be considered.
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Implementation of Three Language
Policy

*209. SHRI HITENDRA DESAI:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) which of the States and Union
Territories have implemented the
three language policy; and

(b) have Government fixeq any
target tor its implementation?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The implementation of
three language policy is basically the
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responsibility of the State Govern- various States and Union Territories

ments. A statement ind.icating the is laid on the Table of the House,
present position of the policy in (b) No, Sir.
Statement

Classes/Stages from

State/Union Territory Languages taken up which the languages
are taken up.

1 2 3
Andhra Pradesh . . + (i) Telugu, Hindi, Urdu, Kannada,
Tamil, Oriya, Marathi and Guja-
‘rati . . . . . N.A

(i) Hindi or Telugu or any modern

Indian Language or English. . N. A.
(##i) English . i 5 . From Clas V.
Asam (i) Mother tongue or regional lan- Three-lunguage formula
guage . . ' . f is being implemented

onlvin Classer V 1o VII.
i) English

\#if) Hindi |for Assamese) or Assamese
(for non-Assamese)

Bihar . (i) Mother tongue . . From Class I to X.

(i) Sanskrit (for Hindi-speaking) or From Class III to X.
Hindi (for non-Hindi-speaking).

\iii) English . i . . . From Class V 10 X,
Gujarat . . (i) Regional language or Mther From Standard I.
tongue.
(ii) Hindi : . . . . From Standard V.
(iii) English . = R . . In Standards VIII :ird
1X.
Haryana . . . (i) Hindi . . . Frcm Class 1.

(i)Englisk . . . . . From Class VI,
(iii) Sanskrit or Urdu or Punjabi or In Classes VII and VIII,

Telugu.
Himachal Pradesh + (i) Hindi . " . From Class I.
(ii) English . . Urdu as third language
besides English and
(iii) Urdu ' ' . Hindi from Classes VI
to VIIL
Jammu and Kashmir . + (i, Assan Urdu . . . From Classes I to V.

(#1) English . . . . . From Classcs VI to X.
(iii) Urdu/Hindi or Punjabi . From Classes VI to X.
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2 3

Kamataka .

Kerala

Madhya Pradesh.

Maharashtra '

Manipur . .

Meghalaya

Nagaland .

Orissa .

Punjab

(i) Kannada or English or Urdu or )
Tamil or Telugu or Marathi or
Hindi.
Three-language f{oimula
(ii) English or any of nine other lan- is being implemented
guages. in Classes I to X

(i) Hindi or any of eight other lan-
guages, J

(i) Mother tongue or regional lan- 7 Thice langueges ale
guages i.c., Maliafalam or Tamil being taught ficm Sid.

or nada or Urdu or Gujara- 5 tolo,
rati or Konkani. First  language— Malaya-
lam, Tamil, Kannada
(#i) English . . . . or Gujarati.

Second language— English
from Sud. 5 to 10,

(iii) Hindi . . ) Third languare—Finci
from Std. 5 to 10.
(i) Mother tongue . . « 7 Three-language formula

(i) (a) Hindi (for non-Hindi-speaking)y Middle  School level
i.c., from Class VI te

b) Sanskrit (Hindi-speaking) j
VIIIL,
(iii) English J

(i) Combination of Marathi, Hindi, Three languzge fermula
Urdu, English, Sanskrit, Gujarati, is being implomonid
Kannada, mostly (i) Marathi, in Standards V to X,
(ii) English (iii) Hind:,

(i) Mother tongue . . « From Class I.

\ii) English

L in vogue only at the

« From Class III.

(iif) Hindi . . . . From Classes VI to X.
(i) English . . . . From Class IV.
(i) Hindi . . . - + In Middle and Secondary

stages,
(iii) Mother-tongue (Assamese or Ben- N. A,
ali t;r Hindi or Urdu or Khasi or

aro).

(i) Mother tongue . N « From Classes I to III,
i) English . . . . « From Class 1.

(#4i) Hindi . . : . + From Class IV.

(N.B. Englishis medium of
instruction from
Class IV upwards).

i) Oriya . . . . +» Three-language formula

is being 1implemented
(ii) English . ' . . . in Grades VI to X
— }English is _introduced
\fii) Hindi . . . . . rom Grade IV).

(f) Punjabi . . . » . From Class I,
(4i) Hindi i . " . + From Class IV,
(isi) English . . . . + From Class VI.




13 Oral Answers SRAVANA 9, 1800 (SAKA)  Oral Answers 14

Rajasthan , . (i) Hind/ .

(ii) English . . . . . | Three-language formula
is being implemented

\#ii) Sanskrit or Urdu or Sindhi or in Middle and Secon-
Gujarati or Punjabi or Malayalam dary stages.
or Tamil or Bengali.
Sikkim . . (i) Mother tongue . . ') Hindi and English are
| compulsory from Class
(i) Hindi . f . [} I in addition to mother
tongue. Medium 1 cf
(#ii) English . f . instruction—English |in
all stages. | ‘
Tamil Nadu . (i) Regional language or mother Part A.—Regicnal  lan-
tongue. guage or mother tongue
(i) English Ii whcnitliu dlifl‘creml'rm?
ii) i regiona an . It
:}mﬁ be tluggt frem
Standard I.

Part B.—English or any

o
. It shall be
t:l;lﬁ:t from [Standaid

Tripura . . « (i) and (i) as in West Bengal Three-language ft rmula
is compulscry  for
(i) Hindi or any of the other fifteen Classes VI to X.
languages.
Uttar Pradesh . . (Hn&G . . . . .
Three-language formula
(ii) One of the fifteen languages .'L is being implemented
in Classes VI to VIII.
. (#ii) English
West Bel ¥ (i) One of the seventeen languages )
est Bengal ' including Bengali | Three hnguagta are
compulsory for Classes
(ii) English or Bengali if English s VI wo X.
first language.
(#ii) (a) One from a Classical group of
languages
() One from a modern group of }
foreign languages.
(¢) a modern Indian language
other than first language,
(d) Bengali, for those who do
not offer it as first or second
Language. J
Avunachal Pradesh . . (i) English . . From Class I.
(#%) Hindi From Clas I.

(iii) Assamese or Sanskrit ¥ . From Classes VI to VIII.
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AII:;‘:"M and Nicobar Is- (Central Board of Secondary Education

Pattern).
(i) Hindi
(#) English

. . + From Class I,

. . . + From Class III,

\HiE) il;]rldl or Urdu or Tamil or Ben- From Classes VI to VIIL

1"
Cundigarh Administration . (i) Hindi
(ii) Punjabi
(#ii) English
Dadra and Nagar Haveli .
{if) Hindi
(i) English
D-lhi Alministration
(i) English

(i) Gujrati or Marathi .

’ ' ' ' Three-language formula
. P f is being implemented
J in Classes IV to X.

From Standards I to IV,
N . . From Standard V.

« From Standards VI 10 X.

(i) Any Modern Indian language

7 Three-language formula
. . : - | is _being followed in
Middle and Secondary

(i) Hindi (In combination of higher stages,
and lower levels), J

Gra, Daman and Diu

() Mother tongue or one of the

modern Indian languages « From Standard I.

(i) Marathi or Konkani or English
or Hindi.

From Standard III.

(iii) Hindi or English From Standard V.
Lakshadweep . Same a3 Kerala Same as Kerala.
Mizoram . (i) Mizo . 7 Three-language formula
is being implemented
(ii) English . at the Middle stage.
(i) Hindi , ' ' .
Pondicherry . (i) Pondicherry and Karaikal areas Asin Tami] Nadu.

implement like Tamil Nadu.

(ii) Yanam implements like Andhra  As in Andhra Pradesh.
Pradesh,

(iii) Mahe implements like Kerala,

As in Kerala,

SHR] HITENDRA DESAI: It is
very unfortunate that the Govern-
ment of India has not laid down any
targets for the implementation of the
three language formula which, I be-
lieve, is a national policy and also, I
think, was the consensus of the Chief
Ministers' conference. I would, there-
fore, like to know whether the go-

vernment has any language policy—I
mean not the official language or the
medium of instruction but the teach-
ing of languages in primary and
secondary stages. 1 want to know
whether the government has such a
policy and if so, why is it not making
efforts to implement that and even
fix up targets for its implementation.



17 Oral Answerg

DR. PRATAP CHANDRA CHUN-
DER: The language policy is a
difficult problem and, as you are
aware, this has been agitating the
minds of the administrators and lea-
ders for several years. In fact, the
Central Advisory Board of Education
in 1956 gave this three language for-
mula. Then, five years later, it was
followed up by the Chief Ministers
meeting in 1961. Then the Vice-
Chancellors’ Conference, six years
later, in 1967 stressed upon the same
problem and the same solution and
only in 1968 the National Policy on
Education adopted this three language
Tformula.

Recently there was a meeting of the
Education Ministers from the different
States and Union Territories. They
have in principle agreed that the
three language formula should conti-
nue for the purpose of instruction in
schools. The Tamil Nadu government
says that it will plead for two lan-
guage formula. This is the present
position. We are, therefore, support-
ing the three language formula. It is
for the States to implement it.

SHRI HITENDRA DESAI: Do we
take it that the Government of India
adopts the three language formula?
But, education now being a concurrent
subject, I would ask the Education
Minister to implement that formula
even with regard to States.

Now, in the new pattern of educa-
tion and the consensus arrived at at
the recent Education Ministers' Con-
ference may I know what is the policy
of the Government of India for tea-
ching of English in secondary schools?

DR. PRATAP CHANDRA CHUN-
DER: Sir, as far as education being
in the Concurrent List is concerned,
the Hon. Member knows that effort is
being made to transfer education in
the State List and the amending Bill
for this purpose is before this House.

It is ultimately for this House and
the other House to decide what will
be the fate of that proposition. Till

SRAVANA 9, 1800 (SAKA)
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that is finally decided, we have decid-
ed not to take advantage of the fact
that education is in the Concurrent
List.

So far as English is concerned, Go-
vernment is not opposed to English.
But, as I have already said, whether
English should be the medium of
instruction or not has to be carefully
considered. Our decision is that for
medium of instruction, the mother-
tongue should be...

SHRI HITENDRA DESAI: About
teaching of English?

DR. PRATAP CHANDRA CHUN-
DER: About teaching of English we
are not opposed to that. Any State
can make facility for teaching of
English. In fact, as I said, one Insti-
tute for instructing teachers in the
matter of English has been set up
in Hyderabad.

SHR] HITENDRA DESAI: Sir, my
question is not answered.

MR. SPEAKER: This question is
being extensively discussed in the
course of this week. We are allotting
six hours for discussing the language
question itself. (Interruptions).

SHRI HITENDRA DESAI That is
for the official language. Official lan-
guage is one question; the medium of
instruction is the second one. The
third question is which is the language
and from what standard?

‘MR. SPEAKER: [ shall allow an
opportunity to discuss this at that
time. Mr. Mhalgi.

SHRI R. K. MHALGI: It is always
said that Sanskrit is the mother of
all Indian languages. But, the state-
meet which is laid on the Table of
the House discloses that out of 31
States and Union Territory Govern=-
ments in India, hardly six States,
that is, Bihar, Haryana, Madhya Pra-
desh, Maharashtra, Rajasthan and
Arunachal have included Sanskrit as
one of the languages to be taught
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SHRI EDUARDO FALEIRO: It is a
well-known fact that the three-langu-
age formula, particularly, the teaching
of Hindi is being fully implemented in
the Southern States, But the same
thing does not happen in the North
and it is also equally a fact that there
is hardly any State which gives any
facility in the North for teaching of
any Southern languages. Now, what
steps does Government contemplate,
it any, to correct this imbalance?

DR. PRATAP CHANDRA CHUN-
DER: It is not correct to say that no-
where in the North is teaching of South
Indian languages allowed, I find from
the list that in Haryana, Telugu is one
of the alternative subjects. I agree
that there is not so much facility for
teaching of South Indian languages in
the North. But, as I said, it is a matter
for the State Governments, (Interrup-
tions),

SHRI K. GOPAL: It is entirely a
different question. Sir, he is making a
false statement,

MR. SPEAKER: I shall give every
opportunity in the debate,

SHRI K. GOPAL: It is very unfair
on the part of the Minister to say that
Tamilinadu Government is not imple-
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menting the three language formula
without spelling out the reasons for
their doing so, (Interruptions)

DR. PRATAP CHANDRA CHUN-
DER; I only reiterated the delibera-
tions which had taken place at the
meeting of the Ministers.

(Interruptions)

MR, SPEAKER: Mr. Gopal, there is
no point in getting excited,

SHRI JYOTIRMOY BOSU: Sir, Mr.
Gopal has said one thing which needs
clarification, He has said that the
Minister has given a false reply.

MR. SPEAKER: For that there are
provisions to take action.

SHRI JYOTIRMOY BOSU: Why are
you passing over these things.

MR, SPEAKER: Q. No. 210. He is
absent. Q. No, 211—not present. Q. No.
212,

Allotment of Plots by DDA,

*212, CHOWDHRY BALBIR SINGH:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) what is the number of plots
available with DDA offered to L.IC.
in April, 1977 and through Public No-
tice dated lst May, 1978 in Pitampura
and Haiderpuri area;

(b) what is the patiern of allot-
ment of plots to applicants;

(c) if it is by draw, what is the
{ate of the persons who have deposit-
ed Rs. 4,032 in September, 1975 and
being unsuccessful in draw have still
not withdrawn their deposit from
DDA,

(d) why it is not possible for DDA
to allot the plots to those persons who
have blocked their hard earned money
to the tune of Rs. 4,032 for about 3
years outrightly instead of taking out
draw; and
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plots by the D.D.A, has Yeen prepared
by them only to help the RSS people,
ithose who are the MISA detenus and
so on. That is why you find that there
is discrimination done against the
poorer class people. Only certain classes
get the benefit,

SHRI SIKANDAR BAKHT: I could
not catch him. I am not able to hear
what he says,

SHRI K. LAKKAPPA: [ will read
out the charges, Please see what is
given out in the statement. I know
how you have been manipulating and
-especially how your Ministry is doing
things, in collusion with the DDA in
Delhi and around Delhi They are
making plots to these people as against
the common people. This is how the
DDA is operating, Sir, I would like to
know, what is the policy you are fol-
lowing in respect of giving sites to
those people who are in need of allot-
ment of DDA plots in Delhi and around
Delhi?

SHRI SIKANDAR BAKHT: Earlier,
what I said was that I could not catch
him. I could not hear him, Mr. Spea-
ker, Sir, I would like to have your rul-
ing ‘whether this flows from the ori-
ginal question or not, (Interruptions) I
would like to know from you, Sir,
whether this guestion flows from the
original question or not.

MR. SPEAKER: I don't think this
arises from the main question.

SHRI K. LAKKAPPA: This question
says, ‘Alloiment of plots by DDA'. (In-
terruptions)

JULY 81, 1878
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MR, SPEAKER: Order please. It
does not ilow from the main question.
We pass on to the next question.

Rajasthan Canal

-+
*213. SHRI S. S. SOMANI.
SHRI FAQUIR ALI ANSARI:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) what are the details regarding
the progress so far made in the con-
struction of the Rajasthan Canal;

(b) the outcome of the efforts made
to obtain further funds for the Canal
from the World Bank and other in-
ternational agencies; and

(c) by when the construction work
on the Canal is likely to be comple-
ted?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) to (c), A state-
ment is laid on the Table of the
House,

Statement

(a) The Stage-I of the Rajasthan
Canal Project, comprising 204 Km. long
feeder Canal, 189 Km. long Main Canal
and 3000 Km. long distribulion system,
have almost been completed. The
Stage-II of the project, comprising 256
Km_ long main canal in continuation
of Stage.I and about 3500 Km. long
distribution System, have also been
started. The details regarding the
progress on the project till 16th of
May, 1978 i3 as under jme

si, Item of work Unit Estimated Work done
No. quantity to end of
15-6-78
i 2 3 4 5
S51AGE-I.

1 Rajasthan Feeder (203 Km. long)
2 Rajasthan Main Canal (189 Km. ong).

[ Completed by June

Compleled by June
1975
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1 2 8 + 3
3 Duly System
Km. o-74
Earthwork . . e - Th. Cum 37,785  57.438
Lining . . . . . . Km. 1,850  1,392°5
 Rm 74-189
Earthwork . . . . . Th. Cum 8,626 8,557
Lining . . . B . . Km 71566 711°09.
Pugal Branch System
Pugal Main Branch
Earthwork ' N Th, Cum 6,416 Completed
Lining . . Km 66 6509
Disty. System of Pugal Branch
Earthwork N Th. Cum 11,113 8,528
M, &
May)
Lining . . . Km 280+81 195 49
(March &
May)
Loonkaransar-Bikaner Lift Channel (152 Km.) . Completed by Decem=
ber, 1976
Disty. System of Lift Canal
Earthwork . « Th. Cum 2,450 2,188
Lining . . . . . . Km 158+ 36 157+78
Limed Water Courses . . " P Km 1,021 50 76535
STAGE-II
4 Rajasthan Main Canal
Earthwork . . . . . Th. Cum 63,721 15,759
Lining . . . . . . Km 256 4412
5 Water Supply Channel
Earthwork . Th.Cum 15,292 13,617
6 Disty. System
Earthwork f . " Th. Cam 75.000 B,962-
Lining . F . . " . . Km 3,500 16-83;
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(b) No funds have so far been oY=
tained from the World Bank and other
international agencies for the Rajas-
ithan Canal Project. As per the joint
communique issued at the end of the
Shehanshah of Iran’s visit to India in
February, 1978, His Imperial Majesty
offered to make available additional
‘crude oil supplies annually at OPEC
prices on credit terms or lump-sum
payment as may be suitable or financ-
ing, amongst others, the Stage-II of
the Rajasthan Canal Project, The
detail: regarding this have yet to be
-discussed and finalised with the Gov-
ernment of Iran.

A separate project called the Com-
mand Area Development Project has
also been framed by the Rajasthan
Government for efficient utilisation of
land and water that will be delivered
by the Rajasthan Canal Project, For
a part of the Command Area Deve-
lopment Project for Stage I, a credit
of %83 million has been granted by
the International Development Asso-
clation, Efforts are also in hand to
‘obtain funds rom the World Bank or
other international agencies for the re-

Distribution system: Unit
Km, 0—T74

Earthwork Th. Cum.
Lining Km.

Bir, it is a long statement. I think
the information has already heen given
in the Statement.

St QW0 TR0 WIM! ! WY FATET d%T
47 # frem aw fam

st Wiy g fag - G4T G § wd.as
63721 gvrrt wgfaw @2 & & 15759 g
Eﬁmtn arefam &1 #17 fivo H@Yo
256133' 44 fwo dto gur 1 AET TS FAA
wd a8 15292 g Ffaw Tz T ¥ 13617
T wafaw drec gur ¢ 1 fesdteged faeew
#Fwd 7% 75891< HETH ¥ 8962 AT
Fgfas Wiz gut & Wi angfam 3500 fFe dte
F& 16fFo Mo gur

wt gHo Qo WIRTRY : AT 38 I a7
ﬁni’mmwvﬁﬁg’n@kﬂ&nm
* fy wfew wrafe sror s # fag v
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maining part of the Command Area
Development Project for Stage-I and
also for the Command Area Develap-
ment Project for Stage-II.

(¢) The Rajasthan Canal project is
likely to be completed by 1983-84.

ot qWo QWe WWW! @ TWTNE  RAT
gﬁwﬁw&lﬁfwﬁnfw‘mmtl LGRS
ﬁwnﬁﬁm&mmmg ag ag fare-
oy & | wede § aaray ma § fv v 2w w
TTH AN AT § | FW ar-arcgEa
£ fis == & &7 T K T WA F) AT G
g aft waw fem armr & 5w
Fretfee” | & 78 W e § e ol 2w
# WY o oo & ATET 1 IUT A a7 0
g1 mar § fr 256 fremireT o &%z 29 ol
3500 frmreiteT & fedreqm freew & w9 &1
?nfmmtn # g S wgaT £ fR
farer farert fraiie w7 wvft ovs g & W
T s oW R 1

it wmy w oy ag A9 w2z F fan
FWE I AN ¥ A A gy

Rajasthan Feeder Canal (203 Km,
long) completed by June, 1964. Rajas-
than Main Canal (189 Km, long) com-
pleted by June, 1975.

Estimated Work done

quantity of 15.5.78
317,785 37,478
1,850 1,392.5

st w1 F7 afcorrg fawen ?osa § ot s
fear & ag 4% f aed &F W\ wea e rfat
&wﬁmﬂiﬂmmﬁma afrrea® faw
w1 wgT g g fawge Agt aoman § ) &y .
e faredt ety ol & a1 v dw wEw
faﬂﬁﬂmmﬁaﬂtmmﬁ 200
wﬁrtﬁﬁmmﬁm‘lﬂqa
fegr g€ mlﬁm‘rmﬂw w %
w sTe g, WART AT RIMAMA I
imi-ﬂﬁémwﬁcrﬁﬁbmgﬁﬂ
T & 7 & & A g § 6w s
m‘hm"t & aely qu e & fom e feer forr
wrrdita qafea) @ arm e § o ek dw
Foremwram gk & 9w F waaw gld?

T WET AT °7 mmﬂ
Wwaweiﬂii?ﬁ“

'ﬂ!ﬂ'( ® o 9T 9% WA -m-rrl
fir ag YR wraw ta R g geda Nt it "y
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SHRI KANWAR LAL GUPTA‘: My
question was: what was the target and
when was it completed?

SHRI BHANU PRATAP SINGH:
Full potential of the first stage will be
created by March, 1980 and the second
stage is likely to be completed by
1983-84.

SHRI KANWAR LAL GUPTA: 1
can speak in English or Hindi or any
other language that the hon. Minister
understands, My questlon was what
the target for the completion of the
first phase and the second phase was
and when was that completed. How
many people will be henefited by the
first phase and the second phase and
will you utilise nuciear energy for
digging out the canal like Russia?

st o gure fog ;W wToer g qETE
&, X9 oT faww g | Wt A% wW RN A T
SO &1 W TE gwn § s gfeaT oot @
TR Y T§TET AT |

ot WA g ¢ 98 A1 e fafaeT f am
e £ 1

st wwy s feg: @ o ag qoen ww
fo fasery QT IUerew 1T 0

MR. SPEAKER: What was the tar-
get for Stage-1?

st wm s foy o TEw fao Ay Afew
wifee | ¥9 a9 § oF qoen wwan g fE o oaw
Lanica B L

MR. SPEAKER: He does not have
the information.
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aft wfed, g @famr 7 T WA SHRI SIKANDAR BAKHT: I do nat
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SHRI M, V. CHANDRASHEKHARA
MURTHY: I want to know from the
Minister how many proposals for cons-
truction of houses in urban and rural
areas in Karnataka State so far have
been received, If so, what decision is
taken by the Ministry?

SHRI SIKANDAR BAKHT: I nave
already enunciated the schemes and
the policy that we have with regard to
housing. It lies with the State Gow-
ernment to avail itself of those schemes
and the assistance from the Ceniral
Government. It is not the Central
Government which will prepare schem-
es for the States; the States will have
to prepare their schemes and submit
them to the Central Government.

MR, SPEAKER: How many propo-
sals from Karnataka have came?
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SHRI SARAT KAR: The hon, Min-
ister has stated thal there is no such
scheme as 'Grow more food. May 1
know whether the Central Government
has no responsibility to give any direcs
tives to the States for the production
of foodgrains?

SHRI BHANU PRATAP SINGH:
The scheme is not under this name,

We had given certain directions re-
garding the crops to be grown in the
coming season. For example we gave
instructions for kharif production 1978,
rabi production and like that. It is not
under the grow more food scheme,

SHRI SARAT KAR: In view of the
fact that the Central Government has
given directives that there should be
no limited food zones and States are
to submit to this, the position is this,
Orissa produces rice and that has ty go
to the whole of India. If the Central
Government does not give any direc-
tive, a particular State may at any time
lower its production and there may be
a national crisis. I think the Central
Government should control it whether
by a scheme or directive or any other
method.
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MR. SPEAKER: It is only a sugges
tion for action,

SHRI P, VENKATASUBBIAH: Gov-
ernment is anticipating this year’s pro-
duction of 125 million tonnes of food
grains. Now they have prepared a
grow more food scheme. They have
advised the State Governments to fix
annual targets. May I know whether
any attention is being given to maxi-
mise the food production per acre? Is
that fact being highlighted or is this
production only consistent with the ex-
tension of the area that has been
brought under irrigation or cultivation,
Is his ingredient which is an important
factor for maximising per acre pro-
duction being given thought ot and
whether any such direction or any
other help to achieve that target is
being given to the States?

SHRI BHANU PRATAP SINGH:
Most of the increased produclion is
because of the better practice and not
due to extension in area only, Even
the increase in irrigation is alse a way
of intensifying agriculture, But, be-
sides that, we also try to help In Yetter
plant protection and to supply better
seeds, etc. Government is all the time
trying to highlight that aspect which
the hon. Member has pointed out.

foeet @ franferdt & ford wemr

%220, &t o : o fmfor
e wrame oy g st gee W qREA WY
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND R=&
HABILITATION" (8HR'  cop ANDAR
BAKHT); f.‘ The Government are
UmIn% 0t a target of building about
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40000 dwelling units a year. This.
when achieved, will help in mitigating
the housing shortage in Delhi,

(b} The target of 40,000 dwelling
units in Delhi, is proposed to be achiev.
ed in the following manner:

(i) DDA. 10—12 thousand.
(iiy C.P.W.D. 10 thousand.

(lif) Private builders cooperatives
and institutions 20 thousand,

{c) Yes, Sir.
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SHRI L. K. DOLEY: Here the ques-
tion relates to Delhi citizens. T would
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like to know the qualifications to be-
come Delhi citizens,

MR, SPEAKER: You are
them.

one of

SHRI SIKANDAR BAKHT: This de-
finition is not there. By and large there
used to be a definition that somebody
who is living for 5-years in Delhi is a
resident of Delhi

MR, SPEAKER: Question Hour over.

SHORT NOTICE QUESTIONS
MEDICAL AID TO SHRI
YOHANNAN

SN.Q. 1, SHRI VAYALAR RAVI:
Will the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased t6 state:

{a) whether it is a fact that long
jump champion Shri Yohannan was
injured while undergotng training at
N.LS,, Patiala;

(by whether it is a fact that he has
not been given proper medica] atten-
tion; and

(c) if so, whal action is being
taken against the authorities con-
cerned and medical aid extended to
Shri Yohannan to enable him to
participate in the Commonwealth
Games?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) and (c). A statement is laid
on the Table of the Sabha.

Statement

First aid was given to Shri
Yohannan at NIS, Patiala, imme-
diately after he injured himself on
1st July 1978 by bringing his injured
knee to its position and later local
cold compress through Ethyl Chloride
Spray was done angd the leg was
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bandaged. Within 15 minutes of the
occurrence of the injury he was
shifteq to the Rajendra Hospital,
Patiala by the staff car of the Na-
tional Institute of Sports, Patiala.

2. At the hospital, Dr. R. L. Mittal,
Assistant Professor, Orthopaedic De-
partment attended on him. He was
treated as Pay Clinic Case and ad-
mitted to the General Ward because
accommodation in specia] ward wus
not available. Since the treatment
at the hospital was not to the satis-
faction of the athlete, in consultation
with his employers (Telco), arrange-
ments were made by NIS, Patiala to
get Shri Yohannan discharged from
the hospital, on 3rd July, 1978, and
to send him to Delhi by the Ambul-
ance. Whilg getting Shri Yohannan
discharged from the hospital, the NIS,
Patiala paid all the charges.

3. At Delhi, Shri Yobhannan was
admitted to Sir Ganga Ram Hospital
and was operated for his knee. His
expenses at the New Delhi hospital
are being borne by his employers.
The Director, NIS, Patiala and the
Coach Incharge visited the Sir Ganga
Ram Hospital to see him. Minister
of State in the Ministry of Education
and Social Welfare, Shri D. S. Gulshan
and the President, AICS FM.
S.H.F.J. Manekshaw also saw him in
the Hospital. He is reported to be
progressing well.

4. Shri Yohannan's performance in
recent years has not been as good as
it was in the 1974 Asian Games where
he won a gold medal in long jump.
He missed by .04 meters the qualify-
ing standard laid down for selection
for the 1978 Commonwealth Games
in the All India Open Athletics Meet
held in May 1978 at Jullundur where
the performance of Shri Suresh Babu
was better than his. In fact Shri
Yohannan was trying hard to beat the
performances of Shri Suresh Babu
who had just jumped ahead in his
previoug performance when he (Shri
Yohannan) lost balance in the take-
off and landed on only one foot and
that too on the corner of the toe area
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with the full body weight directly on
the knee, which was slanting side
ways. As a result the total rapture
to all the ligaments and dislocation
of hig knee occurred in the Coaching
Camp at NIS, Patiala on 1st July 1978.
Shri Suresh Babu who has been in-
cluded in the Indian Contingent for
Commonwealth Games, 1978, for the
Decathlon event will cover the long
jump event also.

SHRI VAYALAR RAVI: It is sur-
prising to me that such a good person
like Prof. Chunder should give such
an answer. I expected him to place
the entire facts before the House, as
he was good enough to accept the
question. I know he is also eager
about the development of sports. 1
hope he will not take it otherwise if
I criticise the NIS. It is very clear
from all the reports, especially the
report in the Times of I'ndia by the
eminent correspondent, Mr. Shriman,
as to what happened there. The
Minister says that within 15 minutes
of the occurrence of the injury he
was shifted to Rajendra Haospital,
Patiala, by the staff car of the NIS,
Patiala. The injury happened be-
cause of two or three reasons. One
reason is—it ig reported in the press
also—that the pit had been changed.
I quote from the Times of India,
dated 2nd July:

“India’'s famed long jumper
Yohannan may well be out of the
country’s athletics contingent for
the Commonwealth Games, if he
has not jeopardised his athletics
career itself". .,

Then it goes on:

“Yohannan groaned in agony
clutching mt his left knee. He had
obviously dislocated it and was re-
moved to hospital for x-ray, which
alone would reveal the nature of
the injury. The accident might
well have not happened”—this is
very important—"had proper con-
ditions obtained for the high jump,
one of the six events listed for
trials today. The customary north-
to-south runway was given up and
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a new pit and runway running from
east tp west"—facing the sun—
“was chosen, apparently for two
reasons. The regular pit and run-
wuy had been rendered soft due to
recent rains and the new east to
wast runway had the benefit of a
helpful breeze".

It was wrong on the part of the NIS
people to have changed the pit. It
was a new pit and the soil may be a
little hard.

On page 2, para 4 of the statement
of the Minister is a little painful not
only to me to but to everyone who
loves sportss This is an in-

sinuation against Yohannan, name-
ly, he wanted to ©beat. Suresh
Babu and because of his an-

xiety and  over-enuthusiasm he
himself got into this trouble. That is
the meaning of the answer. I never
expected the Minister to make such
an insinuation against Yohannan. My
specific question js, why there was no
first-aid available in the NIS, there
was no doctor and the Director,
Deputy Director or coach did not
accompany him. I talked to Yoh-
annan and he told me that only the
compounder went with him to the
hospital. He met the doctor, Dr.
Mittal. He talked to him on the road.
Yohannan was admitted to the general
ward and he went to Chandigarh
According to snother report, an en-
quiry was ordered by the Punjab Go-
vernment and according to their find-
ing, Dr. Mittal was found guilty of
not giving proper medical aid in time
in the hospital itself. It is very clear
that no proper attention has been
given ot Yohannan. It is not a case
of Yohannan alone. This is a premier
major training institute, which is an
institution of pride for everyone who
loves sports. So, I would like to
know from the hon. Minister what
are the facilities available there for
medical aid; whether a doctor is
there? Why the Director has not
taken it geriously as he did not come
to the hospital? Why no proper
medical aid wag given to him for two
days?
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DR. PRATAP CHANDRA CHUN-
DER: We are sorry that similar ac-
cident has happened in this as had
happeneq on previous occasion with
our very esteemed colleague, Shri
Sikandar Bakht who was to be in.
cluded in the international hockey
team. We are very sorry about that.

I readily accepted this short notice
question as Shri Vayalar Ravi told
me that this is an important matter
and so, he wants that this should be
debated in this House as also outside.

As regards the first few pointg that
hon, Shri Ravi has mentioned, these
relate to the incidents which had hap-
pened before the accident. As the
guestion was confined to proper medi-
cal attention, I have had no occasion
to verify those earlier facts and so, I
am not in a position to answer them.
If he gives me notice and time, I can
make enquiries,

MR. SPEAKER: He said about
Dr. Mittal having met in the way.

DR. PRATAP CHANDRA CHUN:
DER: The first part relates to
arrangements in the field etc, About
that, I do not know. So far as the
second part js concerned i.e. the
attention which was paid to him,
Shri Ravi has said that a compoun-
der attended him. Now, that is a
matter for detail. The fact that some
first aid was given to him or he was
taken to the nearest possible area, to
the Orthopaedic Department of Dr.
Mittal, shows that the NIS was keen
to see that this great athlete does
not suffer much. But sometimes,
such accidents do happen for which
We are Very sorry.

MR, SPEAKER: The question is:
Will you enquire into the matter?

DR. PRATAP CHANDRA CHUN-
DER: As the hon, Shri Ravi has al-
ready said, the Punjab Government
has instituted some enquiry. We
wanted to know the facts from the
Punjab Government but unfortunate=-
ly, we have not yet not any reply.
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If we get the reply, I will let Shri
Ravi know about that.

SHRI VAYALAR RAVI. About
pit and otheR arrangaments, please
enquire and take proper action.
About Dr, Mittal and others, the
State Government must send the
report.

My second supplementary is that
it reveals the fact there that there is
inadequacy of arrangements in NIS
Patiala and that a kind of hieracy is
established there. Your Minister,
Shri Sikandar Bakht, who is sitting
here, can tell you very well what is
happening there. May I know from
the hon. Minister when this accident
happened to Mr, Yohannan, why the
Director and other people were in-
different. Moreover, there is a lot of
allegation about this NIS. Will you
make a thorough enquiry and make
a thorough change in the whole set
up and see that every sportsmen in
this country must have more love and
affection to this Institute and that lot
of sportsmen be encouraged to come
and get training there.

DR. PRATAP CHANDRA CHUN-
DER: As regards the first point, these
facts have been brought to my notice
and certainly we shall make en-
quiry. Let Mr. Ravi know about this.

As regards the second part about
love and affection, that is purely a
human consideration and 1 hope that
everybody in charge of sports natu-
rally will express such feeling.

SHRI VAYALAR RAVI: Will you
make an enquiry? Mr, Sikandar
Bakht, please help me.

MR. SPEAKER: If the other Minis-
ters interfere, you know what the
difficulties are.

SHRI ASOKE KRISHNA DUTT:
Is the hon. Education Minister aware
that this particular pit in which he
wasd to jump was dug up at the last
moment, Will the Education Minis-
try make a comprehensive enquiry as
to the fact whether the injury of
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Yohannan was directly caused be-
cause of the stickiness of the newly
dug up pit? .

DR. PRATAP CHANDRA CHUN-
DER: There were others who had
participated in that. None else had
been injured. So, how can I say that
the pit is responsible for it?

SHRI K. P, UNNIKRISHNAN: I am
sorry to say that the answers provided
by the hon. Minister only reflect the
callous attitude of this Government
towards sports as well as sportsmen.
It is nearly four weeks . since this
accident happened. It has attracted
press comments, headlines and com-
ments by sportsmen all over the
country also. It is more than a week
since notice was given to the Minis-
ter, and now he says he does not
know what has happened. In effect,
what he sald a little while ago is that
he does not know what happened. I
want to pose one question. When he
says that other sportsmen who used
the same pit had not met with the
same fate, is he suggesting that it was
all right? Is he going to suggest that
he will not enquire? I want a speci-
fic answer on thig point.

I quote the Times of India dated
the 4th. Not a single official of the
Amateur Athletic Federation called
on him evepn after this accident. When
the Time of India correspondent
posed this question, Mr. Yohannan
said;

“Please get the Telco office infor-
med about the need to gel a
specialist to attend on me.” ] asked
him whether any Amateur Athletic
Federation official called on him
He replied in the negative., Can
anything be more callous?”

This iz not my remark, but the cor-
respondents. So, would he institute
an enquiry into the role of the Am-
ateur Athletic Federation officials,
whether they did it deliberately?

As my friend Ravi pointed out, para-
graph 4 of answer suggesta that there
is something more than the callous
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treatment meted out to him. There
is something more in this statement,
that is to denigrate Mr. Yohannan and
his ability. All over the world, parti-
cularly in the advanced countries, in
every country, sportsmen are consi-
dered national assets and treated as
such. Not only are they given en-
couragement, their health as a matter
of national concern. Now, 1 would
like to know whether the Government
will institute an enquiry into the at-
titude of the sports officials with re-
gard to this incident?

DR. PRATAP CHANDRA CHUN-
DER: 1 have already explained the
situation, So far as the incidents
which were happening before the ac-
cident had taken place are concerned,
we will certainly lookin this matter
and let the hon. Member know. 1
have made it clear. So far as the in-
cidentg that have happened after the
incident are concerned, I can say that
my esteemed colleague Shri Gulshan
has met the athlete in the hospital,
and the new Chairman of the AICS
also had gone there to meet him. so
that the top people running sports in
this country met him in the hospital
It is, therefore, perhaps not proper to
say that we are negligent about all
these matters. 1 agree that there can-
not be any two opinions that the at-
hletes should be given proper honour,

proper respect. There can be no two
opinions on this matter,

WRITTEN ANSWERS TO
QUESTIONS

Implementation of Sites and Services
Scheme
*203. SHRI C. N. VISVANATHAN:
SHRI P. THIAGARAJAN:
Will the Minister of WORKS AND
HOUSING ANp SUPPLY AND RE-

HABILITATION be pleased to
state:

{a) whether it is a fact that Gov-
ernment propose to implement the

JULY 31, 1978

Written Answers 48

sites and services scheme meaning-
fully to tide over the housing crisis
in the country;

(b) the positive steps taken for im-
plementing the scheme throughout
the country in a comprehensive and
coordinated manner; angd

{c) the financial, technical and phy-
sical resources marshalled or propos-
ed to be marshalled for intensive im-
plementation of the scheme?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to {c¢). The Ministry of
Works and Housing proposes to im-
plement the strategy of sites and ser-
vices to meet the housing needs of
the economically weaker section in
the urban areas. The Ministry had
been operating the scheme through
the Housing an urban Development
Corpration and also under the sche-
me of Integrated Urban  Develop-
ment,

2. The HUDCO has so far sanction-
ed 16 projects for development of
17,347 sites, received from the States
of Guajarat, Madhya Pradesh, Ma-
harashtra, Punjab and Uttar Pra-
desh. Against the total project cost
of Rs. 538.92 lakhs, HUDCO's loan
commitment is Rs, 44852 lakhs.

3. The HUDCO has also taken the
following steps to encourage housing
agencieg to formulate more and more
site and services schemes:—

{i) It charges a net rate of 5 per
cent interest on site and services
schemes for families belonging to
the economically weaker sections
(with a monthly income not ex-
ceeding Rs. 350).

(ii) The year 1978-79 has been
declared as ‘Site and Services'
year, During this yeer, it will pro-
vide free consultancy services to
the housing agencies for formulat-
ing site and services schemes. This
will include working out economic
layouts, infrastructure development
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strategy and preparation of pro-
ject reports.

(iii) 100 per cent finance is pro-
vided for EWS site and  services
schemes if the per unit cost of
site does not exceed Rs. 2700, Such
schemes also qualify for long re-
payment period of 20 years.

{iv) The concept of self-help is
being encouraged to reduce the
monetary cost of the site to be
paid by the EWS allottee.

4. Under the scheme of Integrated
Urban Development, the Ministry has
been assisting schemes of land ac-
quisition and development for peo-
ple of various income categories apart
from  schemes in such sectors as
water supply and sewerage in some
of the metropolitan and other cities.

Agreement for Supply of Wheat to
Afghanistan

*204. SHRI JANARDHANA
POOJARY:

SHRI PRADYUMNA BAL:

Wil the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

{(a) whether India has signed an

agreement for supply of 50,000 tonnes
of wheat to Afghanistan on loan; and

e
(b) if so, the terms and conditions
of loan?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHR1
BHANU PRATAP SINGH): (a)
and (b). Yes, Sir, An agreement has
been entered into between the Gov=-
ernment of India and the Govern-
ment of Afghanistan on 4th March,
1978 for the supply of 50,000 tonnes
of wheat to that country on a com-
modity loan basis. The wheat is to
be transported to Afghanistan from
Food Corporation of India’s depots in
Punjab by land route through Pakis-
tan territory. Despatches of wh=at to

Afghanistan have commenced from
this month and are expected to be
completed by December, 1878. The
loaned wheat is to be returned by
Afghanistan two yearg after comple-
tion of the delivery by India in the
course of a period of six months
thereafter.

Upper Sakri Bund

*206. SHRI NA NI RAM: Will
the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

{a) whether the Government of
Bihar have sent a proposal some
months back for Upper Sakri Bund to
the Centre for approval/clearance;

(b) if so, the details of the proposal
as stated by the State Government;

(¢} what action has been taken by
the Central authorities for clearance
of the proposal on priority basis as
Nawadha is a drought prone area; and

(d) how soon the proposal is ex-
pected to be cleared by the Central
Government?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHR!
BHANU PRATAP SINGH): (a)
Yes, Sir. The Project was received in
April, 1978,

(b) The Upper Sakri Reservoir Pro-
ject is  estimated to cost Rs. 4592
crores and envisages construction of
an earthen dam at the confluence of
the River Sakri ang Chhotnar in the
Giridh District of Bihar to provide a
live storage capacity of Z5123 hectare
metres to irrigate an area of 29830
hectares and alsp stabilise irrigation
in an areg of 22186 hectareg in the
command of the existing Paura Head-
works,

(c) and (d). The Project is pre-
sently under examination in the Cen-
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tral Water Commission. The evalua-
tion of the technical and economic fea-
sibility of the project will be done
as early as possible,
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Proposal to organise Asian Games 3t
Calcutta

*211. SHRI PAMAR MUKHER-
JEE: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether Government of West
Bengal has sent proposal to the Prime
Minister to organise the 1982 Asian
Games at Calcutta as early as 8
months back stating that it can be
organised at an estimated cost of
Rs. 20 crores; and

(b) if so, the reaction of the Gov-
ernment to the proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{SHRI DHANNA SINGH GUL-
SHAN): (a) No, Sir.

(b) Does not arise.

Construction of Rengali Dam and
Indrabati Dam

*215. SHRI GANANATH PRA-
DHAN: Wwill the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) the progress so far made for
the construction of Rengali Dam Pro-
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ject and Indrabati Dam Project in
Orissa;

(b} whether Government have re-
ceived any representation from the in-
habitants of the affected area in re-
gard to compensation and rehabilita-
tion;

(c) if s0, the details thereof; and

(d) the stepg taken to avoid hard-
ship of such inhabitants?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-

TURE AND IRRIGATION (SHRI
BHANU PRATAP SINGH): (a)
Work on the construction of the

Rengali Dam Project..Stage I is in
progress. The State Government
have indicated that, against the
latest estimated cost of Rs. 100 crores,
an expenditure of Rs. 25 crores has
been incurred on the project to end
of March, 1978.

The Upper Indravati Project has
been very recently approved by the
Planning Commission in May, 1978.
Preliminary works on the Project will
be undertaken by the State in  the
current year.

(b) to (d). The State Government
have reported that several represen-
tations have been received by them
for higher compensation and better
rehabilitation facilities. One petition
also called for abandoning of Rengali
Project stating that the same benefits
could be obtained by other mea-
sures, such as, small tanks, minor
irrigation works and thermal sta-
tions.

The Government of Orissa have an-
nounced liberal rehabilitation faci-
lities for the persons displaced by
the Rengali Project.

No representation has so far been
received from the inhabitants of the
area who will be affected by the Up-
per Indravati Project.

Depletion of Shrimps
*216. SHRI F. P. GAEKWAD: Will
the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether shrimps account for
90 per cent of the country’s exports
of fish and shrimps abound in the
shallow waters near coastal ghore;

(b) whether due to intenslve fish-
ing by trawlers there has been severe
depletion of ghrimps in severa] coastal
areas of the country;

{¢) whether Government are aware
that other shrimp exporting coun-
tries like the USA, Japan and Mexico
have already imposed restrictiong on
the size of the mesh, fishing during
breeding season etc. to preserve eco-
logical balance in shallow water; and

(d) if so, steps proposed or taken
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
BHANU PRATAP SINGH): (a)
Yes, Sir; shrimps amount for bulk
of country’s export of fish. They
are generally more abundant in the
coastal waters,

{b) No, Sir. Exploitation of shrimp
bulk of which comes from traditional
boats, has reached full optimum level
in certain areas of the coast. How-
ever, there is no evidence of serious
depletion of shrimp fishery.

{c) Government have no informa-
tion if mesh regulations are enforced
for the shrimp fishery during the
breeding season in United States of
America, Japan and Mexico.

(d) Mesh size  regulations have
been introduced by Kerala Govesn-
ment to regulate shrimp fishing in
back waters. A close watch i3 being
kept on the  situation and suitable
measures will be taken in other areas
where necessary.



-55 Written Answers

Ports Developed for Deep Sea Fishing

*217. SHR] AHMED M. PATEL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the names of ports developed
for deep sea fishing in the country;

(b) whether any new ports are
likely to be developed during the next
Five Year Plan for deep sea fishing;
and

(¢) if 30, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
BHANU PRATAP SINGH): (a)
Deep sea fishing harbours have been
developed at [Visakhapatnam (An-
dhra Pradesh), Roychowk (West
Bengal) and Phoenix Bay (Port Blair
in Andamans). More such harbours
areg under construction at Cochin, Mad-
ras, Halpe (Karnataka), Ratnagiri,
Sassoon Dock (Bombay), Veraval
(Gujarat) and Kakinada (Andhra
Pradesh).

(b) and {(c). Yes, Sir, Development
of deep sea  fishing harbours at
Paradeep (Orissa), Meendakara (Ke-
rala) and Chinamutom (Tamil Nadu)
is under consideration. In addition,
Vizhinjom (Kerala), Agardanda (Ma-
harashtra), Tuticoin-2nd stage (Tamil
Nadu), Okha (Gujarat) and Goa
have been identified as other possible
sites by the Sub-Group on Fishing
Harbours for the Sixth Plan.

Rehabilitation of Bengali Refugees
from Maharashiry

%219. SHRI RAJE VISHVESHVAR
RAO: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) when are the Bengali refugees
from Maharashtra who have shifted
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to Sunderbans are being made to re-
turn to their respective homes; and

(b) the measures adopted to get
them back so that they do not destroy
new forest elsewhere?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANLAR
BAKHT): (a) Out of a total of 3583
families from former East Pakistan
who recently deserted from rehabili-
tation projects in Maharashtra, 564
families have already returned. Other
are expected to return shortly.

(b) The returnee families are be-
ing sent by West Bengal Govern-
ment by special trains upto Chandra-
pur Railway Station from wherc the
families are being transported only to
their old rehabilitation sites. The
guestion of destruction of new forest
elsewhere, therefore, does not arise,
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*#222, SHRI D. D. DESAI: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas
ed to state:

(a) whether Government’s decision
to reduce the academic load in secon-
dary schools is being implemented
from the current academic session;.
and

(b) if so, which are the States that
have agreed to implement these deci-
sions?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER): (a) and (b). As recommended
by the Review Commitiee on Ten Year
School Curriculum headed by Dr.
Ishwarbhai Patel, the Central Board
of Secondary Education has already
reduced the academic load in Secon-
dary Schools affiliated 1o that Board
from the academic year 1577.78. The
Schools under the State Boards of
Secondary Educalion have their own
syllabi. In many States the acade-
mic load of the syllabus in secondary
schools was much less than that of the
Central Board and further reduction
was not necessary. However, State
Boards of Secondary Education are
re-examining the academic load of
their syllabi.

At the last meeting of the Confer-
ence of Boards of Secondary Educa-
tion, the report of the Ishwarbhai
Patel Committee was accepted in prin-
ciple and the Boards of Secondary
Education had agreed {o re.-examine
their syllabi in the light of the recom-
mendations of the Ishwarbhai Patel
Committee.
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Deputation of AE's as EE’s in
CP.W.D,

1969. SHRI MANORANJAN BHA-
KTA: Wil the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

{a) is it a fact that inspile of having
gqualified Assistant Engineers to be
promoted as Executive Engineers in
Andaman Public Works Depariment,
Government is deputing CP.W.D.
Assistant Engineers on promotion to
APW.D, if so, what are the reasons;

(b) how many Assistant Engineers
2f APW.D, have crossed 8 years of
service as Assistant Engineer in
AP.WD,; and )

(¢) whether Government propose to
promote  Assistant Engineers of
APWD, in the post of Executive
Engineers in A PW.D?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
‘HABILITATION (SHRI SIKANDAR
BAKHT): (a) In accordance with
the method of recruitment introduced
in 1966 which is still being followed,
75 per cent of the posts of Executive
Engineers in Andaman P.W.D. are fo
be filled up by appointing persons on
deputation from Central Public Works
Department/erstwhile Central Water
and Power Commission depending upon
the qualifications required for the
posts. The remaining 25 per cent of
the posts in this grade are 1o be filled
up by promotion of eligible Assistant
Engineers of Andaman P.W.D. The
-0fficers of Central Public Works De-
partment/erstwhile Central Water and

Power Commission are, therefore,
normally taken on deputation as
Executive Engineer in Andaman

P.W.D. against the quota earmarked
for them. If however, there are no
suitable Assistant Engineers of Anda-
man PW.D. having the prescribed
eligibility period of 8 years’ service in
the grade, the posts intended for them
may alse be filled up temporarily on
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deputation by appeintment of officers
from the Central Public Works De-
partment/erstwhile Central Water and
Power Commission.

(b) At present, there are Lwo
Assistant Engineers vof Andaman
PW.D. who have completed 8 years
of service as Assistant Engineer.

{c) The cases of the two eligible
Assistant Engineers of Andaman
P.WD. are to be considered for pro-
motion to the post of Executive Engi-
neer by a duly constiluted Depart-
mental Promotion Committee.

Inquiry into Delhi University by
Prime Minister's Office

1870, SHRI NATHU SINGH: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pieas-
ed to state:

{a) whether Prime Minister's Office
who are conducting the enquiry into
complaints of Delhi University have
asked the University authorities to
pass on original files of certain cases
for scrutiny into complaints;

(b) whether the case of victimisa-
tion of two applicants for lecturership
in Commerce at Delhi University
School of Correspondence Courses
during Emergency are being scrutini-
sed in the enquiry, and

(c) if so, whether the University
authorities have been asked to for-
ward original papers and files relating
to these cases for scrutiny and whe-
ther University authorities have refus-
ed to part with some essential records?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). Yes, Sir,

(¢) The University authorities were
asked to make available the case file
leading to the selection for the posts
of lecturers in Commerce in the School
of Correspondence Courses and Con-
tinuing Educatlon in March, 1978 and
the file has been made avallable to
the Prime Minister's Office,
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Mana and Tawa Camps

1971. SHRI SOMNATH CHATTER-
JEE: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether Government are aware
about the apprehension of the refugees
in Mana and Tawa Camps that the
present Commandant of Mana Camp
may try to influence the work study
group to further their vested interest
and to prevent them from making a
factual study of the situation prevail-
ing in the Mana and Tawa Camps;
and

(b) if so, what steps have been
taken to prevent vested interest to
fnfluence the study group?

THE MINISTER OF WORKS AND
HOUSING AND SUFPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Ne such apprehension
was expressed by any group of per-
sons in Mana to the Study Team which
was deputed to the Mana Group of
Transit Cenires in the middle of June,
1978. The apprehension has no basis.

{b) Does not arise.

Subsidy for Rice, Wheat and Coars
Grains

1972. SHRI K, LAKKAPPA: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to stata;

(a) the amount of subsidy per
guintal being given for rice, wheat
and coarse grains which are made
available for public distribution;

(b) whether there is a wide dis-
parity in the amounts of subsidies
given to the rice and other foodgrains;
and

(e) if so, whether it is proposed to
Increase the amount of subsidy to
rice?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULEURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) According to
Budget Estimates of 1978-79, the
amounts of subsidy on rice, wheat and
coarse graing in respect of supplies
for public distribution are as under:—

(Rs. per quintal)

Wheat 23.39
Rice 0.04
Coarse grains 13.24

(b) The subsidy per quintal arises
out of the difference between the
economic cost of the grain to the Cor-
poration and ite issue price, The
economic cost consists of procurement
price and other procurement inciden-
tals as well as distribution charges of
the Corporation. The procurement
prices are fixed by the Government on
the recommendations of the Agricul-
tural Prices Commission and jn cen-
sultation with the State Governments.
The issue prices are determined by the
Government after taking jnto account
the ability of the consumers to pay,
the impact on the overall price Tevel
g well as the prevailing open market
prices.

(c) There is no such proposal at
present. The procurement price for
paddy/rice and the issue price of rice
for the 1978-79 gseason will be con-
sidered some time in October, 1978
whep the procurement, price and
marketing policy for kharif marketing
season 1978-T9 is considered,

Cow Slaughter in West Bengal

1973. SHRI OM PRAKASH TYAGI:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the enactment of the
State of West Bengal on ban on cow
slaughter does not extend to the whole
State; and

(b) if so, whether the Central
Qovernmen; has requested the West
Bengal Government to enforce the



63 Written Answers

West Bengal Slaughter Control Act of
1850 to the entire State?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULEURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b). The in-
formation is being collected and will
be laid on the Table of the Sabha,

Education tp Farmers on Usg of
Fertilizers

1974. SHRI MOHINDER SINGH
SAYIAN WALA: Will the Minister
of AGRICULTURE AND IRRIGATION
be pleased to state:

{a) whether due to lack of proper
education to the farmers regarding
the use of fertilisers (Chemicals) they
only prefer or know to use the nitro-
genous fertilisers and simply ignore
the use of phosphates, thereby spoil-
ing the soil in the long run; and

ib) if so, whether some suitable
arrangements are to be made to
educate the common farmer in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes Sir, farmers
using lower levels of fertilisers due
to lack of proper education generally
prefer to use nitrogenous fertilisers
because their application results in
spectacular visual vegetative growth.
On the other hand, farmers using
higher levels of fertilisers have realis-
cd the interaction effecty of nitrogen
and phosphate in achieving the poten-
tial yields angd thus have taken yp the
use of phosphates along with nitro-
genoug fertilisers. The consumption
leve] of P, 0O, in the country has
almost doubled from 4.71 lakh tonnes
in 1974-75 to 8.66 lakh tonnes in 1977-
78.

{(by To promote the balanced use
of fertilisers, ntensive Fertiliser Pro-
motion Cempaigns have been launched
in selected districts. Special educa-
tional measures on balancing of
fertilization including demonstrations,
training of extension personnel, farmers
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and fertiliser dealers are being in-
tensified in the country.

Assistance to Voluntary Orpanisations
for Prohibition

1975. SHRI S, G. MURUGAIYAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government have pre-
pared a scheme for assistance to vol-
untary organisations for prohibition
works; and

{b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRL
DHANNA SINGH GULSHAN): (a)
Yes, Sir.

(b) Under the scheme financial
assistance for educative publicity work
for Prohibilition js granted to regis-
tered All India and Major Voluntary
Organisations or charitable companies.
The assistance is adminisible mainly
for:

(i) Production and publication of
educative journals and articles and
publicity materia] like pamphlets,
booklets, hoardings, posters, slogans
etc. depicting the jll effects of liquor.

(ii) Holding of Seminars/Confer-
rence/Meetings/Exhibitions advocat-
ing prohibition.

(iil) Holding of training camps
for social workers promoting pro-
hibition.

(iv) Surveys/Research
Research Reports,

Studies/

The quantum of assistance is deter-
mined in each case on merits,
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(m) & w gw feifo @ W the problems connected with promo-
Al $@ %t s W s TS ot tion of sports in Kerala submitted to
femdl ® w@et § WA % f w the Union Education Minister in
wriqdy & m ¥ ? September 1977, the State Govern-
ment had jncluded a request for finan-

. cial assistance from the Central Gov-

?m*f:g?"i ;:;“ # ;’T wat (‘ﬂ Wiy crnment for the establishment of a

Central Assistance o Sports School
at Calicut

1980. SHRI C. K CHANDRAPPAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE ANp CULTURE
be pleased 1o state;

(a) whether it is a fact that the
Kerala Sports Council hag asked {or
Central Assistance for sports school
at Calicut and sports hostel for Pre-
Degree students at Trivandrum; and

(b) if so, Government’s decision on
this request as to develop the stan-
dard of sports in Kerala and details
thereof?

THE MINISTER QF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI
DHANNA SINGH GULSHAN): (a)
and (b). No such formal proposal
has beep received from the Govern-
ment of Kerala, though in a3 note on

Sports School at Calicut and Sports
hostels in Kerala. In reply to the
said pote, the State Government was
informed that there was po Central
Scheme in operation vnder which its
request for financial assistance could
be considered.

Housing Shortage in the Country

1981. SHR] SURENDRA BIKRAM:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) what is the overall plan of the
Government to have more housing
facilities in the country to meet the
shortage;

(b} has Government issued direc-
tives to State Governments for provid-
ing more housing facilities in their
States: and

{c) what is the total estimated re-
quirement of houses in the country at
the present moment to meet the
shortage?

THE MINISTER OF WORKS AND
HOUSING AND SUFFLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The main highlights
of the proposed programme in the
field of housing are:

(i) Adoption of a housing pro-
gramme aimed at clearing the back-
Jog and meeting the additional
demand due to population growth
and replacement of unusable houses,
over a period of 20 years;

(ii) Restricting utilisation  of
publie funds in favour of low income
households so that larger number
of dwelling units w®re constructed
with the resources allocated to the
sector;
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(iii) Provision of incentives to
private sector for taking up housing
on a large scale; and

(iv) Promotion of research in
building technoiogy and development
of cheap local building materials.

(b)y No, Sir. However, the State
Governmen's have been requested to
arrange their house building pro-
grammes in such a way that tene-
ments/houses are constructed for diff-
erent income groups in the following
proportions:

(i) Fo: Familics with 757, of the tnements
monthly ineoan: liouases.
upto Rs. 350.

{ii) For Familieswith 15°, of the rtene-
moathly income m=ntsfhouses,
hetween  Rs. g50
and Rs. Goo.

fiity For familieswith 107, of the tencmentsf
monthly income houses.
between Rs. Goo
and Rs. 1500,

(¢) The housing shortage at the
beginning of the Fifth Five Year Plan
i.e, on 15t April, 1974 was estimated
at 156 million housing units. I{ has
been eslimated by the National Build-
ings Organisation that this shortage
might increase to 19.7 million housing
units in the year 1979.

Municipal Services in DDA Built
Houses at Rajouri Garden, New
Delhi

1982. SHRI SHRIDHARRAO NA-
THOBAJI JAWADE: Will the Minis-
ter of WORKS AND HOUSING AND
SUPPLY AND REHABILITATION

be pleased to state:

{a) whether Municipal Corporation
hag heen charging House tax ete. {from
the allottees of DDA flats of Rajouri
Garden (LIG and MIG) allotted from
1974 from the date of the possession
without providing Municipal Services-

(b) whether it is a fact that resi-
dents of those flats are required to
pay the supply of water at double or

three times the rates than paid by the
residents in the adjacent posh colo-
nies in spite of the fact that the cost
of flats paid by allottees included cost
of booster pumps installed by DDA in
the Colonies;

(¢) whether the residents of colo-
nies have renresented to the Minister
and other authorities concerned for
immediate handing over of the Colo-
nies to the Municipal Corporation to
mitigate their hardships; and

(d) if so, the date by which the
colonies will be handed over by DDA
to Municipal Corporation?

THE MINISTER OF WORKS AND
HOUSING AND SUPPFLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (d). Information
is being collected ang will be laid on
the Table of the Sabha.

Trrigation Project for India

1083. SHRI R. K MHALGI: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether it is a fact that the
Government have received one pro-
ject raport on “Irrigation Project for
India" in the month of December,
1977 or thereabout from one expert
in Bombay;

{b) if so, what action have Govern-
ment taken in regard thereof to and
the nature of the decision; and

{c} if no action has so far been
taken, the reasons for delay thereof
and when it shall be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
TRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) to (c). Shri M. D.
Pol, a retired Executive Engineer of
Maharashtra, had put forwarg a pro-
ject report titled “Irrigation Project
for India” in December, 1977. The
Project, estimated to cost Rs, 91157
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crores, envisages diversion of waters
of the Ganga and the Brahmaputra
for irrigating substantial areas in the
Peninsula and North Western areas
of the country.

A number of similar proposals and
suggestions for development of water
resources in the country have also
been received from various channels.

Before a view cap be taken on such
proposals, it is essentia]l to first study,
in depth, the position of surpluses and
shortages in various regions, basins
and sub-basins vis-a-vis the possibili-
ties for economic inter-basin and inter.
regional transfer of water taking to
consideration minimum peeds of
drought prone areas in the country.
Such study is presently on hand.

Flood Situation

1984. SHRI G. S. REDDY: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) what is the flood situation as at
the end of July, 1978;

(b) whether any flood protection
works were done during 1977-78;

(c) if so, what are these works; and

(d) what is their effectiveness in
reducing flooding this year?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) According to the
reports received from the State Gov-
ernments/Union  Territories, floods
causing damage have occurred in parts
of Assam, Bihar, Himachal Pradesh,
Rajasthan, Tripura, Uttar Pradesh and
West Bengal. Parts of Karnataka,
Kerala, Punjab and Delhi have also
been affected to a lesser extent. The
flood situation towards the latter part
of July, 1978 was serious in North
Bihar and Eastern Uttar Pradesh.
According to the latest interim assess-
ment received from the State/Union
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Territories Governments the overall
flood damages is as follows:—

(i) Arca affected inlakh ha, 1393
(ii) Population aflected in lzekls 44°¢5
(iii) Crop arca damage lakh ha. 510
(iv) Number of Heuses dan.ged 14ies
(v) Cattlelost Nos. . . . 588
(vi) Human lives lest Nos . 149.
(vii) Damage to public utilitics

Rs. lakhs . . . 84 23
(viii) Tutal damage to crops, hous-

es and public utilities  Rs.

lakhs . .. 18yc 05

(b) and (c). The works mainly con-
sist of construction of pnew embank-
menis, raising and strengthening of
some of the existing embankments, con-
struction of new drain channels, anti-
erosion works and protection of towns
and villages and alsg storage projects
with flood control component. Investi-
gatinns necessary for formulation of
flood situation towards the latter part
carried out. A total expenditure in-
curred by the various State Govern-
ments/Union Territories during 1977-
78 is of the order of Rs. 93.00 crores.

(d) The works carried out during
1977-78 are expected to benefit an area
of about 4 lakh ha.
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Cost of D.D.A’s M.LG. Flais

1986. SHRI PIUS TIRKEY: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHAEBI-
LITATION be pleased tu state:

(a) how the cost of the Middle In-
come Group flats was worked out by
the Delhi Development Authority;

(b) was there any differentiation in
the rationale in the pre and post em-
ergency and in the emergency period;
and

{c) if so, the details thereof?

Answers SRAVANA 9, 1900 (SAKA)
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (c). The informa-
tion is being collected and will be
laid on the Table of the Sabha,

Central Housing Grant to Assam
Housing Board

1987. SHRI AHMED HUSSAIN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the annual grants granted to the
Assam Housing Board during the last
three years (year-wise) for imple-
mentation of Central and State Gov-
ernment Schemes;

(b) the amount of loan being sanc-
tioned/granted by the Housing and
Urban Development Corporation to
various State/Union Territories dur-
ing the past and current years and
the purpose;

(¢) whether the Centre has ever
suggested or proposed to bifurcate
this Trust (Assam Housing Board) to
various regional (District or Sub-
Division wise) Trusts to provide hous-
ing assistance in th2 rural and Tribal
areas.

(d) if so, the details thereof; and

(e) what is the Central and State
Government's proposal to assist the
economically weaker Sections, middle
income groups of wvarious towmns of
Assam, and achievements so far
made?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) As per information
furnished by the Government of
Assam, the following wamounts of
grants and ]Joans were made available
to the Assam Housing Board during
the years 1975-76, 1976-77 and 1977-78
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for implementation of Central and
Btate Government Schemes.

Year Grants Lvans
1975-76 - 47,134,500 74,306,000
1976-77 . 25,12,000  26,16,000
1977-78 . b.08,000 100,352,000

(b) Upto 30-6-1978, Housing and
Urban Development Corporation has
sanctioned loans amounting to
Rs, 328.28 crores for construction of
3,27523 dwellings in wvarious States
and Union Territories. These dwell-
ings include 2,08,141 dwellings for
economically weaker gection families
with monthly famiiy income below
Rs. 350 and 79,529 dwellings for low
income group families with monthly
income between Rs. 351 and Rs. 600.
Hence, 87.83 per cent of ali houses
sanctioned by the Housing and Urban
Development Corporation are reserved
for families with monthly family in-
come below Rs, 600.

(c) and (d). No, Sir. However, in
atcordance with the recommendations
made in the Conference of State
Ministers of Housing and Urban
Development held at Calcutta in
December, 1976, it was recommended
to the State Governments, including
Assam, that the existing Housing
Boards in the States should be
empowered to extend their activities
to the rura: areas. The Government
of Assam intimated that the Assam
Hcusing Board is empowered to take
up and implement wvarious housing
schemes in the State, jncluding rural
and tribal areas,

(e) Though under the Constitution,
the subject of housing falls within the
State List, but it is being tackled
jointly by the Central and State Gov-
ernments in view of the complexity of
the problem. The Central Govern-
ment have introduced various social
housing schemes which are now im-
plemented by the State Governments.
Based op the information furnished
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by the State Government ef
construction of 13,777 houses been
sanctioned upto 31-12-1977 under the
various social thousing schemes.
Besides, 40,056 families have been
allotteq housesites free of cost under
the Schemes for provision of house-
sites to landless workers in rural
areas uptop 31-12-1977.

Incidentally, the main highlights of
the proposed programme in the-field
of housing are:—

(i) Adoption of a housing pro-
gramme aimed at clearing the
backlog and meeting the additional
demand due to population growth
and replacement of unusable houses,
over a period of 20 years.

(ii) Restricting utilisation of
public funds in favour of low income
nouseholds so that larger number
of dwelling units are constructed
with the resources allocated to this
sector.

(iii) Provision of incentives to the
private sector for taking up housing
on a large scale,

Employees of Indian Dairy Corpora-
tion and National Dairy Development
Board

1988, SHRI MAHI LAL: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to refer to
the reply given to the  Unstarred
Question No. 6336 dated 10th April,
1978 regarding employees of Indian
Dairy Corporalion and National Dairy
Development Board and state;

(a) whether the reguisite informa-
tion has since been collected;

(b]'lhif so0, the main features thereof;
and

(¢) if not, the reasons for undue:
delay?
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(b) A statement giving the requi-
site information iz attached.

TAP SINGH): (a) Yes, Sir.

(c) Question does not grise.

the category-wisc and post-wise total
number of employees working in the
offices of the Indian Dairy Corpora-
tion and National Dairy Develop-
ment Board in DelhifNew Delhi;

the category-wise number of employ-
ces  belunging w  Scheduled Castes
and Scheduled Tribes among them
and whether the quota  reserv-
ed for these castes bas been  filled
there;

(4)

Statement
é;) & (b) Total Scheduled  Scheduled
tegory of number of  Caste Tribe
posts employees
IDC NDDB IDC NDDB IDC NDDB
Category ‘A’ 3 25 Nil 1 Nil o Nil
Category ‘B’ Nil 7 Nil Nl Nil Nil
Category ‘C’ 8 12 Nil  Nil Nil Nil
Category ‘D’ 2 2 Nil  Nil Nil Nil

Whereas Indian Dairy Corporation is observing all the
rules of the Government with regard to reservations, the
reservation orders of the Government are not applicable
to National Dairy Development Board but the Execu-
tive Committee of the Board have decided to reserve
16-2/39, of the posts for Scheduled Castes and 7-1/2%
to Scheduled Tribes. When suitable candidates are

not available from the reserved category, the posts are
treated as unreserved. Rescrvation or or SCs
STs are being observed for the I.D.C. and N.D.D.B.

asa whole and not for Delhi Office separately.

{¢) No such instances have come to notice of Government

() whether the emolovess belonging to

Scheduled  Castes and Scheduled

Tribes in these officrs  are  harassed

and some of the employees

have been removed from service

on fFalse charges, if so, their

number; and
(d) the steps proposed to be taken by (d) Question does not arise.

Government to ensure security of

service of the employees belonging

to these castes?
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Commonwealth Gamesg at Edmonton

1990. SHRI VAYALAR RAVI: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether the Governmeni ciear-
ed the participation of athletes in the
forthcoming Commonwealth Games at
Edmonton;

(b) the total number of persons and
the items allowed; and

(¢) the procedure adopted to select
the participants?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRI DHANNA SINGH GULSHAN):
(a) Yes, Sir.

{b) Eleven athletes in the following
events:

(i) 100 Metres

{ii) 200 Metres

(iii) 1000 Metres

{iv) Marathan

{v) 110 Metres Hurdles
{vi) Pole Vault
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(vii) Decathlon
(viii) Discus Throw
(ix) Skot Put
{x) Long Jump
(xi) Triple Jump.

(c) Selection of athleteg was made
by Government on the basis of the
criterion recommended by the AU
India Council lof Sports namely the
present day performance of athletes
being comparable to or better than the
sixth position in the concerned event
in the 1974 Commonwealth Games.

Bio-Gas FPlant in Tripura and North
Eastern Region States

1991. SHRI SACHINDRALAL
SINGHA:

SHRI M. A, HANNAN
ALHALIT:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

{a) the details of the location of the
bio-gas plant installed in Tripura and
other North Eastern Region States,
during the Fifth Plan period up-to-
date, year-wise, district-wise;

{b) whether the bio-gas plants are
not popular in these states;

{c) if so, the reasons thereof and
the action taken by Central and State
Governments up-to-date to popularise
bio-gas plants in these States, state-
wise;

{d) number of persons benefited up-
to-date by the installation of bio-gas
plants in these States, state-wise, with
particular reference to Tripura, plant-
wise and the area thereof; and

{e) the details of the proposal for
installation of bio-gas plants in these
States, state-wise with a particular
reference to Tripura, district-wise,
during the current year?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a} A statement
indicating the number of bio-gas plants
installed in Tripura and other North
Eastern Region States on year-wise
basis upto 1977-78 is laid on the table
of the Lok Sabha [Placed in Library.
See No. LT-2531/78)] Statement I)
However, disirict-wise information in
this regard is being collected and will
be pfaced on the Table of the Lok
Sabha as soon as complete information
is available from each State,

(by and (c). The scope of setting up
of bio-gas plantg in North Eastern Re-
gion States is presently limited due tu
adverse climatic condition, low quanti-
ty of dung availability and high cost
of installation of the plant.

Specific measures to popularise bio-
gas planis have been taken including
development of a cheaper model suited
for scuh a region. The guantum of
C:nlral subsidy for the plants being
52t up in the region has been increas-
ed to 50 per cent {rom the year 1977-
78 as an incentive to farmers in these
areas. 'Khadi and Village Industries
Commission have made necessary ar-
rangements in collaboration with the
concerned State Govts, for providing
technical guidance to farmers hesides
arranging loans from Banks and muk-
ing available construction materials
for the plants.

(d) The number of families benefit-
ed up-to 1977-78 in the North Easlern
Region States is about 128. A Etate-
ment indicating location of plants set
up in Tripura up-to 1977-78 is placed
on Lthe Table of the Lok Sabha (State-
ment-I1) [Placed in Library. See No.
LT-2531/178].

(e) Targets for setting up of bio-gas
plants during the current Year in
North Eastern Region States are
tentatively fixed at 80 plants including
10 plants for Tripura. State Gov-
ernments have been advised to flx the
district-wise targets.

Government Accommodation in the
Capital in the Possession of Persons
not entitled for it

1992. SHRI R. D. GATTANI: Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleaseq to state:

(a) what is the number of persons
and organisations who are occupying
in the Capital, Government premises,
though ordinarily not entitled to;

(b) since when each one of them
has been so occupying;

(c) how many of them have their
own buildings in the capital

(d) what can be the approximate
rent earned from these premises at
today’s market rate; and

(e) do the Government in near
future propose to get these premises
vacated, if not reasons for the same?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) 238,

(b) The houses are being occupied
from various dates, the earliest one
being since June, 1946.

(¢) The information is not available,

(d) Does not arise in view of the
reply given to (c).

(¢) The matter is under review.
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Over-Head Water Tank in Greater
Kailash-TI, New Delhi

1994. SHRI NATVERLAL B, PAR-
MAR: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to .efer
to the reply given to Unsiarred Ques-
tion No. 5235 dated the 3rd April, 1978
regarding over head water reservoir
in Greater Kailash Part-II and State
whether it is a fact that the target of
commissioning of the over-head water
Tank in Greater Kailash-II, New Delhi
in September, 1978 as promiseg earlier
is not likely to materialise because
construction work necessary for it has
been held up because of some dispute
with the contractor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): Yes Sir, the work has been
delayed by 3 months because the gra-
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vigus contractor left the werk of fix-
ing pipes to the tank. The work ha#
since been allotted to another agency
and the new target of commissioning
the over-head tank in Greater Kailash~
Il is now 31st December, 1978.

Provision of Science & Commerce
subjects in Government H, S, School,
Lawrence Road, Delhi

1995. SHHRI MUKHTIAR SINGH
MALIK:

SHRI G. M, BANATWALLA:

SHRI SHYAM SUNDER
GUPTA.;

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
Le pleased to state: '

(a) whether it has come to the
notice of the Government that there
is no provision of Science and Com-
merce subjects in the Government
Girls Higher Secondary School,
Lawrence Road, Delhi;

(b) if so, the reason thereof;

(c) whether it is also a fact that
the girl students who want to take
Science and Commerce subjects have
to leave this School and get admissions
in other schools which are situated
3-4 miles away from this area; and

(d) whether Government propose
to start Science and Commerce sub-
jects in all the Girls Schools of Delhi
and if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) Yes, Sir.

(b) However, necessary provision for
Commerce subject is being made in
Govt. Girls Higher Secondary School,
Lawrence Road. But Science subject
could not be introduceq there so far
due fo lack of accommodation and
non-availability of requisite number of
laboratories.
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{(c) The necessary facilities for teath-
ing in Science subjects are available
in the nearby schools of Ashok Vihar,
Shakurpur and Sarai Rohilla which
are located within a radius of 2-3
k.umts. and are well connected by bus
service,

(d) No, Sir. Th. intreduction of
Commerce ang Science subjects de-
pends on a number of factors like the
availabilily of accommodation, facili-
ties of laboratories, strength of stu-
dents, availability of subjects in the
nearby schools etc.
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Charges against Principal of unrecog-
nised Private College at Chandigarh

1997. SHR] YAGYA DATT SHAR-
MA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleascd lo state:

{a) whether allegations of fraud and
cheating have been levelled against
the Principal of an unrecognised pri-
vate college at Chandigarh;

(b) if so, the details thereof; and

(c) the action taken by Govern-
ment?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMAT] RENUKA DEVI BARA-
KATKI): (a) to (c¢). According to in-
formation furnished by Chandigarh
Administration an inslitution named
Geetanjli College is heing run in Sec-
tor 21, Chandigarh by one Shri K. S
Sodhi. He promised some students
that he will get them admission in
O. T. through Correspondence Courses
and some siudents used to pay him fes
for this purpose. As far report in
the FIR he told th. students that ex-
amination in O. T. will take place on
27-5+78 and all the students should
‘come {o his college Lut students found

that there was nobody in the Tollege
and a notice wags placed on the notice-
board that students should reach S.G.
College Ambala at 9.00 &.M. and their
roll numbers will pe delivered there,
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One student named Harbhajan Singh
went to Ambala on 26-5-78 and refurn-
ed by 11.00 a.m. on the same date and
he informed that examination of all
the students is being already held but
‘they have no concern with the studants
of Geetanjli College. They waited for
the Principal Shri K. S. Sodhi and his
brother Shri Jaswinder Singh and the
Clerk Sarbjit Singh, but none turned
up by the evening and they felt that
they have all been cheateq by the
Principal. The students also come
to know that the examination fee col-
lected from them has not been deposit-
ed with the Allahabad University and
therefore no roll numbers were jssued
to them. The matter stands registere:l
with the Police Station Sector 17,
Chandigarh under Section 406/420/120-
BIPC vide FIR No. 706 dated B8-6-78.
The premises of the college was sear-
ched in the presence of the Principal’s
father who is working as a clerk in
the Punjab Government Press, Seclor
18 Chandigarh and the property e
furniture etc. were taken into Ppos-
session by the police as case property.
The accused are absconding and every
possible effort is being made by the
police for their arrest. It is a erimi-
nal case.
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Representation from the Ladies
Residing in Dandakaranya

2000. SHRT KRISHNA CHANDRA
HALDER: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether the Minister has re-
ceived petitions from the ladies and
staff members residing in the Staf?
Colony of Malkangiri village No. 79
(under Dandakaranya Project, Kora-
put) regarding the harassment and
indecent behaviour towards the ladies
of this colony by some liquor addicted
anti-social elements;

(b) if so, whether the Government
is considering to close down the alco-
hol shop in the colony; and

(c) steps faken against the trouble
makers?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) The local authorities of the
State Government have been request-
ed to close down the alcohol shop or
have it shifted to a distant place.

(c) One Shri Kuso Sonani, Chowki-
dar in the Dandakaranya Project is
reported to have misbehaved due to
being in drunken condition. He bhas
since been transferred from the staft
colony of Malkangiri village No. 79,
Dandakaranya Project. The matter
is also under investigation by the
State Police on a complaint lodged by
Shri Kuso Sonani.

New Type of Gobar Gas Plant

2001. C. K. JAFFAR SHARIEF:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleaseq to state:

(a) whether a new type of Gobar
Gag Plant hag been invented which
may help people in the rural areas
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in solving their fuel and light pro-
blems; and

(b) if so, the details regarding its
price and performance?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Yes, Sir. The
State Planning Institute, Government
of Uttar Pradesh has developed a low-
cost, drumless. bio-gas plant named
“Janata Bio-gas Plant” at their Gobar
Gas Research Station, Ajitmal
(Etawah).

(b) In the first instance, designs for
different sizes of gobar gas plants are
being standardised by the concerned
Research Station. The cost estimates
will be based on the standard designs
evolved. Studies are being conducted
in regard to its performance under
different agro-climatic conditions.

Demurrage on Imported Fertilizer

2002. SHRI SOMNATH CHATTER-
JEE:

SHRI M. RAM GOPAL RED-
DY:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether importeq fertilizer is
costing the Government heavily by
way of demurrage of about 3,000
dollars which is being paid per day
to each ship carrying fertilizer be-
cause of lack of berth at various
ports; and

(b) if so, whether Government are
taking steps to prevent the huge loss
to the State’s exchequer?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) No, Sir. Not
all ships bringing imported fertilisers
accure demurrage charges. Further,
demurrage chargss accrue not only
due to lack of berths but also on ac-
count of other reasons, namely, slow
rate of unloading from the ships and
slow clearance from the wharfs.
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(o) Steps have been taken so as to
reduce the incidence of ships accruing
demurrage charges. These are as
under:

(i) Utilisation of larger number of
ports for unloading;

(ii) Introduction of mechanised
facilities at some of the ports to step
up the rate of unloading; and

(iii) Increasing use of roaq trans-
port to supplement the railway capa-
city ete.
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Delay in Marketing 77

2004. SHRI SAUGATA ROY: Wil
the Minister of AGRICULTURE AND
JRRIGATION be pleased to state:

{a) whether there has been unusual
delay in marketing the drink 77 by
the Modern Bakeries Ltd.; leading
other private companies capturing the
soft drink market; and

(b) if #s0, the reasons for the de-
lay?

JULY 31, 1978
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b). Modern
Bakeries (India) Ltd, only supplies the
composition  for production of drink
*17" 1o the varivus boltlers who have o
make their own arrangements for mar-
keting the soft drink. The company
has been making vigorous eflorts to
complete franchise arrangements in
various cilies with the bottlers for pio-
duction of ‘77'. The results achieved
so far are good. However, in cerlain
cilies marketing of 77" has not startzd
due to delay in finalisation of fran-
chise, difficulties of the franchise-hal-
ders such as non-availability of bottles,
crown corks, etc,

Earthquake in Dharamshala, Himachal
Pradesh

2005. SHR] DURGA CHAND: will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to slale:

{a) whether on the night of the
14th June, 1978 Dharamshala in Hima-
chal Pradesh was rocked with an
earthquake;

(b) if so, the details of loss in
terms of lile, property and crop;

(cy whether thp State Government
have asked the Central Government
for relief works; and

{d) if so, the details of Central re~
lief givepn to Himachal Pradesh Gov-
ernment on thig account?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Yes Sir.

{by According to the information re-
ceived from the State Govt., damage
to -Govt. buildings was estimated at
about Rupees three lakhs and cracks
had appeared in a number of buildings
also. Two persons received injuries
and no loss of lif» has been reported.

{c) No, Sir.
{d) Does not rise.
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Implementation of provision of Sup-
pressiog of Immortal Traffic in Women

and Girls Act
2006. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of EDUCA-

TION, SOCIAL WELFARE
CULTURE be pleased to state:

(a) whether it is a fact that the
application of provision of the Sup-
pression of Immoral Traffic in Women
and Girls Act is not uniform in some

cities like Bombay, Calcutta, Madras
-and Delhi;

AND

(b) if so, whether it iz also a fact
that prostitution in some cities ig still
continuing in separate areas called
*‘Red Light{ Areas";

(c) if so, the reasons for this dis-
crimination ang slackness in imple-
mentation of the provisions of law;
and

(d) steps proposed tg be taken to
make the laws uniform and ban the
prostitution completely in the cities
where it is stil] allowed?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) to (d). The Suppres-
sion of Immoral Traffic in Women and
Girls Act, 1958 applies uniformly ta
all the States and Union Territories
except Sikkim. Under the Act, pros-
titution in its commercialised form has
heen prohibited. Implementation of
the Act, however, rests with the State
Governments.
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Health Hazard due to Smoke

2008. SHRI V. G. HANDE: Will the
Ministzr of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to stale:

{a) whether there exists a health
hazard due to the smoke emitted by
M/s. Cycle Equipment (PRN) Limited
Kalkaji affecting the ®veg of the resi-
dents of ‘K' Block Kalkaji, New Delhi;
if so0, the details thereof;

(b) whether this unauthorised fac-
tory is functioning with the conni-
vance of health officers of the Delhi
Municipal Corporation; and

(c¢) if so, what rémedial steps Gov-
ernment propose to take in thig re-
gard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-~

HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.
(h) The factory is licenced under

Sec. 416/417 of the Delhi Munilcipal
Corporation Act, 1957, since 1960.

(¢) The factory has been advised to
take remedial measures like provision
of hood, duct, exhaust {fan and a chim-
ney of adequate hzight to the furnare,
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Approval of Garbage Scheme, Calcutta
by World Bank

2009. SHRI K. RAMAMURTHY: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether the World Bank has
approved a scheme to fill up the low-
lying area around Dhapa in Calcutta
which is an open garbage dump;

(b) if so. the details thereof, and

(c) whether it hag been implemen-
ted?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes Sir.

(b) Second Calcutta Urban Develop-
ment Project 1o be executed Ly the
Calcutta  Metropolitan  Development
Augthority in Caleutta Metropolitan
District Calcutta during a period of
Five Years (1977-78 to 1981-82) in-
cludes a scheme for improvement of
Solid Waste Management in Calcutta
City. As a part of this scheme Land
filling operation by garbage in Dhapa
and Bantala will be organised through
construction of Roads, improvement of
lighting ang other site facilities, Be-
sides  Sanitary Land filling will be
don- on a pilot basis in selected areas
within the dumping ground. The sche.
me is yet to start,

(e) No Sir.

Subsidy to FCI

2010, SHRI ©O. V. ALAGESAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) amount of subsidy given to the
Food Corporation of India Yor the
years 1975-76, 1976-77 apd 1977-78;
and

(b) details of its distribution over
wheat and rice in different States?

JULY 31, 1978
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRGATION (SHRI BHANU
PRATAP SINGH): (a)

(Ras. Crores)
Year Amount
paid
|
1975-76 250
1976-77 506
1977-78 . 478

(b) Subsidy is calculated on the
basis of the quantities of foodgrains
distributed and the quantities held as
buffer stocks by the Food Corporation
of India and not on a State to State
basis, v

Rs. 24-Crore Project for Oil Palm
Cultivation in Kerala

2011. SHR] K. A. RAJAN: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Oil Palm India
Limited, a subsidiary of the Planta-
tion Corporation of Kerala, have pre-
pared a “Rs. 24-Crore project” for
cultivation of oil palm in the State;

(b) if so, the details thereof;

(c) whether any financial assist-
ance has been sought from the Centre
therefor; and

(d) it so, the details thereof?
THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP

SINGH): (a) The il Palm India
Limited, a subsidiary of the plan-
tation Corporation of Kerala, have

prepared a project for Rs 8.5 crres,
and not for Rs. 24 crores for culti-
vation of Oil Palm in the State.

(b) The object of the project is to
raise ©il palm plantations over an
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additional area of 4000 ha. over and
above the 2000 ha. plantation project
now under implementation.

(¢) The proposals are reportedly
submitted by the State Government
on 22-6-78 but those have not yet been
received by the Central Government.

(d) Does not arise.

Sugar Policy for 1978-79

2012. SHRI AMAR ROYPRADHAN:
SHR!I EDUARDO FALEIRO:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whethey Government have for-
mulated the sugar policy for 1978-79;

(b) if so, what are the guidelines;
and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) No, Sir. The Govern-
ment's Sugar Policy for the year
1978-79 is being formulated.

(b) Does not arise.

(c) As crushing has been extended
in an unprecedented manner this
year, an idea of the working results
regarding season’s recovery duration,
and production could be formed, and
the implications of the level of pro-
duction assessed only now.

Zonal Crop Pattern on the Basis of
.. CHlimatic Condition

2013. SHRI BALASAHEB
PATIL: Will the Minister of
CULTURE AND
pleased to state:

VIKHE
AGRI-
IRRIGATION be

(a) whether foodgrains prices dur-
ing the last three years have not been
remunerative to the farmers for their

2639 LS—4

survival and consequently the agri-
culturists switched over from food-
grains to sugarcane crop; if so, the
reaction of the Governiment;

(b) 1s there any proposal before
the Government to prescribe zonal
crop patterns on the basis of climatic
conditiong throughout the country;

(c) if not, the reasons therefor; and

(d) will the Goverament allog the
agriculturist; to continue to suffer on
this account?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) to (d). The crop acreage
figures for foodgrains and sugarcane
for the last four years are characteris-
ed by fluctuations and it is diffleult to
say if there is diversion of area from
foodgrains to sugarcane. As regards
prices, it is an important objective of
Government policy that the producers
of foodgrains (as also otber agricul-
tural commodities) get remunerative
prices. To achieve this objective,
Government has been fixing procure-
ment/support prices for major food-
grains in the light of recommendations
made by the Agricultural Prices
Commission and in consultation with
State Govts. It has also been under-
{aking support purchases at the
announced prices so as to ensure that
market prices did not fall below the
procurement/support level. In 1977.
Government removed all zonal restric-
tions on the movement of foodgrains,
which has enabled the farmers to
realise higher prices for their market-
able surpluses. The sales of food-
grains by farmers at  procurement/
support prices to the public agencies
are by and large voluntary. Moreover,
the farmers sell a sizable proportion
of their marketable surplus of food-
grains at market prices which are
generally higher than the procurement/
support prices fixed by Government.
There is no evidence to suggest that the
prices received Ly foodgraing produ-
cers during the last three years have
not been remunerative.
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before th‘e Government of India to
prescribe zppal crop pajterns on the
basis of climatic conditions. Cropping
patterns are influenced not only by
climatic conditiong but by a number
of other factors notably sail, irriga-
tion fgcilities, the economic conditions
of the region, the consumption patterns
ete. However, advice is given to
farmers to bring abput beneficial
changes in cropping patterns through
the introduction of high yielding
varieties of crops, emphasis on
multiple  cropping, cultivation of
pulses, legumes and fodders etc. The
objective is to raise the productivity
and incomes of the farmers on the
basis of higher output and integrated
deyelopment of agriculture and allied
occupations.

Water Works Laboratory at
Wazirabad

2014. SHRI K. MALLANNA: Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(3) whether Government's atten-
tion is drawn to a mnews item in
‘Indian Express’ dated 6th July, 1978
that highly sophisticated water test-
ing machine, brought in February
last, costing 66,000 rupeeg is lying
idle at the Water Works Laboratory,
Wazirabad, as no one knowsg how to
use it;

(by whether a battle is on between
the testing staff and the director of
the laboratary on how to use the
machine; and

(c¢) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF WORKS AND
H.OUSJNG AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) No, Sir. The machine is being
used as and when required.

(e) Does not arise.
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Supply of Jute and Paddy Seeds in
Assam .
2016. SHRI ISMAIL HOSSAIN
KHAN; Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) quantity of Jute seeds and
“Ashu” Paddy seeds supplied to the
agriculturists in Assam through the
Seed Corporation in the current year;
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) whether there wgs any com-
plaint against Seed Corporation re-
gaq;ding supply of bad seeds i Assam;
a

(e) if so, steps taken?

THE MINISTER THE
MINISTRY ' OF AGRICULTURE AND
I GATION (SHRI BHANU PRATAP
SQLGH); (a) The Natio:_ial'_ﬁeeds'Cor'-
poration distributed 794.15 qgfls, of
certified jute seeds and 1817 quintals
of certified padqu seeds to the agri-
culturists in Assam through their own
dealers and the Government of Assam
during the current Kharif season.

(b) No, Sir.

(c) Does nol arise.

Nutrition Programme for th? Poor
2017. SHRI G. Y. KRISHNAN:

SHRI JANARDHANA
POOJARY:

Will the Minister of EDUCATION,
SOCIAL ‘'WELFARE AND CULTURE
be pleased to sate:

(a) whether it is a farct that much
of the nutrition programme proposed
by the Union Government for the
benefit of poor have been found bene-
fitting the rich;

(by whether it is also a fact that
most of the schemes are yet to start
or have remained at the half-way
stageg because of financial constraints
or half-hearted implementation by
the agencies involved like the Modern
Bakeries, the Food Corporation of
India and the Food, and Nutrition
Board; and

(c) it so, the steps Government
have proposed in thls fEghird?

THE MINISTER OF STATE IN THE
. MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKA-
TAKI): (a) No Sir. The supplemen-
tary programmes as well programme

3

relating to provision of prophylaxis
for vitamin ‘A’ deficiency are for mal-
nourished and anaemic children and
the target groups mainly include the
chlldren of slum areas, tribal areas
and areas inhabited by Scheduled
Castes and other backward classes.

(b) It is not correct to say that
schemes relating to processing of food
have not progressed because of half
hearted implementation and other
constraints. Thidugh the Féod Cbt-
poration of India, the Food and Nutri-
tion' Board has been able to ‘achieve a
production level of 40,000 (forty thous-
and) fonres of Balahar, a low cost
nutritiong food, used for supplementary
feeding of ~children of  valnerable
goups. Similarly, the ' Modern
B#keries have achieved a production
level of 1443 lakhs loaves of 400
grams each ‘fortifled with  various
nutrients.

(¢) The Government is continuously
reviewing the implementation of
various programmes concerned with
nutrition to improve the efficacy of
the programmes.

o IO arfeaet @Al § gfe gwen

2018, s wrew gi : § pfe
st fmatf wat agaard st g w01 6

%) ¥ fa ®) searga 33 & fad wife-
qidt @t A AN FT gIRoT IO
w3 R $oz enia vt Y Qe & W

(=) afzgi, @t 3 ®= ¥ wqmon &
faqra & w1 w10 § 7 '



103 Written Answers

Distinction, in Levy Price for Sugar
Factories in Bouth

2018. SHRI T. A, PAI: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) hag the Government decided
to remove the invidious distinction in
the levy price for sugar factories in
the South; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) and (b). The difference
between the levy prices obtaining
in different pricing zones for the
sugar industry in the country arise out
of various factors (such as cane price,
recovery, duration, age of the plant)
which are reflected in the cost of pro-
duction. Presently an inter-Minis-
terial Group is studying the grouping
of sugar mills into pricing zones and
the methodology for fixation of levy
price, with a view to suggesting
changes, if any, for implementation.
The recommendations of the Group
will be considered by the Government
at an early date,

Misappropriation in C.P.W.D.

2020. SHRI M. ARUNACHALAM:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state
whether there is any proposal under
consideration to introduce better
‘material management' techniquesg in
C.P.WD.?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): Sometime back the Depart-
ment of Personnel and Administra-
tive Reforms conducted a study of the
Central Stores Divisions of the Central
Public Works Department and made
certain recommendations. The recom-
mendations are being implemented by
the Central Public Works Department,
wherever necessary.

JULY 31, 1978
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Tenements built under slum clearance
e schemes

2022. SHRIMATI MRINAL GORE:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the Government have
taken decision to hand over the tene-
ment built, under slum clearance
schemes to the occupanty on owner-
ship basis;
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(b) what are the terms;

(c) whether the Ministry ig aware
of the fact that these gccupants draw-
ing Rs, 400 p.m. are charged Rs. 136
as rent in some of the tenements; and

(d) looking to the abnormal rent
for these slum dwellers, whether the
Minister will consider the possibility
of charging subsidised rent for these
occupiers for the

THE MINISTER OF WORKS AND
HOUSING AND SUFPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) : (a) and (b). On the 10th
June, 1965, the Government of India
decided that the tenements construct-
ed under the Slum Clearance/Im-
provement Scheme could be sold to
the allottees on the 10110w§ng terms
and conditions: —

(i) The allottee will pay the full
cost of the house, i.e. the cost both
of acquisition and development of
land and construction, as determin-
ed by the Government.

(ii) He may pay this cost in one
lumpsum or in instslments spreading
over a period of 20 years.

(iii) If he elects to pay in instal-
ments, he will pay 5 per cent of the
full cost in advance and the balance
in 19 annual equated instalments,
with interest at the rates prescribed
by Government from time to time.
He will have an option to pay the
cost in a lesser period by accelerat-
ed instalments, but will not be per-
mitteq to exercise this option on
more than three occasions during the
period of 20 years.

(iv) He will not transfer the
house by sale, gift, mortgage or
otherwise till he has paid the full
cost and for a vperiod of five years
thereafter, without the permission of
the State Government/Union Terri-
tory Administration or ap  officer
authorised in this behalf by them;
provided that the limitation on trans-
fer of the house will not extend be-
yond a period of 20 years from the

date on which an allottee elects to
pay the full cost on instalment bass.
For example, if an allottee elects the
instalment basis on 1-10-65 and pays
the full cost in flve years, ie. on
30-9-70, he shall not transfer the.
house for five years thereafter i.e.
upto 30-9-75. But if he pays the full
cost, say in 17 years, he can transfer
the house after 20 years i.e. 30-9-85.

(v) In addition to the instalments
payable towards the full cost of the
house, he will pay the ground rent
for the land on which the house and
its appurtenances stand to the Gov-
ernment and Municipal taxes, water
charges and scavenging charges etc.
to the Local Body.

(¢) Subsidised rent of the tenement
is recovered from such of the allottees
whosz income does not exceed Rs. 350
p.m. If the allottee’s income exceeds
Rs. 350 p.m., but does not exceed
Rs. 500 p.m. he is charged, in addition
to subsidised rent, interest charges on
the subsidy portion of the cost of
construction of the tenement occupied
by him. If the allottee's income exceeds
Rs. 500 per month, he is required to
pay full econamic rent of the tene-
ment. There will, therefore, be varia=
tion in the subsidised rent and the eco-
nomic rent of the tenements construct-
ed under the Slum Clearance/Im-
provement Scheme. .

(d) No such proposal is under con-
sideration.

N.B.T. Policy of Publishing Books

2023. PROF. P. G. MAVALANKAR:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the National Book
Trust has decided upon a new policy
of publishing only such of the titles
which have relevance to the changing
contemporary scene in India and the
world;

(b) if so, broad outlines thereof;
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(c; tull h s regarding fhe title in
Hing and other Indian
hnzuues puhﬂshed by the National

Book Trust so far;

. (d) how many of these have been
gold to date and what is the stock
position of the unsold copies; and

(e) whether N.B. Trust has decided
to expand ijts distribution and sales
net work, and if so, how and with
what result?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER) : (a) and {(b). The publishing
programme of the National Book Trust
and the selection of titles have always
been related to the needs of the Indian
situation and there shall be ng depar-
ture from this policy. The main fea-
tures of the programines being planned
will ensure that the Trust publications
have relevance to the changing con-
temporary scene by encouraging origi-
nal authorship in Indian languages,
and bringing the rural population in
the target audience,

(¢) Since  inception and uptd
30-6-1978 the Trust has published 1740
books, in different languages ars under:

Hindi 203
English - 274
Urdu 163
Marathi 131

Punjabi 124
Gujarati 12

Tamil 1o
Bengali 108
Telugu 99
Kannada 93
Oriya 85

Malayalam 77

o PR s
1078 Writien Answers 108
Assamese 76
Sindbi 4
Sanakrit . . L
e — T
ToraL . . 1740

A sfatement mdic&tmg ff:q series-
wise and lahguage-wise break-up of
titles brough; out by the Trust tip to
30-8-76 is enclosed.

(d) The position as on 31-31977 is as

under :
Number of books disposed (including
copies distributeq free to authors of
respective books; given for purpose
of review; and donated to district
libraries, Nehru Yuvak KXendras

etc.)
41,63,766

24,37,862

The Trust compiles this information
for each year as on 3lst March. The
position as on 31-3-1978 is under
compilation.

(e) Yes, Sir. From 12 sole distribu.
tors in 1974 it has been raised to 53
distributors/stockists. The Trust has
also appointed 4 Field Representatives.
In addition, the Trust has recently
opened a Bookshop in New Delhi arnd
proposes to open more such retail
outlets in the country.

-

.Bala'nce in hand

The sale of Trust's publication from
1973 to 1978 is given below:

Year Ri:flcuﬂ "
1973-74 . . ' 13°00
1974-75 13" 50
1975-76 1701
1976-77 23' 55
1997-78 . " 2561

The figures would seem to indicate
that with the strengthening of the’
distribution arrangements the sales
have increased.
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Aid from Indian Dairy Corporation to
Stateg for Operation Flood (Phase II)
Programme

2024, SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether the Indian Dairy Cor-
poration is ghﬁn'g assistance to States
under Operation Flood (Phase 1I)
Programme and if so, the names of
States with amount earmarked; and

(b) the assistance to be given parti-
cularly to Andhra Pradesh this year?

THE MNISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, Sir. The States
which will be covereq under Opera-
tion Flood II are Jammu and Kashmir,
Punjab, Haryana, Rajasthan Uttar
Pradesh, Gujarat, Bihar, West Bengal,
Assam, Andhra Pradesh, Karnataka,
Maharashtra, Madhya Pradesh, Hima-
chal Pradesh and Tamil Nadu. The
possibility of extending the coverage 1o
some other States is being examined.
The amounts have not so far been ear=
marked on a State-wise basis.

(b) The amount of assistance to
Andhra Pradesh during fhis year is
yet to be finalised.

Construction of Ministerial Bungalows

2025. SHRI VASANT SATHE:
SHRI DAYA RAM SHAKYA:
SHRI JYOTIRMOY BOSU:
SHRI R. D. GATTANT:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the Government have
formulated a plan for constructing 40
ministeria] bungalowg in Presldent's
Estate;

’b) if so, important details of the
proposal formulated;

(¢) at what stage of consideration/
clearance the proposal stands; and

(d) whether the Government hava
formulated a plan for construction of
multistoreyed buildings for emplo-
yees in the space occupied by present

JULY 81;"1%18
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Ministerial bungalows and details
thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABLITATION (SHRI SIKANDAR
BAKHT) : (a )to (¢). It has been
decided to construct smaller houses for
Ministers with about 3,000 sq. ft. of
living space. This question alongwith
the re-development of the bungalow
areas to the north and south of Kaj-
path is under consideration,

(d) No, Sir.
Seeds Corporations

2026. SHRI K. PRADHANI: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a)y whether there ig any proposal
under the consideration of Govern-
ment for setting up more Seeds Cor-
porations in the country;

(b) if so, the names of the places
where these corporations are propos-
ed to be set up; and

(c) to what extent these corpora-
tiong are expected to assist in meet-
ing the demands of farmers for seeds
in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHKI BHANU PRA.
TAP SINGH) : (a) and (b). Under
Phase-I of the National Seeds Pro-
gramme, State Seed Corporations
have been set up in the States of Pun-
jab, Haryana, Maharashtra and Andhra
Pradesh and recently, under Phase-Il
of the Programme, similar Corpora-
tions have been set up in the Stateg of
Karnataka, - Rajasthan, Orissa and
Bihar. In addition, the Tarai Deve-
lopment Corporation in Uttar Pradesh
is being re-constructed shortly to as-
sume the role of SSC under National
Seeds Programme,

(c) Average seed sales before the
commencement of tha National Seeds
Programme in the year 1975-76 were
of the order of 1,34,000 tons. With the
setting up of the additional Corpora-
tions, certified seed evailability is likely
to increase to 2,75,000 tonnes by the
end of the Programme i.e. in the year
1981.82.



113 Written ;Answers. SRAVANA 9, 1900 (SAKA) Written Answers 114

worery fod § weolt o e

2027, s wgiw : wr fow, www
way wie sepfy o Og T W e el
fis ! '

2 rote
T

o
() i & WO s aw e qEm A
('T’riz% s & feedt & <fera o ok &

d
2
]
3
7
|
&

! & wsEr A ot T At % wTor AR
gt &

FTAT ¥ 1973-74 WYX 1974=75
# WHW: %o 9990/ WIT Fo B735- WY
v & ey an fadrg mf & wrd-
w0 & (el § 51aw # A0 %o 20,000/
® YA few g 0 feg aR am@
wowa 141 # werd 7 qwrf, AvEr -y

wg frwf afcitomt ® fg g stn @
faeita s

zuzs.eﬂrﬁuwuﬂ:maﬁ
v fawrk 73t ag T & goT WGt fw

(%) STt & oy Ferré afcavrTt @
ferd BT HTFTC FTIC TZW K7 fiferft fareit
g A wrfaarc d

(@) = grafe £ &6 & w107 39T

. wjm goere et st &1 swmaerd

gnd frmfrag w3 & wfsarf mqgu s @t
{54

wm soe fg) @ (%) swfaw sfem @
WER TR qrr &l R fad e
g T W afaw  gem {3 0F g
xﬁmmgg ey § & omar & W
Ca%T a8 farvity farer ofid ar e @
Tt & 1 94ff ag uww  faeiw dewmal
gorar  qxwaf@ & W grem e
T TR 97 417 Saregl # qoad
FT ® eelty qfesqgt & w@xq & auAr fawfol
s & | IO N3W Uy § fad Ly
1978=79 % TTT AW a;ril’a'!'ri
s ® fad g wEm @ W
sk ofr 37.s59wdrEam

(0¥ w)
1975-76 12.78
1976-77 28.78
1977-78 32.38

JUL AW FOOTL A G 61w B wrow
fowrf wrivw & wwnit wratega § ok
R fod i &

wt T gy,
o G (7 S

Increase in availability of Rice for
Export '

2029. DR. BAPU KALDATE: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government have
taken note of the suggestion made by
the inter-Governmental Group of the
Food and Agriculture Organisation on
Rice to increase its availability for
export to help meet immediate needs
of developing Countries; and
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(b) whether Government expects
any assistance from the Group in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRBIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b). The Re-
poxl. of the Inter-Governmental Group
on Rice which met in Rome In March
lm is still awaited from the Food
any Agriculture Organization of fhe
United Kation. According fo the Ke-
port of thé Indian Delegate the
Group’s aséssment had indicatéd ‘that
the ‘import requlrements of rice dur-

1078-79 were likely to be more
than the export availability. The
Group had therefore recommended
that (i] countries which hold rice
stocks in excess of those required for
meeting their demestic needs and
emergencies and other commitments
should make all efforts to increase
export supplies to meet the immediate
requirements for human consumption
of developing countries, and parti-
cularly of most seriously affected
countries, and (ii) in view of the
balance of payments constraints of
many rice deficit developing countries,
all countries in a position to do so,
should increase rice component of
food aid to the maximum extent pos-
sible, either from domestic rice sup-
plies or through purchases from rice
exporting developing countries which
have rice available for export.

The Inter-Governmental Group on
Rice is only a recommendatory body
and does not provide any assistance
to countries. Moreover, in our pre-
sent gituation, we do not need or ex-
pect any assistance for meeting our
own rice needs.

Grievances of Piddy Caltivators of
‘Kerala

2030. SHRI V. M. SUDHEERAN:
Will the Minister of AGRICULTURE
AND TRRIGATION be pleased to
state:

(a) whether the Government are
aware of the grievances of the paddy
cultivators of Kerala especially Kut-
teanad in Alleppey; and
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(b) if so, the steps taken to assist
the farmers?

THE MINISTER OF ST IN
THE MINISTRY OF AGRI
AND IRRIGATION (SHRI B
PRATAP SINGH): (a) Yes Sir.

(b) The matter has been reiesi\:hed
to the Government of Kerala,

State Government's reply will be
placed on the Table of the Sabha as
soon as it is received.

Rabl Production and Procufement
.2031. SHRI DHARMA VIR VA-
SISHT Will the Minister of AGRI-

CUL‘I'U’RE AND IRRIGATION be
pleased to state:

(a) the total production item-wise
¢f Wwheat, gram, barley, peas mrustard
seed, fill during the Rabi 1978; and

(b) the total procurement pf wheat
and gram state-wise upto June 30,
1978 together with earlier stocks of
the commodity as on July?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION. (SHR1 BHANU
PRATAP SINGH): (a). Final esti-
mates of production of rabi crops for
1977-78 are still awaited from dif-
ferent State Governments. According
to the available information, the
production of wheat is likely to be
higher tHan the level of 20.08 million
tonnes in 1976-77. The production of
barley, gram, peas and other rabi
pulses and rapeseed & Mustard is also
expected to mark increases over the
levels in 1976-77.

(b) A statement is enclosed indi-
cating the State-wise procurement of
wheat and gram during 1978-79 rabi
marketing season, upto 30th June,
1978. The total stocks of wheat as
on Ist July 1978 with both Central
and State Governments amounted to
12-27 million tonnes of wheat and 22:4
thousand tonnes of gram. This in-
cludes remnant stocks of wheat pro-+«
cured and imported in the earlier
years.
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syl

Statement ,

('l"lgum in %000 Tonnes)

i —

s1. Staie Wheat  Grim
No.

1 2 3 4

1 .Pu.nj'ab 3153:6 2.3

g2 Haryana . 928+2 1.0

g Uttar Pradesh . 11408 15-'4

4 Rajasthan 76-4

5 Madhya Pradesh 19°2

6 Bihar 285

7 Jammu & Kashmir 12°2

8 Himachal Pradesh 1o

9 Manipur Neg.

10 Assam 04

11 West Bengal 157

12 Delhi 180

13 Union Territory Chandigarh 07

TotaL . . . . . . . . . 53947 287

Neg- Below 5 tonnes:

Management of Wakf! Properties in
Delbj

2032. SHRI F. H. MOHSIN: Will
the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether a Commitftee was ap-
pointed under the Chairmanship of
Mr. Burney, former Secretary, Petro-
leum and Chemicals to review the
agreement between the Government
and some Muslims regarding the main-
tenance and management of Wakf
properties of Delhi in or about 1911;

(b) whether the Committee has
submitted
the recommendations; and

(c) what action is taken or proposed
to be taken on that?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR1 SIKANDAR
BAKHT): (a) Yes, Sir.

(b) The Committee has submitted
its report. Its recommendation .Aare

‘given in the attached Statement, The

recommendations of the Committee
cover those properties also which are
not under agreement referred to but
are in dispute and are reported to be
vesting with the Delhi Development
Authority.

(c) In August, 1976, a High Level
Committee under the chairmanship
of former Minister of State for Works
and Housing was set up to consider
the recommendations of the Burney



119 .  Written ch;a-,

Committee. The High Level
Committee held three meetings but
no flinal decision was taken.

Subsequently, it was decided to set
up & Committee of officers to make a
verification of each of the properties
listed in the Annexures to the re=-
port of Burney Committee and to
give its suggestions as to how far the
recommendation of the Burney Com-
mittee in respect of each property
may be implemented. Accordingly, a
Committee was set up on 15.9.77, by
the Ministry of Works and Housing.

The Committee of Officials held six
meetings in which the concerned offi-
cers of the Land and Development
Office, Delhi Development Authority
and Delhi Wakf Board, were invited

from time to time to assist it in its -

task. As one member of the Com-
mittee proceeded on foreign assign-

ment the Committee has been re--
constituted on 25.7.78. The report of

the Committee is awaited.

Statement

Recommendations of the Burney
Committee

(a) Mosques and Dargahs:

(i) The Wak? properties which
are in existence on the site and are
in regular use, shall be transferred
to the Delhi Wakf BoardMutawal-
lis and the Government will with-
draw its claim to their ownership.
The Wakf Board/Mutawallis will
be empowered to develop these pro-
perties in accordance with the Mas-
ter Plan and Municipal bye-laws.

(ii) The Wakfs which are non-
existent on site and where the
Government has constructed build-
ings, parks, etc. shall be handed
ever to the Government. The Delhi
Wakf Board shall withdraw its
claim to these properties.

(iii) The Wakf which are in di-
lapidated condition but capable of
use, shall be handed over to the
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Delhi Wakf Board. The Govern-
ment shall withdraw its claim to
the ownership of such properties.
The Delhi Wak{ Board shall also be
permitted to develop them in ae-
cordance with the Master Flan and
Municipal bye-laws. The Delhi
Wakf Board shall develop these
Wakfs in a befitting manner keeping
in view the architecture of the sur-
rounding area in which the Wakfs
are located, The Delhi Gazette
Notification of such properties shall
stand and the Government will
withdraw cases from the Courts
against their notification.

{iv) The Wakfs which are in a
dilapidated condition and not capa-
ble of use shall not be handed over
to the Delhi Wakf Board, The
Delhi Wakf Board shall have no
claim to these properties and agree-
ment if any in respect of such
Wakfs shall be terminated,

(b) Graveyards:

(i) The graveyards where graves
are in existence and which have
been Gazetted as such, the Govern-
ment will surrender its claim to
these properties and also withdraw
their case from the Courts. The
Board shall be allowed to main-
tain and develop them where pos-
sible according to the Master Plan
and Municipal bye-laws. The
right of ownership, maintenance
and development shall vest in the
Delhi Wakf Board and the agree-
ment, if any in respect of such
graveyard, will be terminated,

(ii) The graveyards where
graves are not in existence and
which have been developed into
parks or on which buildings have
been constructed by the Govern-
ment or Corporation authorities, the
Delhi Wakf Board shall be com-
pensated for the same and the Wak{
Board thereupon shall withdraw its
claim to such graveyards in favour
of the Government|Municipal Cor-
poration.



121 Written Answers SRAVANA 9, 1900 (SAKA) Writlen Answers 122

Installing of Shivajl Statue in Raigarh
Shivaneri and Singhgarh Forts

2033, SHRI KESHAVRAQO DHON-
DGE: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether Shri Shivshahir Bawa
Saheb Purandare of Maharashtra has
sought the permission of Central Gov--
ernment and  Archaeological Depart-
ment for a plan to instal the statues
of Shivaji in the forts of Raigah,
Shivaneri and Singhgarh etc. jn Maha-
rashtra; and

(b) it so, the details of the plan and
the reaction of the Central Govern-
ment thereto?

" THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER):(a) No, Sir.

(b) Does not arise.
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Construction of Ministerial Bangalows
in Rashrapati Bhawam

2035. DR, VASANT KUMAR PAN-
DIT: Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state
whether the construction of Ministerial
Bungalows in the President’'s Estate
complex would be taken by the D.D.A.
or given on Tender to construction
companies?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR] SIKANDAR
BAKHT): The work will be got ex-
ecuted by the C.P.W.D. through con-
tractors on tender basis.

Amendment to urban land Selling Act
by West Bengal

2036. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to state:

(a) whether the West Bengal Gov-
ernment has made a proposal to
amend the Urban Land Ceiling Act;
and

(b) it so, the details and Union
Government's reaction thereto?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) It is not in the public interest
to divulge the proposals for amend-
ment. However, the suggestions of
the West Bengal Government will be
considered while finalising the pro-
posed amendments to the Act.
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Agrictyrsl Gradupiss and their K-
RMgTment

2037. SHRI S. R. DAMANI: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state;

(a) the number of agricultural
graduates turned out by the Agricul-
tyre Universities in each year during
the last Wree years;

(b) whether all the gualified people
are in gainful employment and, if not,
the number of people remaining un-
employed in different States;

(e) whether government has drawn
any proposal to use them gainfully in
the new agriculture and village
devqlopment schemes; and

(d) if so, tbe details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (®) to (d). The in-
formation is being collected and will
be laid on the table of the House.

Central Government Buildings at
Bangalore

2038, SHRI A.R. BADRI NARAYAN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(=3 the number of Central Govern-
ment buildings located in Bangalore
and the total cost thereof;

(b) the amount allotted for the re.
pair of these buildings; and

{c) whether the Government is
aware that innumerable Central Gov-
ernment buildings in Bangalore are in
an uftar state of disrepair?

THE MINISTER OF WORKS AND
OUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): '(a) and (b). In so far as
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the C.P.W.D is concerned, the roqu.h'ed
informatior iz as iinder: —

"Amount
allotted

Capital 'duﬁi%
cost - lsg:r- ,
‘ or

repairs

[Rupec! in I:k_hl_)

No. of houses

345  residential

quarters & Hostel . 8o 6o 2 27
20 non-residential
buildings 100° 50 6- 72
(¢) No, Sir.
Increase in Consumption of Spirit and
Beer
2039. SHR1 JYOTIRMOY BOSU:
Will the Minister of EDUCATION,

SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether it is a fact that an out-
come of survey made by Delhi Retail
Wine Merchants' Association shows
that consumption of both spirit and
beer is on the increase; and

(b) whether it is also a fact that it
is happening in spite of introducing
largest number of dry days in the
country and also in reduction in num-
ber of shops?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI
DHANNA SINGH GULSHAN): (a)
Department of Social Wellare is not
aware of any such survey.

(b) Does not arise in view of (a)
above.

Grants to Maharashtra to Prevent Sea
‘shore Emlﬁn i .

2040. SHRI D. B. PATIL: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the chvemmen; of
Maharashtra have asked for’ ;rahts 1n
the last th.ree years ‘to preyent sea-
shore ergsion in ﬂﬁs State;
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(by it so, what grants wese given 19
the Government of Rabgrashira;

(c) whether Government of India
are aware of the fact that sea.shore
erQs;o nearer to Bombay city is on a
large scale compared to other places;

(d) if so, whether the reasons for
the same have been investigated; and

(e) if so, with what results?,

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) The Government
of Maharashtra have not asked for
any grant during the last three years
regarding sea erosion in the State.

(b) Does not arise,

(c) to (e). No reports have been re-
ceived recenily from the Government
of Maharashtra with regard to sea-
erosion near Bombay city. However,
the Maharashtra Government had
made a reference on this matter pre-
viously in 1969. The State Govern-
ment has intimated that the matter
has now been referred to Central
Water and Power Research Station
for a fresh report which is awaited.
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Assistance from Iran for Rajasthan
Canal

2042. SHRI CHITTA BASU: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government have since
received financial assistance from the
Government of Iran for the execution
of Rajasthan Canal Project;

(b) if so, the conditions for such
financial assistance; and

(c¢) the progress of work of the pro-
ject?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b). As per the
joint communique issued at the end
of Shahanshah of Iran's visit to India
in February, 1978. His imperial Ma-
jesty offered to make available addi-
tional crude oil supplies annually at
OPEC prices on credit terms or lump
sum payment as may be suitable. The
rupee equivalent of these instalments
or the lump sum, as the case may be,
could be used to finance approved pro-
jects, Rajasthan C-.al Stage II is
one of the projects for which this
finance may be used. The details re-
garding this have ye! to be discussed
and finalised with the Government of
Iran,

(c) The Stage-I of the Rajasthan
Canal Project, comprising 204 Km.
long feeder Canal 189 Km. long Main
Canal and 3000 Km. long distribution
system, have almost been completed.
The Stage-II of the project, comprising
256 Km. long main canal in continua-
tion of Stage-I and about 3500 Km. long
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distribution System, have also been
started. The details regarding the pro-
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gress on the Project
May 1978 is as under:—

by the 156th of

Sl. Item of work Unit Estimated Workdone
No. quantity end of
15-5-78
STAGE-1
1 Rajasthan Feeder (203 Km. long) Completed by Junes
1964
2 Rajasthan Main Canal (189 Km. long) . Completed by June,
1975
8 Disty. System
Km.o—74
Earthwork Th.Cum 37,785 37,478
Lining - Km. 1,850  1,392'5
Km. 74—189
Earthwork . Th. Cum 8,626 8,557
Lining . . * Km. 715° 66 71109
Pugal Branch System
Pugal Main Branch
Earthwork . . Th. Cum 6,416 Completed
Lining . . . Km. 66 65°09
Disty. System of Pugal Branch
Earthwork . . Th, Cum 11,113 8,528
(March &
May)
Lining . . Km. 280 81 195°49
(March &
May)
Loonkaransar-Bikaner Lift Channel (157Km.) Complell;d by Dﬁecrm—
¢er, 1976.
Disty. System of Lift Canal
Earthwork . . f Th. Cum 2,450 2,188
»
Lining . . N . Km. 15896 157°%98
Lined Water Courses . Km. 1,021°50 76535
STAGE-TI
4 Rajasthan Main Canal
Earthwork . . . Th. Cum 63,721 15,759
Lining Km 256 44112

5 Water Supply Channel
Earthwork .

6 Disty. System
Earthwork . . f

Lining . . ’ . '

Th. Cum 15,202 18,617

Th, Cum

Km.

75,6C0 B,gC2
3,500 16+83
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IIPOB‘.I' OF CENTRAL STUDY
TEAM ON
Hall- Sterm Dvvastalion in MP.

2043. SHRI NIRMAL CHANDRA
JAIN: Will the Minister of AGRICUL-
TURE ANP IRRIGATION be pleased
1o atate:

(a) what is the quantum of damages
aasessed by the study team sent by
the Central Goverament on account
of the hailstorm devastation in Mad-
kya Pradesh; and

(b) if no Central aid has been given
In thig regard., the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA.-
PAP SINGH): (a) According to the
information furnished by the State
Government to the Central Team, rabi
egops in an area of 545 lakh hectares
eovering 5492 villages were damaged
by hailstorm. As many as 745 cattle
and 5 persons lost their lives and
about 16,000 bouses were also damagerl
partially or whollx. It has been
decided to allocate advance Plan assis-
Wance of Rs. 6.45 crores for the follow-
ing schemes for providing relief to
e affected people:r—

Rs. crores
1. Subsidy fur agriculturein-
puts . : : 120
2. Minor Irrigation . ’ 1°55
3. Link Road in Rural arcas . 2 40
4. Drinking water supply ' 1- 00
5- Reconstruction of damqed
huts . o 30

The Food Corporatwn or India has
been asked to release 5000 tonnesg of
wheat to the State Government for

Written Anvagrs

distribution as gratuitous relief.

(b) Does npt arise,
) Literacy in Delhi

2044. SHRI P. K. KODIYAN; Wilj
the Minister of EDUCATION, SOCIAL,
WELFARE AND CULTURE be p],eat-
ed to state:

{a) the percentage of literacy in the
Union territory of Delhi;

(b) steps being taken to run adult
literacy campaign and classes in diffe-
rent areas of Delhi;

(c) whetber certaln organisationg in
Deihi have been conducting adult Htes.
acy classes; and

L

(d) if so, the names of the organisa-
tions with details of the oentses run
by them and financial grant given to
them in 1976-77 and 1977-T8M%:

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) According to 1971 Census,
the percentage of literacy, excluding
04 age-group, is 85.08. '

(b) The Delhi Administration pro-
pose to open 2000 adult edycation cen-
tres in different areas of Union Terri-
tory, during the current yéar as part
of the National Adult Education Pro-
gramme to be launched on October 2,
1978.

(c) Yes, Sir.

(d) According to the informafion
furnished by the Delhi Administration,
the following organisations are cgQp-
ducting adult literacy classes:

Fin mc Er.mt

8. Name of the organisation
No. No. of
Cenwres 197677 197778
" Rs Rs.
1 Mobile Oreches for Working Mothers' Children 20 -t 64,000
g Delhi Adult Rducation Asociation . . . 6 .. .
3 Bhartiys Grameen Mahils Sangh . . 7 . 7,050
4 Women's Mytua) Aid Society . : ; 50 36,50¢ 62,775
s Dr. AV, Baliga Foundation . " 5 alm e
6 MMM&WWM;WM . . 15 - .
m\’oungWomm s Chrigtian Association wdaornqocheru., nisations/institutions are gho

Yupning s0me ceotres.
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Advice from Planning Comumission to
Revise [ILrrigation Wutelf Charges

2045. SHRI SHYAM SUNDER GUP-
TA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether some-.time back Plan-
ning Commission of India have urged
some State Governments to revise the
recent rates of irrigation water char-
ges;

(b) if so, names of such Stale Gov-
ernments who have given their consent
in changing the irrigation water char-
ges,;

(c) what are the reasons which led
the Planning Commission for such a
step; and

(d) what extra amouni is likely to
be received by the State Governments
ag a result of enhancement of irriga-
tion rates?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) to (c¢). While sanc-
tioning some special advance Plan
assistance for certain selected irriga-
tion projects in the country during
1975-76, the Planning Commission had
stipulated that these additional out-
lays were subject to the State Govern-
ments taking positive decisions in
1975-76 to revise their water rates so
that the returns from the State's Irri-
gation Systems fully cover its working
expenses. It was further mentioned
that this was envisaged as a first step
towards reaching economic levels of
water rates (i.e. rales sulficient to
cover bolth interest charges and work-
ing expenses) over a period of time.

At that time the levels of water
rates for the States of Andhra Pradesh,
Gujarat, Maharashtra, Orissa, Rajas-
than and Karnataka were adequate
to cover the working expenses fully
during 1976-77. This was not so in
case of Bihar, Haryana, J&K, Kerala,
U.P. and West Bengal wha had also
receiverd nuch special advance Plan

" suLy m s

Wﬁ;ﬁn’sﬂwm t [?i‘
assistance ror.'-.-‘.th_iir Pmiecti.' Tha-
stateg also revised their water rutes or
initiated action for revision,

(d) The extra amount to be
received annually by the State Gov-
ernments as a result of enhancement
of the irrigation rates is given below;

5L Nu. State (R:mcrt:xu::)'
1, Andhra Pradesh 8- 66
2. Bihar 58
3 Gujalral o8y
4 Haryana 395
5. Jammu & Kashmir o 04
6. Karnataka B 05.I
7. Kerala o 5%
8. Maharashtra 263
9. Orissa o3
to.  Rajasthan i-8g
11, Uttar Pradesh 4 00
12 West Bengal . 0 2R

Reallotment of Government Accom-
modation to SC/ST Government Empla.
Yees owning Houses

2046. SHRI BALAK RAM: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state the numbes
of Government servants belonging te
Scheduled Castes/Scheduled Tribes
who own houses and who vacated
Government Accommodation *in pur-
suance of Government decision takem
in 1975, Type-wise, i.e, Type I, I, IIL
and IV and so on, and whether there
is any proposal' under Government's
consideration to allot Government ac-
commodation to them keeping in view
their socio-economic conditions, if so,
details thereof?
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THE MINISTER OF WORKS AND
HOUSING AND SUFPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): No separat records of
Scheduled Castes and Scheduled Tribes
house owning officers are maintained;
they are treated on the same basis as
other house-owning officers, They will
have to take their turn for allotment
nf Government accommodation.

Institute of Tibetan Studies, Varanasi.

2047. SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of EDU-
CATION, SOCIAL. WELFARE AND
CULTURE be pleased to state:

(a) the amount of granis given by
the Central Government to the Insti-
tute of Tibetan Studies, Varanasi.
during the last three years; and

(b) whether Government propose to
increase the amount thereof and its
details?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER):

(Rs. lakhs)
fa) 1g75-76 G 50
1970677 650
1977-78 1o.32,180/-

(b) An enhanced provision for the
development of the Institute is being
proposed in the Sixth Plan. Details
are being worked out.

Froj vl & foesfammadf w1 w7as i
® wEm
2048 s THETE A
| wt who o wrwe wiw
b e forem, oo e wive stegfe st
Vg wmd W Fo stilfE :
(%) w1 mgawdfs fomrgo el
frwafararerat

ufirs ﬁ!;l\"r!t a;

wrapEm fewd

" (W) W aeered woh b Afr R o
are frey  woat @ frefraredt s wfew
grufad gy wrisdad i, afgd, oF
rddedt s | B, Wi

Belaxation in grant of Housing Loamg
to Central] Governments Servanis

2049. SHRI D. AMAT: Wil the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether Government have re-
laxed Housing loans rules for the Cen-
iral Government Servants; and

(b) if so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) House Building Advance Rules
have been relaxed recently as under:—

The pay of both husband and wife,
who are employed in Central/State
Government, Public Undertakings,
semi-Government Institutions or
local bodies, will be taken into con.
sideration for the purchase of flats or
construction of Houses provided the
cost ceiling Llimit does not exceed
Rs. 50,000 or 75 months' pay of both
husband and wife, whichever is more,
subject to the maximum of Rs. 128



135  Written Ansuers

lakhs The mazimum House Bullding
Adrange dﬂ; however, contlnue to be
Limited to 75 months’ pay of the Gov-
emment servent or Ra. 70,000 or repay-
ing capacity as theretofore,

The House Building Advance will
be admissible now for purchasing
houses/flats from private partiss sub-
§ect to the conditions that the flates
housey to be purchased should be new
and unlived in and the value of houses/
fiaty is got amexsed by Registered
waduers at their own cost by the apphi-
cante

JILY M, 1978
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Universities in Endix

250 SHEI P,  VENKATASU®
BAIAH: Will the Minister of EDUCKA-
TION, SOCIAL WELFARE AND CUL-
TURE Be pleased to state tofal' nufi
ber of Univérsitié; State wise in Fndin®

THE MINEBTER OF EPUCATION.
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): The total number of Universi-
ties i lhdia, State-wise, as on 1st
July, 1978 is as follows:—

Number of  Number of

SQINO- State ‘Universities Imutuuumi\

deemed to

be uni-

versities,

—— .

(r. (2) (3 (4)

1. Andhra Pradesh 8 ¥

2, Amam . - 3 nil
4. Bihar 8 1
4 GCujarat . . 8 '
5. Haryana 3 nil
6. Himachal Pradesh. | 1 nil
7. Jammu & Kasbmis 2 nik
8. Karnataka, A 1
g Kerala . % nik
10. Madhya Pradesh 10 nil
11, Mabarashtrd 10 1
12, Meghalays ! nil
13, Orissa. . 4 ni
14. Punjab . 3 nib
15. Rajasthan ] 4
16, Tamil Nadu . 4 L
17. Uttar Pradesh 19 L
18. WestBengal 8 nit

Union Territorias

1. Chapdigarh . 1 ol

2. Delln . . : ) 2 2

'_"!fo"in
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g o ol W e AR @ wrew fet @
wa

2052 s Tw&ae Taz : 57 iy wie
fowk w47 gz a3t W o SR fE

?ﬂ) A § 9F &1 R 4§
AR & faedt MCET B qH-977 | WA HY @AW
wmar ;o

(=) afz g, & @3 feafs & gFaar
- &R R AT s A g adT@r Fr @ waaw
FEF fgam g ?

sfa gt fearf waag § o == (@
Wi qam fag) @ (%) @ (@). 59 ad aHra-
arg au= & 9fq warg & gf@m a5 a8
azdu & faexe fem wcd &, fo=dt 99 Tow
®ad gaA F AT Tl woATaT Seqd
R foosft wama gra  agar 3t 3@ & gdaa
® fgmrom & | a@giaw O oI aoF
9 FOATOERT & AT A ST A F 13
A, AAT ATIE AT A AN G, gUhET

&% fam a0 § 1 faat g A% & aiF (FAL
9T WG R HATAF F AN AZZ (AT EF

W0 UFAIIgAET A FIFCGEIE ) R
FAMAFAT A3 & G-Ar9 TF qf A7 7270
w1 faaim F74 & gearT 9T W A ST QI &)
Fatfy, o3 wiE, AW TAQATZ, ATAIL AT
WAy, A AL st aEEedt & £ 9wT 8,
QUATH A3 W A AZ AT & (AT AT F )
& AT % qEddl § argT (e wE & FqrEi R
7 et & frofagl & factg & oo v
Tzt faar &

&feA, 37 @537 6 & ITT § TUC AT T
® o, 129 M AT F A A
&1 A 11 9TE AT, AT AT AR FT AN
T @ qr|Al & faT § @ FT o
a1, FB AL A1 TR qUd fgw qrz
fear aar ar)

2053. st v feart : wqr o
i v way gf ol grafw Sat @
N w54 fF

(%) wag axd s S AT gt

"l grer wr tttt;ﬂ' f('cmah' qrear f &y

fers e fad o

w) afe gf, o QR saferi # ded”
rﬂé)t;!l‘ ?

(1) wr Rearz wufefer ¢ oicafy
g, o faseT wed frg 7o 93d; Al

(7) ¥ w a5 @A gu e aww
exfwr o < a9t & wigw 9w 900N I
@ & v el & ofver Fawfaa frar o ;
afz g, @ €7 ARl wiwx aw feefew
wX faar mam dfx I sgfeaal § g
TR T AT s awd & ovd ¢

famfor vt wram & gfa e
Wt (st fasae ww) : (7)) o1, @i

. (=) 4631

(m) at &7 = faegw @@ 6%
gHdE A w1 &1A qUa T € 1 qfw
% fawre & fausrfas aqamT = wrgfa
a1 @ et wgfE, sEEmTE o
mifadi & fag &-aawi &1 §rQ &1 oI
g F g

(7) faeaft fagrar mfwer @ gfam
femr @ fr  fasm ord e gl o & O
IR QU R & qAGT 2 qW AR |

dfedf ® wWws

2054 o1 FwmdT ATEM gy ;o 4T
frm wit s o @ of Wil gafe @
ag FarT F FU Fr (& Afet qar qww
dfagt  #1 wrfza f53 13 9dF AR WY
afr a7 fasT fraar §, T TR
qaarT AR 7e7 fFAaT &, 11 % fawiu
o feedt afnr aam g€ @, @ aY
s & 1@ @y 91 facax fee ofn =g

gt g 2

frmto wiie wrame way gfa st prafa st
st fewax  wew ) : weds A9 w7
wa garfwir #ramw w1 qF

]
3
:
i
|
i
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smw st wfew aafia wfag aq mor  sfant womafer sdwaaR R fanin § ™

aw vt e dwww & forow

-y wAfiT wu W AR

qrEr Ao wE fAew  XUR Y ol
LI
1 2 3 4 5
wiksit wit dzr wqd
1, wWrowT e 1, SEETAT TN, 11736 5,14,496
1, vFAT X 11331
1, HETHT §F 5989
2, URoUHo XTATAT 11, T & T 6880 95,525
3, e Qo IgAN 5, gIEd T o= 13112 97,775
4, A afan 17, WwaT O 11291 81,701
5, Yo e AT 7, ®WIT H79 AT 12464 92,233
6 X A THI 10, TTEAT T 5949 93,113
7 AR TR 6, FOIT AAA AW 12464  1,30,803
8, e T TAA 12, A9 14650 1,17,771
9, wWEH fagrd aragdr 7, AFET U 7892 83,665
10, TToTHo q2A 2, aFYT T 11331 55,589
11, N FATEE 9, WrdeTw AgE AT 0308  1,04,540
12, Qo ®o wrwETet wW-1/5 #-1/8, 1634 1,02,01¢
¥ 9T
13, wifa quo 7, WA 5261  1,04,195
14, WFE i 12, WHET OT 9046  1,48,640
15, W9 Ivead 8, T HAA AT 12464  1,00,690
16, ro U0 wifwrs 1, s T 6070 63,749
17, frr=RTaw 5, FHETAT O 11736 1,05,490
18, g qzATs 12, I v 7163 53,82%
aw i
19, wmwam fag 22, wRAT T 11291 56,295
20, %o} ¥o W 36, WTE U= 9634 60,586
21, TSI NAR guda, avf) 21, WS O¥ 7891 1,07,684
22, WA T A ITHA 14, wHAT T 11291 62,172
23, wuur fag [EwA 1, gTEl T v 5260 78,595
24, Sl ux fag 3, T {9 /T 12464 |1,08,273
25, ST TGAA &, ¥ g wwt 11493 52,848
26, e ¥® [ 1, fen wmt_qaeg 8539 50,111
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1 2 4 s

27. ®dW wwATA 2, AL AT TW 8689 1,26,748
28. XfFwwreeaTg 31, T 7487 44,584
29. WWEAT qHTT aTEA 5, ¥A9q 3330 82,542
30. "o Vo qrfzw 12, FRETAT O 7082 75,286
31. ST qTaT dAr 9, WAL T 3182 1,06,541
32, amdw gré 10, F797 4465 1,70,567
33, ¥e W FA faem 16, WU QT 7689 93,622
34. TT W 1, SrEETE dgE At 7851 61,122
35, wrfoay g 19, FHICAT Y 7082 64,185
36. %o UFo AN 15 Yo g7 ®TH 1431 43,685
37. fms arager 5, T O, 2418 15,335
38. wufrs an 6, TTHAT Ty 2467 78,164

feet fawrw mfgwes gro fer mm o W
R W w & fAo qeEl o feie

2055 &t w gwy : T fwim e

(%) faeelt fawma arfasaw & frr ara
ot g AeEw Wi i & wwwi & fg o s
fead safwal & rr oofrga §
g_[u) v ag Aam e sfafaa agar
g1 2, Wx

(w) faest % aen & forg frea e =
X ¥Em wrm T &\t mEAT &7 famio
feet fasm sifawcor gra wa as & faan

!

E |

(st v ww) %) §rwEd: qwg
arazT ¥ et & W@ sfwat o @ s oA
o & wEW W@ E & geia 9050 agr
frm W@ @t ¥ wwa 8304 Toiwm
wfer wea 8 AT AT RE | W
ar, Ffage @9 qTET wEAT

(7) s SotEw Srwar & TArA
AT SAfeagl ®F w7 FUAT 4 19 F g
7 g fed o & g &

Allotment of Government Accommo-

dation
2056. SHRI SUDHIR GHOSAL:
Will the Minister of WORKS AND

HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that the
Central Government employees who
have put in more than 15 years service
in Class III and IV category have not
been allotted any Government accom-
modation go far;

(b) if so, when they are likely to
get Government accommodation and
what steps Government are taking to
solve this problem; and

(c) the date of priority in Class III
and IV category employees?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir, at most of the
places like Delhi, Bombay, Calcutta
ete,
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(b) Government has undertaken a
crash programme of construction of a
large number of houses in various
metropolitan cities. Housing position
will improve substantially with the
completion of crash programme,

(c) Allotments are not made accord-
ing to the class of the officers but the
types to which they are entitled.
Priority dates of Types I and 1II
covered vary from city to city.

Janata DDA Flats at Exorbitant Cost

2057. SHRIMATI AHILYA P. RANG-
NEKAR: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleasad to
state;

(a) whether attention of the Govern.
ment has been drawn to the faci that
the ‘Janata’ flats constructed by the
D.D.A, are being sold to the registered
applicant at  exoroitant cosl ie. &
single-room flat costs Rs. 70,000 and a
three-room flat cost Rs. 1.25 lakhs
under the “Seif-financing  Housing
Scheme”; and

(b) if so, whether the Government
is taking action against this exploita.
tion of the Low Income Group people
by the D.D.A.7

THE MINISTER OF WORKS AND
HOUSING AND SUFPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Flats under the Sell-
financing Housing Scheme are to be
allotted to the persons registered with
the Delhi Development Authority
under this Scheme, irrespective of
their incomes. This category of flats
could not be termed as Janata flats.

(b) Does not arise.

Development of Nepali Language

2038. DR. KARAN SINGH: Will the
Minister of EDUCATION, SOCIAL

‘WELFARE AND CULTURE be pleased
to state:

(a) whether there are lakhs of Indian
citizens whose mother tongue is Nepa-
li; and

HUiY 2, fts

Wakics Ansoe i

(b) if so, what aid is being givem
by his Ministry for the development
of that language?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) There are 14,19,835 spea-
kers of Gorkhaii/Nepali according to
1971 Census.

(b) Sahitya Akademi has brought
out two publications in Nepali and has
also instituted Award for this langu-
age. The language is also eligible for
grants under the scheme pf promotion
of Indian languages.

Upgrading of Middle Schools in Delhi
and creation of posts of P.ET.

2059, SHRI HALIMUDDIN AHMED:
Will the Mimster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased 1o state:

(a) afler 1st November, 1972 how
many middle schools both boys and
girls were upgraded by Directosrate of
Education, Delhi;

(b) how many new higher secondary
schools were opened; and

(¢) how many fresh posts of Jr.
P.ETs, werc created?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATA-
KI): (a) According to information
furnished by Delhi Administration, the
number of upgraded middle schools
was as under;

Boys Girls Total
23 18 41

(b) The number of new higher se-
condary schools opened  during the
period was as under:

Boys Girls Total
28 22 80
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()T néw posts oY Jr. PETs were
«created during the period after abolish-
g 71 posts of Jr. PETs. due to merger
-0f schools on account of meed for ra-
tional distribution of educatienal faci-
lities in Delhi.

Central School in Kuotch District

2060. SHRI ANANT DAVE: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to stale:

(a) whether the Kutch district is a
Backwarg district and having all Cen-
tral Government's offices suca as Post
and Telegraphs, Railway, Custom. In.
come Tax, F.C.I., Army Headquarters,
B.S.F. and Air Force;

(b) whether the Central School is
not provided in that district;

(¢) whether any memorandum has
heen received from that area;

(d) what action Government are
going to take in the matter; and

(e) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DLEVI BARAKATA-
KI): (a) to (e). At present there is
no Central School located in Kutch.
Only four Kendriya  Vidyalayas are
opened every year at Civil Stations on
the basis of proposals duly sponsored
by the Central Government or State
Government Departments, or other
Organisations of transferabie Central
‘Government employees, who agree to
give 15 acres of land and temporary
accommodation for running the Vida-
laya till the Kendriya Vidyalaya Sanga-
than building comes wup, at stations
~where there is a sizeable concentration
of transferable Central Government
employees, including Defence Personnel
No such proposal has so far been re-
¢eived for opening a Kendriya Vidyae-
“Iaya 'in the district of Kutch.

6
BC & ST reservsiions In 1 and
Central Warehsusing Corporstion

2061. SHRI CHHABI RAM ARGAL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to !Il.tﬁ:,

(a) when the Government instrmc-
tions for reservation in respect of SC
& ST in Food Corporation of India &
Central Warehousing Corporation were
first issued;

(b) how many officials are en roll
in Class I, II, IIl & IV posts as on
1-1.77 with the date of appointment
and subsequent promotion in each
cadre in C.W.C. and what is the pro-
cedure for promotinn in C.W.C.;

(¢) how many posts have been re=-
scrved for SC & ST in direct recruit-
meni and promotions quota (according
to prescribed roster) upto Ist January,
1977,

(d) how many posts were filled in
as 1-1-1977 against rescrved quota
and position about back log with rea=-
sons;, and ol

(e) whether regular employees are
considered for promotion against back
log, and if not, what steps are being
taken to consider the existing staff?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) On the basis of
Bureau of Public Enterprises direc-
tive, insiructions for observance of
reservation for SC & ST employees
were issued by the Department of
Food 1o Food Corporation of India/
Central Warenousing Corporation on
29-9-69, The said corporation have,
however, been observing reservsation
for SC & ST employees from the dates
earlier than 29-9-69 op the basis of
general instructions issued by the Gov-
ernment,

(b) to (e). Information is being
collected and will be laid op the Tabla
of the Sabha.



147  Written Answers

e § i, faren woge ¥ oy
2082 Wt vw fem : @ e i
fewrf sd og waE W Far v R

(%) wr Mo wf a5t & TR ¥
sy, foer g § a@ & s WA
wix awfe & oo wfagé @ & o Iw
afr w1 wror ag ¥ ot @ FreEY & A
gfam aft gaT w3 Faw ogr TR
&1 atg & swifaa 7 @y v &

(w) st o & fawrd wdT J
cvmfrm sy mpAam st fes ag & =
it %t fREmT T A F7 gaew w9
FOETC 9% 7 A A ¥ A% TR AWEE
R RN FG AT AF AT § oA
A fegm @ 8% oA

() afz &, & g@art § ¥ "o
era s faorg fean wan g ?

rfe oie fewf sarm § o Wt (o
wmsem feg) : (F) 1976 WX
1977 & 7t & Fgr Auar wafgg & fao
¥y frde waeg 1 IF F WO qAEEE
% Wy oy & w1 da 9@ W oA R
wHTE @ MO, ae-AEE waeg g e
® w1 ag qa arar # f5ogw Ga
warivds se-fawra soe ®1 sgaT wwgtE
L

(@) R (7). wowem ¥ faelg
W@ 3 wdw g i frk S@ 1o
frw #% o w(Qg fem g fs 37 q@r
% TE® ¥EEs &1 fdan wea ge F
¥ & wfEw

IefA-agf-mnaga a8 A
st & qurea &1 fAdaw ¥ ogrer wed
gg A & wrarg R OF §FT &1 qEET
fo< fear mid YT w® gfogron, e
ot o %qw AT wORT ® QI SR
frat e & fau 9l 39 wEmEl & a
# et =wfa 1 gaar &7 & fag s
wr &1 TeT wTETI A TN T g MY
§ faril wmamEl & § §9 GG wHC
sraf §1
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Meeting of Joint River Commission:

2063. SHRI KIRIT BIKRAM DEB
BURMAN:;

SHRI ISHWAR CHAUDHRY:
SHRI D. AMAT;

SHRI ARJUN SINGH
BHADORIA:

SHRI MUKHTIAR SINGH
MALIK:

SHRI C. R. MAHATA:
SHRI L. L. KAPOOR:
SHRI G. M. BANATWALLA-
DR. BAPU KALDATE:

SHRI SHYAM SUNDER
GUPTA:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether any meeting of the Joint
Rivers Commission between India and
Bangladesh was held this year;

(b) if so, whether the question of
construction of spurs in Feni river by
Bangladesh and the consequential
flooding of Tripura sreas this year was
considered at that meeting jf so, the
outcome of the meeting; and

(c) what other proposals by Bang-
ladesh and India were considered at
the meeting and what was the outdome
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, Sir.

(b) At the Fifteenth meeting of
Joint Rivers Commission held in July,
1978 the erosion problems of River Feni
at Ramgarh/Sabroom and at Dolbari/
Begumbazar were considered. The
Commission decided that two mem-
bers of the Joint Rivers Commission,
one from each country, would jointly
visit the site including that at Begum-
bazar/Dolbari and rnake suitable re-
commendations,

(c) At the Fifteenth meeting, the
Commission mainly discussed two
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ftams (1) augmentation of dry seasons
flows of the Ganga and (2) border
river problems. Regarding (1) preli-
minary exchange of views on the pro-
posals of each country took place. The
discussions/studies will continue in fu-
ture meetings. Regarding (2) Joint
site inspection shall be carried out to
study the situation end recommend
further course of action.

are farafoeren wt sy

2064. St EWR WX wSAW T
fom, mAw wEm ot wegfa AA wem
stm § favafrgrat w1 wqEmA & @
¥ 10 wiw, 197x T arifed g g
672 $IT7T ¥ ArrH § g7 TATA &1 FN
w&

(%) st favafagem 4 1975-76 ®
1977-78 a%, ff «f, A ¥ =7 =
fraht ofw i & o

(=) sar #7are g7 afagg fzn o
wyza wifers afwr & 0 ar ¥ afz &, &t
¥ fIFT A fea gqza § afg w3 5
p ot wEA & afm (e fer aeioT as

T ar @ § 7

feren, e e A wept s (WO
RN wm ww) (%) W7 (7). faw-
famaz wizm ofw fed w1 fmafanas
! IENIATOE wravEaTdl & apgroaT faww
WA SEFaaEr &7 g1 eefan, 1975
76 ¥ 1977-78 0% & gul & feg afen
WATGATHT &1 qO1 & I &dtFa v O
weafas w@El § AT FF w9AT IEE
@ 9T fawE wAmA A7 afs w@ W
oV AR IIAT

argrr g weAré s § wqEre
e vt famafagman fadw ®t 5 afg g
vafg & fau ga fasm wawwad 0%
frlgw  wfafa &1 fewfon & e o
froa &t st & o7 daEfaw favafaamy oo
Tenfam SEHAT W AT S g 0w
foframg & fag  ofwfY o aafe §
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tmmmﬁqw wqer faeafufae

ad ¥ 0z wwif ST
(sqd aral &),
ger® 28.00
ITERT 39.49
LEC] 38.65
% 25.79
fafafzn 1.50
SIEET aqFET daY a.o0
L 5.22

T aaqr grafrs s fawe Fawm
& fa®®, 100 AT § ™% Frafaa TREE™
%! sgqeqr A9r &4 &1 fAnfw & ¥
gafaa  favafeores & gema ot o
faarada &

aIEm g e
arEzA % fasg fau amy §
a9 &t gufa 741 39 a9 faog
wamfaa as v faar s @

e
w=t
Thm

4, n,
31
»

»

et Ifeafma fawm wqemi & afa-

fm, wmam feafaareg) w1 o@ giaem),

gEwEl o 3E% gra fRaifa e ¥

&'mé wfafgr wagmAl & =7 7 it agram
1

cfirivy famfeorm w1 sopEm

2065. st pww wx woary : waT o,
WA weaTw Wit wWepfw WAt wWew waw &
favafoareat # wqam ® @t & 10 wiw,
1978 & arcifea 9eq q'ar 672 H IwT K
oy A 4% ¥a1 w1 gIT w4 fw

k|

(%) vz favafaurem 7 1975~
76 & 19077~78 % ¥ wafg & fay, =
oA F e d e afe wi o ; .

(7) aft &, & s goe w1 e
w3 q wqza & ufw a3 w1 ¢

(7) | wm" ufm fea-fen i)
% mw?m;?
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= wravgEart, frde wﬁfaﬂft farsrfa
¥ et fraifw a1y § @ amtaa

st €1 qdl 99 gdig droar wafg &
A awsr fasafzaem & far gmm
g wEif fawrs wgmm faefafas

Az wraifaA A
(w3 =t F)

ITEFT 26. 85
e 23.00
T 10.25
wfafa (fafafen) s 1.50
= 15.99

g
oREM F ard dAl 2.00

wfamm & of =amdm faam 1)
a7 fawi % fam ox T F93 91 g9
A & weardt 9T faar< farar waw @

fafam ==t qzad &1 gaft #lc ad
fafw & aYow gemfom @< T e & @A
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Misuse of a plot earmarked for school
building in Shanti Niketan, New Delhi

2067. SHRI R. L. P. VERMA: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI.
TATION be pleased to state:

(a) whether a hillock type plot/land
reserved for school building in the
Shanti Niketan, a Government Ser-
vants Coop. House Building Society,
New Delhi is being used as a place for
public convenience and this human
and bovine excreta is a constant health
hazard to the residenls nearby;

(b) whether suggestions have been
made to the above Society to curve
out plots out of this plot where no
school has come up for the last more
than 10 years; and
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(c) dexfilte thie fejicing put up somte.
times back this' piiblic nuisance conti-
musy 80d it generate flies and insects
c; enviroamental hazards during the
mRiny seasom; and action Government
propose to take to utilise this plot?

THE MINTSTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
E\.B!L_I'TATION (SHRT SIKANDAR
BAKHT): (a) to (¢). The irnforma-

' is being eollected and will be laid
oni tlie Table of the Subha

rrigation Projects received from Raj-
asthan pending clearance

. 2088, SHRI S. S. SOMANL: Will the
of AGRICULTURE AND
IGATION be pleased to state:

(a) tive detdils of the proposels for
iNigation projects preceived from the
HRejasthan Government which are at
present pending with the Central Gov.
ernment for_anproval; and

(b) the reasoms for the delay in tak-
ing a decision thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE ARD
IRRIGATION (SHRI BHANU PRA-
FAP SINGH): (a) Two new irriga-
tion projecty received from the Rajas-
than Goverament are under examina-
tion of the Central Water Commis-
oMY —

(i) Nohar Irrigation Project:

This Project was reeeived in Central
Water Commission on 1-8-1977, and is
estimated to cost Rs. 790.42 lakhs It
ebvisades utilisstion of flood waters of
Kiver Ghagher through Ottu Welt and
would provide frrigation fdellities to
&n sred of 35,850 Héctares partly by
floy and partly by lift upto 60 f1. in
SHginginagar Mitries of Rajasthan.

¢ii) Gosundo Irrigation Project:

This Project was received in Central
Water Commission on 4-8-1075, and is
eptimated te cost Re. 607.20 lakhs. It
envideges construction of a Storage
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Diirii on Berachl River, a tributary of
River Chambal, with & llve storsge of
over 66 million cubic metres, and
would provide irrigation facilities to
an area of 9,570 hectares in Chhitor-
garh district of Rajasthan.

(b) The technical details and ecd~
nomic viability of the Projects have to
be finalised after detailed examinatiomr
in consulation with the Stats' Gows
efnment. Observations of the Centruf
Water Commission on' these aspecty off
the Projects have been sent to the.
State Government frcm time to time
and some points have still to be clar~
fied/sorted out.

Wak!{ land garb in Sonapat, Haryama

2069. SHRI OM PRAKASH TYAGI:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) is it a fact that the Central Gov-
ernment has received a number of
complaints that some inffuential per-
sons have grabbed Wakf land worth
lakhs of rupees in and around Sonepat
(Distriet of Haryana);

(b) whdt are the names of the said
persons; and

(c) what steps have beep taken by
the Central Government or the State
Government tp reclaim the saig pre-
perty?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (c). No complaint
to the efféct mentioned in the Question
has been received by the Central Gov-
ernment. However, complaints recei-
ved earlier regarding alleged encroach-
ment of wakf properties in Sonepat
were referred to the Punjab Wak!
Boarq for appropriate action. It is un-
derstood from the Punjab Wakf Board
that a copy of a complaint addressed
to the Chief Minister, Haryana, relat-
ing to the eficroachment of certain pro-
perties in Sonepat was forwarded fto
that Board by the Haryana Govern-
ment. This complaint referg to seven
propértied. Three of these gré not wakf
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properties. Out gf the remaining four
properties which are wakf properties,

three were transerred by the Custodian
to different persons before the forma-
tion of the Punjab Wakf Board and

mutation of the fourth property was

done in favour of the Municipal Com-
mmittee, Sonepat, before the Board was
formed. It may also be mentioned that
.an ad hoc committee was appointd by
‘Government to look into all cases re-
lating to wakf properties transferred
by the Custodin before the formation
of the Wak{ Board. The aforemention-
ed four properties in Sonepat are also
the subject matter of the inquiry by
this committee,

However, according to the informa-
tion received from the Government of
Haryana, 3 of such properties are in
illegal occupation and that Government
is looking intg the matter.

Agricultural and vegetable cultiva-

tion in Ladakh

2070. SHRIMATI PARVATI DEVI.
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state
the schemes for agricultural and vege-
table cultivation in operation at pre-
sent in Ladakh?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): The information is be-
ing collected and will be placed on the
table of the House.

‘Excavation of ancient sites in Ladakh

2071. SHRIMATI PARVATI DEVI:
Will the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state whether it is proposed
to carry on excavation of ancient sites
in Ladakh to uneart; its past history
and if so, the details thereof?

THE MINISTER OF EDUCTIGN,
SOCIAL WELFARTE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): There is no proposal to carry
out excavation of any ancient site in
Ladakh at present.
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Recognition of Ladakhi language by
Sahitya Akadem] '

2072. SHRIMATI PARVATI DEVI:
Will the Minister of EDUCATION, SO
CIAL WELFARE AND CULTURE b.
pleased to state:

(a) whether it is proposed that the
Ladakhi language will be recognised by
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a

Sahitya Akademi since this lenguage is

in use in the entire Himalayan bordes
land and many regions beyond it, and
has rich literature in medicine, musie,
arts, ethics and philosophy; and

(b) if so, the details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURR
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The proposal for
the recognisation of some Languages
including the Ladakhi Language s
under consideration of the Sahitya
Akademi.

fcholarship to Ladakh Students resid-
ing in Hostels

2073. SHRIMATI FARVATI DEVI:
Will the Minister of EDUCATION, SO~
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether as a measure to spread’
literacy, Government propose to award’
scholarship to students residing in hos~
tels in various schools of Ladakh and’
concessional bus tickets for those who
have to travel a distance of more than
5 Kms. to reach their schools; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THB
MINISTRY OF EDUCATION, SO-
CIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) and {b). The students
from Ladakp are eligible for considera.
tion along with othars for the award
of scholarships under the various sche-
mes of scholarships operated by various
Departments/Agencies of the Goverms.
ment of India/State Governments pro-
vided they fulfil the conditions pres-
cribed in the relevant schemes. These
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-schemes Inclide National” §cholarships
scheme ang the National Loan Scholni
ships scheme of.Ministry of Education,
Schemes of Scholarships operated by
University Grants Commissions and
the Science Talent Search Scheme cf
National Council of Educational Re-
gearch and Training. Under these sche.
mbs however, ng special concession s
allowed to any student on the ground
that he belongs to Ladakh. However,
the Kendriya Vidyalaya Sangathan, an
autonomous organisation set up by the
Ministry of Education is running a
“Vishesh* Kendriya Vidyalaya in Delhj
to which students from Northern
Boarder Area, including Ladakh are
admitted. All the students are given
a stipend of Rs, 100/- per month to
meet their boarding expenses. They
“ure ulso provided free accommodation,
free light and water and other hostel
-amenities in the school hostel, The
students are also provided textbooks
free of cost. No tuition fee is charged
from the students,

. .Loss of foodgrains during transit

2074, SHRI JANARDHANA POO-
JARY: Will the Minister of AGRICUL.
TURE AND IRRIGATION be pleased
4o state:

(a) the total loss in transit incurred

in foodgrains in financial terms by FCI
during 1975-76, 1976-77 and 1977-78

and main reasons of transit losses;
and
(b) remedial measures taken to

~curtail these losses in future?

THE MINISTER OF STATE IN THE
'"MINISTRY OF AGRICULTURE AND
TRRIGATION (SHRI BHANU FPRA.
TAP SINGH): (a) The position of
transit losses during the last three
¥ears was as under;—

Value in Rs. crores

1975-76 24-86 (1-19)
1976-77 21-57 (0- 86%)
1977-78 Accounts not yet

finalised.

The various factors responsible foe
transit losses are pilierage, spillage and
damage in movement; different modes
of weighment adopted at the despatcha
ing and receiving ends, high percentagé
of moisture and other refractions at
the time of purchase, and, short load-
ing and short accourting at the fore
warding and destination station(s) for
lack of proper supervision.

(b) Movements are planned in such
a manner as to reduce infrustuous
movement, unnecessary transhipmen#
and losses intransit. When stocks are
moved by road, proper truck chits)
convoy notes are prepared for an effec.
tive check on the consignments at the
rail-heads and/or at the godowns.

2. Loading in open wagons is avoid-
ed tp the extent possible. However, im
inescapable circumstsnces the opes
wagons are covered by proper sized
tarpauline and secured in position by
lashing and ropes. Such wagons are
examined en-route at important check
points with regard to their security.
Consignments of foodgrains loaded iw
open wagons are almost always hauled
by special trains on which the Rail-
ways provide Railway Proection
Force escorts.

3. Sustained efforts continue to be
made to get ‘clear’ Railway Receipts
for the number of bags loaded instead
of ‘said to contain' Reilway Receipts
at the forwarding railway stations
which give rise to malpractices even
at destination stations.

4, Surprise checks are conducted ob
loaded wagons to see if the correct
number of bags was loaded in the
wagons.

5. Careful handling in insisted upon.
Special importance is attached to ob=
servance of instructions regarding com-
pliance with the packing conditions
laid down by the Railways, in parti-
cular, regarding stitching and marking
of bags. Instructions are also . there
to load bags of foodgrains away from
the flap doors so that criminal inter-
ference with the contents is obviated.
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. § Weigh-bridges have been installed
ind are being installed in a. phased
panner at the depots so as to keep @

strict watch over the weight of incom-

jng and out-going stocks.

" 7. At the time of procurement of
foodgrains, all possible care is exer-
cised to adhere to specifications.

swfiw /Areafs wwen TC AW wgR e
‘ W wear

2075, @t wilggwf wiw : W
* fw, werw werrw ot Wegfv st ax e
¥ § w8 fir wror 2% wwet ot e
W § A srefaw @A gk sa § A
R ¥ feod wfown a3 g9 Tmanm go
arf Farer wdd §; @ wek ferd afren
{ st Tver mafas eres R €0

fwwn, wwe www aw wepfe Wl (w0
SEN R WW) :: 1969-70 ¥ 1978
76 & wi wafy &, *W V& e ey
@ 10-11 uig i & ¥ & Tawaan 45. 5
¥ AT 50l A FATT G 1969
7¢ Fwen VA owmma wr i i d &,
1972-73 & ®em VIII & qgwd & oA
36.7 wfoma ¥vi ¥ WX 1974-75 7 wen
X v ¥ s 55 ufrern wvwi & oo
oy faar v 1975-76 F 25,4 wfawmn
o rar XIF @R d

wiwl ¥ wreferw fren « yfwag

2076, st qufegwf 2w : w  fen
wmw wam o et W@ ag e .
¥ Wt fe

(%) wran & g il & g fewh
et T4 & ferd i & orefrw  Fere
@ e &

(w) tw & 2% srefes wwi o sf-
“wwm et § Pt Faw g% awow § 7

Written 4Answgrs (e

fevwmy, mmnmmﬁ (wa

"W WL ) (v 1471 ¥ wr-
™~ oF it ot yw dwn
5,75,036 hvri‘t:,sq,szr % wre-

fee firn & fae gfrae £
(W) 197¢=71 % 41.9 sfowr

Fregrus of Qpemting Flood-II FPro-
[t

2077. SHRI MOHBINDER SINGH
SAYIAN WALA: Will the Miniater of
AGRICULTURE AND IRRIGATION he
pleased to states

(a) progress since been made in re-
gard to the launching of “Operation
Flood.II" to augment country’s milk
yield and interllnking of varioug milk
sheds; 3§

(b) whether State Governments have
been consulted in the matter for dwe
cooperation; and

(c) the major objects of this “Ope-
ration"?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) The praject has
since been cleared by the Public In-
vestment Board. The World Bank a3
well as EE.C. has also agreed to par-
ticipate in the praoject. For the first
phase, the Warld Bank has agreed to
a loan of Rs. 129 crores.

-(b) The State Governments con-
cerned are being congulted with regard
to the modalities of implementation.

(¢) (i) To enable some ten million
rural milk producers’ families to hujld
a viable self sustaining dairy industry
in mid-1983;

(ii) To enable the milk producers to
rear a National Milch Herd of some
15 million cross bred cows by mid-
1985;

(iii) To erect a National Milk Grid
which will link 25 rural milk shed
areas covering 155 districts and 146
towns with a population of over one
lakh (1971 Census).
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Duping of cycione hit girls

'2078. SHRI MOHINDER SINGH
SAYIAN WALA:

SHRI OM PHRAKASH TYAGI:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is a fact that cyclone.
hit girls from South sre being duped
into brothels in an organised manner;
and

{b) if so, what steps are contempla-
ted to be taken to check this flesh trade
in this unfortunate manner?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SO-
CIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) No such instances have
been reporteq to Government.

(b) Does not arise. However, wita
the Suppression of Immworal Traific in
Women and Girls Act, 1956 coming
into force, prostitulion in its commer-
cialised form has been prohibited.
Keeping a brothz2l or allowing the
premises to be used o3 a brothel is a
specifie offence under the Act. The Act
is implemented by the State Govern-
ments /Union Territories.

Procurement of coarse grains

2080. SHRI AHMED M. PATEL: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

{a) whether Government are
sidering to procure coarse grains
during the coming season;

(b) whether any price has been fixed
for Maize, Jowar, Bajra, etc.; and

con-
also

{c) the quantity to be procured?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
(SHRI BHANU FRA-

TAP SINGH): (a) As in the past,
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price support operations will continue
to be undertaken in respect of coarse
grains during the comug season.

(b) The price policy for the kharif
marketing season 1978.79 will be deci-
ded around the last week of September
after taking into consideration the re-
commendations of the Agricultural
Prices Commission and the views if
the State Governments.

(¢) Whatever quantities are offered
at the support prices decided by the
Government will be purchased. It will
be difficult to specify the exact quan-
tity as it will depend upon market
conditions.

Implementation of Prevention of
Cruel to animals Act

2081. SHRI AHMED M. PATEL:

SHRI AMARSINH V.
RATHAWA:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether the Committee on Pre-
vention of Cruelty 1o Animals has been
dissolved;

{b) i#f so, whether Animal Welfare
Boarg has suggested any other alterna.
tive arrangement for implementing the
Act: and

(c) if so, the suggestions made and
the action taken hy the Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND

IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, Sir,
(b) Yes, Sir.

(¢) The suggestion 15 that the work
should be done by a Sub-Committee of
the Anima! Welfare Board. The sug-
gestion has been accepted by the Govt.
of India.

1
i
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Agitation by F.C.I. Employees

2084. SHRI G. S. REDDI: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Food Corporation of
India emploees called off their agita-
tion gn July 3 in response to his ap-
peal;

(b)y if so, whether their demands
have been met;

(c) whether this agitation has affect-
ed unloading ang distribution of im-
ported fertilisers; and

(d) if so, whether Kharif crop has
been affected?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, 8Sir. The
work-to-rule agitation was calleq off
from 1-7-1978.

(b) There are some demands that
are still pending on which negotiations
will continue as before.

(c) The unloading and clearance of
fertilisers at the ports was affected to
some extent in the past few weeks,
partly by this agitation and partly by
several other factors like bunching of
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vessels at the ports, short supply of
Dock Labour Board and Fort Trust
labour, erratic and inadequate suply
of wagons and restrictions imposed by
the Railways on movement to certain
destinations.

(d) No, Sir.
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Educational facilities in Dadra-Nagar
Haveli

2086. SHRI RAJE VISHVESHWAR
RAO: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether in the area of Dadra-
Nagar Haveli educational facilities

are very poor;

(b) whether because of poor edu-
cational facilities the students are not
more than 10 to 12 in each class in
every school; and

(c) what is the expenditure on edu-
cation for Dadra-Nagar Haveli area

per Yyear?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) to (c). According to
the information made available by
Dadra-Nagar Haveli Administration
there are 11 pre-primary schools, 144
primary schools, 3 High schools and
one Higher Secondary school at a
walking distance of 14 Kms in Dadra
and Nagar Haveli with a total en-
rolement of 11,524, There are 14
pre-primary, 318 primary and 68
High School and Higher Secondary
School teachers. In addition to this
there are 9 Social Welfare Centres
including two girls hostels where
free broad and lodging facilities are
provided to Scheduled Castes/Tribes
and other economically backward
students. There are good facili-
ties for teaching of vocational sub-
jects at elementary and secondary
education levels. Thus it would be
observed that there exist adeqguate
and good educational facilities in
Dadra-Nagar Haveli.

Even though thirty-seven per cent
classes out of total five hundred
thirty-three are having less than 10
students, all these classes are being
run in single teacher schools and the
total number of students in all schools
under one teacher is not less than 10.
All the schools are single teacher
schools with three standards. The
minimum number of students in a
school under charge of one teacher
is twenty-two.

The total expenditure on education
during the year 1977-78 is Rs. 84,79,000.
This amount also includes Rs. 31,46,000
paid to the teachers on account of
arrears of pay consequent upon the
revision of pay scales,
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Negotiations with Nepal regarding
flood contivl in Rapti and Ghagra
Rivers

2087. SHRI MUKHTIAR SINGH
MALIK:

SHR] G. M. BANATWALLA:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) the progress so far made in
the negotiations being held with the
Government of Nepal regarding the
dams proposed to be constructed in
that country for controlling the floods
in Rapti and Ghagra rivers;

{(b) whether any agreement has
since been signed; and

" (c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) In regard to
the Karnali Project (Xarnali is a
tributary of the river Ghagra) an
Indo-Nepal Joint Committee has been
set up to examine the preliminary
issues with regard to the execution
of the project. The Committee met
in April, 1978 and decided to form
two joint groups and two separate
groups in each country to study dif-
ferent aspects of the project and
submit their reports to the Commit-
tee within three months.

For investigation of Pancheshwar
Hydro-Electric  Project (on river
Sarda, a tributary of the Ghagra),
a Joint Expert Group has been set
up. The first meeting of the group
‘was held in April, 1978. The Expert
Group recommended that a Joint
Technical Team should be establish-
ed for preparing terms of reference
for the investigations to be earried
out and the estimated cost thereof.
Names of Indian representatives to
the team have been forwarded to
His Majesty's Government of Nepal.
Thelr nominations to the team are
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As regards Rapti (Bhalubhang) Pro-
jects, a meeting was held in January,
1978 between the officials of His
Majesty’s Government of Nepal and
the Government of India to finalise
arrangements for investigation of
the project and to prepare detailed
project estimaies. It was decided in
the meeting that a team of Indian
officers should visit Kathmandu to
assist His Majesty’s Government of
Nepal for preparing cost estimates
for field investigation and@ prepara-
tion of the detailed project report.
The team visited Kathmandu in
March, 1978 and have estimated the
cost of investigation to be Rs. 534
crores. Negotiations are going on
with His Majesty's Government of
Nepal in regard to the agency to be
entrusted with the work of investi-
gation and preparation of the project
report, sharing of the cost of field
investigation and preparation of the
detailed project report and setting up
of a Joint Technical Committee for
guiding the investigations of the
Project.

(b) No, Sir.

(¢) Does not arise.

Contaminated drinking water in
Kalkaji, New Delhi

2088. SHRI V. G. HANDE: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

{a) whether contaminated drink-
ing water is being supplied to ‘K’
Block Kalkaji for the last 3 years;
and

{b) if so, what are the reasons for
this contamination and what reme-
dial steps Government propose to
take in this regard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b) Does not arise.
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Steps for increase in white tigers

2089. SHRI SUKHENDRA SINGH:
Will the Minister of AGRICULTURE
AND [IRRIGATION be pleased to
state:

(a) whether a white tiger has been
seen in a Sidhi Forest near Madwas
in Madhya Pradesh; and

(b) if so, efforts Government have
made to increase the number of
white tigers?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) No, Sir.

(b) Does not mrise in view of (a)
ahove.

Cut in sugar gquota in ration shops

2090. SHRI JANARDHANA
POOJARI:

SHRI SUKHENDRA SINGH:
SHRI K. MALLANNA:

SHRI ISHWAR CHAUDHRY:
SHRI SARAT KAR:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether the Government have
cut the sugar quota of the ration card
holders in Delhi from 1000 grams to
950 grams with effect from 1st July,
1978; and

{b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Delhi Ad-
ministration has reduced the sugar
quota of the ration card holders in
Delhi from 1000 grams to 950 grams
per head, per month with effect from
1st July, 1978,

(b) Delhi Administration had been
getting a monthly sugar quota of
5,304 tonnes from June, 1976 onwards.
On 27th October, 1977, it was decided
to allot the quotas to the States gn
population basis and to ensure simi-
larity of treatment for distribution to
the wurban and rural population.
Accordingly, keeping in view the
availability position, the statewise
monthly sugar quotas were re-fixed
with reference to the projected popu-
lation as on 1-4-1978 ensuring 425
grams of monthly per capita availa-
bility with eect from December, 1977,
However, in the case of 5 few States/
Union Territories, including Delhi,
where the per capita availability for
the said projected population out of
the existing quota was found to be
higher than 425 grams. it was decided
to retain the quota at the earlier
level. Therefore, Delhi Administra-
tion's quota of 5304 tonnes, Which
gave a monthly per capita availabi-
lity of 975 grams on the basis of pro-
jected population of 5439 lakhs as
on 1-4-1978, as against the norm of
425 granmis, was not curtaileq and re-
falned at the same level even from
December, 1977 onwards. Taking into
account the cxisting ration card units,
the Delhi Administration has fixed
the scale of distribution for levy
sugar at 950 grams per head, per
month from 1-7-1978.

Deterioration of education standards

2091. SHRI RAJ KRISHNA DAWN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Government are
aware that the present educational
standards in India is deteriorating
rapidly due to direct and indirect in-
volvemenis of the political parties;
and

{(b) if so, whether the Government
are considering to safeguard the stan-
dard of education?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) It is not possible to gene-
ralise that the present educational
standards are deteriorating rapidly
due to direct or indirect involvement
of political parties.

(b) The Government are consider-
ing a number of measures by which
the standard of education will be
safeguarded, including meetings with
political parties to see that the pro-
blem of unrest is minimised and aca-
demic institutions allowed to func-
tion normally.

Development of archaeological area
near Meerut

2092. SHRI SAMAR MUKHERJEE:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government are aware
that several areas of archaeological
importance and tourist potential near
Meerut are languishing because of
the apathy of the State Government
and the local bodies;

(b) if so, whether Government are
proposing to take steps to develop
such areas of archaeological and
tourist importance; and

(c) if so, the details thereof;

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c). All the State Gov-
ernments/Union Territories have
been requested by the Department of
Tourism to prepare their perspective
plans for the development of places
of tourist interest. In the District of
Meerut there are fourteen centrally
protected monuments and sites under
the Archaeoloical Survey of India
which are being looked after and
maintained by it

JULY 81, 1978
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Representation from Staff of Central
Fisheries Corporation

2093. SHRI SAMAR MUKHERJEE:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Government have re-
ceived representation from the Em-
ployees’ Association of Central Fish-
eries Corporation Ltd., for their ab-
sorption into other undertakings
before winding up the Central
Fisheries Corporation; and

(b) if so, whether the Government
are considering their requests favour-
ably?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH). (a) Yes, Sir.

(b) An effort will be made to ab-
sorb the surplus staff, but no assur-
ance can be given that they will be
absorbed before winding up the Cor-
poration. However, the employees
who are not absorbed will be given
terminal benefits as admissible under
the rules.
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Wild Buffaloes sanctuary in
Maharashtra

2096. SHR1 RAJE VISHVESHVAR
RAQ. Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether wild Buffaloes, the
specieg which are the largest found
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in the world, live in the Indrawati
river belt between Bhamnagarh of
Maharashtra and Bastar District of
Madhya Pradesh;

(b) is it a fact that the Maharash-
tra Government has decided to save
that specie by starting a big sanctuary
for them in Bhamnagarh area;

(c) is it g fact that that species is
getting extinct ang only about 60 to
70 in number are left; and

(d) if so, how far has the work
progressed?

THE MINISTER OF STATE |IN
THE MINISTRY OF AGRICULTURE

AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) The Forests of
Bhamnagarh in Chandrapur district

constitute Indravati Basin in  Maha-
rashtra and survev of the tract in
Maharashtra reveals complete abscnce
of Wild Buffaloes. Wi'd Buffaloes,
however, exist around Indravati r.ver
in Madhya Pradesh.

(b) The proposal for establishing a
Wild Buffalo Sauctuarv in Bham-
nagarh was examined by the Govt. of
Maharashtra in Scplember, 1977 but
the proposal was dropped because of
total absence of Wild Buffuloes in the
State.

(c) About sixty to seventy Wild
Buffaloes occur in Madhya Pradesh
only. '

(d) To save this species from ex-
tinction the Govt, of India have in
1977-78 approved a Scheme io estab-
lish ang assist the Kutru Sanctuary
in the Bastar district of Madhva Pra-
desh with an outlay of Rs. 3,44,000/-
{Rupees three lakhs and forty thou-

JULY 31, 1078
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the Government of India have already
released an amount of Rs. 1,00,000
during 1877-78.

102 patern of education in States

2097. SHRI DURGA CHAND:
SHRI R. MOHANARANGAM:
SHRI SURENDRA BIKRAM:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the names of States which have
switched over to 1042 pattern of
education;

(b) the names of States which have
not introduced 1042 system and the
reasong given by each of them;

(c) whether the Central Govern-
ment are considermng {o sanclion spe-
cial funuas to those States which have
introduced 1042 for purposes of im-
parting training tp teachers under
the new system;

(d) il so, what is the amount given
to each State so far and proposed to
be given during the current financial
year; and

(ey what is the assessment of Gov-
cranmient gn regard o popuiurity of
the system in the country?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The latest posi-
tion regarding adoption of 1042
structure of education by the States/
Union Territories is as under:—

States/Union Territories which are
having the 1042 structure of school

sand only). Of the approved outlay, education arei—
1. Andhra Pradesh . 2. Assam
3. Bibar 4. Gujarat
5. Jammu & Kashmir 6. Karnataka
7. Kerala 8. Maharashtra
9. Manipur 10. Meghalaya®®

University.

**There states/UTS have 10 years school followed by two

years Pre-
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11, Nagaland®**

“13. Sikkim

15. Tripura

17. West Bengal

19. A & N lslands,

21, Dadra and Nagar Haveli
23. Goa, Daman and Diu l

25. Mizoram**

Stateslikely to adopt the 10 4 2 structure from

1. Haryana
States which have agreed in prin
the final date is yet to be determin
1. Himachal Pradesh

3. Rajasthan
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12. Orissa
14. Tamil Nadu
16. Uttar Pradesh (following old syllabus)
18. Arunachal Pradesh
20. Chandig-;arh
22, D;:I.hi -
;4. lelkshadwcrp
26. Pondicherry
1979-Bo:—
2. Punjab
ciple to adopt the new structure but
ed:
2. Madhya Pradesh

The main reasons for the delay in
implementation of the programme
are:—

(i) lack of finances;

(ii) need for training of resources

personnel and orientation of tea-

chers; and

instructional material in accordance
with new syllabi ang Curriculum.

(c) and (d), The National Council
of Educational Research and Training
an autonomous organisation set up by
the Government of India sanctioned
the following funds to the State Gov-
ernments for orientation of teachers
during the years 1975-76 and 1976-77.
Thereafter the scheme was disconti-
nued as the states are providing funds

(iii) non-availability of text books for this purpose from the overall
in regional languages and other plans approved for the states,
E No. of
5. No. Name of the State Government Amount  courses to
Sanctioned be
Rs. conducted
1 2 3 4
1975-76
1. Haryana 71,400 12
2. Rajasthan 2,70,000 30
3. Maharashtra 2,64,900 o4

*#Th=se States/UTs have 10 years school followed by two years Pre-University,



179 Written Answers JULY 31,

1978 Written Answers 180

4. Andhra Pradesh . . ' N N
5. Tamil Nadu - » . - . .

6. Kerala, . . . . » " .

7. Delhi (Summer Institutes) A N =
1976-1977

8. Assam . . . .

g. Orissa | . . . . .

10. Jammu & Kashmir. " . . .

11, Delhi (Summer [nstitutes). - . .

. : 72,150 17

2,20,125 6o

- 1,52,400% 91
. . 2,970,500 29
2,06,500 45

1,83,000 6o

94,300 46

. . . . 2,63,660 25

(e) In view of the acceptance of
the new pattern by 26 states and
Union Territories, the 1042 Pattern
seems to be generally acceptable.

Non-availability of XII Class Text-
Books

2098. SHRI DURGA CHAND.; Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether it is a ‘fact that the
text books of XII class under 1042
for Delhi schools published by
N.CE.R.T. were not made available
to the students during the summer
vacation this year;

(b) if so, what are the reasons
therefor and what action has been
taken or proposed to be taken against
the officers responsible for the lapse;

(c) the names of books which were
released in the market and the dates
of their release;

(d) whether it is a fact that cer-
tain courses in the text books for
classes under 1042 are deleted at the
time of the final examination on
account of non-availability of text
books in time;

(e) if so, what arrangements are
made to delete the courses well in
advance of final examination; and

(f) what are the courses in each
subject for X and XII classes propos-
ed to be deleteq and by when the
courses will be deleted?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No, Sir. All the 22 text-
books for XIJ class were made avail-
able either at N.CER.T. or with
Publications Division of the Ministry
of Information and Broadcasting by
the time the Delhi Administration

Schools reopened.
(by Does not arise.
(¢) A statement is attached.

(dy In the final examination for
class X certain portions were deleted
on the recommendations of the Patel
Review Committee in December, 1977,
much before the final examination,
For class XI examination some por-
tions were not covered in the final
examinalion on account of non-avail-
ability of text-books.

(e) and (f). At present, there is no
proposal to delete any courses.

*They utilised roughly Rs. 1-00 lakh and returned the balance.



2009. SHRI DURGA CHAND: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to refer to the reply given to
the Unstarred Question No. 7882 on
24th April, 1978 regarding grantg to
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Statemrent
Dates o f Availability o fClass XII, NCERT Text Books in Delhi. )
Date on which avail
8. No. Title, N.G.E.;E% ‘;::I]:]u::- !
tion Div
(1&B)
1. Vividha Core. . . . 27-3-1978 28-4-1978
2. Katha Bharati Core. . . 20-2-1978 13-4-1978
3. English supplementary Reader . . 20-4-1978  s5-5-1978
4. Dear to All the Muses (Elec.) . 11-4-1978 4-5-1.978
5. A Coursc in Written English (Core) . . P . 17-7-1978 17-7-1978
6. Akhayanika Sanskrit Prose Textbook . 17-7-1978
7. Mathematics Pt. 111 (English) . 19-7-1978 18-7-1978
8, Mathematics Pt. 111 (Hindi) 22-7-1978 1B-7-1978
9. Medieval India (English) 5-7-1978  6-7-1978
10. Medieval India (Hindi) . . . . 17-7-1978 .
11, Human & Economic Geography (English) . . 1B-5-1978 19-5-1078
12. Human & Economic Geography (Hindi) 8-5-1978 19-5-1978
13. National Accounting (English) 15-7-1978 18-7-1958
14. NMational Accounting (Hindi) . . 10-7-1978B 13-7-1978
15. Indian Constitution and the Government (English) . 5-7-1978  6-7-1978
16. Indian Constitution and the Government (Hindi) 28-6-1978  1-7-19%8
17. Biology Pt. 11 (English) . . N N . N . 30-6-1978 1-7-1978
18. Biology Pt. 11 (Hindi) . . . . . . 9-7-1978  13-7-1978
19. Chemistry Pt. II (English) . . . 14-7-1978  21-7-1978
20. Chemistry Pt. 11 (Hindi) . . 17-7-1978
21. Physics Pt. 11 (Englishy . . 21-6-1978 22-6-1978
22. Physics Tt. 11 (Hindi) 20-5-1978 22-6-1978
Grants to Himachal Pradesh Himachal Pradesh University and
University state:

(a) whether any visiting committee
appointed by the U.G.C. has visited
Himachal Pradesh University during
the last three years;

(b) if so the details of the recom-
mendations made by each wvisiting
committee;
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(c) the action taken by U.G.C.

thereon;

(d) the names of colleges in Hima-
chal Pradesh which are entitled to
development assistance from the
UG.C.; and

(e) the amount of grant given to
each College in that State under deve-
lopment assistance during the last
three years, year-wise?

Spill over o f the Fourth 0.

Plan schemes.
Books & Journals,
Equipment
Buildingy .

Visiting Profcssors

Staff (1 Reader, 3 Lecturers and three others)

Junior Resvarch Fellowships.

The total cost of all the program-
mes approved by the Commission is
Rs. 88.65 lakhs during the Fifth Plan.

(d) and (e). According to the in-
formation furnishedq by the Unlver-
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THE MINISTER OF EDUTATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER). (a) to (c). The Visiting Com-
mittee appointed by the University
Grants Commission to assess the
Fifth Plan development requirements
of the Himachal Pradesh University
visited the University in November,
1974. Op its recommendations, the™®
Commission approved the following
development assistance for the Uni-
versity:—

Rs. in lakhs,
4245

';-50
5-08
3276

100

. (4 per year)
sity Grants Commission, 16 colleges
in the State are eligible for develop-
ment assistance from the Commission,
The position relating to payment of

grants to each of them is as follows:

Name of the college. Grants Grants paid
approved  ————— O S—— Remarks
197576 1976-77  1977-78
1. Govt, College, Bilaspur 75,000 44,500 Ome stafl quarter, a

2. Govt. College, Hamirpur 00,000

g. Govt. College, Dharam-

shala. . " . . 2,64,000
4 Govt. College, Mandi . 2,28,000
5. Govt. College, Simla . 90,000

Non-Student  Resi-
dent  Centre and
Animal House also
approved in princi-
ple.

Women's Hostel app-
roved in principle.

- 97,000 .
33,000

e 50,000 Two Teacher Fel-
lowships approved.
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Name of the college Grants Grants paid
approved Remarks
1975-76  1976-77 1977-78
6. RPCSDB College, Simla 24,000 - 6,000 - Men's Hostel app-
roved in principle.
7. Govt. College Solan 48,000 - - - - '“
8. Maharaja Laxman Sen
w Memorial College, Sun-
dernagar . . " 45,000 - o . .

. Govt. College, Nahan. .

10. Govt. College, Una.

11. SVSD College, Bhatoli,
Una.

. . .

12. Gwt. College, Chamba.

13. G.G. Dutt College, Baije
nath. . .

14. Govt, Collegr, Kulu .
15. 5t Bede's College, Simla.

16. Govt. College of Educa-
tion, Dharamshala.

Additional data being obtained for

. msidering the proposals.

Do.

Do.

No proposal received by the U.G.C.

Do.

Government Accommodation in Delhi

2100. SHRI DURGA CHAND: Will
the Minister of WORKS AND HOUS-
ING AND SUPFLY AND REHABILI-
TATION be pleased to state:

(a) whether it is a fact that the
Central Government have prepared a
comprehensive scheme in regard to
Government bungalows in New Delhi;

(b) if so, what are the details
thereof;

(c) what is the total number of
bungalows in New Delhi under the
control of the Ministry and ‘total
acreage of land covered by these
bunglows;

(d) whether it is proposed to demo-
lish these bungalows in phases;

(ey if so, what are the details

thereof; and

() what are the reasong for shelv-
ing the scheme constructing a resi-

dential complex for Union Ministers
in Delhi?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The question
of construction of a residential com-
plex for Ministers along with the re-
development of the bungalow areas to
the north and south of Rajpath is
under consideration.

(¢) There are 723 bungalows. Land
covered by these bungalows is about
726.26 acres.

(d) and (e), Nosprogramme has yet
been prepared for demolition of these
bungalows.

(f) As mentioned in answer to (a),
it is proposed to consider the ques-
tion of construction of a residential
complex for Ministers along with the
re-developmeént of the bungalow areas
to the north and soufh of Rajpath.
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Inquiry into allegations against The cost of production of sugar for
Director-General, L.CA.R, the sugar year 1977-78 is attached
vide Statement II
2101, SHRI MUKHTIAR SINGH
MALIK., Statement I
SHRI SHYAM- SUNDER Cost of prroduction prer lonne of sugareeae
GUPTA:

. .

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether inquiry intpo the alle-
gations against the Director-General
of ICAR has since been completed;

(b) if 50, the details thereof; and

(¢) nature of action taken in regard
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGHYT: (a) to (c). The
Ministry of Agriculture and Irriga-
tion are not aware of any allegation
against Director-General, ICAR that
merited any inquiry, Hence, no in-
quiry has been undertaken about any
allegation against Director-General,
1.C.AR,

Zone-wise cost of production of
Sugarcane

2102. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state the present zone-wise
cost of production of per tonne of
sugarcane and per quintal of sugar?

THE MINISTER OF STATE |IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): Latest available
estimates of cost of production per
tonne of sugarcane, based on the data
collected under the Comprehensive
Scheme for studying the cost of culti-
vation of principal crops, are given in
the attached Statement I

Coat of

production

State Year of in Rs. per

survey tonne of

sugarcane

(1) (2) (3)

Uttar Pradesh 1975-76* 76+ 5
Punjab 1975-76% 850
Maharashtra . 1974-75* 77-8
Tamil Nadu . 1074-75* 72°7

*The data is provisional.

Statement II

Zone-wise estimated cost of production of sugar
JSor the sugar year 1957-58.

Zone Rs./qntl.
Punjab . . . . 249
Haryana 244
Rajasehan % 245
West Uttar Pradesh 221
Central Uttar Pradesh 220
Eascrn Uttar Pradesh 230
North Bihar . 245
South Bihar 284
Gujarat : 224
Madhya Pradesh . 240
Maharashta 5 218
Karnataka 231
Andhra Pradesh 208
Tamil Nadu & Pondicherry 219
Assam, Orissa, West Benal and

Nagaland .. 258
Kerala & Goa f . P 250

Alllndia . 229
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Purpese of appointing A.P.C.

2103. SHRI BALASAHEB VIKHE
PATIL; Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether it is a fact that the
Government fixed the prices of wheat,
cotton, groundnut, sugarcane eic., dif-
ferent frrm those recommended by
the Agriciltura]l Prices Commission;
and

{b) if sc, what is the purpose of ap-
pointing Agricultural Prices Com-
mission if its recommendationg are
not to be accepted by the Govern-
ment?

THE MINISTER OF STATE IN
THE MIN(STRY OF AGRICULTURE
AND IRFIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b). The
Agricultur 11 Prices Commission is an
advisory hody set up to assist the
Government in the formulation of
appropriate price policy for various
agriculturnl commodities. While due
weight is given to the recommenda-
tions of the Commission in deciding on
the level of administered prices, spell
out has also to take into account the
views of the State Governments and
overall esonomic situation of the
the country. In view of the above con-
siderations, procurement prices of
wheat for 1977-78 and 1978-79 market~
ing seasons and the support price of
groundnut for 1977-78 marketing
season were fixed at slightly higher
levels than those recommended by The
APC. For cotton, the support price
recommended by AP.C. was accepted
by Government. In the case of sugar-
tane, although the minimum support
price fixed by Government was lower
than that recommended by the A.P.C.
the sugar policy of the Government
was sg designed that the average
prices for sugarcane actually received
by growers from the sugar factory
owners were much higher than the
support price recommended by the
Agricultural Prices Commission.

Written Answers 190

Estimated stock of sugar at the end of
October, 1978

2104 SHR] BALASAHEB VIHE
PATIL: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) what is the estimated stock of
levy and non-levy sugar at the end:
of October, 1978, for distribution te
the consumers after excluding export
duota;

{(b) what are the plans of the Gov-
ernment to distribute huge stocks.of
non-levy sugar which are likely to be
in stock at the end of October, 1978;
and

(¢) what is the estimated produc-
tion of sugar during the next season
of 1978-797

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) The estimated
stock of levy and non-levy (i.e levy-
free) sugar a5 on 31-10-1978 out of
1977-78 geason's production after ex-
cluding the entire 6.5 lakh tonnes of
sugar earmarked for export out of
1977-78 geason's production, is about
7.75 lakh tonnes and 17.25 lakh tonnes
respectively.

(b) The requirement of sugar for
internal consumption during the first
3 months of the season ie, October,
November and December has to be
met from the sugar production during
the previous season (Oectober-Septem-
ber). Therefore, some of the surplus
stocks of levy free sugar out of 1877-78
Season’s production as on 31-10-78
will be required for internal consump-
tion for the next 3 months. Besides,
some stocks will also be required for
the creation of special stocks under the
International Sugar Agreement. More-
over, annual internal consumption of
sugar is also expected to go up further
in future. The surplus availability of
levy free sufar along with other rele-
vant considerations will be kept in
view while deciding the policy for the
next sugar year 1978-78.
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(c) Since the estimates of sugarcane
production for the season 1978-79 are
not available, it is too early to form a
reliable estimate ©f suger production
during that season.

Revision of Levy Sugar Prices

2105. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of AGRI-
CULTURE AND IRRIGATION be

Pleased to state:

(a) whether it is a fact that the
levy prices of sugar fixed in Feb-
ruary, 1978, were only tentative and
unscientific;

{b) if so, will Government apply
any scientific basis for fixing the levy
prices;

(¢) if not, what are the reasons;
and

(d) whether there is any proposal
for the revision of levy sugar prices?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR1 BHANU PRA-
TAP SINGH): (a) to (d). The prices
paid lo sugar factories for levy sugar
in each zone are determined o©On the
basis of requirements under the Esgen-
tial Commodities Act, such as, mini-
mum statulory price fixed for sugar-
cane, manufacturing ccst of sugar, the
duty or tax, if any ang securing of a
reasonable return on the capital em-
proved for manufacturing sugar. Such
prices are fixed usually twice a year,
once at the beginning of the season and
again at the end of the erushing sea-
son. However, this year pending Gov-
ernment decision on the method of
grouping of faclories and the pricing
methodology to be adopted, an uni-
form increase of Rs. 1803 per quintal
‘was announce on 1-3-1978. This was
done to enable the factories to cope up
with the increase in production of su-
garcane this year and also to keep the
sugar economy viablee An inter-
Minister!al Group has been constituted

JULY 31, 1978
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to study the grouping of factories and
the methodology to be adopted for
pricing of sugar. After the report of
the Group is received a decision is
expected to be taken regarding revi-
sioh of price if need be.

Staff/Students ian Andha
Pathashala, New Dethi

2106. SHRI DAYA RAM SHAKYA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE

be pleased to state.

Eanya

(a) whether it is a fact that there
are 30 teacheresses to teach 130 stu-
dents in the “Andh Kanya Patha-
shala” in New Delhi;

(b) the expenses involved in main-
taining thig institute, the annual
grants given both by the Central
Government and the Delhi Adminis-
tration; and

(c) the reason for keeping such
heavy staff and steps proposed to
probe wastage of public money?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI
DHANNA SINGH GULSHAN):
(a) No, Sir. Rashtriya Virjanand
Andh Kanya Vidyalaya, New Rajinder
Nagar. New Delhi, i3 reported to have
at present 21 teachers against an en-
rolment of 148 students. Three more
posts—braille proof-reader, braille
transeriber ang English typewriting
instructor—have also been approved
for the school

(b) According to the information
available with this Department, grant-
in-aid to the institute worked out to
Rs. 278 lakhs including 95 per cent
grant released by the Delhi Adminis-
tratjon for 1977-78. Department of
Social Welfare, Government of India

- have separately given a building grant

of Rs 2.5 lakhs which has been utilis-
ed by the school.

{¢) The school caters to blind girls.
Norms regarding teacher-pupil ratio
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aplicable to normal schools cannot
be applied to schools for the physically
Handicapped as the pupils there re-
quire special attention. In their case
the ratio varies between 18 to 18
approximately.

Rs., 500 Crore Dairy Scheme

2107. SHR1 DAYA RAM SHAKYA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Government have for-
mulated a dairy scheme of Rs 500
crores; and

{b) if s0, how the above amount is
to be allocated to the States, State-
wise break-up thereof, and the names
of the banks through which this
amount is to be disbursed by the
State Governments?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a)Yes, Sir. The
total cost of the project known as
QOperation Flood II has been estimated
1o be of the aorder of Rs. 485.51 crores.

(b) The allocation to the various
States and the disbursement proce-
dure are being finalised.

Steps taken in advance for Trans-
porling food stuff

2108. SHRI DAYA RAM SHAKYA
Will the Minister of AGRICULTURE
AND IRRIGATION be pleaseq to state:

(a) the quantity of food stuff such
as wheat, grams lying in open for
transport to godowns or safe places in
the country;

{b)} the period when advance nlan-
ning for supply of wagons or other
road transport was made and inti-
mated to concerned authorities to
carry the food stuff;

{e) number of railway wagons
demanded month-wise and supplied

2639 L.S.—1.

together with position of stocks lying
at various places in the country,
quantity destroyed in rains or other
causes with cost; and

(d) whether the Ministry take ad-
vance steps to procure wagons for
transporting the commodities and if
so, the steps taken to control the
stock at station yards in open de-
pending on availability of wagons?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) As on lst July,
1978, the quantity of foodgrains stor-
ed under cover on plinths (CAP) was
about 415 lakh tonnes in a total
quantity of about 188 1lakh tonnes
{wheat 122, rice 66). Out of the
quantity of foodgrains in CAP sto-
rage, about 6.1 lakh tonnes (mostly
wheat) was in the Punjab and Har-
yana which is being gradually moved
to the other States.

(b) Fortnighty|monthly planning
is being done for rail movement in

coordination with the Railways. Pla-

nning for road transport is done
according to anticipated require-
ments.

{c) The main despatching Regions
are Punjab, Haryana and Uttar Pra-
desh. Position of month-wise wagons
demanded and supplied is as under:—

Month Wagons  Wagons
demanded  supplied

January 1978 ;)_7_?4 19,288
February 1978 33,967 25,021
March 1970 37575 27,671
April 1978 97.401 24,702
May 1971 36,700 22,542
June 1978 380,383 20,503

In Andhra Pradesh during the period
January—June 1978, the monthly
average demand and supply of wa-
gons was about 100 and 45 wagons,
respectively.
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The information ,whether stocks
damaged for want of wagons and
transport is not available. However,
out of total quantity of 4.15 million
tonnes stored in open covered with
polythene covers, a quantity of 337840
tonnes of foodgrains was affected due

to floods, cyclones and heavy rains
from June 1977 to June 1978. In some
cases the salvaging of affected stocks
is still in progress. A quantity of
41757 tonnes valued at Rs. 56 crores
was segregated as damaged, upto 30th
June, 1978.

(d) Co-ordination meetings with
Rajlways are held from time to time,
The movement programme for each
month is drawn up in advance in con-
sultation with the Railways. The stocks
are moved top rail-heads keeping in
view the number of wagons indented
and likely to be supplied. The stocks
stackej in Railway premises for
clearance are covered with tarpaulins
to avoid damage.
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All India Council for Technical
Education

2110. SHRI T. A. PAIL: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) whether the All India Council
for Technical Education has been
given any statutory power of recog-
mition of educational institutions in
the country like the Medical Council
of India which has been given spe-
cific powers by an Act of Parliament;

(b) whether the degree is nct
automatically recognised once a re-
cognised University has inspected the
institution and given affiliation; and

(¢) whether there is any arrange-
ment for the Government of India to
evaluate B.A. degree of various col-
leges in the country and whether
Government have a list of such arts,
science and commerce colleges re-
cognised by it?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No, Sir.

(by and (c¢). A degree can be
awarded only by a University or an
Institute established by or under a
Central or a State Act, or an institu-
tion deemeqd to be a University under
Section 3 of the UGC Act. Such
degrees stand automatically recogniz-
ed by the Government of India. The
question of evaluation of any degree,
college~-wise, does not, therefore,
arise.

Variatior in Estimate of Cotton Crop

2111. SHRI T. A. PAI: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) does the East India Cotton
Association estimate the Cotton Crop
every year; and

(b) how it is usually at variance
with the estimate of the Govern-
ment?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b).
Yes, Sir. The estimate of production
of cotton by East India Cotton Asso-
.ciation is generally hjgher than the
official estimate of cotton production.
The two sets of estimates are not
strictly comparable. While the offi-
cial estimate is based on a scientific
procedure of obtaining estimate of
area by complete enumeration and
the per hectare yield through crop
cutting experiments by the random
sampling technique, the estimate by
the East India Cotton Association is
subjective and is based on factors
like market arrivals in cartloads
and the extent of cotton ginned and
pressed. Moreover, the trade esti-
mate is in terms of running bales
which in many cases, have less weight
than the standard bale of 170 kgs.

Premissdion to M/s. Kelvinators for
export of marine products

2112, SHRI S.G. MURUGAIYAN:

SHRIMATI PARVATHI
) KRISHNAN:
Will the Minister of AGRICUL-

TURE AND IRRIGATION be pleased
to state:

{a) whether M/s. Kelvinators have
sought the permission of the Govern-
ment to export their marine catch on
the high seas; and

(b) if so, the Government’s deci-
sion thereon?

THE MINISTER OF STATE 1IN
'THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
BHANU PRATAP SINGH): (a) Yes,
Sir.

(b) The Government have accep-
ted in principle the export of marine
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fish catch on the high seas, but the
procedures and modalities of such
export are being finalised by the con-
cerned Ministries.

Rise in price of rice in Delhi

2113. SHRI S. G. MURUGAIYAN:
SHRI P. K. KODIYAN:

Will the Minjster of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether it is a fact that the
prices of basmati rice and other vari-
eties have suddenly shot up in Delhi
recently;

(b) if so, to what extent; and

(c) whether the Government's
decision to decanalise the rice export
from the State Trading Corporation
has been the reason for this sudden
rise in prices?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b).
The wholesale prices of rise in Delhi
markets have shown g rising trend
during the last few months. The
Per quintal prices have been us

under: — )

(Rs. per Qul.)
April May June 22 July

'?8 '?B 1?8 ‘?a
Basmati . . 370 460 475 475
Golden Sela . 360 390 390 300
Begmi . . 165 150 180 178

(e) No, Sir.
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Commiitee on Sugar Policy

2114. SHRI C. K, CHANDRAPP-
PAN:

SHRIMATI PARVATHI
KRISHNAN:

SHRI YAGYA DATT
SHARMA:

SHRI ARJUN SINGH
BHADORIA:

SHRI DALPAT SINGH
PARASTE:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased wo
state:

(a) whether Government have set
up a Committee for evolving a new
sugar policy:

(b) if so, the details thereof; and

(¢) how long Government would
take to evolve the new poliey?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH); (a) and (b). The
Government have decided to appoint
a Sub-Committee of the Cabinet tu
review the existing sugar policy and
to recommend the policy for the year
1978-79. The Committee consists of
the Ministers of Defence, Agriculture
and Irrigation, Finance, Commerce,
Civil Supplies ang Cooperation, Steel
and Mines, Petroleum, Chemicals and
Fertilizers ang Law, Justice and Com-
Pany Affajrs.

(c) No time limit has been fixed for
evolving the new policy but a decision
in this regard is likely to be taken as
expeditiously as possible.

Request from West Bengal for inclu-

sion of 1ts Lasd Reform (Amend-

ment) Bill, 1977 in Ninth Schedule of
ithe Constitution

2115, SHRI C. K. CHANDRAPPAN:
Wiil {he Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the West Bengal State
wovernment has requested the Cen-

JULY 31, 1978
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tre to have its Land Reform (Amend-
ment) Bill, 1977 placed in the Ninth
Schedule of the Constitution; and

{b) it so, Government’s decision
thereon?

THE MINISTER OF STATE |IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANTU
PRATAP SINGH): (a) and (b). The
Government of West Bengal had re-
questeq that West Bengal Land Re-
forms (Amendment) Act, 1977 should
bhe inciuded in the Ninth Schedule io
the Constitution. The
receiving active consideration by the
Government,

matter is

Balwadi Centres

2116. SHRI C. K. CHANDRAPPAN:
Wili the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

{a) how many Balwadis and train-
ing-cum-work Cenires for women
Sociul Welfare Board is running at
present and previcus numbers of
these for 1975, 1976 ang 1977,

{b) what is the total amount spent
for these Balwadis and Work Cen-
tres in 1975, 1976 and 1977; and

(cy how much wag the budgetary
sanction for the above mentioned?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CUL-
TURE {SHRIMATI RENUKA
DEVI BARAKATAKI): (a) Cen-
tral Social Welfare Board s,
running 5868 Bal-+
and 261 Training-cum-work
centres for women. Number of these

at present,
wadis
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for previous years (as on 3lst March)
were as follows;

tp) and (c). Balwadis form a part
of the Composite programmes imple=
mented by the Board, namely Welfare
Extension Projects, Border Area Pro-

cﬁ’:':;’;fk jects, Demonstration Projects, Family
Year Balwadis  centres for & Child Welfare Projects and Mahila
women Mandals and as such it is difficult to
workout separate expenditure and
' 2 q'"___ amount budgeted exclusively for Bal-
h wadis. Expenditure incurred and
amount pudgeted for by the Board
1975 - 5951 136 for various programmes in which Bal-
1976 6073 205 wadis form a component as well as
Training-cum-work Centres for
1977 6oro | 245 women is given in the statement en-
closed,
Statement

Evo:vlitare inzarred and amount budseted hy the Central Social Welfare Board for progremmes of which
Balwadis form a part and Training-Cum-Work Centres for wemen.

(Rs. in lakhs)

Serial Year Programmes of which Training-cum-werk
No. Balwadis forin a part  Centres for Women
Amount  Budgetary Amount _Ejd_-ﬂ:;\f
spent sanelion  spent sanction
1 1974-75 282° 6g 341° 09 56-14* 65 19*
2 1975-76 255713 333" 21 23- 68 4041
3 197677 27675  332°49 176y 16 30
4 197778 264-30 325 57 16 66 3527

* I'hz amount iscamulative upto the period 31 March, 1975.

Production of rice and wheat

2117. SHRI C. K. CHANDRAPPAN:
. Will the Minister of AGRICULTURE
» AND IRRIGATION be pleased to
state.

(a) the total production of rice
and wheat in 1977 and in the first
half of 1978; and

(b) how far the food production of
wheat and rice could help Govern-
ment in procuring it for distribution
through ration shops and details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Final estimates
of production of rice and wheat dur-
ing the crop season (July-June) 1977-
78 have not yet become available from
a number of States. According to the
Jatest assessment, the production of
rice and Wheat during 1977-78 is ex-
pected to be between 52 and 53 mil-
lion tonnes and 30 to 3] miilion
tonnes respectively compared to 42.78
million tonnes and 29.08 million tonnes
during 1976-77.



204

Written Answers

; o

(w) afz g, @ sww egmf qo
fer, W wEa wy Wepf Wevem #

g

T Hut (st oy e aveEe) ¢
(%) =i &
(@) 34,96,000/- w98 1

JULY 31, 1978
L

the public

distribution system from January to

June, 1978 is piaced at

1.63 million

w

Written Answers

(b) Out of the production of 1977-78
crop, & quantity of 4.76 million tonnes

of rice and 542 million tonnes of

wheat have been procured so far. The
tonnes of rice and 3.94 million tonnes

of wheat.
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U.S.8.R. assistance for setting up of
Ergonomics Laboratories

2121, PROF, P. G. MAVALANKAR:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to gtate:

(a) whether it is a fact that USSR
has agreed to assist in the setting up
of “ergonomics™ laboratories at the
Indian Institute of Technology in
Bombay and at the National Institute
of Design, Ahmedabad; ’

(b) if so, broad details of the pro-
tocols signed; and

(c) how and when and at what
cost the said “ergonomics” laborato-
ries and special Soviet experts would
operate in India?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c). So far, no protocol
has been signed for the setting up of
“Ergonomics” Laboratories at the
Indian Institute of Technology, Bom-
bay and the National Institute of
Design, Ahmedabad. However, in
accordance with the Indo-USSR
Agreement of 2nd October, 1972 for
cooperation in the field of Applied
Science and Technology, a detailed
programme had been formulated and
signed on 19th March, 1975 wunder
which Industrial Design (Ergonomics)
had been identified as an area of co-
operation. An Indiap delegation has
recently visited USSR and details of
the proposed collaboration are being
worked out.

Planting of Ber in drought prone
areas

2122, SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether the Government are
encouraging the planting of Ber in
the country especially in drought
prone areas;
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(b) if so, whether the Government
are giving any assistance for it; and

(¢) States to which assistance in
this regarg is being given?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Yes, Sir,
Pianting of Ber is being encouraged
under social forestry schemes and
horticulture scheme taken up under
the Drought Prone Areas Programme
and the Desert Development Pro-
gramme,

(b) Yes, Sir.

{c) Specifically an outlay of Rs.
0.948 lakhs has been sanctioned for
Ber cultivation in :Hb.rjrana under the
Desert Development Programme and
a sum of Rs. 27,354 for Karnataka
under the Drought Prone Areas Pro-
gramme,

Central Housing Funds

2123, SHRI VASANT SATHE:
SHRI SURENDRA BIKRAM:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-

HABILITATION be pleased to state:

(a) whether Government have
directed the State Governments not
to divert the funds earmarkeq for
Housing;

(b) if so, details of the directions
issued and steps taken in this  re-
gard; and

(c) details of funds utilisation
State-wise for the last three years
against the annual allocations?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b) Does not arise.

JULY 31, 1878
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(c) Central financial assistance for
all the State Sector Plan schemes, jn-
cluding housing, is released to the
State Governments in the shape of
‘block loans’ and ‘block grants’ with=
out their being tied to any particular
scheme or head of development.
However, the approved outlays on
housing in the last three years were
as follows:—

1975-76 Rs. 85.59 crores
1876-77 Rs. 99.85 crores
1977-78 .. Rs. 13530 crores

For the year 1978-79, the approved
outlay under housing is Rs, 138.82
crores.

U.G.C. suggestion for Sessional
Evaluation

2124. SHRI VASANT SAHE: Will
the  Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is a fact that the
University Grants Commission have
suggested introduction of sessional
evaluation at the post graduate level
before it is extended to the under
graduate level;

(b) if so, details thereof along with
other recommendations made by the
UGC's Implementation Committee on
examination reforms; and

(c) details of final decision taken
on the recommendations?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) The recommendations made by
the Committee are:—

1. Marks/grades of sessional
assessment and external examinaton
should not be totalled up. In any
case, they should be shown sepa-
rately if for unavoidable reasons
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they are gadded for determining
aggregate/overal] grade, The name
of colleage/institute should be
shown in the grade card,

2. Since the essence of sessional
assessment is that it is open, the
scripts should be shown to the
students. Grievance machinéry
should be set up to look into the
grievance of students regarding
1iheir performance in sessional tests
and assignments.

3. It is observeq that sessional
assessment works well in the uni-
tary universities but at under
graduate level it sometimes leads
t0 unhealthy competition @mong
colleges, The Committee again
underiined the importance of trying
out sessional evaluation at the post-
graduate leve] before it is extended
to the under-graduate level in the
Jight of experience,

4, Universities where the system
of sessional assessment has not yet
been introduced or where the sys-
tem was introduced and given up
subsequently may introduce it on
an optional basis in the first phase
and make it obligatory at 3 later
date.

5. As regards the question of
remuneration for evaluation of the
performance of students in sessional
assessment, it was pointed out that
the problem of examination reform
should be delinked from remunera-
tion.

6. The problem of having an ade-
quate teacher-pupil ratio in order
to make the system of sessional
assessment functional was also
raised. In this connection, it was
stressed that the Sen Committee’s
recommendation regarding 40 hours
work per week by a teacher should
be spelt out so that it could cover
both teaching and evaluation, Also
the research fellows and associates
should be associated with teaching
as well as evaluation as indicated
in the UGC guidelines for research
fellowship and associateship.

(¢) The recommendations have been
accepted by the Commission and cir-
culated to the wuniversities for infor-
mation, guidance and implementation.

Supply of sub-standard goods to
Ministries

2125, SHRI VASANT SATHE: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to gtate:

(a) whether Government have re-
ceived complaints of sub-standard
goods supplied to Defence, Works and
Housing; and other Ministries by con-
tractora who are on the lists of the
Ministries;

(b) it so, what is the nature of com-
Plaints;

(c) whether Government have ge-
moved/or recommended for removal
of such contractors; and

(d) if so, number of such contrac-
tors?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (d). The jnforma-
tion is being collected and will be
laid on the Table of the House.

Upper Kalab Irrigation Project

2126. SHRI K. PRADHANI: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) when is Upper Kalab Irriga-
tion Project going to be completed;

(b) whether it can irrigate any
areas of Nawrangpur sub-division in
Koraput Distriet (Orissa); and

(¢) if not, which is the major pro-
ject that is going to come up for this
sub-division which is as big a size of
a district and paddy producing area
of this district?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) The Upper
Kalab Irrigation project wags approved
by the Planning Commission in June,
1976 and according to the sanctioned
project, the period of completion of
the project is 8 years.

(b) The project will benefit 93927
ha. annually in Koraput district. No
irrigation benefits from this project
are envisaged for any areas in Naw-
rangpur sub division of Koraput dis-
trict.

(c) The Government of Orissa have
reported that there is a proposal to
have another reservoir scheme down-
stream of Upper Indravati Dam to
provide irrigation to 9600 ha. in Naw-
rangpur sub division. This project
has beep approved by the State Gov-
ernment for investigation.
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Production of Jowar seeq for export

' 2129, SHRI R, K, MHALGI:
DR. BAPU KALDATE:

Will the Miinster of AGRICULTURE
AND IRRIGATION be pleased state:

(a) whether Government have any
plang to purchase Jowar seed or in-
crease its production for the purpcse
of export to African countries; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAF SINGH): (a) No, Sir.

(b) Does not arise,

Increase in prices of Rice, Wheat,
Paddy and Jute

2130. SHRI R. K. MHALGI: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether it is a fact that there
is a trend of increase in prices of
commodities;

(b) whether the prices of rice,
wheat, paddy and jute have increas-
ed; and

(c) if so, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) to (c). There
is no general trend of increase in pri-
ces of all agricultural commodities. A
comparison of prices between the end
of March and end of June, 1978 indi-
cates rise in the prices of rice, kharif
pulses, jute and oilseeds, steadiness
or mild rise in prices of paddy, com-
parability in prices of raw cotton,
jowar and maize, and decline jn the
prices of wheat, gram, bajra, barley
and ragi.

Rise in the prices of rice and kharif
pulses during this period is mainly
seasonal on account of commencement
of the lean supply period,
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.Unauthorised construction in the DDA
approved plans in East of Kailash,
Delhj

2132. SHRI K. LAKKAPPA : Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether Government are
aware of unauthorised construction of
mezzanine floors by plot builders of
multi-storeyed buildings in the Coni-
munity Centre, East of Kailash in
con‘lr_avention of the plans approved
by DDA;

(b) if so, what penal action has
been taken against these plot holders
for increasing their covered area in
such an unauthorised manner and
getting rent therefor;

(¢) what action DDA took to rec-
tify the deviation at the construe-
tion stage and whether these plot
holders acted in connivance with the
DDA officials and inspite of this devia-
tion completion certifichtes have been
issued to these errant landlords; and

(d) the number of cases in which
‘the properties in which the plots in
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the community Centre, East of Kai-
lash, which were originally in the
name of one holder who later trans-
ferred to a number of persons after
the multi-storeyed buildings came up
and whether the extra coverage by
putting up of mazzanine floors were
kept in view while permitting the
transfers of one plot to a number of
persons?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a)} to (d). The informatjon
is being collected and will be laid on
the Table of the Sabha.

Unauthorised Commercial Houses
in Delhi

2133, SHRI M. RAM GOPAL
REDDY: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION b%e pieased to slate:

(a) whether a large number of un-
authorised commercial houses have
been constructed in Delhi since April,
1977; and

(b) if so, the number of such houses
constructed and proposed actiun in
this regard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b% The Delhi Development Autho-
rity has intimated that accordine 1o ils
records 659 unauthorised commercial
structures were constructed since April,
1977. 388 of these constructions have
been demolished.

The Municipal Corporation of Delhi
has intimated that the total number of
unauthorised constructions (both resi-
dential and commercial) booked since
1-4-1977 were about 8090,

Both the Authority and the Corpora-
tion are taking requisite steps to cen-
tain the unauthorised constructions and
to pull them down at the earliest,
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Development of Flsheries

2134, SHRI C. K, JAFFER SHARIEF ;
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) the steps taken by Government
to develop fisheries during the last
’three years and ‘the allocation made
for the purpose during the above
period;

(b) the progress made by them,
Siate-wise; and

{c) the amount of {foreign exchange
earned by Government through de-
velopment of fisheries?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): 1a) The wvarious steps taken
by the Government to develop fisheries
in the marine sector include introdue-
tion of deep sea and coastal fishing
veszels, providing loans for acquisilion
of these vessels, construction of fishing
harbours, provision of landing and
berthing facilities in major and minor
ports, development of infrastructural
farcilities in  coastal fishing villages.
assistance to Staie Corporations and
intensified survey of fishery resources.
In the inland sector, the major thrust
of the programme has been through
the fish Farmers Devclopment Agen~
eies which aim at training the fisher-
men in improved methods of fish cul-
ture and providing the reguisite inputs
for fish culture. Pilot projects have
zisn been established in the maritime
States to demonstrate the economic
viability of Brackish water fish culture,
Production of fish seed is the main
programme in the State Sector,

A stalement showing ouflays for
Central Sector Schemes (Central &
Centrally Sponsored: for developing
fisheries during the years 1974-75,
1975-76, 1976-77 and 1977-78 is laid
on the Table of the House. [Placed
in Library. See No. LT-78.]

(b) Three statements indicating the
level of progress achieved State-wise

are laid on the Table of the House.
[Placed in Library. See No. LT-2533
78]. Statement I indicates the No, o
coastal fishing vessels introduced so far,
Statement II indicates the progress in
terms of seed fish production & State-
ment IIT indicates the production level
in each State, both inland & marine..

{c) The foreign exchange earnings
from exports of fish and fishery pro-
ducts during the last three years were-
as under :

Foreign exhange earnings

Year {Rs.in creres)
16975 049
136 179°9
1977 179- 7

Crocodile Breeding Centres

2135, SHRI C, K. JAFFER SHARIEF :
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) the total number of crocodile
breeding centres in the country and
the names of the States and places in
which they are located;

(b) the total amount being spent,
by State Governments annually on
running those centres;

{¢) the total amount of their earn-
ings State-wise, during the last three
years; and

(d) the mmount of foreign exchange
earned by them during the above
period?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) to idx The informatiocn
is being collected and will be laid on:
the Table of the Sabha.
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Qperation Fleod Scheme in Flood
affected areag

2136, DR. BAPU KALDATE: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether there is any scheme for
the flood affected areas for providing
-adequate financial as well as irriga-
tional facilities;

(b) whether the ‘Operation Flood
Scheme’ ig operated in the flood afect-
~ed areas; and

() whether this scheme is propos-
ed to be implemented in the Bhoom
area in Osmanabad district of Maha-
rashtra?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAFP
SINGH): (ay The flood affected areas
being generally on the banks of the
river, every effort is made to extend
irrigation facilities to these areas from
water resources projects taken up in
the region, With regard to financial
facilities in flood affected areas, as the
subject of flood control is a State sub-
ject, the State Governments them-
selves undertake the initiation, plan-
ning, formulation, execution and fin-
ancing of flood control schemes. How-
‘ever, on the basis of recommendations
made by the Sixth Finance Commis-
sion, the Centre provides “Margin
Money” to the State Governments for
meeting additional expenditure on
relief in case of floods and other natural
walamities, The basic non-plan ex-
penditure is provided by the State
Governments. In the event of serious
and extensive damages, the Govern-
ment of India, on request from the
State Governments, provides the ab-
‘solutely essential amount by way of
Advance Assistance under the Plan.
such advance being set off against the
Plan allocation.

(b} Operation Flood is 3 milk mar-
"keting and dairy development pro-
‘ject. The criterion for deciding the
:area to be covered by this project is

JULY 31, 1878
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not related to the vulnerability of an
area to flooding.

(¢) Bhoom area of Osmanabad dis-
trict in Maharashtra is not covered by
“Operation Flood",

Evaluation of Small Farmers Develop-
ment Agency and inclusion of
Ballia and Mathura therein

2137, SHRI UGRASBEN: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to stale:

(a) whether the two districts of
Ballia and Mathura were selected for
inclusion in the scheme of develop-
ment of small farmers and agricul-
tural labourers at the commencement
of the scheme in 1971;

(b) whether any evaluation has
been made regarding its impact and
improvement in the socio-economic
status of the poorest section in  this
area; and

(e) if so, the details thereof? i

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) Yes, Sir. During the
Fourth Plan Small/Marginal Farmers
and Agricultural Labourers Develop-
ment Agency was set up in the districts
of Ballia and Mathura to extend bene-
fits of economic development {o mar-
ginal farmers and agricultural labour-
ers, Subsequently, the projecls were
made composite in the beginning of
the Fifth Plan to cover small farmers
as well

(b) and (c). The programme in
Mathura district wag evaluated bv the
Sri Ram Centre for Industrial Rela-
{ions and Human Resources. The
main findings of the report regarding
improvement in socio-economic status
of beneficiaries are given in the en-
closed statement. As regards Ballia
district, the Programme Evaluation Or-
ganisation had conducted a study but
their report has not yet become avail-
able,
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Statement

- Main findings of the evaluation study
conducted by the Sri Ram Centre for
Industrial Relations and Human Re-
sources of the MFAL Programme in
Mathura district:—

(i) A majority of beneficlary res-
pondents reported a net increase mn
their house-hold income due to
MFAL assistance, although in many
cages the increase was not found to
be commensurate with their expecta-
tions,

(ii) Additional economic activities
undertaken by the beneficiaries with
the help of MFAL assistance have
generated direct employment of 1897
mandays per month among 128
households, On an average every
worker got additional employment of
aboul 14 days per month.

(iii) The MFAL assistance has
brought about significant changes in
o¢cupational structure of beneficiary
households. Many more Yeneficiaries
and working members of their fa-
milies are now engaged in dairying
than non-beneficiary marginal far-
mers.

{iv) The additional income gen-
erated through the MFAL assistance
has positively aflected the level and
paitern of expenditure of bene-
ficiaries.

(v) The incidence of poverty |is
cbserved to be much less in hene-
ficiaries than non-beneficiary mar-
ginal farmers,
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2139, SHRI DHARMA VIR VASI-
SHT: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether The Board of Control
for Cricket in India had rejected the
Government Directive ‘o extending
the National Guidelines to State-
levels; and

(b) if so. the next step proposed by
Government in thiy regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
SOCIAL WELFARE AND CULTURE
(SHRI DHANNA SINGH GULSHAN):
(a) The Board of Control for Cricket
in India has pointed out certain dif-
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ficulties in extending some of the Gov-
ernment guidelines to State level
units,

(b) The matter was considered at
the meeting of the All India Council
of Sports held on 21st and 22nd July,
1978. The Council recommended that
all national sports federations should
be asked to take necessary steps to
ensure implementation of Government
guidelines by their State level units
by the end of 1978. Government is
considering this advice.

Completion of Schemes approved
during Sixth Plan period

2140. SHRI K. RAMAMURTHY:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) how many of the 235 major/
medium: irrigation schemes approved/
cleared during the 5th Plan period
have been completed; and

(b) when the remaining non-com-
pleted schemeg would be completed?

THE DMINISTER QF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) During the
Fifth Plan (1974-78), 292 major and
medium irrigation schemes were ap-
proved/cleared. Of these, 16 medium
jrrigation schemes have been comple-
ted substantially.

(b) Most of the major schemes
wouid take over 5 years to complete.
The remaining medium irrigation
schemes are, however, likely to be
completed by the end of 1982-83.

Request from Tamil Nadu for inclu-

sion of Panchayat Union Block under
Small Farmers Development Agency
Scheme

2141, SHRI K. RAMAMURTHY:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state: =

(a) whether thg Tamil Nadu Gov-
ernment have requested the Central

JULY 31, 1978
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Government to include seven more
Panchayat Union Blocks in Small
Developmeng Agency
Scheme; and

(b) if so, the details thereof and
action taken?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b). The
Small Farmers Development Agency,
Thanjavur, had submitted a proposal
for extension of the project area to
8 blocks in addition to 16 already
covered under the programme. The
State Government, however, recom-
mended inclusion of 7 blocks only. It
is presumed that the Hon. Member is
referring to this proposal.

The extension of project area had
been proposed by the Agency and
the State Government for taking up
Minor Irrigation schemes only. The
Government of India have issued
general orders, recently, allowing
all SFDAg to treat the entire District
as the project area for purposes of
Minor Irrigation for small and margi-
nal farmers. In view of this, the
SFDA, Thanjavur, can assist small and
marginal farmers in the entire District
under Minor Irrigation schemes.
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Progress of Ceniral Institute of
Fisherles in Breeding Prawa

2147. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether the Central Institute
of fisheries hag made any progress
on the project of breeding Prawns
under controlled conditions;

(b) if so, the phafis for setting up
commercial hatcheries, availability of
prawn seed, water fish culture and
newtype of feed for developing and
rearing prawns; and

(¢) whether the Planning Commis-
sion hag recommended the above plan
for commericial hatcheries on priority
basis and if so, the allocation made
by the Government for the project ang
the results thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Yes, Sir.
The Central Institute of fisheries
Education Bombay; Central Marine
Fisheries Research Institute, Cochin;
and Central Inland Fisheries Research
Institute, Barrackpore have been able
to breed prawn in controlley condi-
tions.

(b) The plans for setting up semi-
commercial hatcheries for ensuring
supply of prawn seed to different Sta-
tes and entrepreneurs by C.LF.E, are
under consideration,

Techniqueg of culture of phytoplan-
kton and Zooplankton for feeding and
rearing of prawn larvae have ‘been
developed at these Imstitutes,

{c) No, ir.
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Sarvey of Floeg Areas by National
Flodd Temmission

2148. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether it ig a fact that the
Natlonal Flood Commission (Rashtri-
ya Barh Ayog) set up in 1976 made
survey of the areas sufering from
flood in the country, and if so, with
what results;

(b) how many replieg to the ques-
tionnaire ¢f the Commission were re-
ceived by the NFC till 31st March,
1978 and when will the final Report
be ready; and

(c) what are the major flood con-
trol schemes under consideration of
the Commission?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) The National
Flood Commission (Rashtriya Barh
Ayog) has visited so far the States of
Assam, Bihar, Gujarat, Haryana, Ma-
harashtra, Punjab, Orissa, Uttar Pra-
desh and West Bengal. In the course
of these visits, some of the flood prone
areas and flood protection works have
been inspected. ‘These inspections
were carried out to understand the
nature and magnitude of the problem
involved, to help in carrying out stu-
dies for arriving at appropriate con-
clusions at the time of preparing the
report.

(b) Up to the 31st March, 1978, rep-
lies were received from the Afood
affected States of Jammu and Kash-
mir ang partial replies from Orissa,
Uttar Pradesh, Gujarat, Madhya Pra-
desh and West Bengal. Replies have
alsp been received from the Planning
Commission, Department of Agricul-
tural Research and Education, India
Meteorological Department and the
Central Water and Power Research

Station, Poona and replies to some of
the questions from the Ministry of
Railways, Central Water Commission,
Ministry of Shipping and Transport,
Ganga Flood Contro] Commission De-
partment of Irrigation and the Depart-
ment of Agriculture. The Commis-
@ion is expected to submit its Report
by the 31st December, 1979,

(c) The Commission has been set up
to evolve broad policy matters and to
suggest suitable approach for debling
with the problem of floods in  the
couniry in the future. The considera-
tion of individual schemes does not
come within the purview of the Com-
mission.
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Veterinary and Animal Busbandary
Graduates

2150. SHRI S. R. DAMANI. Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) how many qualified Veterinary
and Animal husbandary graduates
have come out every year from the
Veterinary Colleges in the last three
years; gt

(b) whether there is shortage of
such qualified people in some States
and, it so, what is the actua] position
in each State with regard to vacan-
cies and availability of qumlified pco-
ple in the last three years; and

(c) the details of proposals, if any,
to expand facilities for more intake of
students in this branch of studies?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) The number of
Veterinary and Animal Husbandry
graduates qualified during the last
three years is ag under:—

1974-75 764
1975-76 1024
1976-77 . . . 1223

(b) The information is being col-
lected from the States and will be
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placed on the Table of the Sabha as
soon as it becomes available.

(¢) In case the necessity of more
intake of students arises, adequate
facilities are available to meet the
demand,

U.G.C. Grants to Universities

2151. SHRI A.R. BADRI NARAYAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the grants made by the U,G.C.
to the several universities in "the
Stateg during 1977-78; and

(b) the progress achieved in each
State more particularly with reler-
ence to Karnataka?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAPCHANDRA CHUNDER:
(a) and(b). Development grants to
Universities are approved by the Uni-
versity Grants Commission on the
basis of the programmes approved
during a five-year plan period. Grantg
are released each year on the basis of
the progress of expenditure on each
scheme. The grants paid by the Com-
mission to the State Universities in
1977-78 and the number of Universi-
ties, State-wise are as follows:—

Number of Univer-

Grants paid by U.G.C.

S1.No. Name of the State
sities and Institutions during 1977-78 to
deemed to be Uni- State Universitics
versitiesason 1-7-1978
(Rs. in lakhs)
1 2 3 4
1 Andhra Pradesh s 9 246- 86
2 Asam . . 3 55:8g
3 Bihar 8 8912
4 Gujarat . 9 125 43
. 3 $4' 62

5 llaryana . . . f
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1 2 3 4

6 Himachal Pradesh . 1 9-56

7 Jammu & Kashmir 2 39°26
8 Kamataka .. . 5 196- 33
9 Kerala . . . 4 gB- 66
10 Madhya Pradesh . 10 180" 44
11 Maharashtra . . 1] 318 62
12 Meghalaya 1 .

13 Orisma . 4 8373
14 Punjab . R 3 70' 43
15 Rajasthan 4 120+ 38
1 Tamil Nadu 5 206°g6
17 Uttar Pradesh 20 18704
18 Woest Bengal 8 289° 03
19. Chandigarh 1 6503

20 Delhi

The grants mentioned in Column 4
above, do not include the grants paid
to Central Universities and institutions
deemed to be Universities, The Com-
mission does not sanction development
grants to Agricultural Universities in
varioug States which are provided by
the Indian Council of Agricultural
Research.

Baweja Commitiee Report on D.D.A.

2152, SHRI JYOTIRMOY BOSU:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the Baweja Committes
set up last October to study the
functioning of the Delhi Development
Authority has stated that the over-
head charges of the D.D.A. are the
highest in the country;

(b) if so, the facts thereof; and

(c) the action taken thereto?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (c). An “Empowered
Committee” to examine the recom-
mendations contained in the Report of
the Baweja Committee has been ap-
pointed. It has not so far submitted
its proposals for the approval of the
Government.

Resettlement of Bangladesh Refugees
in Tripura

2153. SHRI CHITTA BASU. Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

fa) whether the Government have
reviewed the success of the rehabili-
tation programme for the rehabilita-
tion and resettflement of displaced
persons from East Pakistan in the
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State of Tripura which has a refugee
population of 803 lakhs;

(b) whether any assessment has
been made about the residuary pro-
blems;

(e) it so, nature of the problem
and the steps taken by the Govern-
ment to solve them;

(d) whether the Qoveinment of
Tripury recently sent a memorandum
on the subject; and

(e) ig so, the reaction of the Gov-
ernment thereto? e g

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (ay The displaced persons
in Tripura have been settled, long
back and merged with the main-
stream of general population of the
State, There has therefore not been
any occasion or need for such a re-
view.

(b) to (e). In 1877 the Government
of Tripura assessed the residuary pro-
blems, and sent a memorandum for
an assistance of Rs. 6.00 crores. It-was
suggested by the State Government
that rehabilitation assistance given to
pre-1980 migrants was inadequate;
the business loan of Rs 5000 given te
displaced persons was insufficient;
they asked for a loan of Rs. 20.00
lakhs for setting up of two small scale
industries at Amtali and Arundhuti-
nagar; asked for the extension of re-
habilitation benefits to migrants who
either deserted from the relief camps
or refused to move to the rehabilita-
tion sites oulside the State; suggested
grant of additional loan of Rs. 1450 to
148 new migrant families at Nalkota
and grant of shop loan to 20 families
at Amtali: and also moved for en-
hancement of marriage/cremation
grant etc.

The State Government were advis-
ed that any schemes intended to im-
nrava the eranomie condition of the
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migrants and tp generate employ-
ment potential ete. should appropri-
ately be included in the State Plan
to cater to the needs of welfare of
all in the State including the mi-
grants. A proposal of the State Gov-
ernment to enhance the marriage
grant/cremation grant was agreed to
and regarding another proposal to
give additional loan to new migrants
settled at Nalkota, it was suggested
that the State Government may for-
mulate a viable land reclamation
scheme which, on receipt, will be pro-
cessed further in this Department.

Assistance for Bargi Dam and upper
Bainganga Project

2154. SHRI NIRMAL CHANDRA
JAIN: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
lo state:

(a) whether the Central Govern-
ment are giving financial aid and as-
sistance to (i) Bagri Dam Project in
Jabalpur Distt, M.P, and (ii) Upper
Bainganga Project in Seoni District,
MP.;

(b) if so, how much; and

() if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR] BHANU PRATAF
SINGH): {a) to (c). Irrigation is a
State subject and irrigation projects
are planned, formulated and imple-
mented by the State Governments.
Funding of major/medium irrigation
works is done under the State Plans.
Central assistance to States is given
in the form of block loans/grants and
is not related to any particular sector.

However, during the year 19877-78,
an advance Plan assistance of Rs, 2.99
crores was given by the Centre to the
Upper Bainganga Project to accelerate
the pace of its execution.
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Land Brought Under New [rrigation
Projects in M.P.

2155. SHRI NIRMAL CHANDRA
JAIN: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) Since the inception of Janata
Party Government, into power how
much acreage of land has been brought
under new irrigation projects (which
previously wag not under irrigation)
in M.P. with the aig of Central Gov-
ernment funds; and .

(b) How much more land is likely
to be brought under irrigation project
by the end of the year 1978-79 with
the aid of Central Government funds?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) and (b). Irrigation is a
State subject and the irrigation pro-
jects are planned, formulated and im-
plemented by the State Governments.
Funding of major/medium irrigation
works is done under the State Plans.
Central assistance to States is given
in the form of block loans/grants and
is not related to any particular sector.

However, during the year 1977-78, an
advance Plan  assistance of Rs. 11
crores was given by the Centre to
Madhya Pradesh for accelerating the
pace of execution of selected irriga-
tion projects. Besides this, under the
Drought Prone Area Programme, an
amount of Rs. 1 crore was allotted to
Madhya Pradesh for selected medium
irrigation projects.

Moreover, under the special Central
Sector Programme of SFDA, DPAP,
CAD, etc. subsidies varying from 25
to 33-1/3 per cent are given to small
and marginal farmers for construction
of private minor irrigation works. In
case of community works, the subsidy
given is 50 per cent. In case of DPAP,
50 per cent matching grants are also

* made available for construction of
irrigation works to the State Govern-
ments.

An irrigation potential of 131000 ha.
was created by major and medium. irri-
gation schemes in Madhya Pradesh
during 1977.78 and the target for
1978-79 from such schemes is 150000
ha. As regards minor irrigation
schemes, the flgures are as under:—

1977-78 (Anticipated 1,30,000 ha.*
1978-79 (Target)
*Note

1,45,000 ha.*

(These are gross benefits without
taking into account slippage due to
depreciation of existing works and
other factors).

Import of Harvesting Combines

2156. SHRI YAGYA DATT SHARMA:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Government propose
to import harvesting combines to re-
place the old ones;

(b) if so, the total number of har-
vesting combines in use in each State
and the number out of them which
have gone out of order;

(¢) whether any phased programme
has been drawn for the replacement;

(d) the total requirement of har=
vesting combines in the country; and

(e) the gteps taken or proposed to
be taken to manufacture them in the
country to place agriculture on a firm
footing?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) No, Sir. The matter is
still under consideration of the Gov-
ernment.

(b) and (c). Do not arise in view of
the reply to part (a).

(d) An assessment of the present
requirement of combineg has not been
made.
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(e) No decision has been taken to
manufacture them in the country.

Imporg of Helicopier

2157. SHRI YAGYA DATT SHARMA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state: .

(a) whether Punjab Government
have been allowed to import Heli-
coptery for agricultural purposes;

(b) whether such demand has
been received from other states also;
and

(e) it so, the details thereof and the
action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) The Government of
India did not receive any proposal
from the Government of Punjab in
connection with import of heli-
copters for agricultural purposes.
Therefore, the question of allowing the
import to the State Gowvt. does not
arise,
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(b) No, Sir,

(¢) Question does not arise,

Godowns for storage of Foodgrains

2158. SHRI SURENDRA BIKRAM:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) how many godowns have go far
been constructed in whole of the
country for storing foodgralng ana
what is the total storage capicity;
and

(b) what is the plan of the Gov-
ernment to have more godowng for
storage of more foodgrains?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) Food Corporation of
India have 381 owned godowns and
Central Warehousing Corporation
have 123 owned godowns. The totai
storage capacity available with the
various public agencies as on 1-6-1978
is as follows:—

(Figurs in Lakh tonnes)

Covered Plinths Total
Owned  Hired Owned  Hired
F.C.IL 64 01 4281 15°99 56:39 18010
Cw.C. 8-12 4-48 28-g6
5.W.Cs. 32°04 50° 52
State Gowts. ‘17077 1730 .. o, 35'07
116-62  101-17 20- 47 56-39 2094 65

#Based on information received from State Governments from time to time.

Apart from the above, Cooperatives
have also built storage capacities
which are utilised for various purposes
including foodgrains.

(b) The FCI/CWC have already a
programme of construction of addi-

tional capacities to the extent of about
4 million tonnes to be completed by
1981.82. In addition private partieg are
also constructing about 3 million tonnes
capacity under A.R.D.C. financial assis- -
tance for use by Food Corporation of
India on guaranteed occupation basis.
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Bodies issuing

Fewrelgn Examining
Certificateg and Diplomas

2169, SHRI SURENDRA BIKRAM:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether there are foreign exa-
mining bodies in India who are exa-
mining candidates and issuing them
Certificates and Diplomas;

(b) if so, which are these examin-
ing bodies and whether their certi-
ficates and diplomas are recognised in
India; and

(¢) whether the Central Govern-
ment are giving any financial uid to
such examining bodies?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{DR. PRATAP CHANDRA CHUNDER):
{a) to (¢). Government have no in-
formation about any foreign examin-
ing bodies functioning in India and
issuing certificates and diplomas. The
question of recongnition of such certi-
ficateg and diplomas or sanctioning
any financial assistance to such bodies
does not, therefore, arise.

However, certain foreign univer-
sities allow Indian nationals to appear
in their examinations from an Indian
Centre. Similarly, various professional
bodies abroad allow Indian nationals
to take their examinations in India.
Admission Tests are also held by
certain foreign institutions for admis-
sion of Indian students. In such cases,
the question of recognition of the
qualifications is considered by Govern-
ment in appropriate cases, on merit,
on receipt of specific requests from
those who have obtained such quali-
fications. In no such case, any finan-
clal assistance is provided by the
Government to these examining
bodies.
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Handing over of D.D.A. buili Colony

to MCD.
2180. SHR1 SHRIDHAR RAO
NATHOBAJLI JAWADE: Wil the

Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether the Colonieg contain-
ing MIG and LIG flats in Rajouri
Garden Residential Scheme in G-8
area, allotment of which was made
in 1873 and 1974 respectively have
not been handed over by DDA to the

Municipal Corporation of Delhi so
far;

(b) if so, what are the reason
thereof;

{¢) whether the Municipal Corpora-
tion Delhi has been charging House
tax etc. from MIG and LIG flat
owners in the Rajouri Garden, allot-
ment of which wag made in 1973 and
1974 from the date of their taking
the possession of flats without the
colonies having been handed gver to
the Nunicipal Corporation by DDA
so far; and

(d) if so, the reason thereof ?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (d). Information is
being collected, and will be laid on
the Table of the Sabha.

Private Mujras in Delhi

2161, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

{a) whether it iIs a fact that under
the Suppression of Immora] Trefiie
in Women ang Girlg Act banning of
prostitution is not uniform through-
out the country and in some citieg it
is still allowed under *“Red Light
Areas®;
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(b). if go, the nameg of these cities
continuing this spcial evil;

(¢) whether it is also a fact that
the nauteh girls through the way of
arranging private mujrag gre migrat-
ing to Delhi to promote this social
evil and under it a mujra was
arranged by a contractor of Greater
Kailash, Suburb of Delhi, recently;

(d) it so, whether Government
consider this ag an exploitation of
innocent girls who Bre made to earn
through such ways; and

(e) if 50, what steps are proposed
to make the implementation of law
uniform to ban the social evils for an
effective check on exploitation of in-
nocent girls?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI
MATI RENUKA DEVI BARAKA-
TAKI): (a) to (e). The Suppression
of Immoral Trafflc in Women and
Girls Act, 1956 applies uniformly to
all' the States/Union Territories except
Sikkim. Prostitution in its com-
mercialiseq form is prohibited wunder
the Act. The dances performed by
nautch girls in themselves do not come
under the purview of the Suppression
of Immoral Traffic in Women and
Girlg Act, 1956.

Sngyestion from Nepal for Joint
Commisxien to Study Problems for
Kosl Basin

2162, SHRI D. AMAT: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether it is a fact that Nepal
hag suggested to set up Joint Com-
mission to study the problems for the
entire Kosi Bagin;

(b)Y if so, the reaction of the Gov-
ernment in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) and (b). The question
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of satting up ef Jeint “Inde-Nepal

Kosi Projest Commission” ag provid-
ed in Indo-Nepal Agreement of 1966
on Kosi Project was considered in the
15th meeting of the Kosi Coordina-
tion Committee held at Kathmandu on
4-7-1978 and 5-7-1978. It was agreed
that thoughts should be given to the
rules for the composition, jurisdiction
etc. of this Commission. This would
be pursued.

Production and price of Gur and
Khandsari

2163, SHRI P. VENKATA.
SUBBAIAH:

SHRI K. MALLANNA:

Will the Minister of AGRICULTURE
AND IRRIGATION ©be pleased to
state:

(a) what was the total production
of gur and khandsari in the year upto
31st May, 1978 in the country; and

(b) what wag the corresponding
price of gur and khandsari this year
during January, February, March and
April as compared to previous years
1975-78 and 1978-77?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH); (a) A statement (Appendix-
I) showing the estimated production
of gur in various States of the country
(including Khandsari) during 1076-
77 is laid on the Table of the House.
[Placed in library. See No. LT 2535/
78]. No estimates have, so far, been
prepared for similar production dur-
ing 1977-78.

(b) Two statements (Appendix—II
and ITI) showing the wholesale month=
end prices of gur and khandsari in
selected centres during 1876-77 and
1978 in the months of January, Feb-
ruary, March and April are laid on
the Table of the House. [Placed in
library. See No. LT 2535/78].
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Production of Cotton

2164, SHRI P. VENKATASUBBA-
IAH: Will the Minister of AGRICUL-
TURE AND IRRIGATION b, pleased
to state:

(a) the total production of cotton
in the year upto 31st May, 1978 in
the country; and -

(b) the corresponding price of cot-
ton this year during January, Feb-
ruary, March and April, as compared
to previous years, 1975-76 and 1976-
7 !
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) Final estimates of pro-
duction of cotfon during 1977-78 have
not yet become available, The current
assessment indicates that the produc-
tion of cotton during 1977-78 season
might be around 70 lakh bales of 170
kgs. each,

(b) A statement showing the month-
end wholesale prices of cotton
(unginned) at selected centres during
the period January to April, 1978 as
compared to the prices in the corres-
ponding months during 1975, 1976 and
1977 is enclosed,

Statement
(Rs, per quintal)
State/Centre Variety Year Jan. Feb, March April
Short Staple
Pun jab Abohar  Desi 1975 315 242 210 230
1976 206 190 216 225
1977 355 385 340 250
1978 351 351 290 235
Bhatinda  Desi 1975 284 243 215 220
1976 208 207 185 .
1977 320 360 367 .
1978 325 328 290 250
Medium Staple
Andhra Pradesh .
Adoni Laxmi 1975 . 376 295 258 270
1976 . 152 297 290 294
1977 . 426 481 390 376
1978 . 341 226 200 162
Gujarat Broach  Digvijay 1975 . 875 328 305 325
1976 . 368 337 360 430
S 1977 . 560 610 630 558
1978 505 4350 480 465
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State/Centre Variety  Year Jan. Feb.  March April
Kemataka . Hubli Jayadhar 1975 265 301 288 283
1976 287 297 266 820
1977 431 478 452 457
1978 265 368 355 333
Punjab Abohar  American 1975 356 350 295 922
1976 267 265 290 260
1977 460 480 440 350
1978 400 375 302 282
Bhatinda American 1975 329 300 280 292
Fu 1976 252 247 230
1977 430 471 503 .
1978 382 345 300 290
Leng Staple n
Andhra Pradesh Adoni Varalaxmi 1975 456 351 375 495
) 1976 468 335 439 476
1977 61y 646 589 636
1978 618 609 bas 560
Karnstaka Raichur  Hybrid-4 1975 389 383 352
1976 448 403 430 460
1977 640 670 bos 63z
1978 494 522 432 “7
Temil Nadu . Tirupur MGU-5-1 1975 412 330 315 347
1976 44! 419 442 527
1977 592 594 560 597
1978 540 525 559 549

Sugar Bondeg by Sugar Mills

2185. SHRI K. MALLANNA:. Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state.

(a) State-wise total quantity ot
sugar which is bonded by the sugar
mills in the country during the cur-
rent year;

(b) the quantity of such bonded
sugarcane which was crushed; and

(c) the quantity of such sugarcane
which could not be crushed due to
various reasons? -

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) to (c). The total quantity
of sugarcane which was bonded/re-
gistered by the sugar millg in the
following States as well as the total
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quantity of sugarcane crushed is as
follows:

Total Tanl
uantity ty.
nded/  crushed
registered

(In lakh tonnes)

Uttar Pradesh . 212f202* 2003
Haryana . . 18- 00 17-75
Bihar ' i 12* 70 3138
Tamil Nadu . 52 10 52° Bo
Pondicherry . 1-58 156
Punjab . . 1320 10° 20
Kerala o . 278 217
Andhra Pradesh . 4450 4615
Gujarat . 30° 75** 30'75
Nagaland . Nil Nil

# 212 lakh tonnes represented cane bond-
ed initially of which 202 lakh tonnes
were offered.

**The procedure of bonding does not
exist in Gujarat as all factories are in
the cooperative sector.

The information regarding the total
quantity bonded/registered in respect
of the other States has not yet been
received and will be laig on the Table
of the Sabha on receipt. The infor-
mation regarding the total quantity
of cane crushed in respect of the other
States is as follows:

(In lakh tonnes)

Total

ey

West Bengal . . . 1:65
Amam . . . . o-81
Madhya Pradesh . 7°45
Rajasthan . . . 479
Orisa . . " 2:03
Maharashtra . . 192- 21
Karnataka . . 5300
Goa . . . . . 1-04
Torar . . 26298

So far as U.P. is concerned, it may
be mentioned that as on 25-7-78, 27
sugar factories were still cruhhing
sugarcane. Hence, until the clomume
of all the factories it will not be poasi-
ble to estimate the quantity of sugar-
cane which could not be crushed.

House Building Advance to the Emp-
loyees of Government Medical Store
Depot, Madras

2167. SHRI A. MURUGESAN: Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether the enhancement of
House Building Advance applieq for,
for the complete and incomplete
itemg of Houses of the Five Sche-
duled Caste Employees of Govern-
ment Medica] Store Depot, Madrus,
though they are entitled, have been
rejected after 3 years of the receipt
of their applications in Housing
Ministry; if so on what grounds and
who is responsible for this delayed
action;

(b) is it a fact that the Scheduled
Caste Employees have been put into
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heavy loss on account of ‘the late
decisfon and intimation of the Hous-
ing Ministry; and ’

(e) iz it also a fact that the Hous-
img MHnistry has conveyed sanction
to those cases who have submitted
their applications after 18/24 months;
if so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The requests
of 5 applicants for enhancement of
the House Building Advance already
sanctioned were received in 1975 and
rejected after due consideration with-
in one month in four cases and after
4 months in one case on the ground
that the enhancement was not applied
for within the prescribed period of 18
months from the date of drawal of the
first instalment. As there was no delay
in taking a decision, the gquestion of
losg to the applicants on account of
delay in taking a decision does not
arise,

(c) According to the orders on the
subject, a request for enhancement
must be made within 18 months of the
drawal of the first instalment in
case of construction. It is not possible
to say if relaxation was given in any
individual case on any ground as the
case flles are returned to the Depart-
ments concerned along with the
approvals,

Procurement Prices of Paddy and
Jute

2168. SHRI RAJ KRISHNA DAWN:
Will the Minister of AGRICULTURE
AND TRRIGATION be pleased to
state;

(a) whether the prices of the basic
items required for wugriculture such
as Fertilisers, Labourers, chemicals,
pesticides, oil cakes, geeds, pump sets
ete, and prices of essential commodi-
ties required by the farmers have in-
creased many fold compared to the
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prescribed procurement price of.
paddy and jute;

(b) if so whether the Government
are considering to revise the procure-
ment price to decrease the hardship
of the farmers; and

(c¢) if not, whether Government
are considering to give any help to
the farmers in the form of subsidy
as given to wheat growers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH). (a) During the last twelve
months prices of some inputs men-
tioned by the Hon'ble Member have
increased ang those of some others
have remained steady or declined.
During the same period, the consumer
price index for agricultural labourers
has marked a small increase. The ex-
tent of increaseg and decreases is indi-
cateq in the enclosed statement. As
against this, the procurement price of
paddy during 1977-78 was raised by
41 per cent over that of 1976-77,
while the support price of jute for
1978-79 season was raised by 64 per
cent, Further the farmers sell a size-
able portion of their marketable sur-
plus at market prices which are gener-
ally higher than the procurement/
support prices fixed by the Govern-
ment and as such their average reali-
sations are higher.

[(b) Protection of the interests of
the producers is a major objective of
the Government's price policy and the
procurement/support prices of various
agricultural commodities are reviewed
every year for this purpose.

(c) No subsidy is-being given to the
wheat growers and there is no pro-
posal at present to give any subsidy
to paddy or jute growers. A number
of subsidies are, however, being pro-
vided for development of irrigation
and specified inputs to be used on cer-
tain crops, particularly under the
schemes for small and marginal far-
mers, drought prone areas, tribal and
hill area development.
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Bemteswent
INDEX NUMBER OF WHOLESALE PRICES
Part 1—Agricultural inputs and Commodities
(Base : 1970-71=100)
Commodity June 1977 June1g78 Percent-
rise/
‘m
June, 1978
over June,
1977
Diesel Oil . . 213'9 216 4 +1-2
Lubricating Oil . 3142 3118 —0'8
Electricity . . 1772 192° 4 +86
Cement . . . . 1745 187-8 +76
Pig Iron . . . . .. 1816 1874 +3'2
Fertilisers . 5 : . . . " 178+ 5 1760 —_ g
Insecticides (Pesticides) . . . . . 232" 7 231" 1 —_0 7
Chemical &Chemical Products o " 1725 1755 417
Tractors . . . 5 " . . . f 202'3 218-8 482
Agri. Powrah . " B . . . . 2229 2278 +a5
Agri. Sprayers . . i . . - . 152'2 156'0 25
0Qil Cakes . . . . . = . “ . 243 4 201°5 =172
Power driven Pumps . ' . f . N ' 162 9 160" 5 —_1s
Manufactured—Products . . s % : . 1B1-9 1769 -_—2 7
ParT ll—Prices of certified reeds o f paddy and jute of ihe National seeds Corforation.
Name of Seed 1977 1978 Percent-
age
incresse in
1978 over
1977
1. Paddy
(a) Coarse & Medium comrse " : N . 180 18o-200 o to I11'1
(b) fine and medium fine « e o« . 190216 200 1°8to15°8
2. Fube
(n) Capsularis varictics o w. . . . 750 950 26-7

(5) dhtorius varicties e e e .- . ws0 870 16-0
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Pant ITI—Paventage changesinre poried wage rates for Agricultural Labour

Sase gpe sfifShe decmane e gl
1978 over April, 1977

Andhra Pradesh - . Field Labour 474

Amam . Field Labour +8'5

Kerala ) . . Ploughman —3-1

Madhya Pradesh - Ploughman —19

Punjab . . Ploughman +70

Karnataka - Field Labour +3-2

Rajasthan Ploughman —10'6

Tamil Nadu . Ploughman +73

Uttar Pradesh Ploughman 463

Pant IV —Consumer Price index Viniers of Agricultural Labourers.

{Base : 1960-61=100)

April 1977 April 1978 Percentage rise in
April, 1978 over April,
1977
Food . - 334 336 +0°6
General . . 310 319 410

1215 hrs,

MR. SPEAKER: We now go to the
next item, 2-A.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): 8Sir, I have written
to you about the National Dairy
Development Corporation placing an
order worth Rs. 15 crores on a multi-
national, Union Carbide, in preference
to Indo-Burma Petroleum, a public
sector company, at an enhanced rate
of 50 per cent. I want a statement of
the Agriculture Minister or Industries
Minister on under what circumstances
an order worth about Rs. 15 crores
has been given to the Union Cuarbide,
a multi-national, superseding the
Jowest tender given by a public sector
undertaking. When the Chairman of
the Corporation, Dr. Kurien, was asked
as to why this order wag placed on
this firm, he said it is a commercial
deal.

MR. SPEAKER: There are rules

for raising it.

SHRI JYOTIRMOY BOSU: He
forgot that this is not a private com-
mercial company, it is a concern jn
the public sector. This is a very im-
portant matter and we want a state-
ment,

MR, SPEAKER: Even important
matters have to be dealt with accord-
ing to rules, ,

SHRI JYOTIRMOY BOSU: ...CIA
agents, we do not want them to get
into  this....(Interruptions) You
kindly ask the Government to make a
statement.

MR. SPEAKER: Now I em on my
legs. There are procedures for this,
Mr, Bosu. The rules are applicable
to all, including Mr, Jyotirmoy Bosw.
You can raise it under rule 377.
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SHRI JYOTIRMOY BOSU: I have

given a Call Attention Notice also.

MR, SPEAKER: 1 will look into it,

if he has given it.

SHRI JYOTIROMY BOSU: What
we take exception is to Dr. Kurien
telling us that it is a commercial deal

. <. . (Interruptions).

MR, SPEAKER: If you once muke
a statement, thep another permission
will not be given, because you have

already made the statement.

1218 hrs.

RE. EVICTION OF A MEMBER'S
FAMILY FROM HIS RESIDENCE

ot wt e A (AT ) ¢ wew
g, oz s A d 1 e ww
ama & fee) Aete geer @ froae fwan
anar §,at w9 &Y IEFY tfam R et d et
o9 9§ ST weA N XWE 0 L FW UR

o,

7 & 3fd s & owa & gy fasea
TaT AT, YWY SATET AT e At
aear &1 WA W R AT F wEAe § 937
g wdtas wmamnity are § afesr
T MER ) X TH WA ¥ fyww wug
SR g1 d gt 2 e ww g e
w1 Hifwy Aifes & (owem) o

MR. SPEAKER: I will look into
the matter—I will enquire into the

matter.
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PROF. P. G. MAVALANKAR
{Gandhinagar): Mr. Speaker, 1 have
written to you about thig matter,
inviting your attention. You are
saying that you will Jook into the
matter, What is to be looked into?
You must be more strict in this matter.
I am not on the merits of the case
The manner in which this Member of
Parliament and his family were
treated is highly objectionable. When
the Member of Parliament and his
wife were out of Delhi, the police and
the Director of Estates went to his
house. ... (Interruptions). What is
your ruling on this point?....(In-
terruptions), You must tell something;
you should not merely say *“I will
look into the matter”. You should
consider this mattey more seriously.
If Members of Parliament have been
treated like this, I do not know how
an ordinary citizen will be treated.
That is the matter involved. I would
like you to clarify this peint.

MR. SPEAKER: This morning you
wrote to me.

PROF. P. G. MAVALANKAR: 1
wrote to you naturally, and it was
before ten today. You must look into
this matter. I ask the Government to
explain the whole situation, (Inter=
ruptions) .

SHRI P. VENKATASUBBAIAH
(Nandyal): Let the Minister come
out with a statement explaining the
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circumstances. Whep the matter was
raised by Members, he did not even

care to know what is happening.
(Interruptions),
MR. SPEAKER: Please hear me.

This is undoubtedly a wvery serious
matter. 1 am not in the habj of
deciding anything without inquiring
jnto it, I shall certainly look 1n_t0
the matter and if pecessary, I will
take appropriate action, (Interrup-
tions)

SHRI C. M. STEPHEN (Idukki): 1
would like to make a submission in
this regard. I was told this morning
that. ... (Interruptions).

) et Wik (®A AT )0 .. L €F 6
0w, wReSie qO A T fenam & fay
coo(wwEm) & owa Qg T ek

AT ATAY 1 *

SHRI K. LAKKAPPA (Tumkur):
In the allotment of houses, there is a
lot of discrimination. You must Te-
constitute the whole House Committee
and re-examineg the whole thing.

SHRI C. M. STEPHEN: With your
permission, I would like to make a
submission. Thig is one instance
which wag cited. This morning, there
was another instance of a Member,
when he came back to attend the
Parliament, he saw that his house was
locked, he could not enter and he
could not dress up; he had to come here
in dirty clothes with the bag that he
brought from his house.

I am not going into the merits of
the case or the way the matter is
being dealt with. May be that there
is a case for the Government to take
action or somebody else to take action.
But how to do it? There is, after all,
a House Committee functioning under
your authority. If a Member is not
found to be amenable, I would submit
that the matter must come to you
You will have to deal with it and
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finally decide as to what exactly is to
be done rather than dealing with the
matter in the way it has been done.
1f the policeman has to go to a place,
where the Member is residing, he
must go only with your permission and
not otherwise. This is a sort of
arrangement that has got to be made.
Anv policeman walking in and locking
up the house—I can even move a
privilege motion because the Member
is pnot able to attend the House. He
has been prevented from attending the
House. I can even move a privilege
motion on that basis. In this matter,
you will kindly see that now two
Members are on the road. May be
alternate arrangements have to be
made for the; that has got to be done.
You wiil have to make a provision for
that. If the House Commitlee js find-
ing it difficult to deal with any parti-
cular Member, the matter must come
to you because every Mémber in this
House is under your protection and
nobody shall be insulted. No police-
man must interfere except with your
permission and knowledge. That is
all I want to say.

With respect to these two members,
vou kindly immediately look into it;
direct that they must get back to their
houses and the eviction be done only
with your permission. The status quo
ante may be restored. The arrange-
ments may be effectuateq only with
your permission. Let them go back
to their houses, For one or two days,
you make the arrangements and then
the things can be settled. They must
get back to their houses.

SHR] M. SATYANARAYAN RAO
(Karimnagar): I feel, jn this gffair,
the hon. Minister is responsible for
that. He is behaving like this in this
House and outside the House also. 1
hold the hon, Minister responsible for
this. ... (Interruptions).

SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, you were pleased
to say that you will inquire into this
matter.... (Interruptions) Why don"l
you listen to me?

**Expunged as

ordered by the Chair.
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This incident took place day before
yesterday and, during this period, the
family must be on the pavement. The
House would like to know what has
happened to the members of the family
of the hon. Member. I want to know
whether the Speaker has made any
enquiry about their temporary accom:
modatioy in any particular place or
whether ynybody in the .Government
took the paing of providing them tem-
porary _accommodation. We are told
now tha’ the hon. Minister of Parlia-
mentary Affairs was appristd of ‘f.

THE MINISTER OF PARLIAMENT-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): No

SHRI SHYAMNANDAN MISHRA:
Here is the hon. Member who said
that the hon. Minister of Parliamen.
{ary Affairs was apprised about it....

SHRI RAVINDRA VARMA: No.

o W] ATCAW qER . GTHOCL
afrd & rez fafaet @ & § W gy
% qmadm w1 f

SHRI SHYAMNANDAN MISHRA:
The hon. Member has said it. Would
anybody from the Government inform
the House whether, after receiving
the information, they took any :teps
in this matter? 1 would ask you, not
only to inquire into it yourself but,
in such matters, to get it inquired into
by a small Committee of the House
consisting of two or three members
because it concerns the welfare of the
members of the family of an hon.
Member.

There are twg things which should
received your atlention. Firstly, in
future, if such things happen, as the
hon, Leader of the Opposition has
suggesteq the occupant of the hause
can only be evicted at the instance of
the Speaker and at the instance of

» nobody. Nobody in the Government
should be authorised to do that.
Secondly, if such an appalling incident
occurs, then the Inquiry must be in-
stituted by the House and not only by
the Speaker. (Interruptions).

2 weEww L
T § % waaT 1€ T A WA grew
¥ yrd A wqr - oww i ?

SHR] BAPUSAHEB PARULEKAR
(Ratnagiri): I would like to make
a submission. Yesterday, after I read
the news in the papers 1 tried to
contact the hon, Minister on phone.
The hon. Minister was not available.
His P.A. told me that he had gone to
Agra for some work. When I told
him about the incident, Mr. Gupta, his
P.A., told me that he qid not know
anything about it. I told him to just
go through the papers. After five
minutes, he again rang me up and
asked me where the news had appear-
ed. I told him, it was in the Sunday
Times of India. 1 read out the entire
news to him and I also requested him
to convey about the jncident to the
hon, Minister. He said, “I will look
into the matter and inform you as to
what has happened.” But till this
moment, his P.A. has not had the
courtesy to inform me as to what has
happened in this particular matter.

In this connection, I would submit,
when we go out, whep we leave Delhi,
our family members zre at home and,
if this is to happen, it is very
dangerous. I have, therefore, request-
cd you to allow me to raise this matter
by way of a Calling Attention. I
would request vou thmat that may
kindly bhe admitted so that all the
members can speak on this particular
issue, Jt is a very jmportant matter.
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MR. SPEAKER: 1 will seriously
look into it . The Minister of Parlia-
mentary Affairs.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Mr
Speaker, Sir, I would like to....

oot wrf ( ) : wemm Y,
O ommE I w g1 Y @ fraz ® e
Lic i T4 ol

MR. SPEAKER: I have called the
Minister for Parliamentary Affairs

ot et wrk ;oW ey g 9T
# Qfre gma # TET w1 eI g

MR. SPEAKER: You are now
enquir into something else,

ot wrewt ek k
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uFa TS B le.. ... (wmEw) ..., ..

SHRI SHYAMNANDAN MISHRA
{Begusarai):: 1 am rising on a point
of order. My point of order arises
out of some observationg made by an
hon, Member against the House Com-
mittee and its Chairman. Those re-
marks must not remain on record.
{Interuptions).

SOME HON. MEMBERS: No, no.

*Expunged as ordered by the Chair.
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SHRI SHYAMNANDAN MISHRA
Let the hon. Speaker say.

Mr. Speaker: Please git down
(Interruptions),

SHRI SHYAMNANDAN MISHRA:
My submission is that a Committee
of the House ig the House itself, and
any contempt of the Committee is
the contempt of the House,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order.

SHRI RAJ NARAIN: Let me finish.
My point of order is this.
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SHRI JYQOTIRMOY BOSU (Dia-
mond Harbour): On a point of order,
Sir. I have heard with rapt attention

what my hon. friend, Shri Raj Narain
has said But I cannot agree with
him in the context of Rule 380 which
clearly says:

“If the Speaker is of opinion that
words have been used in debate
which are defamatory or inde-
cent...

(Interruptions). I am submitting
that if any member of the House
Committee has asked for money, 1!
hang my head in shame after hearing
that. It anybody does that, he can
bring a privilege motion against that
member. ...

SHRI K. GOPAL (Karur): He
takes the responsibility to prove
that. Why are you defending him?

SHRI JYOTIRMOY BOSU: Rule
380 makes it your duty to expunge
that part of the proceedings.

SHRI K. GOPAL: Why? Why?...
{Interruptions)

SHRI KANWAR LAL GUFTA
(Delhi Sadar): With your kind per-
mission, I want to make a submission.
(Interruptions) The whole incident
is very unfortunate. What has been
stated by my hon. friend... (Interrup-
tions) Mr. Lakkappa, please, he has
allowed me. ...

SHRI K. LAKKAPPA (Tumkur):
He has also allowed me.

MR. SPEAKER: I have not allow=
ed either of you....(Interruptions).

I think we have had enough dis-
cussion about this matter. Certain
serious allegations have been made.
I would look into the record and cer-
tainly see whether it offends Rule
380. If it offends Rule 380, I shall
completely expunge it. But...{In-
terruptions) Please hear me. But, in
fairness to the House, the hon. Mem-
ber must have given notice of the
same because whenever an hon,
Member wants to make a serious
charge, he must give earlier notice e
the Speaker. The Speaker must first
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permit him to make that statement.
These are all well-accepted conven-
tions. He cannot just jump and make
a serious charge against another hon.
~ Member of this House. The reputa-
tion of every Member of the House
is very supreme. Today it may be
against one, tomorrow it may be
against another. You just remember
what consequences are likely to hap-
pen. People who are saying, ‘Let it
remain on record’ must remember that
somebody may get up and muake a
similar allegation against you or
against me or against anybody.
Therefore, certain norms have to be
established. I em sorry I was not
informed. The hon. Member jumped
up and made a statement without
giving me any notice and without
taking my permission. Nothing of
that kind has been done. I am going
to look into the matter and if the
hon. Member has the courage, he
must give his complaint and I shall
appoint a committee of the House to
g0 into the matter and if the allega-
tion is proved, I shall remove every
Member of the House Committee, It
the allegation js not proved, I shall
charge him with contempt of the
House and send it to the Privileges
Committee. Now let us proceed.

SHRI JYOTIRMOY BOSU: Sir, I
have written to you about the polyes-
ter scandal.

MR. SPEAKER: The Minister of
Parliamentary Affairs is to make
a statement. Should I not give
him precedence?... (Interruptions) I
want to hear the Minister of Parlia-
mentary Affairs,

SHRI M. SATYANARAYAN RAO
(Karimnagar): He is involved.

"MR. SPEAKER: I shall look into
the matter whether he is involved or
it is the Housing Committee, who is
exactly responsible and what are the
circumstances. 1 will look into it.
Only after that I will decide. Uptill

. now I am not fully informed,
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Sir, I
do not want to go over the ground
which hag been covered already. But,
1 wish to say on behalf of Govern-
ment that Government entirely shares
the feelings of the hon. Members who
have given vent to their sense of sor-
row at the situation that has been re-
ported in the newspapers. It is a
very regrettable situation, and no one
would like to see any hon. Member
inconvenienced.

As you know, Sir, certain state-
ments have been made about the
House Committee as well as the
Minister concerned. These are mat-
ters which, as you rightly said, can-
not be discussed in a manner Wwhich
over looks what is specified in the
Rules of Procedure.

SHRI ANNASAHEB GOTKHINDE
(Sangli): On a point of order. It is
against the particular Member of the
‘House Committee.

MR. SPEAKER: You must give
the complaint and I shall loock into.
Till then nothing will remain, The
allegation he hag made is against
everybody and also others.

st famraw e avew (wETEt) (9w
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% § ggar @@y 1 ]

Q% AT YRR gEare § fwe

MR. SPEAKER: I have called the
Minister for Parliamentary Affairs.
(Interruptions) It has been said over
and over again.

SHRI RAVINDRA VARMA: Sir,
the honourable Leader of the Opposi-
tion said that in cases where hon.
Members of the House are involved,
the matter must be brought to the
attention of the hon. Speaker. I en-
tirely agree with him and, in all such
cases, it is our intention, it should be
our intention and it should be the
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practice to bring matters to you be-
fore any action ig taken involving the
hon. Members of the House. Since
the matter is somewhat complicated
and many statements have been
made, Sir, I would request you to go
into the question and decide on any
form of enquiry which you consider
legitimate and proper for the occasion
and we would be willing to cooperate
in any such enquiry because, it is
essentia] to see that the hon. Mem-
bers of the House have the feeling
that their requirementg are met and
Government as well ag the House
Committee give the utmost considera-
tion to the requirements of the hon.
Members.

&t WA T A (e ) 0 WA
gi‘amﬁm a1 gRR o

MR. SPEAKER: You have men-
tioned it a number of times. You
have made three speeches already.
You cannot have the fourth speech.
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He will like to see. I want to know
from him—he wants to do or he wants
to see. Is there any difference bet-
ween seeing and doing? The Govern-
ment wants to see but not to do,

SHRI RAVINDRA VARMA: He is
very proficient in language; he should
know seeing is also doing.

SHRI RAJ NARAIN: He is never
doing.

MR. SPEAKER: Mr. Raj Narain.
now the matter is in my hands. I
shall not only see but also do.

SHRI VAYALAR RAVI (Chirayin-
kil): On a point of order, (Interrup-
tions)

PROF. P. G, MAVALANKAR: May
I make a submission on a different

subject? (Interruptions)

SHRI C. M. STEPHEN: Sir, I made
two suggestions—one was commented
about; the other is to vindicate the
honour of this Member is there any
difficulty to allow this Member to go
back to the house pending your final
decision?

MR. SPEAKER:
that,

I shall look into

SHRI VAYALAR RAVI: My point
of order is this. To-day we read in
newspapers regarding affairs of certaio
Members of Parliament. This House
itself is a creation of the Constitution.
Then, Sir, nobody can violate any Rules
and nobody can violate the Constitu-
tionn. I draw your attention to Art,
105(4), that is, the powers, privileges,
and immunities of Members of Parlia-
ment. Here sub-Article (4) says:

“The provisions of clauses (1}, (2)
and (3) shall apply in relation to
persons who by wvirtue of this Cone
stitution have the right to speak in,
and otherwise to take part in the
proceedings of, a House of Parlia-
ment or any committee thereof as
they apply in relation to members
of Parliament "

Sir, here everybody is equal and. this
Constitution does not -provide any
special privilege for anybody. So, we
are equal in this House. I am equal
to him and he is equal to me.

MR, SPEAKER: Some are more
equal than others in speaking. )

SHRI VAYALAR RAVI: Considering
the fact that we are all equal—the
functions and powers are equal—oon-
sider the report in the Press today
which says that there are a few mems-
Yers in the House who have been
allowed to see the correspondence bet-
ween the former Home Minister and
the Prime Minister,

MR, SPEAKER: We are cuming to
that subject later. It will come up
under item 2(h)—announcement by
H.S. So, first I have to have my say
in the matter and then you can raise
it,
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SHRI MALLIKARJUN (Medak): Sir,
charges of corruption have been levell-
ed by Shri Charan Singh, and by
Prime Minister against the wife and
son-in-law of Charan Singh. This has
to be made a public decument,

** (Interruptions)

MR, SPEAKER: Do not record. 1
am coming to that item.

1252 hrs.

RE, ALLEGED VIOLATION OF PAR-

LIAMENTARY PROPRIETY BY MIN-

ISTER OF PETROLEUM AND CHE-
MICALS AND FERTILIZERS

PROF. P. G. MAVALANKAR:
(Gandhinagar): Mr. Speaker, Sir. I
am on a totally different maiter. I
have written to you this morning in-
viting your attention to what I consider
to be a serious lapse on the part of
Government and violation of parlia-
mentary practices and propriety, Sir,
you will kindly recall that last Friday.
that is, July 28, with your permisison
by writing to you in advance before
10 O'clock 1 sought your permission
and with that permission 1 spoke in
the House inviting the attention of the
Government through asking questiens
io my esteemed friend, the Minister of
Parliamentary Affairs, that he should
convey what 1 was saying to the Min-
ister of Petroleun, Shri Bahuguna. I
was speaking about Bombay High and
the demand of Gujarat Government
and Gujarat people. I demanded that
the Minister of Parliamentary Affaire
should convey my request to the Min-
ister of Petroleum and he must come
to the House with a statement on
Monday, that is, today. Now, what
has happened is that not only what 1
said on that day has not come in the
debate—I mean the Synopsis of Lok
Sa%ha Debates—which itself is 3 serious
lapse, but apart from that what I said
was a request to the Minister of
Parliamentary Affairs that he should
convey it to the Petrcleum Minister to

**Not rccorded. T -
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make a statement. He agreed. He
told me as a reply that he will convey
whatever Mavalankar has said to the
Minister of Petroleum. In between
what I see now is that on Saturday
morning all national newspapers have
published reports of a press conference
in detail giving exactly what I was
demanding from the Minister, My
point of propriety is that when Parlia-
ment is sitting continuously—it is not
that you have prorogued or adjourned
it sine die—and we only adjourned for
the week-end, Mr, Speaker, 1 demand,
through you an explanation from the
Government of India, how is it that
the Minister of Pelroleum makes a
statement on the subject which I my-
self raised on Friday with your per
mission and the Minister said that he
will do it instead of coming to the
House wilh a statement on Monday
he has gone to Press by holding a press
conference, Whether the Minister’s
statement is good or bad, that is not
the point. Perhaps, it is good. In
some ways it is welcome for me. The
point is that he should have come with,
a statement in the House today or
tomorrow and he should not have gone
to the press ignoring the whole Parlia-
ment, I consider this a violation of
parliamendary propriety and, therefore,
I want your ruling on this point so that
in future Ministers will refrain from
holding press conferences and thereby
conveniently ignoring Parliament and
conveniently also ignoring questioning
and clarifications to be sought by the
Members,

MR. SPEAKER: I have understood
your point, Mr. Ravindra Varma may
ask the Minister for Petroleum to ex-

plain the circumstances in the matter.
(Interruptions)
PROF. P. G. MAVALANKAR: This

news has come in the Hindustan
Times, IR £
MR. SPEAKER: Let us hear the

Minister if he has anything to say.
{ Interruptions)
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MR. SPEAKER: Don't record it.
I am not allowing it. We go to the
next item—Item No. 2, (A). (Inter-
ruptions) **

SHRI JYOTIRMOY BOSU: Mr.
Speaker, Sir, I have already written
to you. This is about the hon. Prime
Minister's enquiry into  Jawaharlal
Nehru University affairs. This bas
now become available and I have al-
ready written to you, Sir. Either you
allow me now or. ..

MR. SPEAKER: Order please. I
don’t do anything; [ am not wunder
anybody’s orders. I will examine it.
Please resume your seat.

We now take up the next item.

12.56 hrs.

RULING ON QUESTION OF PRIVI-

LEGE AGAINST THE FARMER

MINISTER OF HOME AFFAIRS,
SHRI CHARAN SINGH

MR. SPEAKER: Sarvashri Vaya-
lar Ravi and K. P. Unnikrishnan had
given notices of a question of privi-
lege against Shri Charan Singh, for-
mer Minister of Home Affairs in res-
pect of the following news report
‘The Times of ndia' dated the 19th
July, 1978:

“Mr, Charan Singh said in a state-
ment: ‘Whatever Mr., Unnikrishnan
M.P. has said on the floor of Parlia-
ment regarding a recent meeting
between me and Mr. Bansi Lal is,
to put it moderately, a deliberate
and mischievous statement.'.”

I called for the comments of Shri
Charan Singh. In his letter dated July
25, 1978, Shri Charan Singh has in-
dicated that according to him, the al-
legations made against him are un-
founded and defamatory, and hence
his spontaneoug reaction to the same

» was rather sharp. Obviously, he felt

—
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that his political integrity was im-
pugned by that statement, and fur-
ther the same cast a serious aspera-
tion on the character of his politics.
He has further stated that in addi-
tion to the statement of Shri K. P.
Unnikrishnan, the fact that the Lea-
der of the Opposition did not contra-
dict it had added to the gravity of
the charge against him. All these
facts were given wide publicity.

Shri Charan Singh has further ex-
plained that in view of his illness, he
was not in a position to attend the
sitting of the House, and consequent-
ly he issued the statement in gques-

tion. He ended the letter by saying
that:

“I would, however, like to make
it clear that I had no intention of
imputting any motive to the Hon’-
ble Member. But if an impression
has been so created, I regret it.,”

Under the circumstances, I think I
will not be justified in according my
consent to the motions.

This order should not be taken as
a precedent. Any hon. Member aggri-
eved by any observation in the House
should explain his position in the
House. 1

In the result, I withhold my cone
sent to the motions in question.

12,58 hrs, o

RE. LAYING OF CORRESPONENCE
BETWEEN FORMER MINISTER OF
HOME AFFAIRS AND THE PRIME

MINISTER
MR. SPEAKER: Hon. Members,
the question of the corres-
pondence  between the former
Home Minister and the Prime
Minister  being laid on the Ta-

ble of the House or otherwise made
available to Members has been rais-
ed in the House on several days. I
called a meeting of the Leaders of

**Not recorded.

v
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Parties and Groups in the House on
the 26th July, 1978 at 9-30 AM. It
was decided at that meeting that the
correspondence might be made avail-
able preliminarily for perusal by Lead.
ers of Parties and Groups in Lok
Sabha. The question whether it
should be placed on the Table of
the House may be considered later,
It was also decided that I may dis-
cuss the matter with the Chairman,
Rajya Sabha, which I have done.

I received copies of the said corres-
pondence from the Prime Minister on
the 28th July, 1978, and on the same
afternoon, 1 calied a meeting of Lead-
ers of Parties and Groups of Lok
Sabha and placed the correspondence
before them for their perusal with
a request that no publicity should be
given to that correspondence.

The Leaders of Opposition Parties
and Groups have perused the said
correspondence on the 28th July, 1978.

1 have received 3 letter dated the
20th July, 1878 from Shri C. M. Ste-
phen, Leader of the Opposition, re-
questing

“for hearing the members....on
the demand that the papers be
laid on the Table of the House

This raises a question of interpre-
tation of the relevant rules, provi-
sions of the Constitution and Parlia-
mentary conventions.

I want to hear the Members on
that question.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr. Speaker, Sir, be-
fore you proceed to that larger ques-
tion, my submission is that, since this
matter was raised in the House, the
decision about it should have been
conveyed to the House, before the de-
cision taken by you was sought to be
implemented.

And, 1 think, Mr. Speaker, that that
is a deflnite affront to the House.
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And for that the Hon Speaker owes
an explanation to this House.

13.00 brs.

PROF. P. G. MAVALANKAR
(Gandhinagar): Sir, ] have a point
of order. Just at the time of the
beginning of Half-an-hour discussion,
I had raised this matter, At that time
the hon. Chairman was Mr. D. N.
Bosu. I requested him to convey the
feelings of the House to you as to
how was it that something which was
discussed not once but several times
throughout last week was ultimately
decided at an informal meeting of
some Members with you in your
Chamber—as you have said in  the
morning—and suddenly we  were
told in the evening on Friday that
some of us had gone to the Speak-
er's Committee Room for inspecting
the Correspondence. But the point is
that something was already being
discussed in the House. I{ was already
the property of the House, Then
how i it that at fhe "back of the
House, this matter was finally de-
cided? Moreover, Sir, if you remember
what the hon. Prime Minister had
said that Government had no objec-
tion to follow the procedure establi-
shed by the other House. Then ob-
jections were raised on the ground
that we were independent of what
the other House did. We will do what
we think is right and they will do
what they think is right. In  that
context, you also said that the House
was sovereign and that the Govern-
ment was collectively responsible to
this House alone, Therefore, this
House is competent to take an in-
dependent decision. After all that,
Sir, now what you have done, I do
not know. Why and how such a deci-
sion was arrived at? That is my
preliminary point of order.

MR. SPEAKER: Mr. Mavalankar
appears to have made some observa-
tions last Friday evening that I had
given an assurante to the House to
act in a particular manner....

{Interruptions)
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PROF, P, G. MAVALANKAR: 1
did not say that you had given assu-
rance o the House. I was only naking
enquiries ag to how something was
being done without the knowledge of
the House, and how the House was
not being told about what was deuid-
ed,

SHRI K. P. UNNIKRISHNAN (Ba-
dagara): We were given to un-
derstand that some meeting was go-
ing on in your chamber. So, the mat-
ter was raised by Mr, Mavalankar
and some of us in this House and
we wanted the Chairperson who was
presiding over at that time—DMr. D. N.
Bosu—to convey it to you.

MR. SPEAKER: Mr, Bosu had
conveyed it to me immediately. There
was no difficulty, But you may kind-
ly remember that I made no commit-
ment to the House at any stage be-
cause I was only hearing the mat-
ter; nothing more than that was
done. The Prime Minister was wil-
ling to concede to show it to the lea-
ders of the parties and groups, The
question  whether the Government
should be compelled to lay it on the
Table of the House is before the
House, The matter will be debated
and the matter will be decided in
accordance with the rules. Therefore,
there has been no affront to the House
at all because to this extent the Prime
Minister was willing that the papers
might be showpn to the leaders.
Only to that extent, I had shown it.
So far as the right of the House
is concerned, it is independent. I have
made it clear to the leaders in the
meeting, 1 have repeatedly told the
leaders that so far as the right of
the House is concerned, 1 have to
decide it only in the House after
hearing the Members who are inter-
ested in that. This is the attitude that
1 have taken right from the begin-
ning, I do not think I have taken
away any right of the House At
np time is it my intention to take
saway or infringe upon the rights of
the House, In fact, I am for enlarging
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the rights of the House and pot in-
fringing them.

Now, we will adjourn for lunch.
13.04 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

———

The Lok Sabha re-assembled after
Luneh at Fourteen of the Clock.

(MR, SPEAKER in the Chair.)

RE. LAYING OF CORRESPOND-
ENCE BETWEEN FORMER MINIS-
TER OF HOME AFFAIRS AND THE
PRIME MINISTER—Contd.

MR. SPEAKER: Mr. Stephen, you
have given notice and sent me a let-
ter about the matter. There is a
slight misunderstanding. I did not as-
sure you that a debate would be tLhere,
but 1 assured you that an opportunity
will be given to raise this matter.
Subject to that you can speak now.

AN HON. MEMBER: We have not
heard you, Sir.

MR. SPEAKER: I said, I had not
told him that there would be a de-
bate, 1 said, the guestion whether 1
have the power to call upon the Gov-
ernment to place the papers on the
Table will be allowed to be raised
in the House.

SHR] C. M. STEPHEN (Idukki): As
you righly observed regarding the re-
quest by a large section of this House,
practically by almost the entire oppoO-
sition, that the papers be laid on the
Table of the House has got to be consi-
dered, I agree, with a view to the im.
plications of the precedent that we
may set up. But I must state at the
wery start that as far as this case |#
concerned, there is no question of set-
ting up a precedent, because a care like
this ig not likely to be repeated. It is
a case which is very special by itself.
Before 1 make my submissions under
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the rules of procedure I would say, if
you go through the rules of procedure,
you will find that the rules for laying
papers on the Table of the House are
not by any means exhaustive. ‘The
rules are endeavouring only to =ay
what should be done il the papers ulve
sought to be laid on the Table. Then,
it has cited certain cases where tihe
papers will have to be laid on the
Table of the House. But that does not
cover all the contingencies. That is
what | gm submitting. Where a per-
son can be compelled to lay a paper on
the Table of the House, the reference
from rule 368 onwards is only o
Ministers. 1f you will kindly go
through the rules, you will find that
there is no rule which says thal a mem-
ber in a certain contingency can he
compelled to lay a paper on the Table
of the House. Rule 368 deals with
Ministers and Rule 369 deals with what
should be done if a paper is sought to
be laid on the Table of the House.
Rule 370 says when a Minister can be
compelled to lay a paper on the Table
of the House. What 1 am submitting
ig that this question cannot be decided
exclusively under the provisions ot the
rules of procedure. Although it is not
provided in the rules of procedure that
a member who quotes from a particular
document can be compelled to lay tne
paper on the Table of the House, it is
taken for granted that if a member
quotes, he can be compelled to lay the
paper on the Table of the House. So
many instances are stated. The book
by Kaul and Shakdher in Chanter
XXXIV deals elaborately with this
matter;

“Papers are laid on the Table in
order to supply authoritative facts
and information with a view to pre-
paring ground for discussion per-
taining to warioug matters. Papers
are so laid either in compliance with
the specific provisions contained in
the Constitution, the wvarious Central
statutes ang the rules of proceduure,
or in pursuance of the directions
issued by the Speaker from time to
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time and the settley practices and
conventions in regard thereto.

Shakdhers book also points that be-
for we got independence, the execu-
tive has been retusing to lay papers
on the Table of the House. 1t says:

“Before independence, the practice
of laying papers was very much
limited. The Executive had the un-
fettered power lo frame various
rules and regulations without any
control of the Legislature and could
refuse the production of any papet
or the supply of information without
assigning any reason therefor.

In faet, till 1950, there was mno
specific rule providing for a docu-
ment cited in the House to be laid
on the Table, though in practice
the documents cited by Government
Members were so laid during the
days of the Central Legislative As.
sembly."”

1 am emphasising this to point out
that conditions have changed after
independence when this Parliament
became supreme, when the Council of
Minister became accountable to Parlia-
ment and there were a series of cases
not covered by the rules of procedure
where Ministers and members were
compelled to lay papers en the Tlabie
of the House, Each case has got to be
decided on its own merits, Of course,
certain accepted principles we have to
bear in mind. Where public interests
are affected, the Speaker may not give
a directive that il must be laid on the
Table of the House, But the person
to decide whether it is a matter of
public interest, if the demand is made
Op the floor of the House, is not merely
the Member concerned, the paper has
got to be handed over to the Speaker;
the Speaker will form his opinion
whether the public interest is involv-
ed in it and if the Speaker comes to
the conclusion that the public interest
is involved.. ..

MR SPEAKER; Please quote the
rule,
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SHRI C. M. STEPHEN: I will quote
- that afterwards.

When the demands come, it will be
handed over to the Speaker, the Spea-
ker will consider whether it is a matter
of public interest.

Now private correspondence does
not mean a correspondence between a

. Minister and a Minister on State mat-
ters. Betyeen some Members, between
a Minister and a Minister on rome
domestic matters there can, of course
be a private correspondence. But on a
matter between a Minister and a Minis-
ter concerning the State, an administra.
tive matter, that cannot be treated as
private correspondence, That ig an of-
ficial correspondence, And also, con-

* fidential documents need not be com-
pelled. But the standard of confidentia-
lity is with respect to the view you
take regarding the public interest. But
merely marking something ‘confiden-
tial’ will not make it a confidential
document unless the matter is con-
cerning the public interest. Theseare
the broad principleg that are accepted.

Then there are privileges guarantecd
by the Constitution. Discussion in the
Cabinet cannot be revealed. But even
there I would like to point out that it
is not the decision of the Cabinet which
ig a privilege thing, it is the .discus-
sion in the Cabinet which js a privile-
ged thing. Ang even there, the well
accepted principle is, supposing a
Minister resigns and the Minister
wants to make a statement, the Mini-
ster wants to reveal something that has
happened in the Cabinet, in spite of
the provision in the Constitution with
regard to the discussion in the Cabinet
and all that, what the Minister has got
to do is to seek the premission of the
Prime Minister. The Prime Minister
invariably gives the premission. There
has never been a case in which Prime
Minister has refused permission. And
if the permission is given, even discus-
sion in the Cabinet can be revealed to
the House. This is accepted. I do not
want to quote authorities but these are
the accepted propositions. What I am
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saying is that the privilege firstly, isa
privilege which can be waived, second-
ly the privilege ig subject to the im-
portance of public interest, thirdly, the
privilege is subject to the necessity of
the House to have certain Information
for a complete document. And the
privilege cannot be permitted to be
pressed to the extent of repudiating
the authority of the House and answer-
ability of the Minister to the llouse.
These are the basic things that we will
have to bear in mind. For all that,
it is not the person concerned who has
got to say that it is a privilege and ull
that—he can of course, put hig plea
that it is privilege on such and such
matter—but it is for the Speaker as a
representative of the House to decide
whether it will affect the country, it
will affect our nation, our relations
with foreign countries whether it will
affect our permanent interest in any
particular manner, it is there that the
inhibition comes. Qur democracy is
an open democracy and if the open-
ness ig taken away, the democray col-
lapses. Ours is an open society.
Therefore, the restrictiveness must be
limiteq to the extreme limited cxtent
by the sole consideration of affecting
the country and affecting the long
range interest of the nation, To that
extent only and until then the open-
ness will have to Le guaranteed.

In this case, there are certain dif-
ficulties which have arisen. Here s ¢
certain correspondence which passed
between them and the statements about
the correspondence  have been
coming out in the press, in the papers
The Prime Minister came out, here
saying that a garbled version was
coming. I will come to that. I, for one,
am in a difficulty now because you
rightly called the leaders of the differ-
ent parties and very rightly sald that
it is only to assist us to come to a
conclusion whether this ig a case in
which the papers must be called onthe
Table of the House; we take this nad
consider whether these are papers to
be laid on the Table of the House.
With the same measure of seriousness
and confldence that you respond in us,
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we went through it and our reaction
wag that these are the papers which
should come on the Table of the House,
there is nothing in these papers which
should justity with holding these.
Atter that, some versions of these re-
ports are coming out We are in ihe
Knowledge of the contents of these
letters. We represent our parties and
the House, The contents are coming
out. For instance, there was a state-
ment in the press:

“Mr. Charan Singh's last letter on
the subject was on the 29th March.
In this he reiterated his demand for
a probe into the charges -against
Kanti Desai, asseling for the frst
time in his correspondence vhat he
had substantial and sufficient mater-
ial against him.

This statement is made here that in
the letter of the 20th March he said
that he had substantial and sufficient
material with him. If this statement
is correct, then it gives a different com-
plexion to the whole thing, to the ques.
tion of the enquiry and all that. What
should I do? Can I say it is corrent?
Can 1 say it is not correct? Would the
Government say it js correct? Would
the Covernment say it is not correct?
If the Government says that this por-
tion is not corrcet, then it concedes thal
the rest of it is correct. What 1 am
submitting is that this creates a lot of
confusion in the public mind.

Today's papers also carry the restof
the correspondence. Quite a lot of
correéspondence is coming out.

What is the atiitude of the Prime
Minister with respect to this? On the
25th when he responded (o some digcus-
sion here, he said:

“It ig observed everywhere that
where there is a correspondence be-
tween Minister. ...it cannot be made
publie.”

1 quote this to emphasize one fact. 1t
ig not a question of correspondence he-
tween Mr. Charan Singh and Mr.
Morarji Desai markeq “secret”. 1tis
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conceded that It Is correspondence be-
tween Minister and Minlster, and he
takes up the position that there js a
correspondence between Minister and
Minister which must not be released.
It is not private correspondence, it is
public correspondence. This is what
he has very clearly stated.

Then, he said:

“As I said tbere ig nothing in this
correspondence about which I should
have any feeling of keeping it
back,..."”

So, in substance he says there is noth-
ing in this correspondence zbout which
he should have any feeling of keeping
it back. That means pubic interests
are not affected, there i nothnig in it
which cannot be revealed nothing
which he should keep back. Al these
please he has given by this statement.
I will repeat what he hag said:

‘. ...there is nothing in this cor-
respondence about which I ghould
have any feeling of keeping it
back...."

Then, his only difficulty is: I cannot
say that I wil] do that or not here, I
have to wait for it to see what is joing
on there with respect to the itajya
Sabha, bug¢ I cannot myself break the
secrecy.

The only difficulty is that it is mark
eq secret, he cannot break the gecrecy.
This is an official correspondence.
there is nothing jn it bhasically which
would compel him to hold it back.
He is speaking as Prime Minister
here, but it is marked secret, he uoes
not want to break the secrecy,

Then, with respect to things having
come out, he said:

“Wihen it is said that things have
gone out, I have not been responsi-
ble by any stretch of imagination.
If anything like that had happened
anywhere, 1 should first come to
the House and do it. I would not
tell anybody else about it But if
somebody does it and that also in a
garbled manner, then how am 1
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_Boing to be told that because it is
done ] will give up all rules and do
this.”

Here he has referred to certain publi-
cations which had come. His com-
ment is: Yes, publications have come.
He concedes that the publications
have come but in a garbled manner.
He says that what has appgared
is a certain portion of the
real correspeondence but in a garbled
manner. Is not the House entitled to
know which is the real thing?

Therefore, he has practically con=-
ceded a major part of the correspon-
dence, A major part of the corres-
pondénce which has been published
has been conceded as correct, But he
said it is in a garbled manner, leaving
the whele country in doubt as to
which iz the garbled portion of it and
which is the real portion of it The
position, with respect to the corres-
pondence which passed on between
the Home Minister and the Prime
Minister, is that versions have ap-
peared in the press, and he tells these
sre versions of the correspondence,
subject to this garbled-ness of this
pubiicalion. s it in the public in-
terest,  holding the entire country
_uessing as to what the correspon-
uence is, and to give a free area for
specuiators and scandal-mongers 10
give their own versions of the corres-
pondence and put the whole country
in suspense? Is it in the public in-
terest?

Now, this much has happened, Let
us not look at it in the abstract; that
is what I say. There is no gquestion
of laying down a precedent. Let us
not look into it in an abstract way.
The papers have got some portion
of it; one of the parties, Shri Charan
Singh, or quarters near to Shri Charan
Singh, have given out certin por-
tions of it; it has come out in the
press. Now the leaders of the opposi-
tion, and different groups—and in the
other House more members than the
learders themselves—had access
to that, Of course, as we told
you, we are not looking at it pri-
vately; we will tell our party mem-
bers what the documents are. The
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party members have been told. ~We
told you we do not look into the
docurments, unless you give permis-
sion to tell our party members. It is
on that basis we have looked into the
papers. So, this has gone to the
party members also.

The only thing is, the House &as
such does not have the document and,
as the House as such does not have the
document, all sorts of wversions are
coming as to what the contents of the
documents are. Anybody can give
any sort of version, and nobody will
be able to repudiate it, nobody will be
able to confirm it, everybody is going
to accept it as a correct version. If
there is such a confusion, such a
calamitous situation, with respect to
the correspondence that passed bet-
ween the Home Minister of India and
the Prime Minister, to leave it at that
will not be in the interest of the
country at all. So, the supreme Par-
liament must be told “this is the
correspondence; here it is”, parti-
cularly when the Prime Minister says:
there is nothing in it because of which
1 feel I should withhold the corres-
pondence from you; the only difficulty
is the Rules of Procedure do not per-
mit it.

Sir, here I would appeal to you that
you must come to our assistance. The
Rules pf Procedure do not prohibit it;
it only saysthat such and such things
must be presented. The Rules of
Procedure do not say that such
and such things must not be presented,
except for the convention part of it.
Those inhibiting factors are taken
away when he says: it is an official
document, it is not a seeret document,
and excepting that it is marked
“secret”, it is not a document which
1 should withhold from  anybody”.
The essence of it is there; that is what
I say.

Now. coming to another aspect of it,
this is a matter which concerns the
developments which have led to the
resignation of these Ministers. Here [
want to raise this question above party
politics. We have been asking from
the Chair from the beginning as to
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the powers of this House. Sir, as
a presiding officer who knows the
laws and looks at the authority of
the House in a very broad manner—
that is my assessment—you will have
to look into it that way. Six Minis-
ters have quit. Excepting what has
appeared somewhere, we do not
know why ,the House does not know
why., Of course, under the Salaries
and Allowances of Ministers Act, it
is published in the Gazette. But there
is no presumption that because it was
published in the Gazette, the House
as such must know it. Though we
have been asking him to tell us how
it happened and why it happened,
he has not cared to tell us the whole
thing about this matter, with regard
to the reasons that led to the resigna-
tion. There is a dispute between the
Ministers who resigned and the Prime
Minister. The Prime Minister told
us the other day when this matter was
put to him “l am prepared to lay the
letter before you where I asked for
the resignation”. He has not put that
letter on the Table of the House. May
be, he is waiting for a demand from
me that he must lay it on the Table
of the House those letters which he
wrote to Shri Raj Narain and Shri
Charan Singh. Those letters ought to
come, He said he will place them on
the Table of the House.

Then if he has conceded that he will
place it on the Table of the House,
the documents containing the reasons
which led to the resignation or demand
for resignation, those reasons he will
place them on the Table of the House,
then the question follows whether
those are the reasons. We have before
us a statement by Mr. Charan Singh
and Mr. Raj Narain saying that the
reasons spelt out in the letter demand-
ing the resignation are not the real
reasons. Mr. Charan Singh has said
in his statement that the reason was
his demand on the Prime Minister
saying that a commission of inquiry
must be appointed. This is what he
said. He said: he had come to know
that the main reason why his resigna-
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tion had been demanded was the pres-
sure exerted by the foreign multi-
nationals and big industrialists, Then
he says (Mr, Charan Singh said):
*“His demand for a probe into the
charges against Mr. Kanti Desai
must have been at the back of the
Prime Minister Morarji Desai’s mind
while taking actiom against the former
Homé Minister” Mr. Charan Singh
said: “Complaints of bribery involv-
ing Mr. Kanti Desai had reached him.
These may not have been true, but the
prestige of Mr. Morarji Desai and the
reputation of the Government would
have been enhanced had an ingquiry
been conducted.” You will also recall
that Mr. Morarji Desai himself had
stated at the public meeting at Gujarat
that he would quit office if the charges
against his son were proved by a com-
mittee of three independent persons.
Explaining why he wanted a com-
mission to probe into the charges, Mr.
Charan Singh said: “He could get an
inquiry held if an ordinary individual
was involved; you mark this: ‘if an
ordinary individual was involved’, he
could have ordered an inquiry; an
enquiry, he could have got done. “But
how could an officer be deputed to
look into the charges against the
Prime Minister's son,” he asked.
When he made this suggestion, ac-
ording to Mr. Charan Singh, the Prime
Minister told him let those who made
this charge against my son appoint a
commission. “How could an accuser
be also a judge?” Mr. Charan Singh
told the audience. He said, he let
the matter rest in March last after
bringing it to the Prime Minister's
notice and the issue must have been
wrangling in Mr. Morarji Desai’s
mind when he asked for my resigna-
tion, Mr. Charan Singh said: ‘He has
indeed abandoned his efforts to bring
corruption top an end. What could a
poor officer do if this was the attitude
of the Prime Minister or a Minister
on this issue?”

Therefore the question is this. What
exactly he says is: he will place in the
Table a letter which will spell out
the reasons for asking for the resigna-
tion. Here the Minister is saying:
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“These are not reasons; the reasons are
somiething differe:xt” end he saym:
“Refers to the correspondence in
March.” Then, Sir, if the laylng on
the Table of the House the corres-
pondence between him and the Prime
Minister asking for his resignation
and the reply is to tell the House why
the resignation was asked for.
If that is the reason, when
the resigning  Minister says:
“These are not the reasons, if you
want to find the reasons, loock to the
correspondence that passed between
me and the Prime Minister.” When
he says—the Prime Minister on the
basis of the commitment that he will
place that paper on the Table of the
House, must be asked to place it on
the Table of the House the corres-
pondence that passed between him
and Mr. Charan Singh so that the
House may get a full view as to why
this whole incident has happened.
This hush hush thing will not take
us anywhere at all.

I have got with me a quotation of
Mr. Morarji Bhai about what is the
secret document business. He says:
“There is no secrecy.” That is what
he stated.

{Interruptions)

SHRI GAURI SHANKAR RAI
{Ghavipur): You are in favour of in-
quiry against anybody excepting your
leader.

SHRI C. M. STEPHEN: Now when
this question of oath of secrecy came
out, Mr. Morarji Desai made a de~-
laration in Bangalore saying that there
was no oath of secrecy when public
interest was involved; no ocath of
secrecy will prevail when public in-
terest is involved.

This is the open declaration Mr.
Morarji Bhai gave. I do not find the
papers here. That was what he stated.
Now the broad proposition therefore
I am contending for is, as a rule, this
House has got the right to get the
document that passed between
a Minister and a Minister
when it concerns & matter which can
be within the competence of this
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House, as a rule. Exo¢ption will bave
to be proved and established. Those
exceptions are not here at all. By the
very statement of the Prime Minister
made on the Soor of th House this is
official document. Public interest is not
involved at all. On the other hand
it is in public interest that the con-
fusion and the suspicion is removed
and the cloud is completely removed.
If that is nol done more and more
speculation will take Nﬁ more
and more difficulfies w

as persons who saw that paper,
are in very very great difficulty when
we find all these statements. In fact
we can neither repudiate nor confirm.
That is the difficulty we are put in
There cannot be a question of partial
revealment and partial hiding. Sec-
recy is broken. Secrecy was broken
in Rajya Sabha Secrecy is broken
here. Where is the limit of the secrecy,
is the only gquestion. Now therefore
the only argument on which Morarji-
bhai pleaded withholding of the docu=
ment was the rule and the secrecy.
My simple submission is: If assum-
ing the matter is before a court of
law, even the lowest court in the
country can issue summons and the
document will have to be given.
Nothing stands in the way at all. If
this is available to that court, to this
House it must be made available.
And the subject matter, the reasons
that led to the resignation can be the
subject matter before this House.
I only want to quote Ivor Jennings
Cabinet Government. It is not as if
the resignation of a Minister is some-
thing which passes between him and
him only. There are occasions when
it will have to be completely substan-

tiated.

It says here:

“Precedents cretainly establish
the right of the Prime Minister with
the sovereign's assent to dismiss a
Minister (or what comes to the
same thing, to demand his resigna-
tion). DBut it also shows the diffi-
culty of exercising the right......
But before a public servant of this
class can properly be dismissed,
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[Shri C. M. Stephen). d’t*tm;f (it v )
there tvast be not only sufficient qETe TENT , weit AT oA Qe A, Sagy
case against him, but a case on avg aew §, sguaB TR @ fadved

thds eufficlency can be made frefmer § ) dfer e amw g e
intelligible and palpable to the gxa At etanfy ek, TWA W
world.” T R g

It is on page 194, Second edition, Of
course he has got the power. But when
a dispute arises that this is a dubious
deal, here, what is the essence of it?
The Home Minister says: I am giving
up my fight against corruption. I have
been made a martyr because I took
up the position for the purpose of
wiping out corruption. When the
Home Minister says that he has been
martyred because of a position he
took, is that not a matter for this
House to take note of? Are we not
entitled to discuss whether it is done
or not? If we discuss are not the pa-
pers relevant for us, as the Prime
Minister sys: I will give you the paper
which compelled his resignation and
when the other party says: it is
not complete document, go back to
March document. That also should
come before us. This is what I have got
to say. There is no gquestion of a dan-
gerous precedent being put in because
such a case has never arisen, Such a
case ijs not going to arise. Each case
has got to be decided on its own
merit, and the merit as far as this is
concerned, it is already public. There.
fore kindly get the Prime Minister to
place the document before the House.
I have only to make an appeal to the
Prime Minister that his conscience must
now be at rest because all these things
happened; let him not burden you, Mr.
Speaker, with the task of having to
give a ruling.
MR. SPEAKER: I shall be happy.

SHRI C. M. STEPHEN: Let him nn
his ‘own come out and place on the
Table papers. If he does not, as the
protector of the rights of the House,
vou will kindly direct him to place the
Jetters on the Table of the House in
order that the House may form 1iis
opinion on this vital matter which von-
cerns the nation. With this submission,
I urge upopn you that the papers may
be ordered to be laid on the Table
of the House.

“The reports of the Comptroller
and Auditor-General of India relat-
ing to the accounts of the TUnion
shall be submitted to the President,
who shall cause them to be laid
before each House of Parliament.”
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“If a Minister quotes in the House

a despatch or other State paper
which has not been presented to

B
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_ the House, he shall lay the relevant
paper on the Table:

*  Provided that this rule shall not
apply to any documents which are
stated by the Minister to be of such
a nature that their production would
be inconsistent with public interest.”

s R A fedt wrgAz § | e W
. %7, W W Hw 9y A w0 argie
\ EEA ® G T @I AT ALY, A O T ®
oga YW &1 Wt wfgwre I At w8 famr
QT § feagsa s ®) awrgew gL @
‘g A TG U iEA @ fA WA mwifEr
qarEr ¥ fr ofms wimwel --ofas
mﬂgwwﬁ £1 92 T @AT ALY
at ]

TEAA FATA g ® T A 4g
« grftw &, &t gg @) feer s aa A
| A M axew & wgwa g fv @
wrsT A g

I agree with you that this is the cor-
respondence between the Prime Mi-
nister ang the Home Minister. There
is no denial of the fact.
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MR. SPEAKER: It will be helpful
if the observations are brief.

st wwe wTe TR AT S qg &
o9 ATEY FATLH WHEATHE | TH FAeA
& ff g wgrRT & WX wig A S@
tzfar seaq & adrsgdd fr ofeew
e dowE dar Ay &

After all, the Speaker says “I cannot
compel a Minister to answer a ques-
tion. Many times you have been say-
ing, “It is the right of the Minister.”
This is the convention not now but
right from the beginning. I think Mr.
Chavan who is going to speak will
bear me out if I am wrong. This has
been the convention of this House that
if a Minister says that it is not in
public interest to disclose the infor-
mation, that is flnal. The Speaker
cannot force him to answer a particu-
lar question.
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ot Wwe W qm ;I have touched a

very sensitive point; 1 agree.
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MALLIKARJUN (Medak):

SHRI
No former Home Minister

charges then.

MR. SPEAKER: You have

that point.

levelled
But here the former

Home Minister himself is levelling the

charges.
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‘MR, SPEAKER: This is a point of

tota] disorder.

**Not Recorded.
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MR, SPEAKER: You are convert-
ing it into a debate, You have taken
20 “rhinutes.

* SHRI KANWAR LAL GUPTA:
Please give me two more minutes.

MR. SPEAKER: You have taken
20 minutes. Another two minutes?

MR. SPEAKER: You have men-
tioned that at least four times.

SHR] YESHWANTRAO CHAVAN
(Satara): I am only rising for g very
brief intervention because I am one
of those with whom you shared the
documents which are now 1ne sub-
ject matter of discussion and contro-
VErsy.

1f we merely go by the interpreta-

" tion of the rules of procedure etc,—

certainly we are entitled to do that—
it would be inadequate according to
me. While you make up your mind
when you advise the Government, you
will have to take into consideration
the contents of the documents also be-
cause now we Kknow exactly what
those documents contain, and this will

* be g very material factor in deciding

o

the whole thing.

Shri Kanwarlal Gupta was just now
mentioning that Cabinet Ministers
know what the procedure is about
their owp work. Well, the discussion
in the Cabinet certainly is confiden-
tial, is a secret thing which should
not be divulged, it is covered by the
oath of secrecy, but that does not ap-
Bly to correspondence between Minis-
ters in which some other people who
are not Ministers are also involved,
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This is not a matter concerning Mr
Charan Singh and Mr, Moragii Desai
I think there are also other persons
involved in it, sons and sons-in-law
and other people are involved in thia
matter. And # ig not their offieial
duities, but doings of dthers are. also
involved in ‘this correspondence.

So, instead of arguing.that it is not
in the public interest {o place the
documents on the Table of House, I
am arguing that it is in the public in~
terest, in the national interest, that
these documents should be placed on
the Table of the House. I would go
a step further. [t is even in the inter-
ests of the Government themselves,
and ruling party itself, My political
instinet tells me that the more you try
to hide it the deeper you get into
trouble. Hon. member Kanwarlal
wanted my advice g8 an ex-Minister.
I am giving him my advice: don't take
any chances about this issue.

Here is a very novel gituation. A
person who was holding the office of
the Home Minister, who also hapened
to be No. 2 in rank, writing to No. 1,
that is the Prime Minister, that cer-
tain matters should be enquired into,
in which the relations of both the
persong are involved. Now, does
it become a matter of secrecy?
This Parliament is meant for this.
If Parliament is not meant for this,
what is Parliament meant for? Even
Shri Morarji Desai himself had made
arguments from the place where I am
speaking from.

SHRI KANWAR LAL GUPTA:
What was your answer at that time?

SHRI YESHWANT RAO CerAVAN:
I was not supposed to answer, other-
wise I would have answeredq him,

His own argument was that as far
as the Government is concerned,
nothing should be cecret from Parlia-
ment. It is better that he is reminded
of what he himself advised the then
Government and then Parliament
about it.
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[Shri Yeshwant Rao Chawan]

So, we mainly say that it is in the
public interest to place these docu-
ments on the Table of the House, Here
is a question in which the integrity of
the Government, the integrity of the
Prime Minister and the integrity of the
Home Minister are involved, We want
that this cloud of doubt, which is hang-
ing over their heads, should be remov-
ed in the interests of this House, the
Government and the people outside.

SHRI KANWAR LAL GUPTA:
There is no cloud.

SHRI YASHWANTRAO CHAVAN:
If you want to closs your own eyes,
you can do that.

SHRI KANWAR LAL GUPTA : The
question is whether clouds prevail or
not.

SHRI YESHWANTRAO CHAVAN:
If the documents are placed on the
Table of the House, tne clouds will be
cleared. The type of publicity that is
going on, the type of controversy that
it going on, certain!y it is more than a
clouq that is hanging over your gov-
ernment. It is, therefore, much better
that these documents are placed on
the Table of the House.

May I repeat what is already very
clear in this matter that you in your
duty, not only as a Presiding Officer
but as also one who is supposed to pro-
tect the interests, rights ang privileges
of this House, you have to look into
the contents of the documents con-
cerned and adopt a larger view in this
matter, ip the interests of Parliament,
in the interests of the Government and
in the interests of the country. it is
not merely a technical position of a
rule here or a rule there; something
much bigger is at stake. Therefore, 1
would make a request and an appeal to
you, Sir, and also to the Government,
not to stand on technicalities, not to
stand on smaller things, but be brave
and come forward with those docu-
ments and lay them on the Table of
the House,
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MR. SPEAKER : Before I call upon
anybody else, let me have this clarifi-
cation. You have calleq upon me to
exercise my powers. I am not on the
broader political question of whether
it is right or wrong; it is not for me.
But I see our earlier rulings both of
the House of Commons and of this
House, saying that the Speaker has no
jurisdiction. Of course, that is tho
legal position taken earlier, both by
the House of Commons as well as here.
Would I be well within my powers to
do that?

SHRI YESHWANT RAO CHAVAN:
This situation which we are discuss-
ing is a little more comprehensive. The
Prime Minister had not claimed “pub-
lic interest’ not to show the docu-
ments. Even if he had, he had decided
to forgo it by giving the documents to
you. You, in your kindness, decided to
show the documents to us and we, in
our wisdom, decided to share it with
our own party people. So, the wiole
thing has become completely different.

SHRI KANWAR LAL GUPTA: What
are the rules?

SHRI YESHWANTRAO CHAVAN:
There is no question of rules, You have
not been able to meet the case made by
Shri Stephen. I do not want to repcat
the same thing.

MR. SPEAEKER: You are only
answering me and not anybody else.
You can ignore all other interruptions;
because, I find the House of Coms-
mons. . ..

SHRI YESHWANTRAO CHAVAN:
I think the situation demands that you
will have to look at it much more com-
prehensively; you cannot merely go by
certain precedents. If pecessary, you
will have to create another precedent.

SHRI K. P. UNNIKRISHNAN (Bad-
agara) : Mr, Speaker, Sir, listening
to my distinguished friend, Shri Kan-
war Lal Gupta, was a very unhappy
experience to me today, because he
thought we were discussing the whole
thing in a vacuum. I want to submit
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to you that, while we are not op a very
substantive motion, this is not a dis-
cussion in a vacuum, It is not only
relevant but a matter of great wital
and fundamental importance, which
has certain constitutional implications.
Here I would say that if there are no
precedents, as the custodiap of the
rights of this House, you will have to
create new precedents. You should not
only go by what has happened before
you, but you have a historic responsi-
bility to create new precedents so that
this institution can survive.

In March 1977 a new Cabinet was
formed under the leadership of the
respected leader, Shri Morarji Desai,
and they were introduced to this House.
Now I find that somebody who was 8
familiar sight on the Treasury Ben-
ches has moved from there to this side
1 finq someone else absent. I have seen
a few press reports t, the effect that
some of them have resigned. Resign-
ed for what? The House is enlitleg to
know that. It is more than two weeks
that we have beep sitting here and
still no explanation has been forth-
coming. Why have they resigned? The
Prime Minister has not chosen to take
this House, the Lok Sabha, into con-
fidence as to why they have resigned.
Nor have they, while the horse trad-
ing is going on, wnich almost seems
interminable, come forward to tell this
House why they have resigned. All
that we know ang the whole worid
knows—Mr. Kanwar Lal Gupta ought
to know—is that they have resigned
as g result of serious differences of
opinion and if I may deduct as the
whole world deducts, this relates to
some correspondence between the then
Home Minister Mr. Charan Singh and
hig Prime Minister, Mr. Morarji Desai.
Now, Sir,....

15.00 hrs.

SHR] KANWAR LAL GUPTA : Ceap
we force a Minister to make a state-
ment?

SHRI K. P. UNNIKRISHNAN: 1
would support the contention and the
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right of the Prime Minister, Mr. Mo-
rarji Desai under Article 75(2) of
our Constitution, because under that
article you can only occupy yotur office
as long as the pleasure of the Presi-
dent is there, which is based on the
Prime Minister's advice tg the Presi-
dent. So, if on a question of collec-
tive responsibility, they are right in
demanding the resignation of a ministe-
rial colleague, it follows from that
right that the Council of Ministers
shall aiso be responsible to the Lok
Sabha and the Parliament. You cannot
say that one part of the Constitution
should be followed ip letter, spirit and
practice and we shall not accept and
follow another part. This is exactly
the predicament before us today.

Now, while I accept the Prime Min-
ister’s prerogative in choosing his Min.
1sters or sacking them at any time,
because it is based on a Constitutional
practice, I would also like to say that
the Ministers are also political prea-
chers. The entire edifice.....

MR. SPEAKER : Why are you say-
ing also?

SHRI KANWAR LAL GUPTA: Can
Apart from that, if you take a very
narrow view, they are very much poli-
tical preachers and they cannot func-
tion in a political vacuum. So, the
question of collective responsibility is
closely related to their political func-
tioning.

It has happened in this case, for in-
stance, as my leader Chavan Saheb
pointed out a little while ago, where
this relates not only to their conduct,
the conduct of the Prime Minister or
the conduct of the then Home Minister,
but to various other things, from what
I have seen in the press, the conduct
of several other individuals in the
corridors of power, Their probity has
been called into question, their conduct
has been called into question,
their character has beep called into
question. By whom? By Prime Minis-
ter and by the then Home Minister.
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3¢ thet j sq, J would contend that this
Pasliamant is entitled to know and in
this

oase, 1 woulg only quote a prece-
dend—] &o 0 aot waant to go into the sub-
stance of this cage right now. A few

years ago in this House, when a ques-
tion of & s.lizhtly different nature, but
pimilar in many ways was debated,
there was a gentleman, a leader of
great moral stature, who occupied the
last benches, he came forward that
day to occupy this seat and his words,
I can stil recall and he had a ringing
tone, he had no power than, he had
only certain moral authority and
he said then—I quote:—

“But when it comes tg the business
of Parliament, where it becomes
vitdl to have it, then Parliament is
the highest body and it must have it.
It must have all the papers. No
secret papers of Government—] re-
peat—no secret papers of the Gov-
ernment can be secret from Parlia-
ment. The only stipulation would be
that when Parliament sits in a secrat
session, nothing cap be divulged.
After all, the authority of Parliament
is above Government and Govern-
ment is not above Parliament. If
that is not realised by this Govern-
ment it will be a sorry day for Par-
liamentary democracy and Parlia-
ment cannot abdizate its authority. .”

And his name was Shri Morarji Desai
who is now the Prime Minister of
India.

Again, he continued saying:

“This is what power does. I hope,
the Prime Minister will realise it.
If not tqday, some day it will have
to be realised. Power has that effect
on everybody. I do not exclude my-
self from it.”

Atter the then Prime Minister, Mrs.
indira Gandhi, made an offer, Shri
Morarji Desal had something to say
about the rights of Parliament. Earlier
statement was made on 9th December,
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1874, this was on 10th December, 1974.

He saig:

“l would say that I accept the
offer made by the Prime Minister
for placing all the relevant papers
before the leaders along with you
without prejudice to our right which
flows from Parliament for any
further probe or action which may
arise after a perusal of the papers
consistent with pbserving necessary
secrecy.”

I am all for implementing what he had
demanded on December 9 and 10, 1974.

In that case, the argument might be
that those were CBI reports and files.
The CBI reports are the reports of an
investigating agency which necesarily
by its character have to be secret. If
you could demand that, these letters,
between the two stalwarts of a party,
between the Prime Minister
and the former Home Minis-
ter, cannot be kept away
from the Table of the House. No pub-
lic interest has been claimed so far.
As my leader, Mr. Y. B, Chavan, point.
ed out before you, the very fact that
if, along with you, a section a small
minority, of the House—the Constitu-
tion does not recognise it, they have no
other status and it is an informal ar-
rangement under the Rules of Pro-
cedure—if they could have it, I do not
know how you can deprive me of my
right or his right or their right. So,
it is an inherent right of Parliament
to know and, if this right is not up-
held by you, parliamentary democracy
cannot survive in this country.

SHR] KRISHNA CHANDRA HAL-
DER (Durgapur): Mr, Speaker, Sir,
my party is against corruption and
wants clean administration. Re-
garding the correspondence bet-
ween the Prime Minister and the
Home Minister, it is not a CBI report,
it is nct a Cabinet decision, it is simp-
ly letters e¢xchanged between the
PrimeMiniser and the Home Minister,

In this correspondence, there is
some mention of relafives involved in
corruption. So, mnot only in the



395 Re, laying of

national interest but in the public in-
terest, in the people's interest, also,
this cerrespoadence should be laid on
the Table of the House. I do not
want to take much of your time. It
is a very important thing, it is a seri-
ous matter. I demand, on behalf of
my party, that all these letters should
be laid on the Table of the House to
remove the doubts of the millions of
people In our country.

BHRI M. N. GOVINDAN NAIR
(Trivandrum): Mr, Speaker, Sir, let me
first congratulate you for taking a lead
in upholding the independence and
sovereignty of the House. I hope, in
the procedure to be followed, you will
maintain the same attitude.

MR. SPEAKER: You are trying to
bribe me!

SHRI M. N. GOVINDAN NAIR:
I cannot understand in this contro-
versy is the ‘secrecy’ of the letters.
You were kind enough to show us the
letters and we gone through them but
we were not able to get any new in-
formation from the letters. So, what
is the ‘secrecy’? There is absolutely no
secret. ke

Not only that. I do not want to go
into all the arguments that have been
raised here, but the Hon. Leader of the
Opposition had a bundle of press cut-
tings of statements by the Hon. Minis-
ters—either the Prime Minister or the
ex-Home Minister or Mr. Raj Narain.
Everything is known to everybodyr—
except that, officially, the Members ot
Parliament are kept out. And how
can it be a secret from the official
point of view? Is it a Cabinet discus-
sion? Can corespondence between two
Ministers be called a secret document?
Simply because on the top it is written
‘top secret' or ‘topless secret’, does it
mean it is a secret document? Suppos-
ing an ugly woman is called a ‘beauty’
by her parents, does it mean we have
to accept her as & beauty? So, there
ijs absolutely no substance in saying it
is a secret document which cannot
be placed on the Table of the House.
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Secondly, what are the confenis? I
want these to be placed on the Table
of the House to vindicate both the
Home Minister and the Prime Minister.
Is there any specific charge against
anybody? You speak about a son and
another speak about sons-in-law and
monthers-in-law—just like village wo-
men fighting against one another ....

ot win fog wetfear  (verar) weaw
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SHRI A. C. GEORGE (Mukanda-
puram): Please dont insult village
women by calling the Prime Minister
and the Home Minister ‘village women'|

MR. SPEAKER: Women are both
Home Ministers and Prime Ministers
in the house.

SHRI M. N. GOVINDAN NAIR:
Between two elderly statement, very
silly correspondence has passed. What
I want is that not only should the
letters be placed on the Table of the
House, but both of them should sub-
stantiate what they have said. They
are placed in the highest position of
responsibility: they have to write and
speak in a responsible manner. There-
fore, if the Home Minister says there
are charges against the Prime Minis-
ter's son, he should substantiate it. At
least in the second letter he should
say 'These are the charges that have
come to my notice'. Has he said
that? Therefore, before this House, he
should substantiate the charges, and
so also the Prime Minister.

MR. SPEAKER: The only thing we
agreed was that you will disclose it
to the members of your Pary: You as-
serted it—not that I consented. You
asserted that you would disclose it to
the Members of your Party. (Interrup-
tions).

AN HON. MEMBER: He is not dis-
closing anything.

SHRI M. N. GOVINDAN NAIR: I am
not disclosing anything. What I want



307 Re. Laying of

[Shri M. N. Govindan Nair]

is that these charges, if any, have to
be substantiated, whether against wife

or against son.in.law or against
daughter.in-law ..
SHRI KANWAR LAL GUPTA:

When you demand it, why don't you
substantiate?

SHRI M. N. GOVINDAN NAIR: ]
did not raise any charge against Mr.
Kentibhai Desai. I do not know the
name of the son-in-law or the wife; |
do not know anybody. I have not
brought any charges against them.
This kind of bringing false charges
should end. That is why I said that
these two responsible gentlemen must
substantiate what they have said in
their letters which are very vague.
That is my point.

SHRI NIRMAL CHANDRA JAIN:
(Seoni): Three things arise out of
this discussion. Number one is the
legal point; number two is the point
of propriety; and number three, as
termed by Mr. Chavan, a piece of
advice to the ruling Party that it
would be better that it discloses the
letters. These three things have been
raised.

Mr. Chavan had, all through, been
a big man. I cannot say anything
against him, But  the pity is that,
today, he is merely in the role of an
Adviser, nothing more ..

AN HON. MEMBER: To whom?

SHRI NIRMAL CHANDRA JAIN:
To any one; maybe to you, maybe to
the Congress Party, maybe to any
one; I cannot gay. But it would have
been much better if he had assumed
this role in 1975 and 1976. It is a
pity that he did not assume this role
at that time.

I would, first, begin with the legal
points ...

AN HON. MEMBER: Then come to
illegal points,
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SHRI NIRMAL CHANDRA JAIN:
Do you call them illegal points? I
would not call them so. Kindly
have some respect for the Leader of
the Opposition, Mr. Stephen. I am
replying to his arguments. If they
are illegal, well, I do not have any-
thing to say.

Kindly see how this position of
secrecy arises. Mr. Chavan and Mr.
Stephen took one ~ position if some-
thing had been done in the Cabinet,
then the point of secrecy would have
been there; otherwise not. Kindly
refer to artile 75 of the Constitu-

tion.. ,

AN HON. MEMBER: Constitutional
expert.

SHRI NIRMAL CHANDRA JAIN: 1
am not. It was you who raped the Con-
stitution in 1975-76. Are you not
ashamed of if?

Kindly see article 75(4). It reads:

“Before a Minister enters upon
his office, the President shall ad-
minister to him the oaths of office
and of secrecy according to the
forms set out for the purpose in
the Third Schedule,

The form of secrecy is in the Third
Schedule;

. I will not directly or in-
directly communicate or reveal to
any person or persons any matter
which shall be brought under my
consideration or shall become
known to me as a Minister for the
Union except ag may be required
for the due discharge of my duties
as such Minister.”

Those persons who care to under-
stand the implications of this provi-
sion would bear with me that even
the correspondence which passes
between the Home Minister and the
Prime Minister is a secret document,
and oath of secrecy applies to it. It
is not merely a Cabinet decision ....
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MR. SPEAKER: As Home Minister.

SHRI NIRMAL CHANDRA JAIN:
My contention is that not merely a
Cabinet decision but the letters which
passed between these two persons are
also confidential letters and they are
covered under the oath of secrecy.

There are only two rules for papers
to be laid on the Table. One isRule
368 and another is Rule 369. Rule
368 is that if a Minister quotes in the
House a despatch or a State paper,
then he has to lay the relevant paper
bLefore the House. Rule 369 is: A
paper or document to be laid on the
Table shall be duly authenticated by
the member presenting it.”

Now we get it from Kaul and Shak-
dhar as to what can be done in the
matter by the House or by the Spea-
ker, leave aside the discretion of the
Prime Minister. Chapter XXXIV....

SHRI L. K. DOLEY (Lakhimpur):
You are defending a  person who has
made a victim of himself by his earlier
stand in 1974 when he was not Prime
Minister which Mr. Unnikrishnan has
ably quoted. How can you defend
him?

MR. SPEAKER: Please go on, Mr.
Jain.

SHR! NIRMAL CHANDRA JAIN:

Sir, let us listen to  him as he will
never get a chance.
What papers can be laid on the

Table of the House are given in Kaul
and Shakdher, The first category is
papers which can be laid under the
Constitution. The second category is
papers which come under a statute and
the third category is those that come
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under the Rules of Procedure and the
fourth is the papers that beme under
the Directions of the Speaker.

Under the Direction of the Speaker
there are several items given, but this
is not covered in it. I may further
add that at page 830 a clear direction
is given, a dictum has been lald down
that “a document with the government
does not iPso facto become public if
the document purporting to be a copy
thereof, ig laid on the Table by a mem-
ber” or it is published in the press
also... The Speaker cannot compel the
government to lay the document in
their possession on the Table much less
to disclose it or to communicate it to
anyone-else if the govermment still
classifies it as confidential. Therefore,
compulsion cannot be made. Ultima-
tely, therefore, both Mr. Stephen, Mr.
Chavan and also Mr, Unnikrishnan had,
to fall back upon propriety.

Mr. Unnikrishnan said one thing
which was a mere repetition of Mr,
Stephen’s speech, He gave an example
and said, ‘I do not see Mr. Charan
Singh here. He was introduced to us,
It is only from the paper that 1 have
got it. Therefore, I have got to know
where he is and how he is and whether
he has resigned.! These are the things
which Mr. Stephen raised while dis-
cussing Rule 199 and seeking permis-
sion, That permisison was not given,
Therefore, ultimately he had to say
that ‘the crux. is the reason which led
to the resignation of Chaudhury
Charan Singh’. This is the propriety
which he wants to establish.

Now, this argument was very well
enunciated during the discussion when
he said that under Rule 199 ‘I want to
seek the explanation of the Govern-
ment as to why Mr. Charan Singh
resigned? No statement came forth
from here,’ It was the decision of your
honour. . ..

AN HON. MEMBER: Your honour?

MR, SPEAKER: It is the force of
habit.
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S$HRI NIRMAL CHANDRA JAIN:
The hon. Rpeaker's decision was that
compulsion cannot be made, Now, it
compulsion for oral version cannot be
made, then the compulsion for laying
full documents on the table of the
House also cannot e made. There-
fore, to say further that I have some-
thing here or something there I do not
think it is the truth. Mr. Govindan
Nair called this argument a hoax. He
Baid there is nothing in it. Whatever
he had read in the papers he saw that
here also. Still he further wants this.
The main allegation is that Mr. Charan
Singh has made certain allegations and
Shri Morarji Desai has also made cer-
tain allegations and therefore, they say
that because inter se allegations have
been made, let them be placed before
the House. They may give some tale
out of that and make a political mbtiva-
tion because the orders of HM.V. her
master’s voice are issued to these peo-
ple to do everything possible to see
that these documents are there so that
we can take a political advantage out
of it.

My submission, therefore, is that
there is absolutely nothing in it and
no House can order certain documents
to be placed at all which may lead to
turther probing into and a very very
long enquiry resulting into nothing.
My submission, therefore is that in view
of propriety and in view of constitu-
tionality, these papers should not be
laid on the table.

DR. V. A SEYID MUHAMMAD
(Calicut): Mr. Speaker, Sir, there are
<certain fundamental issues which have
been raised by the various speakers
who have spoken before me. Those
fundamental issues are, as I see them,
the very foundation of the Parliament-
ary democracy and responsible Govern-
ment. A person is the Prime Minister
by reason of the fact that he commands
the confidence of this House, When
an incident happened, letters are ex-
changed and allegations are made
casting reflection on the probity and
Integrity of the Prime Minister, this
House is very much concerneq because
©of the position of the Prime
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Minigter by reason of the fact
that he commands the confl-
dgpce of the Houge. This is the
fundamental issue involved in this case.
You can go into the subtle arguments
and get yourselves diffused in the
labyrinthine corridors of rules and
regulations. When there is a funda-

‘mental issue where the confidence cf

this House in the Prime Minister is in-
volved, it is futile and unwise to get
ourselves entangled in the wvarious
subtle rules and regulations.

Sir, before I go into the details of
the rules, I will submit that without
taking much of the time of the House,
rules 368 to 370 are intended not for
a situation like this. The only rule
which will apply is Rule 389 which
vests residuary powers which state
that if a situation is not covered by
the rules, the Speaker has the residu-
ary power to direct the proceedings of
the House according to his discretion
so that Rule 389 is the only rule
which will be applicable and not the
rules which concern with the minis-
ter's making a statement and laying
some papers on the table. Those
rules have nothing to do with this
fundamental issue. As ] said, the
fundamental issue is the confidence of
the House in the Prime Minister and
in the person as Prime Minister as
long as he commands the respect and
the confidence of this House.

Sir, here, allegations are made—I am
not going into the contents or the me-
rits of the matter. Allegations have
been made against each other, the Home
Minister gnd the Prime Minister, which
certainly cast a reflection and derogate
from the integrity and the probity of
both the Ministers concerned and, as
the common saying goes which is
very well understood by the people
‘Caesar’s wife must be above suspi-
cion’. But here Caesar no. 1 himself
and his son are involved Caesar no.
2 and his wife and other relatives are
involved. So, it is all the more rea-
son that they must permit this House
to test gnd examine whether this
House should continue the confidence
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in the Prhne Mifiister which  this
Housé has plited in him and whether
the Prime Minister shd the other
Ministers concerned deserve the con-
fidence of thls House. It they are
not prepared to do so and if they are
wrangling on procedural aspects, on
the subtleties of rules and regulations
and in the complicated web and mesh
of technicalities—as my leader said—
it is really derogating from their own
position and the confidence that the
House has placed in them.

Sir, Article 74 of the Constitution
has been quoted in respect of oath of
secrecy. The decision of Justice Subba
Rac—which you yourself followed
—was that as far as the Government
servant is concerned committing fraud
is not part of his official duty. I
would say if the allegations are cor-
rect—I do not know as I cannot re-
veal what has been told to me—then
it amounts to protecting the corrup-
tion of the son of Caesar no. 1 and
protecting the corruption of the wife
of Caesar no. 2 and his son-in-law.
So, 1 would request you to rely on
rule 389 and take into consideration
the fundamental issues involved and
ask the Prime Minister and the former
Home Minister to come before the
House and place the documents be-
fore the House. If they have justifi-
cation and justice on their side they
must get the confidence of the House
and a re-assertion of the confidence in
the leadership of the Prime Minister
That is the only question, that is, the
confidence of the House for him to
continue as the Prime Minister,

PROF, P. G. MAVALANKAR (Gan-
dhinagar): Mr. Speaker, Sir, I must
say at the outset that I find myself
at some dis-advantage while speaking
on this matter as three of the
hon’ble and distinguished colleagues
who have gpoken before me have seen
the correspondence whereag I have
not seen it. I am not making any
complaint against them. I am only
saying that they have an advantage
over ys in participating in this parti-
cular debate.
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Mr. Spesker, Bir, at the very out-
set 1 must say in this whole matter—
although it is delicate and gensitive
because it toucheg the doggedness and
established egoes of both the highest
individuals concerned—the wvery cre~
dibility of the Janata Government is.
involved. Wherever you go these.
days you find people have lost certain
confldence and faith in the Govern-
ment. I am sorry for it. I want that.
faith to be kept intact. I want the
credibility to increase rather than de-
crease. My difficulty is because of
what ig happening in the Press and
public discussion all over the country
—especially when most of the things
have come up—the credibility of the
Government is getting further eroded.
So, my first point is that the credibi-
lity of the Janata Government is at
stage. And if they bring these pa-
pers before the House and through
the House before the country then at
least they shoulq thank themselves
that their credibility to that extent is
restored. So, we are trying to help
them ang help us.

Mr Speaker, Sir, I raised last week
the point that Government need not
stand on technicalities, I know, the
Law Minister is an able advocate
Because he is now the Law Minister,
he has not ceased to be a good advo-

cate, Therefore, he will make all
kinds of legal and technical argu=-
ments. He will try to convince us,—

although we will not be convinced
about the technicality and so on. He
is a good lawyer. He will do it.
Therefore, what ] am saying is this.
With great respect, I would put it
before him and before you also, Sir,
that tnis is not a matter on which we
can stand on any sort of technicality,
where higher issueg are
Technicalities become less important;
I am not saying that they are un-
important, but they are less jmpor-
tant. There is always a law of
relativity in this. Therefore, Sir, I
would say, in continuation of what

I said last week that, after all that

has happened in last week’s debate
and also today, I am more than
reassured and convinced about that:

A&

l

involved, |
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The thing must come here Other-
wise we shall deprive the country of
knowing the truth. Now, some collea-
gues have already seen these letters
iast Friday, and now they have
spoken, But most of us have not seen
these letters. That handicap is there.
But, look at this report. In today's
Hindustan Times that is, the 3lst of
July, 1876 on the back page, you find
a very interesting item and it says:

‘On stage; Off stage’

—After all, we are all actors, As
Shakespeare says, al] of us are actors
on the stage of this world. So they
are also actors. So, he says here ‘On
stage; off stage'—In that the Hindus-
tan Times Correspondent has publish-
ed thig item under the heading ‘The
correspondence’, It is not ‘any cor-
respondence’; it is ‘The correspon-
dence’. That is why we want jt. Sir.
Already in the Hindustan Times you
will find a despatch—practicaliy
everything has come up. And, Sir,
twp days back, on Saturday, the
Statesman also gave this on the front
Ppage;

‘Letters speak of
charges'.

corruption

—al] these around the Resignation
Drama!

Mr, Speaker, Sir, let the House
know that the Prime Minister is
technically right when he says that
he demanded the Home Minister's
resignation not on these letters, but
on a public statement by him about
the so-called impotency of Cabinet
Ministers, (Interruptions). Sir, my
point is, these letters and these cor-
ruption charges are hanging around
the Resignation Dram®, as I said
earlier. Let any of the hon. Members
of the Janata Party or the Govern-
ment tell me that these letters and
the correspondence and thege corrup-
tion charges are not involved in the
Resignation Drama. Then I am pre-
pared to sit down and withdraw all
my words, But the fact js that these
coriuption charges are there in this
Drama of Resignation,
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Therefore, Mr. Speaker, the point
is that we must also go to the next
aspect, You asked some of our col-
leagues in this House to see the cor-
respondence and the Chairman of the
other House also asked some of their
members to see this correspondence.
But, how is it, that between Saturday
and Monday, all these things have
come out in the Press? How did it
come out? Who did it? That also is
a matter of investigation, because I
don't know who did it. I am only
raising a point Now that it has come
out ipn bits and also jn substance, let
it come out fully, not in parts, That
is my point,

There is Rule 368 and there are
other rules which perhaps the Law
Minister may quote more authori-
tatively than what 1 could. Now.
Mr. Speaker, may I tell you that
Rule 368 and Rule 369 and other rules
dg not come into the picture at all?
In fact, Rule 368 quoted on page 177
of the Rules Book clearly and amply
protects any Minister of the Govern-
ment from giving out any document
which he or the Government thinks
is not in the public interest to disclose,

AN. HON. MEMBER: But who is
to decide?

PROF. P, G. MAVALANKAR: But
Sir, I ask. Is it pot in the public
interest to disclose that there is no
corruption in higher echelons of the
Janata Government? If that is so,
it is all the more reason why you
shoulq demand that that correspon-
dence must come.

The whole point is,—~to put it in a
very summarised form:—
No public interest is involved,
No security of State is involved.

Ng national jnterest is involved
either in holding this correspon-
dence back from Parliament and
the nation,

Indeed, Sir, the national interest is
that it must be fully brought to light
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so that rumour-mongering and gossip-
mongering is put an end to for all
time, especially because it is hanging
round this resignation circus and this
resignation drama,

Mr. Speaker, Sir, the hon. Prime
Minister says that this is ‘a question
of confidence’. Well, I accept it. I am
not denying that particular aspect of
the matter at all. He says: ‘How can
I disclose something which has been
given {o me in confidence?’, I entirely
agree with him. No Government can
function if confidential letters exchang-
ed between Prime Minister and other
Ministers are released. But the point
is that already when that confidence
is eroded, to a large exient, not per-
haps by what the Prime Minister did,
but by what other unknown sources
have already done, by letting out the
said letters, where is the confidence
left now? Therefore, it must come
out. And if there is nothing in all
this—as the Prime Minister tells us
that there is nothing—why not lay it
before the House, on the Table of the
House? It will not diminish or tarnish
his image, but perhaps he may come
out more honourably from this whole
episode.

So. to conclude, Sir, when all is said
and done, the entire truth must come
out hefore us. all the more so, because,
portions of it have already leaked out.
Nothing can e kept back from Parlia-
ment, Parliament must be {old the
truth, That is because, Satyuomera
Jayathe is not only {he motto of the
Government, but also the motto of
this Parliament. This is not to say
that after the correspondence is laid
on the Table of the House we will
begin to say this or that on the merits
of the case. I have not seen the cor-
respondence. In any case I do not
know 'what it contains, Or, am 1T to
guestion the press report of the cor-
respondence? But what will happen
on the basis of the merit of the whole
correspondence is a separate issue about
which we are not bothered at this
stage, All that we are bothered is that
the credibility of the Janata Govern-
ment has gone down, and it must be
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restored both in their interest and ip
our interest, in the Parliament's inter-
est, in public interest, in democracy’s
interests, and the most important point
is, in the interest of truth. Therefore,
it must be done. I hope they will do
it as early as possible.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI!
SHANTI BHUSHAN): Mr. Speaker,
Sir, the House has Yeen discussing this
afternoon a very important question,
Of course, the question has been cha-
racterised as one involving a mere
technicality by a number of distin-
guished hon, Members who have spoken
this afternoon, but as I would endea-
vour to show, it is not g mere matter
of technicality but it is really a matter
of high principle and why that high
principle has not only been laid down
but has always been universally ac-
cepted. I would endeavour very briefly
to indicate that. Before I say so, Mr.
Speaker, Sir, having heard several dis-
tinguished speeches this afternoon on
this topic in which opinions varied be-
cause some of the hon, Members spoke
and expressed the view that in this
particular case, at least the correspond-
ence requires to be laid on the Table
of the House, whereas equally distin-
guished hon. Members expressed the
contrary view also that it would %e
selting a very bad precedent not mere-
ly setting a bad precedent, but laying
down a very bad precedent and a dan-
gerous precedent if the Government
was compelled to lay correspondence
which was marked confidential and
secret, which was exchanged between
the Prime Minister and the then Home
Minister, on the Table of the House,
Mr. Speaker. Sir. when I heard
these distinguished speeches, I was re-
minded of a story. A father had 3
sons. The first was 25 vears old.

SHRI K. GOPAL: In this cas> only
one gon.

SHRI SHANTI BHUSHAN: Now, the
two younger sons—one was 15 years
old and the other was 14 years old—
happened to find out where the love
letters which the elder son, 25 years
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old, was writing to his beloved. He was
not married. Now, both of them want-
ed to read them. The parents had come
to kmow of it and they tried to explain
that it was not proper to read the love
letter of the elder son and the main
reason which was given by the parents
was “look here, when both of you grow
up, you will also be writing such letters
to other ladies and girls. If you try to
read those letters today, what defence
will you teke when you grow up”.
Now, curiously one of the younger sons
perhaps understood and he said that
he would not look into those letters.
But the osther one was adament and
sald: “Look at my face. Do I have any
hope to fall in love with anybody?" He
was adament and he said he would not
give up his claim. He would like to
go through the letters because he did
not run the risk of the danger at all.

SHRI K. GOPAL: On 9th December,
1974. did not Mr. Morarji Bhai think
of this?

SHRI SHANTI BHUSHAN: 1 would
like to appeal to the distinguished
Members on the Opposition benches
today that....

MR. SPEAKER: They mav have
occasions to write love letters. ...

SHRI SHANTI BHUSHAN: If not
in the near future.. .
Of course, they have occupled these
treasury benches for a long time and
may be that for the next fifteen,
twenty or twenty-five years, they may
not have any chance to occupy that,
but let them not lose hope. After all,
this great country will go on for a lrmg
time and may be after twenty-five or
thirty years thev may have a chance
to occupy the treasury benches. Let
them think of those times and let them
think of the precedent which they are
trying to create today; that precedent
will not only embarrass them, but em-
barrass the whole nation, (Interrup-
tions) In fact, it was quite clear from
the tenor of the various speeches which
have been made that each one of the
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speakers was fully conscious of the
established ptinciple, convention and
tradition and that these were based on
good reason, but perhaps they were try-
ing to forget the good reasons behind
it and they were saying that it was a
mere technicality. They were conscious
of the fact that this is the position in
law that the Government cannot be
compelled to lay such secret or confi-
dential correspondence on the Table
of the House, but they were trying to
characterise it as a mere technicality.
Now, what is a technicality? If a rule
is not based on sound reasons, on good
justification, certainly it can be charac-
terised as a mere technicality. In fact,
it was said that something has appear-
ed in the press, some hon, Members
have already perused that correspond-
ence, even the Prime Minister was
guoted that he said, there was nothing
to hide, and there is no reason why he
would like to withhold that correspond-
ence; it was said that there is nothing
in the contents of that correspondence
which might make it necessary in pub-
lic interest to withhold it from being
laid on the Table of the House. In fact,
it was also said that now that it has
been placed on your Table, Sir, and
it has been allowed to be perused by
some leaders of dillerent opposition
parties and opposition groups. then
why should there be any difficully in
the same correspondence being laid on
the Table of the House.

SHRI DHIRENDRANATH BASU
(Katwa): Why should the other Mem-
bers “e deprived of this? All the Mem-
bers are equal and have equal rights,

SHRI SHANTI BHUSHAN: I would
not be contending that all the Mem-
bers are not equal; of course, they are
equal, Everything that I say will be
based on the acceptance of the equality
of all the hon. Members of this House.

The main question involved in this
is that once a document is laid on fhe
Table of the House, the rules of this
august House provide that it becomes
public property, it becomes public,
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namely it can be published in the whole
country, its contents can be divulged.
There is, therefore, a vital diflerence
bYetween the correspondence being laid
on your Table and being perused under
some kind of arrangement by the dis-
tinguished leaders of opposition parties
or groups or other Members of Parlia-
ment and the same correspondence
being laid on the Table of the House.

Now, I come to the main principle
as to why this principle has always
been recognised. In fact, the language
of the specific rules leave no manner
of any doubt that the decision as to
whether it would be in public interest
or it would be against the public in-
terest to divulge. to make the contents
of a particular document public or not,
has been left to the Government, There
is very good reason for it. One of the
reasons, as one of the distinguished
hon. Members referred to is. the oath
of secrecy. So far as the members of
the Governmen! are concerned, every
kind of document can come befure
them and that is the reason why an
onath of secrecy is administered to them
that anything which comes in their
knowledge, they are not completely frec
to divulge the contents of every docu-
ment. That might under certain cir-
cumstances be a breach of the oath of
their secrecy. This correspondence bet-
ween the Prime Minister and the Home
Minister or for that matter between
any two members of the Cabinet should
not be made public for the very im-
poriant reason that the entire function-
ing of parliamentary democracy is
based on the principle of joint respon-
sibility and that is most important for
the success of democracy, The most
important thing is that nothing should
be allowed to come in the way of suc-
cessful functioning of the Government
on the principle of joint responsibility.
What does it require? It requires that
every Cabinet Minister must be able
to correspond with every other Cabi-
net Minister with the full confidence:
and that whatever he is saying what-
ever he ig communicating, he is som-
municating with the wutmost confi-
dence that it might not be made public;
that it shall not be made public;
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because if this principle is given
a go by or once the principle that the
Government can be compelled to make
public the contents of secret corres-
pondence which the Cabinet Ministers
have exchanged between them is ac-
cepted, then, in that case, the function-
ing of each Cabinet Minister would be
impaired for the reason that before a
particular Cabinet Minister would
write down something in a letter to
another Cabinet colleague, all the time
he would be obsessed by this. He will
try to see, well, supposing this letter
becomes public and is made public;
supposing the Government is compelled
to make the contents of this document
public, how would it affect me, how
would it affect every one of us and so
on. Therefore, these inhibitions will
arise. These inhibitions must not be
there, The main reason why it has
heen accepted that Cabinet decisions
are secret, they cannot be allowed to
be divulged. there is nothing.....
(Interruptions)

SHRI VAYALAR RAVI (Chirayin-
kil): Whether this correspondence is
on Government business or an allega_
tion of abuse of power is very import-
ant,

(Interruptions)

SHRI MALLIKARJUN (Medak):
What the hon. Minister is saying is
totally illusory. We are not going into
the question how many corres-
pcrdences made between the
Czlbinet  Ministers and which
are confidential. We are not
going into that. (Interruptions) But,
unfortunately, the correspondence has
been leaked out and it has been brought
to the notice of the Public. Therefore,
the question arises about this,

(Interruptions)
MR. SPEAKER: It is not a debate.
(Interruptions)

SHRI MALLIKARJTUN: How can I
bear. ...

(Interruptions)

MR. SPEATER: We are not ques-
tioning.....

(Interruptions)
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SHRI SHANTI BHUSHAN: Now a
distinction has sought to be drawn....

SHRI MALLIKARJUN: We are not
bothered a%out it. (Interruptions) It
has been leaked out,

MR, SPEAKER: Other people have
put it very strongly.

SHRI MALLIKARJUN; This is our
agony.

MR. SPEAKER: Do not
This is very bad for health.

SHRI SHANTI BHUSHAN: Sir. a
distinction has sought to be made bet-
ween eXchange at a Cabinet meeting
and the exchanges otherwise between
the Minislters outside Cabinet meeting,
I appeal to the distinguished hon.
Member. ... (Ynterruptiong) Is  thore
any distinction in principle between
what is exchanged at a Cabinet meet-
ing and what is exchanged between
Ministers withnut a Cabinet meeting?
This distinction has never been made
for a very good reason. The same
matter may be discussed in a Cabinet
meeting; the same matter may be dis-
cussed in correspondence helween
different Ministers and the same kind
of unimpaired. unhampered, frankness
and freeness. ...

(Interruptions)

agonise,

MR. SPEAKER: Do not record.
(Interruptions) **

MR. SPEAKER: This is the fourth
time you are doing it, You are unable
to restrain yourself.

SHRI SHANTI BHUSHAN: What I
was saying was that the very reasons
which require that the discussions in a
Cabinet meeling are secret and cannot
be compelled to be divulged, the same
reasons applv to any communication
between different Ministers because it
is equelly important that a Cabinet
Minister should feel completely free
to express himself freely, to invite
attention of his Cabinet Colleagues to
any matter freely without being hin-

— s s
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dered by the belief or the thought of
the fear, that if this letter becomes
public, he would not like to write cer.
tain things. There may be sensitive
matters which Cabinet Ministers would
like to write to the Prime Minister or
the Home Minister or other Cabinet
Ministers; he might feel that if this
can be compelled to be made public at
one time_ he would not like to wriie
and put it on record. He must have
that confidence that even if he puts
ewery kind of thing, it will not become
public. Otherwise. hc may not likke to
publicly go on the record saying soma-
thing; there canno! be discussion !ct-
ween Cabinet Ministers, If the prin-
ciple of joint responsibility has to be
maintained then this much conlidence
every Minister must have: if 1 write
something in confidence to the Prime
Minister it will not he made public
and it is this principle which the Prime
Minister had in mind, In fact it was
argued that the privilege can be waiv-
ed. The distinguished Leader of the
Opposition who has come to be known
as the most eloquent advocate in *his
House of bad causes said.....

MR. SPEAKER: Il requires grealer
capacity to plead bad causes....(In-
terruptions)

SHRI SHANTI BHUSHAN: The
biggest compliment which can be paid
to an advocate is that he has the
capacity to almost win even the worst
case. ... (Interruptions)

SHRI C. M, STEPHEN: 1 would
rather appeal to the Members of the
Opposition, partirularly here, that the
L=w Minister is replving to the points
raised, We are discussing this matier
tn a very hirh plane: therefore argu-
ments must be allowed to be put forth,
‘We contribute nothing by interfering.
1 would anneal that the Law Minister
mav be permitted te ccniinue....(In-
terruntions) It is n matter of opininn.

SHRT SHANTI BHUSHAN: I om
grateful to the Leader of the Oppusi.
fion. ...

**Not recorded.
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AN HON. MEMBER: He must quote
the rule and the law while he is giving
his arguments.,

SHRI SHANTI BHUSHAN: One
reason which the Leader of the Oppo-
sition gave ‘was that if once even a
secret correspondence 1o which the
claim of privilege may be applicahle
has come outl either in part or in full,
in a garbled way or otherwise, in tha®
case the privilege of secrecy does not
remain; on the other hand public in-
feresi requires that the whole of it
should be allowed to be made pubhlic,
If this principle was accepled, I should
appeal to the hom, Members ‘o just
ponder that in  that case what  will
happen is this. The most sensitive
document in which the entire country
was interested in maintaining its soe-
recy. certain persons would say some-
thing wrong about that document: they
will try to make an attempt to puhlish
it as if they were publishing that docu-
ment with fantastic contents, very
damaging contents; then it would be
said that because a garbled or wrong
version, etc. had already uppear-
ed in the Press therefore bublic
interest now requires that the original
document that was entitled to claim
privileee must be laid on the Table
of the House, It would be a dangerous
thing.

SHRI C, M. STEPHEN: May I in-
terrupt the Law Minister? 1 may
explain the position of my argument.
The letters may be pub'ished or pur-
ported to be published. T ¢an under-
stand the Prime Minister remaining
quiet or the persons concerned remain-
ing quiet The letters are published.
The Prime Minister makes 2 state-
ment meaning that. of course this has
been published but in a garbled way.
It that statement is made, jn effect
you have publisheq document in sub-
stance, confusion is created. If you
remain quiet the position is different.
The Prime Minister comes out with
the statement on the floor of the
House saying: what has appeared in
Press as letters are substantially those
letters but there is garbling about it.
Once that is done the question is
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whether it could be permitted to keep
remaining like that? The question is
different from what you sey.

16.00 hrs.

SHRI SHANTI BHUSHAN: That
is why I was saying that if an in-
accurate version of the document is
published in the press, I would go
to the extent of submitting that even
if the correct contents of the docu=
ments were published in the press
even then it would not be a ground
to lay that document on the table of
the House. Till an authenticated
version hag been placed pn the table,
it would be merely a matter of con-
jecture. So far as responsible citizers
of the country are concerned they
would not go by what has been pub-
lished in the press. All the time they
know that many things which appear
in the press are sometimes correct,
sometimes incorrect, sometimes partly
correct and partly incorrect. They
wili not draw any inference or con-
clusion on the basis of such documents
which appear in an unauthorised
manner. Otherwise  unauthorised
publication of even wrong contents
of documents will itself become a
ground for infringing the secrecy and
for compelling to lay all these im-
portant and secret documents on the
tabie pof the House,

Another reason the leader of the
Opposition gave was that the Prime
Minister himself had said that he had
no reason to keep back the documents
and from that it was sought to be
argued that the Prime Minister him-
self felt that there was no public
interest involved in maintaining the
secrecy of the gocument, Now if I
may sav so with great respect to the
distinguished leader of the Opposition
perhaps he did not properly jnfer as
to what the Prime Minister had in
mind when hc made such a statement.
What he meant was because certain
things had been said which contained
allegations of a certain kind and,
therefore, perhaps this is not the
reason why he wants to keep it secret,
He daes not mean to keep it secret,
because there is some kind of allega-
tion concerning him ang concerning
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a member of his family. What he
meant to say that it wag not on ground
of personal factor because that was
something said about him or any
per-on related tg him that he was
inie;ested in keeping back the docu-
ment. The real reason is as he said
this correspondence js between two
Cabinet colleagues which is marked
secret or confidential, which means
that the authors of those letterg do
not wish to mak the contents public.
Then in that case it would be viola=
tive of a very important matter of
high policy and principle and that if
this is wiolated, then in future the
Cabinet Ministers would not have
confidence in one another. They
would not be able to express them-
selves freely ang frankly. They would
not be able to write those things.
They would pnot otherwise write those
documents and it is necessary that
at that level ihis kind of inkibition
sheuld not arise at all.

SHRI K. P. UNNIKRISHNAN:
Otner members of this House have
ulieady seen it. You ask (Interrup-
tions). This was the position in 1974.
What is the present position?

SHRI SHANTI BHUSHAN: Do not
think that I will not deal with your
point. In fact you have raised a very
important point.

SHRI VAYALAR RAVI: Shri Raj
Narain releaseg al] the letters to the
press, What is your opinion about
that?

SHRI SHANTI BHUSHAN: 1 will
deal with your point later on. Let
me deal with the other point.

Before I deal with the point raised
by Shri Unnikrishnan, I deal with the

point raised by the leader, Shri
Chavan,
SHR1 DHIRENDRANATH BASU:

There are certain specific allegations
both against Prime Minister's son and
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Ex-Home Minister Shri Charan Singh's
relatives,

MR. SPEAKER:
amination that is
leader of the
appeal now.

Is it a cross ex-
going on? The
Opposition, made an

They heard you with patience. Why
do you not have the same patience?
You cannot put it in the form of &
cross examinatin, If I want any
elucidation, I will have that.

SHRI SHANTI BHUSHAN: Before
1 deal with the point made by Shri
Unnikrizhnan, may I first deal with
the point first raised by his leader
Shri Chavan. The main point made
by Shrj Chavan was, it is a question
of credibility, he felt that he must
heip the ruiing party. He said, “It
is ig not in the interest of the ruling
pariy if this correspondence is not
laid on the table of the House," That
was probably the reason that he gave
and he said, “If some kind of doubt
o, cloug had arisen, the ecredibility
of the Government ig ip question, is
in danzer. And if such doubts are
allowed to remain, whether or not
there is anything, if any allegation is
made by anybody or any material,
elc., i« given by anybody, then in that
case, those who lead the Government
and those who lead the House, they
will run the risk of not being believed
by the country.”

I wish one of the leaders of the
opposition, Mr, Chavan, had borne
this jn mind. He appears tp believe
today that merely because somebody
—don't know who—said samething
etc., therefore the credibility of the
Leader of the House and the Leader
of the Government would be in
danger. (Interruptions).

MR, SPEAKER: This is the fifth
time you are getting Don't record.

(Interruptions) **

SHRI SHANTI BHUSHAN: It is
not an old matter. It is only three

**Not recorded.
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years back that we had another Prime
Minister jn the country and it was
not merely any gossip or rumour or
statement of ap irresponsible person,
but it was the solemn judgment of a
High Court of the land in which a
statement of the Prime Minister had
not been believed. When the entire
counlry with one voice had said that
the ¢redibility of the Government was
destroyed and therefore according to
lhe principle which had always been
invoked, so long as this doubt or
cloud was there, the Prime Minister
shouid step dowp making room for
another person, at (hat time that was
the ocecasion.... (Interruptions), It
would be a curious position for an
hon., member to take that when a
solemn judgment of the High Court.
expressed such serious doubts on the
credibiiity of the Leader of the Gov-
ernment. ... (Interruptions).

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): The
Leader of the Opposition spoke for
half an hour. Why can't he be
allowed to place the Government's
point of view?

MR. SPEAKER: Every member
has a right to state his case. It may
be right or wrong. It js not for others
to judge. Ultimately it is my painful
duty to judge. Why do you take my
responsibility?

SHRI SHANTI BHUSHAN: I do
not propose to touch on the sensi-
tiveness of the hor. members, Now
I come to the point which was made
by Shri Unnikrishnan. He quoted
from a speech which the Prime Minis-
ter had made jn 1974 and as an hon.
member of this House, he thought that
there was a parallel in what he said
and what is being said from the
opposition benches today. Before
I show that there is absolutely no
parallel, let me say this that if there
has been a parallel, I could have
easily cited a story. We had a judge
in the Allahabad High Court—Mr.
Justice Sen. After he had become
judge, he stepped down ‘and starsed

practising again. Once when he was
arguing a joint, the judge cited the
decision given by Mr, Sen as a judge
and said, “Mr, Sen, you had said like
this ag a judge”. Mr, Sen said, “Sem,
has; grown saner"! 1
Here, if I may say so, with the
greatest respect, there is absolutely
no parailel for the reason that as Mr.
Unnikrishnan himself read from the
1speech of Mr. Morarji Desai, Shri
Morarji Desai had referred to
powers and the right of the House™
cinsistent with the needs of secrecy. |

SHRI K. P. UNNIKRISHNAN:
will repeat it, ‘no secret papers
Government can be secret from Parlis
ment". This is what he said
Deccmber, 9.

SHR] SHANTI BHUSHAN: I havy
heard you. If you have the patiei.
I wii refer to that; I have made
aote of that,

That is what he said. In the same
breath, he referred to the secret
session—secret session where the pro-
ceedings of the session ‘would not be
divulged because in a secret session,
nothing can go out. The idea is not
of protecting the thing from the hon
Members of the Parliament., The idea
is that things which should not become
publie, which is not in the public
interest to be made public, should:
not be made public by the expedient
of the papers being laid on the Table
of the House. And that is why, on
that gecasion, this method was evolved
which method has been applieq this
time so far, namely, that nobody may
get the idea that the Prime
Minister is interesteq in shielding, he
does not want the leaders of
the opposition parties to have a look
at them, After all, it has been said
that all the Members are equal, then
why only the leaders are allowed.
But then we know that in a represen-
tative democracy, there is the prin-
ciple of people being represented. All
the people of the couniry are repre-
sented by the hon. Members of the
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Parliament in this House. Similarly,
different parties and groups are also
represented by their leaders. Of
course, if they have ceased to have
zonfidence in their leaders, then they
are perfectiy entitled to break away.

(Interruptions)**

MR, SPEAKER: Mr. Mallikarjun,
you are really incorrigiblee Do not
record.

,SHRI SHANT] BHUSHAN: Shri
Icrarji Desai has been consistent
aniike the leaders of the opposition
wno have chosen to be inconsistent
on this occasion. But Shri Morarji
-Desai  has been consistent. He
iphasized the need of secrecy then
d he is emphasizing the needs of
-recy even today. Let the leaders
. the opposition parties be equally
nsistent what they said then and
«n What they say today.

(Interruptions)**

MR. SPEAKER: Do not record.

SHRI SHANTI BHUSHAN: Sg far
as authority is concerned, authority
in support of this principle, Kaul &
Shakdher has been referred to by
the Leader of the Opposition himself.
Chapter 34, pages 813 and 831 have
been referred to. They contain clear
passages containing references to
clear precedents as to why it is for
the Government alone, because the
Goverment alone knows what is
contained in certain documents, and
they alone are the gustodian of the
public interest, to decide as to
whether it is in the public interest
or pot.

May I just refer to Shri Govindan
Nair's gpeech and conclude by saying
that he appealed to you, Mr, Speaker,
Sir, and said that you have main-
tained the independence and dignity
of the House and he appealed to
you to maintain the indepradence and
dignity of the House by taking a
particular view. I am reminded of

**Not recorded.
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an accused against whom a case was
fully proved and since he had no
other arguments, he told the Judge:
Mr, Judge, you have been known as
an independent Judge. 1 hope you
will prove your independence by
dequitting me also,

SHRI K. P, UNNIKRISHNAN: Are
you prepared to call a gecret session?

ot T AT (TAAET ) AT AR
# ¥t w1 § W ATz AT AT 91 (e )
AT AT OTE W & | FW T A
#ifag ) s & oz 9w § fF soowe
Tq & O A% § qEifaa aFew W agi AR
§ adfrmediioma

“Involvement of relations alleg-
ed—P. M. Charan trade charges in
leiter”

Adm sz 1 ug Ggfoe wga g )
g Fzr @ gU, T AR G T, TEe
g WA STEd £

e RRIG WY Alfew § ffae

ot T AW AT @ OF o 9w daw
am

MR. SPEAKER. You please give
notice, I will have it examined.

SHR] RAJ NARAIN: Let me

have my point,

# oz amm g f5 o A g A wifa
o W W g1

“Mr. Charan Singh's last letter
on the subject was sent on 29th
March. In this he reiterated his
demand for a probe into the charges
against Mr. Kantj Desai, asserting
for the first time in his correspon-
dence that he has substantial and
sufficient material against him.”



333 Re. Laying of

This is the difference between a
politician and a legal practitioner,

FowagaEn ffF WA ag®
AT A ML S aWA H | & 99H
& fagA smreqfs wew # & 1 &
WY BIE-BIET ard AT § —

Every problem hag got its different
contradictions, there are inner con-
tradicitions, New conve.itions can be
created by Parliament. Parliament
i3 supreme, Parliament can suspend
any rule. Parliament can make any
new rule,

wifa o o &1 w@E A AAR G WifE

F oagi A W@ g1 K A wilq www ¥

&t de guefaat  sesgfar g &

MR. SPEAKER: This is not g point
of order,

it T Arerqer s e A e A,
#er ww fr oiewA few gT @
FHEFO A, ATATEE WA PR 9 A )
RH Fpifal aga w1 O WA AT
qF FgM! AR HMET & | U A9 faarigar
ag el | 0F AW F T A A (FHE) @
T,  TEIEFTAAT |

MR. SPEAKER: In a point of
order how can stories come in?

st T ATOOW . FF ITET g7 Gav
g F1 9T A7 g wOHET qT6 q FgaA w0
(waems) guoEw &1 FOT & | A1 IAET
I A AFm frgw Agrdiaas
aHEY, g ®1E & amaT | ERiEw
# sgm f& mfa ug AT EH A
WX WAV ®Y § TET-34T W amEi s
7 F| mmoreRiT frdg o e I e
W 9w ®ET oIH |

W OWIW WRE A T &7 | (smwemwr) &g
T W AT W gri 1 W g R Ew

If there js substantial proof, suffi-
cient material, to prove the charges,
tnen it is the duty of the House to
enqguire intp it. I do not know
whether the news which appeared in
the press is correct or not. If it is
not correct, my point is defcated, If

it is correct, it is my parliamentary
duty to say this,

SHRI C. M. STEPHEN: The poink
ig this. There are rules and there
are Directions. You have Directions
19, 24, 25 and 35, whereunder the
Speaker has directed, not by the
rule-making power, that certain
the documents which are not com-
pulsorily to be laid on the Table of
the House, must be laid on the Table
of the House, Every Direction comes |
out of certain experience.  There-
fore, jt is a question of jurisd.ictij,
and ip pursuance of the provisions
rule 389 of the Rules of Procedur
and Conduct of Business, the Speakei
of the Lok Sabha has been :issuin‘l
directions from time to time. Tha!
is why I submitted that these rule]
are not exhaustive; there are case:.
in which Directions can be issued
and Directions are issued on the ba.sisl
of certain precedents which are set
up, I am only on the limited ques=
tion of jurisdiction. Therefore, you.
have got the jurisdiction. Whether
you must exercise it or not is a
different matter, So, the question of
the exercise of the jurisdication,
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secrecy of the document, wll these’

cases are accepted,

The only difficulty with the Prime
Minister is whether these prineiples
would stand in the way of laying i
on the Table of the House. Therefore,
taking all these matters into consi-
deration, even short of giving a Dir-,
ection, you may clarify, if you are
satisfied, that the documenty wre suct
that these considerations need not
stand in the way of laying it on the :
Tabie of the House., These are the
two ways. One is clarification by (
your judgment not an order but a
judgement, as to whether these con-
siderations should, in thig jnstance,
stand in the way of laying it on the
Table of the House,

As far ag the jurisdiction is con-
corned, you have got the jurisdiction
—both clarificatory jurisdiction and
constructive jurisdiction both you
have, and you may kindly exercise
those powers.

(
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SHRI VAYALAR RAVI: Sir on

point of order. Shri Raj Narain is

of the Minister who has

P,xned. Naturally, he is expected

make a statement, which he has
ne.

MR. SPEAKER: What is his point
of order?

SHRI VAYALAR RAVI: Let me
finish it. 1 am raising jt under rule
199. Just now, Shri Raj Narain, a
‘ormer hon, Minister, has made a
Tetement, in which he said that the

sme Minister cap substantiate all
- w.F allegations. . .. (Interruptions).

2
«BHRI RAJ NARAIN:
id it.

I have not

MR. SPEAKER: He has not said
‘hat; he has quoted the papers.

SHR] RAJ NARAIN: 1 said “if
he news which appeared in the paper
s correct”; 1 do not know whether

is correct or not and from where
| * newg came {0 the papers.

MR, SPEAKER: There is no point
. order. Now, papers to be iaid on
| 2 Table,

SHRI RAJ NARAIN:
iuty of the Speaker....

SHRI L. K, DOLEY:
i« point of order,

MR. SPEAKER: What is the point
f order?

SHRI L. K. DOLEY: My point
f order is this, A famous jurist—
[ have forgotten his name—. ...

MR. SPEAKER: How is it a point
of order?
\
|\ SHRI L. K. DOLEY: I am com-
ing to the point of order. I can
quote the rule also. Law dissolves
all contracts which are not for
valuable consideration, So, a valu-
able consideration dissolveg all laws.
The question here is of such a nature
that it over-rides all previous laws...

It is the

Sir. I have
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MR. SPEAKER***; It is not a point
of order. Don't record.

PAPERS LAID ON THE TABLE

DD.A. (PENSION) AMENDMENT RULES,

1978, Accounts AND REviEw oF D.D.A.

FOR 1975-76 ALONG WITH STATEMENT re.

KREASONS FOR DELAY N LAYING THEM

ANp WATER (PREVENTION AND CONTKOL

oF POLLUTION) AMENDMENT RULES,
1978

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): I begto lay on the Table—

(1) A copy of the Delhi Deveiup-
ment Authority (Pension) Amend-
ment Rules, 1978 (Hindi and English
versions) published in Notification
No. G.S.R. 693 in Gazette of India
dated the 27th May, 1978, under
section 58 of the Delhi Development
Act, 1957, |Placed in Library, See
No. LT-2512/78.]

(2) (i) A copy of the Certified
Accounts (Hindi and English ver-
sionz) of the Delhi Development
Authority for the year 1975-76
together with the Audit Report
thereon, under sub-section (4) of
section 25 of the Delhi Development
Act, 1857,

(ii) Review by the Government
on the Audit Report on the Accounts
of the Delhi Development Authority
for the year 1975-76.

(iii) A statement (Hindi and
English versions) showing reasons
for delay in laying the above papers
[Placed in Library. See No. LT-
2513/78.]

(3) A copy of the water (Preven-
tion and Control of Pollution)
Amendment Rules, 1978 (Hindi and
English versions) published in Noti-
fication No, G.S.R. 377(E) in Gazette
of India dated the 20th July, 1978,
under sub-section (3) of section 63
of the Water (Prevention and Con-
trol of Pollution) Act, 1974. [Placed
in Library. See No. LT-2514/78.]

“"T ++“Not recorded,
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SHRI EDUARDO FALEIRO (Mor-
mugao) : I want top araw the attention
of the House to the fact that these
certified accounts of the Delhj Deve-
lopment Authority together with the
Audit Report are being laid on the
Table of the House 28 months after
the close of the financial year.

1 would not draw your attention to
this but for the fact that the Com-
mittee on Papers t be laid on the
Taklc of the House o= passad sever?
strictures against DDA for having
never—not even once during the twen-
ty years of its existence—brought the
accounts in time nere. This becomes
again relevant in the context of large-
scale misappropriation and defalcation
of funds by the officials of DDA. In
the month of May about five senior
officials were arrestoq for misappropri-
atiop and recently scme more senior
officials were suspendes for defalcalion
of funds and in this context, I 'want
to point out this fact to the House. Now
the Accounts of 1975-76 is being laid on
the Table of the House. It is long past
its time. Apart from this, the accounts
of 1976-77 are also due. What about
that? Why this delay inspite of the
severe strictures passed by the Com-
mittee of this House?

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : Yeu have given a
clgar direction on several occasions that
a statement showing the reasons ior
delay in laying the papers should be
circulated earlier in order to enable
the House to sit in judgement as to
whether the reasons shown in tae
statement are acceptable to the House
or not. We cannot be takep for a ride
everytime. What is bappening is, the
directions coming from the Chair are
being taken with a pinch of salt. We
cannot be rendered totally infructucus.

MR. SPEAKER: Why this delay?
Why is it that you have not given the
reasons for the delay earlier?

»

SHRI SIKANDAR BAKHT: The
DDA furnisheq the English version on
15th May, 1978 and the Hindi version
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on 22nd June 1978. The delay occur-
red both in the preparation of the ac-
counts as well as che audit. The Cen-'
tral Government appointed g Commit-
tee by the name of Baveja Committee
in October 1977 for an assessment of
tae working of the DDA. One of the
terms of reference 1o the Committee
was io examine the reasons for the de-
lay in laying on the Table of the Par-
liament, the Annual Administrative Re-
port, and the Audit Report of the au-
thority and to suggest ways and means
to eliminate such delays. The Commi§i4
tee has submitted its report and
Government is going through it.

SHRI JYOTIRMOY BOSU: He nas
not saig why the statement showing
the reasons for the delay....

MR. SPEAKER* The very matter
has beep enquired inte by the Baveja
Committee,

SHRI JYOTIRMOY BOSU : You
know, there are cases where the things
have been delayed by 44 months, for
instance, the Report of the Aligarh
Muslim University. This is what is
happening. The Committee on Papers
Lo be laid on the Table.....

MR. SPEAKER: This particular
case was investigated by the Commit-
tee.

SHRI JYOTIRMOY BOSU: Look-
ing into js very dangerous., As Mr.
Raj Narain has said ‘iooking into’ and
‘doing’ things are iwe different things.
It is only looking into.
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MR. SPEAKER : Mr. Ravindra

Varma.
/

ANNUAL Report oF M.P. STATE DAIRY

DEVELOPMENT CORPORATION FOR 1v75-76

AND STATEMENT Te. REASONS FO!' DELAY

IN LAYING THE REPORT AND NOTIFICA-

Tr08 UNDER EssenTiaAL  COMMODITIES
AcT, 1955

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): On

«)\half of Shri Surjit Singh Barnala,
1 beg to lay on the Table:—

(1) (i) A copy of the Annual Re-
port (Hindi and English versions) of
Madhya Pradesh State Dairy Deve-
lopment Corporation Limited, Bho-
pal, for the year 1875-76 along with
the Audited Accounts and the com-
ments of the Comptroller and Audi-
tor General thercon, under sub-sec-
tion (1) of section 619A of the Com-
panies, Act, 1956.

(iiy A statement (Hindi and Eng-
lish versions) showing reasoms for
delay in laying the above report.

[Placed in Library. See No. LT—
2515/78]

(2) (i) A copy cf Notification No.
G.S.R. 269(E) (H.ndi and English
versions) published in Gazette of
India dated the 3rd May, 1978 re.
garding the Order issued by the
Central Government under the Es-
sential Commodities Act, 1955 for
securing the equitable distribution of
Fertilisers, under sub-section (6) of
section 3 of the said Act.

(ii) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above Notifica-
tion,

[Placed in Library. See No. LT—
2516/78]

SHRI NIRMAL CHANDRA JAIN
(Seoni) : The reasons given for the de-
lay are monotonous.
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SHRI RAVINDRA VARMA: The
statement showing the reasons for the
delay has already been placed on the
Table of the House.

ANNUAL AccoUNTs 0f UNIVERSITY OF

HypErapAp ror  1976-7T7 ALONGWITH

S1ATEMINT re, REASONS FOR DELAY. IN
LAYING THE ACCOUNTS

THE MINISTER QOf EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): I beg to lay on the Table—

(1) (i) A copy cf the Annual Ac-
counts (Hindi and English versions)
of the University ¢f Hyderabad for
the year 1976-77 togcther with the
Audit Report theresn, ynder sub-see-
tion (4) of section 29 of the Uni-
versity of Hyderabad Act, 1974.

(ii) A statement (Hindi and Eng-
lish versions) showing rcasons for
delay in laying the above Accounts.

[Placed in Library. See No. LT—
2517/78]

DEtHt AcRICULTURAL Fropuce MARKET-
ING (REGULATION (GENERAL) RULES,
1978

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) : On be-
half of Shri Bhanu Pratap Singh, I beg
to lay op the Table a copy of the Dalhi
Agricultural Produce Marketing (Re-
gulation) (General) Rules, 1978
(Hindi and English versions) published
in Notification No. 1.6(1)/77-DAM in
Delhi Gazette dated the 23rg March,
1978, under sub-section (6) of section
63 of the Delhi Agricultural Produce.
Marketing (Regulation) Act, 1976.

[Placed in Library. See No, LT—
2518/78]

SHRI JYOTIRMOY BOSU : Will the
hon. Education Minister enlighten the
House as to what is the position with -
regard to the Annual Report of diffe-
rent national Universities. In fact, the
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report of the Aligarn Muslim Univer-
Bity....

MR. SPEAKER : No such notice has
come to me.

SHRI JYOTIRMOY BOSU: I am
seeking ap information in connection
with this. The Report of the Aligarh
Muslim University, I am told, has been
delayed by 44 months. There are cases
where the delay is about 24} months.
The House needs t> be enlightened.

MR. SPEAKER - Quite right. The
House needs to be, but go according to
the Rules.

NotiFicaTion unper CusToMs Acrt, 1962

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay on
the Table a copy of the Notilication
No. 148/78-Customs (Hindi and Eng-
lish versions) published in Gazette of
India dated the 31st July, 1978, to-
gether with ap explanatory memoran-
dum regarding reduction in the export
duty on coffee, under Section 159 of
the Customs Acl, 1962, [Placed in
Library. See No. LT—2518A;’TB]

16.30 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, 1 have tg report
the following message received fromn
the Secretary-General of Rajya
Sabha : —

“In accordance with the provisions
of rule 127 of the Rules of Proce-
dure and Conduct of Business in the
Rajya Sabha, I am directed to inform
the Lok Sabha that the Rajya Sabha

at its sitting held on the 27th July,
1978, agreed without any amoend-
ment to the Maintenance of Internal
Security (Repeal) Bill, 1978, which
was passed by the Lok Sabha at 1ts
sitting held on the 19th July, 1978.”

——

16.31 hrs.

COMMITTE ON FUBLIC UNDER-
TAKINGS

FoUuRTEENTH REPORT

¢HRI JYOTIRMOY BOSU , (Dia--
mongd Harbour) : 3ir, I beg to present
the Fourteenth Report of the Commit-
tee on Public Undertakings on Jute
Corporation of India Ltd,—Organisa-
tional Matters.

MR. SPEAKER: We have a par{,
debated motion to ba taken up today.
Therefore, the Call Attention will be
taken up tomorrow.

SHRI KANWAR LAL GUPT
(Delhi Sadar) : That is for one an
a half hours. It is already 430 p.m.
now. If you keep 1t for tomorrow, it
will be all right. Tomorrow, I think,
there is no motion. ...

MR. SPEAKER : Tcmorrow there s
another motion—an the language ques-
tion.

SHRI KANWAR LAL GUPTA:
Then let us have it on Wednesday.

MR. SPEAKER : No. This is a part-
discussed motion, The motion is re.
garding growing student unrest in uni.
versities. ...

SHRI P. VENKATASUBBIAH
(Nandyal): What about matters under
rule 3777

MR. SPEAKER: Tomorrow.

Now, we take up the motion regard-
ing student wunrest. Mr. Hukmdeo
Narain Yadav. Not here. Mr. Borole.

SHRI JYOTIRMOY BOSU: Sir, It
would be better if you can announce
when Mr. Sikandar Bakht is going to
make his statement o, what has agitat-
eq the Members this morning. If he is
making a statement, the Members
should be told about it, so that we can
sit and listen to it.
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r
MR. SPEAKER : You can make the
statement now.

SHRI SIKANDAR BAKHT: The
!.question is....

MR. SPEAKER: Not the one that
you gave me; I am not permitting that.
I am permitling the one that you
gave later. I am not permitling
the other one because [ will hold an
inquiry; therefore, I do not want any

".gtatemcnt on that.

"16.33 hrs.

STATEMENT RE. EVICTION OF A
MEMBERS FAMILY FROM HIs RESI-
DENCE

THE MINISTER OF WORKS AND
"HOUSING AND SUFPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) : Because of the constraints
on account of the Speaker having de-
cided to hold an inguiry in the matter
that was raised today with regard to
the eviction of Shri Raje Vishvesavar
Rao, M.P,, I am avoiaing giving all the
details. (Interruptions) Otherwise I
was to reply in detail. I am not going
into the details now. I have just to
submit ang confirm the fact that my
Ministry had no direct relationship
with the unfortunate incident which
took place with regard to this inci-
dent.

SHRI D. N. TIWARY (Gopalganj) :
Mr. Speaker, Sir, I have to say one
thing. The Minister has just said thai
his Ministry has got nothing to do
with the incident. I{ means that tihe
‘House Committee nas got everything
to do. I would say that the function
of the House Committee is to allot or
order evacuation.

MR. SPEAKER : | em going into the
matter.

SHRI D. N. TIWARY : We wrote to
‘the Ministry for evacudtion of certain

(Statement)

houses. In what way, by what method
they have to do, it is their con-
cern; it is not *the concern of the
House Committee,

st avmeitef wwEIT (§E2): weme
TEEa, EWAT AW 21 @9E RS &
AqHA A FWrT wEA &AtAT A femw
g W ZH F1 AG UR F FIX AFC WOAT
TR | F AT GTCETIE TT AT AT B
7 wwgrw &, Wi &1 %F §, &w
wegsT gresw & gAfwd Adr 3§ A%
@Ol F TUAEY aw fom & &wW
@O ARl F §,  §® W1 341 A7 frmm o
STEn fafAez 1 1 @1 &0 A% A9 A
§,  SOTRA FTAMEr 0 SGERA FAT 54T
g e, rRA T 2% I (7T g (sgwamm)
MR. SPEAKER: This was men-
tioned in the morning, but I have said
that T will inquir> intg the matter.

Therefore, there is ng point in raising
it again.

SHRI SIKANDAR BAKHT: It
places me in a very celicate position...

MR. SPEAKER: I am going into
the matter. I will holdq responsible wiio-
soever is responsibie.  Mr. Borole,

wt W we waf (gmEE ) wenw
wEIRY, A9 A HAIHEIRT LY ArIE SRR E
Fmei w1 g7 femr g o1 oz s@aA
1 GUEFI AFG £ (% I A &1 6%
& fawaa &1 ww few 7 fzan

MR. SPEAKER : I am not taking up
that matter now.

it droute wat : g W wiw few
& fam, 7 o7 eredwT WwEA £
MR. SPEAKER: I said I wil look

into the matter. Everybody is directing
the Speaker. That i an advantage.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : Please do not take ¥
that way. You are one of us.
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16.35 hrs,

MOTION RE. GROWING STUDZNT
UNREST IN UNIVERSITIES—Contd.

MR. SPEAKER: Now we take up
further consideration of the following
motion on students’ unrest ipn universi-
ties moved by Shri Kanwar Lal Gupta
on the 15th May, 1978:

“That this House expresses its
concern at the growing student un-
rest in universities gnd other institu-
tions for higher education deemed to
be universities und recommends to
the Government to take appropriate
steps tp remove the causes of un-
rest.”

Mr. Borole.

SHRI \'ASHWAIGT BOROLE (Jal-
gaon) : The students' unrest is a very
serious problem which has attracted a
number of politicians, social workers
and institutions all cver the world. On
this problem in India also from time to
time various commitiees were appoint.
ed. They have submitted {their re-
ports. It has also heen considered at
length in the Kothari's Commission as
well as the University Grants Com-
mission.

The seriousness of the problem has
been focussed sufficiently but the
remedies which were suggested have
been found to be cuite ineffective 1n
combating the problem.

The seriousness of the problem lies
in the indisicipline which is found in
the society as a whole. So, let us not
blame the students only. The stu-
dent’s life is a reflection of what 1s
there in existence in the society, The
sogio-economic circumstances which
are existing in the society have a tre-
mendous effect on the students’ world
also.

16.36 hrs.
[Sumi RaM MurTi in the Chair]

If students their visit our Parlia-
ment between 12 noon and ] p.m., have

sities

we ever considered what impres-
sions they will ®arry? This is really
surprising. If one analyseg the as-
pects and the mental conditions of
everyone who takes to indiscipline,
thep probably there will not be a class
of people who will be away from the
blame. Indiscipline has crept in so
much so in the entire life that it is-
impossible to single out a particular
class. The students’ unrest which
arose on severa] occasiong culminating
in violence, in breaking the hostels,.
the furniture, gheraoing the Vice-
Chancellors and so on. All of you are
aware that in Marathwada simply be-
cause the name of the University, for-
merly the Marathwada University, has
been changed to Dr. Ambedkar
Marathwada University, th ere has
been a great tension, there is violence,
they are taking out processions and
thev are burning railway wagons and
a number of things have happened
simply because there has been a
change. Now the change wag effected
in consultation with all concerned,
with all parties concerneg gnd it was
a unanimous decision. But the stu-
dents have gone on strike. The Stu-
dents’ Action Commitee has launched
an agitation. So we have to find out
the real anatomy of the disease, the
real genesis where it lies. It is no.
use simply applving the medicine from
outside when the entire system has
a cancer in it.

Mr. Chairman, Sir. the students un-
rest has to be done away with. There
are innumerable wavs which one can
adopt. 1 hope, Sir, all of you must be
aware of Sane Guruji. He traineq his
students in a very different manner.
He would go tp the hostel in a room
of a student; if the books gre not all
right, he will see that the rack is all
right. For a while, if the chaddar is
not all right he will put it all right
without the knowledge of the student.
It has a tremendous effect. He will
wash the cloth and keep it clean. This
has a tremendous effect createg~in the
minds of the students by this cong-
tructive attitude of the teacher. In
the hostel, the student ultimately has-
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an abmitious life and has discipline
‘throughout the career in his life.

Such acts can be taken up in order
that the studenfs could be impressed.
Otherwise students are well known
that if the politicians take to strikes
for their gains, why not the studens?
‘The students have an academic career.
Therefore, they should not go on par
‘with the politicians and in fact they
shouid be left iree from politics as far
as possible. They should try to under-
stand politics only. But, they should
-not participate in active politics. They
have been trained on severai occa-
sions in politics whepn the nation at
large demands. But, we have seen
-various revolutions ip which the stu-
dents have fully participated. Bar-
ring such occasions, for a small, petty,
and trivial reason, the students should
not participate in politics. It is for us,
politicians, to keep them aloof. It is
for our advantage, as politicians and
as leaderg that we try to take the help
of the students. We should pot try
to mislead them. We try to exhibit
that we have got a great following and
‘a great strength. That is entirelv a
wrong. I would say from the various
analysis which has been carried out
and scientific stuy that has been car-
ried out about the students ynrest, it
is thought that if the students world
is left gloof from politicians, aloof from
social workers, it will be a better
moulding than all these influences
which we create on them, Our own
political life, our own social life have
not remainey idealistic ag to impress
the students with ap ambitinus
thought. And so, Mr, Chairman, what
I would like to suggest is this. My
first suggestion would be that the
students must be kept out of politics
in an entirely different wav. My
second suggestion is that no nolitical
leaders no social workers shall exploit
the student mass. My third sugges-
tion will be that the universities,
schools and colleges shal] be a world
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by itself wherein they will be prea-
ched only the idealg and idealism and
be practically away for a while from
the implementation thereof in society.
Whatever we may suffer from, the
student world should never be brought
into a controversy ang should never
try to be employed by one forece or
the other. With these submission, I
finish my speech.

oY T ATTRw (el ) s,
oo oAm Argifam g AaAwF ?

wwmfa mww w9 A Wt EET Ay
T, 50 fAC w9 ET AT AG AT &)

st T ARmw ;5 fAa dfeg 1 faar
T WTqer %ﬁnr.r_r s w7

SHRI V. M. SUDHEERAN (Allep-
pey): Mr, Chairman, Sir, we are dis-
cussing a wvery serious problem, viz,
student unrest. I patiently heard the
observations made by my dear collea-
guc and to which I dg not agree.

Sir, this problem needs to be tack-
led very basically. Recently, almost
half of the universities in our coun-
try had been closed, particularly, in
Bihar, U.P.. etc. This is not a new
problem. Many observations haq been
made about this. Our ministers,
political leaders, educalionists, and
eminent personalities Dbe.onging to
various sections of our society have
analysed this problem in depth, But
I must gay that none has gone in
depth to analyse this problem from
the point of view of the students.

Sir, my view is that the basic rea-
son ‘or sludent unrest is that the stu-
dents have not been given proper re-
presentation in the university admi-
nistration. Students are the main fac-
tor of the universities. To ouote Dr.
Kothari, an eminet educationist: A
true university is a corporation of
teachers and students.

Now, what is happening at the
moment. Students are not being pro-
perly heard. When they demand an
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over-all change in the educational sys-
tem; when they demand better educa-
tion facilities, T am very sorry to say,
the university authorities are very re-
luctant to hear them at the proper
time.

If students are heard at the proper
time and the university authorities
take immediate steps then almost all
the basic reasons of studenis’ unrest
can be curted, Sir, I come f{rom
Kerala where students are represcnted
in the university administration. When
‘the students of Kerala demanded
representation in the university bodies
some so-called eminent educationists
criticised the studentg for this demand
as they feared that will spoil the ad-
ministration of the university.

But, Sir, from the experience from
Kerala, I can say this and I am proud
of saying this. The performance of
the students who are representeq in
university senate and other bodieg is
much better than those of the educa-
tionists. I Kerala sufficient student
representation is there in University
Senate and there is sufficient repre-
sentation in the Syndicate also and
other academic councils and bodies,
All the universities in Kerala are ob-
serving this principle. I 'would like to
know one thing from the hon, Ministler,
Dr. Chunder. The hon Minister of
State is also here. What is the policy
of the present Government? If the
Government evolveg a policy that stu-
dents must be represented in all uni-
versity bodies and academic bodies,
then, 5 lot of these problems could be
avoided. Lot of such student unrest
incidents could be curbed. This is my
feeling, Sir. This ig 5 vital issue. The
Government should take urgent steps
to direct all the State Governments to
bring in necessary legislation so that
students are fully represented in all
these university bodies This is g very
fundamental issue facing us today.

Another reason for the student un-
rest is the inadequacy of educational
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facilities. They don’t have proper ac=
commodation, proper encouragement
from the authorities, proper transport
arrangements ete,

I would appeal to the Government
to form a high ieve] committee which
will go into the problems of students
in depth and recommend the steps to
the concerned State Governments " to
solve their probiems.

There must be a committee consist-
ing of represenlatives of students, re-
presentatives of teachers, represen-
tatives of the universities ang repre-
sentatives of the Government. ‘This
committee must go into the problem
of student unrest in detail and in
depth, That committee should meet
from time to timec. They shoulq re-
commend to the Government the steps
to be taken regarding the prob-
lemg of the students. If this is done,
we wil] avoid many problems.

I do not agree with my hon, friend
who spoke eariier that politicians
should keep themselves away from
the university campus. I don’t agree
there. Siudenis must be politically
aware, If there is fear about politi-
cians and political bodies, my genuine
fear is that some other anti social ele_
ments will take their place and they
may exploit students for their own
purpose, There is nothing to fear
about the politics of this country.
Therefore, let them get themselves
acquainted with the politics of this
country. Then only they will be able
to discriminate between what is right
and what jg wrong. Therefore I do
not agree with my frienq on that
score.

Another pnint which I would like
to say is this. Tn all these respects
sufficient help must come from the
coneerned State Governments w pro-
vide the students with all facilities
needed by them. I don't want to go
irte dJdetails heore,  Basic problems of
student community must be taken in-
to account and Government must set-
tle them quickly Those problems
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must be solved at the right time If
the problems are solveg at the right
time, then almost all the other prob-
lems would automatically get solved.
With these words, I conclude my
speech

SHRI CHITTA BASU (Barasat):
Mr Cheirnnan, Sir the student unrost
in our country {oday, as has “een
rightly pointed out, is not limited to
our country alone, rather it is an
international phenonmenon today. 1
do not like to discuss that part of the
problem because this House and this
country are more concerned about
what is happening within the bounds
of our couniry., The student unrest
today is 3 problem to which no Gov-
ernment can remain blind or jhave
ostrich-like attilude to the problea.
There is no doubt that there has been
a lot of unrest among students. As
far ag my information goes, ng uni-
versity in the country loday, the
number of which might be more than
one haundred, has remained immune
from this kind of student unrest and
thig kind of unrest s pot oniy there
but it is also growing day by day.
This is an important problem which
the Government should take note of.
Unrest was there and unrest might
be there. But the particular point
which this Government should take
note of is that the unrest is not getting
less and less but it is growing both
in volume angd also in depth. There
is another element in this new situa-
tion which the Government should
take note of. That is, the unrest is
inereasingly being accompanies by
violence, violence within the campus,
violence within the academic institu-
tion itself.

I have some figures to quote. In
1886, there was a similar state of stu-
dent unrest throughout the country.
But in those unrest, there was not so
much element of viclence. As far as
my figure goes, it states that during
the period of 1968, there has been in-
cidents of studentg unrest numbering
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about 2206. But of these. 45 demons-
trations were reported to have hean
violent. This time, according to -the
genera] information, 60 to 70 per cléat .
of the unrests in the campus were ae-
companied by violence. This is a new
sort of element in the phenomenon of
students unrest. There are a number
of causes for it. 1 would not like to
make a catalogue of it because I
have got very little time at my dis-
posal. I only want to draw the atten-
tion of the Government to the particu-
lar causes for unrest. Ome is that
there are certain causes which are of
a basic nature of the fall-out effects
of the existing socio=economic condi-
tions. This is the basic reason for
the unrest smong the stu-lents today.
The second cause for unrest is the
Issue-based causc. There are cer-
tain issueg among the students, among
the academicians and that the issue-
baseq unrest had developed and that
is the resuit which flow from the re-
actions of the student community to
a particular issue at a given point of
time.

17.00 hrs.

The reaction of the students on that
issue creates a condition of wiolence
or condition of unrest. But on this
issue-based unrest, a particular trend
is sharply discernible today, particu-
larly it is so during the last one year.
The students are coming out more and
more with the demand of doing away
with the emergency excesses. It is a
fact that during the nineteen months
of emergency, the academic life was
stifled, student. unrest or students, dis-
satisfaction was bottled up for the
time being, but with the removal of
the emergency, it is quite natural
that there has been an explosion of
their pent-up feelings. My point is
that the Government, instead of look-
ing into the problema arising ouf of
the students demand to eliminate the
vestiges of emergency, have taken to
the path of crushing the  students
movement in the university campus-
es. While the Government is commit-
ted to do away with the emergency
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exeesses, It appearg to rhe that in cer-
taim cases they are interested to main-
tein the emergency apparatus instead
of dismantling it such as in the acade-
mic community.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): Which Government?

SHR] CHITTA BASU: Your Gov-
ernment.

DR. PRATAP CHANDRA CHUN-
DER: Not the State Governments?

SHRI CHITTA BASU: Are you
referring to West Bengal Govern-
ment? When I am discussing these
things on the floor of this House, [
mean Dr. Chunder, not Prof. Shambu
Ghosh or Prof. Parthade.

The Government should not lose time
to see that the emergency apparatus
which was buiit up during the emer-
gency is thoroughly and speedily dis-
mantled so that much of the grievances
of the students can be really removed.
I would not like 10 go into the details
of what happened in Delhi University
or Jawaharlal Nehru University or
Benaras University, but the fact re-
mains that there has been delay and
hesitancy on the part of the Govern-
ment or university authorilies to dis-
mantle the emergency apparatus, which
disrupted the academic life of the uni-
versities.

There are host of other issues con-
cerning the student community. I do
not say that all the issues generally
raised are jusiified, for example the
issues raised sometimes are from the
postponement of examination to the
doing away of the services of a sentry.
Sometimes, they aiso want the liberty
of having the right to copy. These are
certain flimsy grounds, which the
academny community and the elite of
our country, Parliament, the leglsla-
tures and the political parties should
not encourage. That, however, does
not mean that I am opposed to the
participatfon of the student community

sities

in politics. The students should learn
politics, the philosophy of it, the art
of running the Government and ‘the
administration and in that process,
they will become the capable citizens
of the nation. If you do not bring
in to the academic life of the students,
the political consideration, not ‘the
party considerations, the jertéral
political philosophy, I think, the ‘stu-
dent unrést would grow. The entire
student community might be at the
mercy of the anti-sécial elements.
Therefore, the politics should not be
banned, but good politics ought to be
there which really can train the stu-
dents community and make them effec-
tive citizens in our country.

I want to finish my observations by
making certain suggestions. I wel-
come the Government of India's move
for convening a meeting or a con-
ference of the leadeérs of the politfeal
parties in the country to have sugges-
tions from the political parties. But
I do not know what has transpired
between them from that conference,
because no background papers were
supplied to the political parties., I
think the matter should not end
merely by having one session of the
conference but that way it should be
further continued, the dialogue should
be further continued and some positive
recommendations should come out
from them. My suggestions are:
(1) There should be  standar-
disation and rationalisation of
the camps facilities for all the univer-
sities. Students’ participation in the
management of the university is a
must. Reforms in the examination
system should be brought about
immediately. Further extension of
functioning and democratic rights of
the unions is very vital in this regard.
The extension of the scope and funec-
{ions can make the students’ unions an
effective instrument of communication
of ideas between the administration
and the university students.

Lastly my point is that it may be
the practice of the State Governrfi¢hts
to view the students unrest merely as
a problem of law amd order.
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Government of India should send
guidelines to the State Governments
to see that the intervention of the
police force into the campus affairs
would be guided by certain guidelines.
Otherwise, if the question of the
students unrest wiil be taken to be a
more question of law and order and
instead of curbing the causes of unrest,
the causes of unrest will be further
accentuated and intensified.

As far as the socio-economic con-
ditions of the students are concerned,
the students of our country today are
afraid of tomorrow. They are not
provided any guaraniee for employ-
ment. Therefore, unless the entire
education system is geared to the em-
ployment needs of fhe country, these
reasons or basic causes for unrest
shall remain and brick-batting or
lathi-charge shall ever remain a
curriculum of fhe universities.

Therefore, the Government of India,
particularly Dr. Chandra should think
about improving their economic con-
ditiong and social and economic in-
equalities should be properly tackied
and there should be a multi-pronged-
attack on this vital problem of
students unrest. It should not be on a
partisan point of view, it should be on
a national point of view so that we can
eradicate the basic reasons for students
unrest in our country.

MR. CHAIRMAN: Four hours had
been allotted for this discussion and
at least by 5.30, 3% hours will be com-
pleted, Now I want to know whether
you want further half-an.hour dis-
cussion on some other day.

SHRI KANWAR LAL GUPTA: We
can finish it by 6 O' clock and the half-
an-hour discussion can be started at
6.30.

MR. CHAIRMAN: No, in the agenda
paper, Mr. Bosu's half-an-hour dis-
cussion has to start at 5.30.
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SHRI KANWAR LAL GUPTA: But
this discusion was to start at four
O'clock. Instead of 4, we started it at
430. So. we were late by half an hour.
So, we can extend it further by half
an hour and finish it by six
O'clock, and half-an-hour discussion
instead of 5.30 we can take it up at
6 P.M.

MR. CHAIRMAN: Then Mr. Jyolir-
moy Bosu will have objection because
he was given time at 5.20.

SHRI KANWAR LAL GUPTA: Then
we should have it tomorrow.

wwwfn miwa: 99 fawA CrETRrd
TRE ...

SHRI KANWAR LAL GUPTA: There
is no gquestion of Business Advisory
Committee, this House has to take a
decision.

st wrg fog : ww w1 w At
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SHRI KANWAR LAL GUPTA:
Either you continue this discussion
till 6 p.m. today or you fix a date when
we can take it up, the Minister will
speak and then I will reply.

DR. PRATAP CHANDRA CHUN-
DER: There is some difficulty because
certain international programmes had
been fixed at 6.30 and I will have to
go there, that is my difficulty,

MR. CHAIRMAN: The difficulty is
that half an hour discusion has been
fixed at 5.30 and Mr. Bosu has to take
it up. Because four hours had been
fixed and three and half hours will be
over at 5.30; we can take it up some
other day.

DR. PRATAP CHANDRA CHUNDER:
I understand Mr, Gupta meang to say
that we can continue this discussion
till 6 pm. and then half an hour dis-
cussion may be taken at 6 p.m.
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forced to spend huge amounts for
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RI V. ARUNACHALAM ALIAS
‘ALADI ARUNA' (Tirunelveli): Mr.
Chairman, in support of the motion
moved by Shri Kanwar Lal Gupta, [
would like to say a few words. One
of the most imporiant national pro-
blems which is challenging the pros-
perity of the future generation is
nothing but student unrest. It is
dolorous to state that in spite of its
turgid growth, we find slackness and
set-backs in our assessment and
approach.

The student unrest has spread and
flared up from Kashmir to Kanya-
kumari and from Amritsar to Agartala.
If the leaders who have been entrust-
ed with the responsibility of looking
after the youth fail to find out the
solutions to this protracted problem,
1 can say without hesitation that the
progress of our country will be put
in reverse gear.

A predominant notion still having
its hold in England is that education
is not the subject of Government. But
in India, due to non-availability of
adequate number of charitable insti-
tutions and lack of avid interest in
social services, the Government is

national economy.

The state of affairs in universities
and colleges is deplorable. The students
are not attending the classes regularly.
The examinations are conducted for
the sake of formality. The pedago-
gues are not teaching intently. The
resulls are nothing but manifestation
of manipulation of tabulation boards.
Violent demonstrations, virulent agita-
tiong, recalcitnant strikes, mnemonic
slogans, bellicose hyperboles and even
acts of culpablehomicide have become
the order of the day in every campus
of the universities. The institutions
which were styled and designed for
intellectual service have been demoied
as the jungle of lawlessness defeating
the purpose of education.

Unfortunately the  student com-
munity fails to realise the tutelage of
the Governments and their parents.
When they feel that they are affected.
they do not appeal to Government or
their parents. Instead they directly
launch agitations and strikes. Soma-
times they do not even hesitate to
fight with deadly weapons. My point
is not whether the students are wield-
ing the weapons, but they are the
weapons of political parties. Almost
all political parties exploit the student
community for their political ends.
The fledgling youth which is incapable
of predicting the future easily becomes
the victim of the harangues of demago-
gues.

The Kothari Commission examined
the reasons for indiscipline and unrest
among the students, It has adumbrat-
ed some causes for this  perpetual
crisis. According to the Kothari
Commission, the d fects in teaching
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lack of parental control, atmosphere
created by politicians and unemploy-
ment are the principal causes for this
perennial  condition. Even  after
twelve years 1 find no improvement.
In spite of ameliorating measures,
contrary {o our expectation, the con-
dition is exasperating the tension. The
institutions are still in turmoil.

The rasping factor is that there was
a stark absence of violence during the
emergency. It does not mean that such
represssive measures are necessary 10
restore peace within the campus of
universities and colleges. It reveals
the truth that the basic cause for the
turmoil within the precincts of uni-
versities is nothing but politics. Dr.
Zakir Hussain rightly pointed out that
there was too much politics in our
education bLut too little education ia
our politics! To maintain discipiine
among the students and restore peace
within the campus, the political par-
ties should adopt a code of ethics to
slay away from campuses and the pro-
blems of the students. The Stale Gov-
ernments cannot hesitate to take dras-
fic action against those institutions
which are running on commercial
basis and are exploiting the education
as a means of personal livelihood.

Above all, a change in our educa-
tional system is quite essential. Our
students and teachers are enjoying the
paradise of innumerable holidays. In
a country like India, free education is
welcome by all. But we cannot allow
the students to bruise and batter the
purpose of free education. Even in
Communist China, the parents have to
pay for primary educatfon. In Soviet
Union, the amount of scholarship is
sanctioned according to the merit of
the student.

We need not disqualify the eligibility
of any community in getting scholar-
ship. But the amount of scholarship
should he given according to the
marks so thet the students will realise
their responsibility. Consequently
there will be parental control. Lack
of parental control is one of the causcs
for the unrest.

362
gities

Oace Aneurin Bevan remarked: “It
is not clever people Britain needs; it
is men with guts.” Similarly, we know
the ways and meang to remove unrest
and restore the peace. What is needed
is men with guts to implement the
means successfully.

L :qw  ATOAW oY, W
™ fame & difaw, I9% ¥ Far o maw
L

=t amy fog : gwThT T
iﬁﬁmﬁ&ngmuhnﬁﬂggn

|

wil, (2) wirEoxdwn, (3) wgA P
=T (5)

‘!:ﬂg
17347
1297
S
&4
5
|

T
aI
»
g.
I
Ay
a0

3
av
_.»ﬁ,ﬁ
i1
i1
i3
311

Y444
21
334

PTE

EE

;i
LI

=2
3y
.3

]
Y

%
3.3
713

qiﬂg
E-T]

o%

-3

3

rE?
14
314

g
!

:
: :
FEEEEE

ERe
ﬂ",;_
¢

323

a4
21
13

47
£ i
131
2

E

i

i’
3

i
32
F |

&

2

»
P,
a
3

a§§
i
i

i
i
a4
i3



3%¢

Unrest in Univer-
sities

JULY 31, 1978

Motion re, Student

363

TEEE® EELEEREEEE B vt ERE~pe IEERE_FYE E %
eihy IR ool MEIEGSRMLE O
it .m.ﬂi.. Am..ﬁ ﬁﬂ.ﬂhm & ey m., - __wmnﬁ...m..mwn.__m _M._w ﬁm\i, .mﬂ"l ;-..m ' “”W.sm £
mmm E V% wari B EED .mm e P aru?‘-,m?. snmq_.ﬂw.mﬁ.a E = 3
.:..._n.mﬁ_u a._m M,Mammmﬁ .mm\ g “m...qﬁ.emm\ TE™ ﬂmhmmw.«ﬁ_«ﬁ_.mﬁ E .W
ErpfLl FrerEiele ¥E- SR T et e
.m.w__.?, ._wm_mwm\w%, EE% mamm mam%.wmwwmw%w_mwmwﬁm_ e e
m mam:mmmmm mmm Pl +f mnmmmm mmm ﬁm,_..mﬁmmkmh P e
- * 2 . " © a N ’ .m? .msn
W n mmwmmma - mw .mmmm mmmwmwaemgm m,m?,a__,wmmm I
axc .i.r.i _.T‘ _i.. | ¥ e w B ﬁ.w” o
mmvwmmmmw mwmmm _“ % mm wwmmm@mmmmwmmmmmﬁwmm
4 nMﬁﬁé - w 3 m mﬂm EEEEREeEE _Tw rE
Fe®. FET cEEL qa,m m,mn prEsefan i ERLER
ek mwm EET . nwm ERr bR e B eoEar v e
M TN TN 1 Sl S 02 T A P A . EELEEE mm@?mm_
mm ﬁwaﬁamauﬁmﬁwmmmwmmammw Et wMerm amﬁmmmmwmaawwfwmm
= mmm wmzmmmmmﬁm mﬁmmmwmmmem wmrMmeHmﬂaﬂMWWMMmmwmmﬁ
5 L o, 1 s Eae ‘ ,Wﬁ..v...:m_..za._ 3
m hmmmumﬁmmmmmmmmmmwmwMﬁmhmmwwwa.m %mm«mmﬂmmw@mmmmwﬁmﬁ
§ 5 FE %y g FREE o EEEE R F VR ECE
- MWWWQMWWW m.m WﬁWWQEKMMmWWﬁ WWMW ﬂ....m.n.m,mm..m:m Wm,mwmﬁw“ﬁwﬁ\m



365

ﬁtr-rr@ﬂwmg fs s o
quEd I35 W 4, IT KT WK GEEH
@1 wif§g, 3T T IAWEr 7A@ 0
d 53 tar @ s s dzm § & aww
frrg  gfmafedt 1 3w &1 oF wfm
gfrafedt §, weadieiin sarfa &1 glafed
g 9w & afz ag saanqe faegfer @
@, a1 A § S@  HEA--WIT Iq
i#a‘ll:f‘qimar‘rfﬁwfgw, IH OF AT
AT |

WQ‘E'TTFI

fjnmqn’r(mma favafaa=m
A T E WY, IA A0 9w day Afad
W ag fgArE 6 fawfromd & gwfa

a ==, rgh T9 A SAIT AZT T=ANA AAT
# IAFI AN AL ATAGT  FWIE
7m'-ﬁﬁ{'=rrtf=raq*ﬁawt| 39 W
gsztfa *fgq, afaw =fzT, fawse  *fEd
ar agfar wrvaqe Aifa wfHE oMo ag
Tz WATE AT W & | FET TR E A FE
M, aedw warAr femmar @ w@r @

T&y
42223

ﬂﬂ!
74
EREY
ﬂ‘ﬁaﬁi

)
13344233

%
A%
|

EE

23473
#Z%ﬁ
3
igiﬁﬁ

EERE
5?“3

F|

L

El

E |

3
PPPPEL

3%

3
54
i
e
4
L
t

9
=M
12
Ao
17

aarafa a@rlw ¢ ®AT AT

%
i 7

Bﬂmﬂmﬁﬂmtl
W T §, FUAT 45 ATHU |

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): Mr. Chairman, many points
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have been urged here and within the
short time at my disposal it is not
possible for me to deal with all the
points in detail. But I will give a
broad picture of the problem of stu-
dent unrest before this august House.
I fully share with the hon. Members
the concern about student unrest. We
are quile aware of ihe seriousness of
the situation, and we are trying our
level best to ease the situation in the
best possible way that can be available
to us. But I would also like to say
that the power of the Education Minis-
try at the Centre is very much ecir-
cumscribed. All of us have taken
oath on the Constitution, and we know
that under our Constitution we have
certain gspecific spheres within which
we work, on the basis of Centre-State
relations. In most of the places edu-
cation is being managed by the State
Governments. It is true that educa-
tion is now in the Concurrent List but,
as is well-known, we are trying to
restore it to fhe State List. So, we
are not going to take any advantage
of the position.

An  atmosphere is sought to be
created by some hon. Members within
the House, and a large number of
people outside the House, as if the
position is worse at the present mo-
ment. [am placing certain figures, not
to justifiy the situation that happens
today, but to show that we should not
exaggerate the position as it is. An
hon, Member just now said. and this
has been repeated within and outside—
I am referring the hon. Member, Shri
Sudheeran—that almost half the Uni-
versities are closed. This is being
repeated off and on; this is not a fact.
We have noticed that only 13 Uni-
versities had been closed, some for
two days, some for five days, some of
course for more than six days, Dbet-
ween September 1977 and February
1978. Again, in March 1078 there
were various problems concerning
reservation. It was really a political
problem; it has nothing to do with the
University. As a result of that, a
large number of Universities, in-
culding almost all the Universities in
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Bihar have been closed for a along time.
Some Universities in UP also have
been closed, mainly on the question of
job  reservation. In the Banaras
Hindu University in the medical
college there was agitation by students
-for reservation. There were similar
agitations in Allahabad  University,
Lucknow University and Kanpur Uni-
versity. So far as the Pantnagar
University is concerned, the matter is
wellknown to this House. 1 would
not like to repeat this. From these
figures, you will find that "it is not a
fact that almost half the Universities
are closed. Today we have 105 Uni-
versities and about eleven institutions
“deemed to be universities”. Some
new  Universities have also been
recently recognised. From this it will
appear that very few Universities had
been closed. But the number of inci-
dents have been rather large. From
the information (hat is available at
our disposal we find that in 1974 thers
had been 11540 cases of studenis un-
rest and of these twenty per cent had
been violent incidents. In 1875, a parl
of it was covered by Emergency
restrictions, the number came down
and the number of incidents was
3,847 and the percentage of wviolent
incidents was 19. In 1976, it still came
down and the number of incidents was
1180, but you will potice that 43.5 per
cent were violent incidents. Last year,
in 1877, 7,520 cases had occurred, of
which only 15 per cent were violent
cases. I am not justifying this large
number in 1977. I just want to cite
these figures to show that there is a
wrong impression in our minds. For
instance, hon. Chitta Basu said that
there is frequent occurrence of violent
incidents. The figures do not show
that. Now the precentage of violent
incidents have come down, when we
compare this with the figures even
during the Emergency period. But the
situation is very serious. I repeat
and I share the concarn of the hon.
Member that the situation is serious.
It is a national problem and many
fine suggestions have come. But T
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can submit to you that some of these
steps that the hon. Members have
suggested have already been taken
into account by the Government and
definite measures have been taken in
that direction.

For instance, there was this ques-
tion about Emergency excesses and
giving back the students’ rights to
have elections, etc. As soon as we as-
sumed Office, we sent directions to
all the Universities to hold elections
of the students in a proper manner,
in a democratic atmosphere and in
most of the Universities this has been
done, On 10th June 1977, the Edu-
cation Secretary at our direction,
had written to all the Chief Secre-
taries and the Chief Commissioners
of the State Governments and the
Administrators that action must be
taken to look into whatever represen-
tations had been made prior tp and
after the elections to the Lok Sabha
were announced, to identify such of
those genuine requests and concede
them or implement them. Then sug-
gestions were made that there must
be forums for discussion of student
problems and the same suggestion
was given by the Education Secre-
tary. He wrote. “It woulg also
be necessary that steps are taken to
ensure that forums are brought into
existence to give representation to
each one of the categories, viz., stu-
dents, teachers, non-teaching emp-
loyees. These forums would then pro-
vide necessary opportunities for each
one of the categories and to make
legitimate representation in a demo-
cratic manner.” Then we have also
said that there should be steady
contact with the law and order autho-
rities to see that violent incidents do
not happen.

Then again on March 27, 1978 the
Education Secretary at our direction,
wrote to the Chief Secretaries of the
States and the Administrators of
Union Territories that the grievan-
ces, whether they are imaginary or
reasonahle. should be prompily look-
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«d into and steps should be taken to
Tedress them wherever possible.

In addition, I had myself to all the
‘Chief Ministers of the States that
sometimesg these incidents are due to
political involvement and I wrote on
31st March, 1978 as follows:

“As you are very much aware,
student:; unrest is not divorced from
politics and this is a matter which
only you can handle on political
plane”,

So, 1 drew the attention of the
Chief Ministers to this and I am
glad to tell you that a number of
Chief Secretaries as well as the Chief
Ministers have responded to these
letters. I have got a long list. Many
of them have said that they have
taken steps in this matter.

Often it has been said that politics
is at the root of some of these evils.
1 called a meeting of the leaders of
the major political parties, ‘and we
had a four-hour discussion on this
matter, Many useful suggestions have
come forth, but the main suggestion
which emerged out of the meeting,
we have already tried to implement
namely, setting up forums, having
dialogues, meeting the students, so
that the students may share their grie-
vances with the authorities, So, it is
not correct to say that the Central
Government is doing nothing. I should
say that most of the State Govern-
ments are also conscious of this.
Recently we had a meeting with the
Education Ministers of the States. We
know that many of the State Govern-
ments are actually taking proper steps
to look intg the problem in a pro-
per manner, Some of them have writ-
ten to me that, in their States at
least, there is no student problem
whatsoever, 1 congratulate them for
the good situation that they are
enjoying in their States. But in other
States we have these problems. As
many of the hon. Members have poin-
ted out, these problems are linked
up with the socio-economic problems

gities

of the country, If it is a socio-ecomo-
mic problem, it does not lie within
the power of the Education Minis-
try, whether at the Centre or in the
States, to solve the problem. It has
to be solved through proper plan-
ning and proper implementation " of
the various points which would come
out after planning. Therefore if it
is a broad problem like that, then
you cannot hold the Education Minis-
ter, whether at the Centre or in the
States, responsible for this student
unrest,

Suggestions were made to change
the educational pattern, You know,
during the debate on the Budget eon-
cerning the Education Ministry, we
have discussed all these matters in
detail. We are going to change the
educational system by giving a grea-
ter priority to education at Jlower
levels,

AN HON. MEMBER: When?

DR. PRATAP CHANDRA CHUN-
DER: It depends on the State Gov-
ernments largely. They have taken
pains to implement some of these mea-
sures already, Even at the Central
level, our Central Schools have im-
plemented some of the suggestions. .

SHRI V. M. SUDHEERAN: May I
know from the hon. Minister as to
what is the policy of the Government
regarding student representation in
university administration and other
bodies?

DR. PRATAP CHANDRA CHUN-
DER: I did not want to mention this.
But as the hon. Member has refer-
red to it, I would like to tell the hon.
Member that his suggestion was that
if there was student representation in
university bodies, there would be no
unrest or that the number of un-
rests would be reduced, and he
has rightly pointed out that, in
Kerala, the students have represen-
tation not only in the bigger body
that is to say, the Court of the Uni-
versity, but alsg in the smaller body,
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that is, the Lxecutive Council. But

would ask him as to the figure which
we have got from Kerala. From the
list we find that, in 19877, out of the
total number of unrests, namely,
7,520, 2,029 cases came from Kerala
alone, Therefore that is no solu-
tion. (Interruptions) It is not an easy
problem like this. I do not want to
hit him directly. This is a problem
which is very serious and it has to
be studied in all its depth. For the
information of the hon. Member
I might say this....(Interruptions),

“ SHRI V. M. SUDHEERAN: The
Minister is totally under a wrong im-
pression. (Interruptions).

DR. PRATAP CHANDRA CHUN-
DER: 1 have brought a Bill for amend-
ment of the Viswa Bharati University
Act and there we have tried to give
representation to the students in
the Academic Council as well as in
the Court of the University. There-
fore, we are trying to introduce stu-
dent representation. I have been a
teacher for 31 years; I have worked
with the students; and 1 have faith
in the students. I know that, if handl-
ed properly, they will alsp react in
a proper manner....

SHRI KANWAR LAL GUPTA:
What action has been taken by him
on the report
Nehru University?

DR. PRATAP CHANDRA CHUN-
DER: I am very sorry that Mr.
Kanwar Lal Gupta is very much agi-
tated about one University when
we are considering 105 Universities
and 9 deemed Universities, If there
is any question on that, he may give
notice of a Short Notice Question,
There is no time now. So we are
dealing with so many Universities and
we are not confined to a single Uni-
versity,

SHRI JYOTIRMOY BOSU: The
Minister just now said that if the
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hon. 'Membcr gives m short notice
question....—the other half he has
not said. Will he accept it?

MR. CHAIRMAN: Naturally, He
has said it.

DR. PRATAP CHANDRA CHUN-
DER: I will deal with it.

SHRI K., LAKKAPPA: Blackmail-
ing.

DR. PRATAP CHANDRA CHUN-
DER: This is a serious problem and
we are aware of the seriousness of
the problem and I will most humbly
appeal to all the hon. Members cer-
tainly to accept the seriousness
of the problem and try to help us
solve the problem so that the future

of the younger generation may not
be black,

it ara fog (Yar) ;o oawmafa S, T
@y g T fow favafauredt & wmre-

5 agt g% FT97 & AAfew w9 § Wk
faafaareat & &1 #@7 § IEE
wr g et ®1 W oger awd a8

MR. CHAIRMAN: Mr. Kanwar Lal
Gupta.

SHRI C. K. CHANDRAPPAN:
r052— -

MR. CHAIRMAN: Mr, Chandrappan
time is very limited.

SHRI C. K. CHANDRAPPAN: I am
trying to catch your eye but you
are loocking all the time to that side.

SHRI JYOTIRMOY BOSU: You
cannot question the Chair why he is
looking that side.

SHRI C. K. CHANDRAPPAN (Can-
nanore): I have got to catch the
eye, s
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The hon, Minister has rather ridi- ol a ag & e v s @ w=e
culed the idea of students representa- qag warar Pefrw erdwem 8, wrE wn-
tion by saying that in a State like anft off geft 1 7w W gfmfEr
Kerala where students’ representation gh, a1 wH, g w9t WY & § i
has been given in the Syndicate and m_mw weft | owH A e M oA
the Senate, the Minister said it did femifer & | o3 61 o0 W &% a1, T
not bring any positive results. I would O aw ot S oW1 oW R TW W
like to know in this context, especial- €7 wgT qEer ¢ e YA o A
ly after introducing a Bill in the W ® foe e g W@
other House where in the Viswa Bha- gfafadt & wrew wivet #  faems
rati University students’ representa- 124 QEAOH E, WR ¥OW A &
tion has been neglected, I would like faor gor & f& 15 oqorf % gwwr
to know what exactly is his policy fvia g s o ﬁﬁﬂém froim iy
on the question of students’ represen- g'; R gwr .'mw “_.g:“? HTHET A6 WU
tation in the University body. T ] m
DR. PRATAP CHANDRA CHUN- T
DER: I have already explained and
the hon, Member perhaps has not "_‘E-,r.?‘::“];ﬁ o Ml F‘::ﬁ T:%
listened tp me, I have not ridiculed £ % 1s f o ‘réf forerd
the idea, I have simply said that that FargTaA AgE girafed 2 "'@“T =
is no solution of the students’ unrest @ oA U v foiE §, & wm
problem. I have introduced the Viswa T e W aff T Tz, e
Bharati Bill where students are ed ¢ 6 tamedz & maw £, ad-
sought to be represented in the Aca- aF ovEdl W ofodl w owE o
demic Council and the Court of the uilveiz wT faar, o wfewET weteat-
University. arft & dwt ok ¥ g T &
SHRI C. K. CHANDRAPPAN: In- g““;;" ] WAL €
adequate.
ug A% feid & &, 9T wely wgrew
ot v ww T (freh @) %ﬁiiﬂ‘c?ﬁ&mﬁtlfﬂ:ﬁtﬁ
gwfy @, ¥F 5 Mz 1 FRw el T ) 6 9§90 w2 F Wy 3 fd dar Al
frar s Eﬂmﬁd’nﬁﬂwﬂmw‘fmt?
fm &l & a4 W eR-eR fawnfot
wwwfr miv : fad AR o6 TR AW w1 mwdw § wR s far, Pl
A &R A g & WA wd w2 A i frafidt & 150 v & w=T war
¢ | W dmAT & E s , 9% M A og s § 5 oo
afust 7@t & 1wk W wfuwe
o T mw g o gwwfr o, A :}}( g;"ﬁ'lﬁ‘f“ﬂ uE # guET 67
wAY o &1 W9 g AR AA IR aga
fe I!tE - ’g Eq‘_' ?:f :._:.,IT z If you are responsible to Parliament
% "“.;1;'? it & e ﬂﬁ:—; “"'E"T" they should be responsible to you.
ginfdm  w  wi oW f e oAz ifeide gwm et
ARG I U A1 R wHET TAEw A T 4 fe a Fe
IR wiwy Ta & wow w1 F aroew qifafere ot wtw ww oomd 1 qg
5 §, 989 waer €1 | gWefa A, & A o wfed
ge wfefem 1 § @ figmm &
w3 A g e A IR T F A9 s oqww ¢ ¥
welt woer frward & a1 fwr w T gwen uw THIE wa-te wr wror ax & fe
w guwA § ww ¥, ag guiw A am g Tl A v oW foedt st
wrr femididede g1 | & wamww @ o g & mE og o1, T anewm-
geET WX g, wEw WA W fe g wigerd &1 Wi mar ¥ @ §, I
i gAewReT fee g oy WA faars o swar = st @A &
w! Agt TaT ) I ATEWIGAL WT  w=¥Ew ¥ Y €Y
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They were not on speaking terms.
He i8 the man who got arrested 200
lecturers and about 300 students, Can
he talk with them? He is still there.
1 do not know why he is still being
sheltered by some boys.
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They were not on speaking terms.
He is the man who got arrested 200
lecturers and about 300 students. Can

- he talk with them? He is still there.
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1 do not know why he is still being
sheltered by some boys.

PROF. F. G. MAVALANKAR
(Gandhinagar): Mr, Chairman, itis
now six, Half-an-Hour discussion is
at Six.

MR. CHAIRMAN: Let me take
the sense of the House. Mr. Gupta,
you will please flnish it in one or
two minutes.

PROF. P, G. MAVALANKAR: We
shall give him flve minutes.

SHRI KANWAR LAL GUPTA: 1
shall finish.
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MR. CHAIRMAN: Now I am put-
ting the amendments to the vote of
the House unless the Members with-
draw. Dr. Ramji Singh—absent. Shri
Vinayak Prasad Yadav—absent.
8hri Hukumdeo Narain Yadav—abaent,
Shri A, K. Roy—absent. Shri Anant
Drave—absent. Shri Yuvraj.—are
you withdrawing it?

SHRI YUVRAJ (Katihar): 1 seek
leave of the House to withdraw my
amendment,

sities

Amendment No, 8 was, 'Vy  liive,
withdrawn,

SHRI H. L. PATWARY:**

MR. CHAIRMAN: Mr. Patwary:
Please sit down. You are unnecessa--
rily disturbing the House.

wu feerwn @@ @ o, wm W R

gT S wm & or waw i fear e

exa Y & ’

I will now put amendments Nos, 1,
2, 4, 6, and T to the vote of the Hohse.
Amendments Nos. 1, 2, 4, 8 and 7
were put and negatived.

MR. CHAIRMAN: Now half ared
hour discussion. Mr, Jyotirmoy Besu.

SHRIJYOTIRMOY BOSU (Diamond
Harbour): Sir, South India Vistcose
and Madras Aluminium present =a.
picture of mismanagement, malprac-
tice, fraud, invoice manipulation and
misappropriation of ‘public money,
and Violation of economic statuRes,
What we see in case of South India
Viscose and its sister concern Msadras
Aluminium is a common feature of
the private ecomomic empire today.
(Interruptions).

SHRI H. L, PATWARY: The Mi-
nister left the House without the
consent of the House. I am also leav-
ing the House.

MR. CHAIRMAN: Mr. Patwary,
the Minister has gone. There is no-
body to reply to your question.

Now, I will put the main motion
to the vote of the House. The ques-
tion is:

“That this House expresses its
concern at the growing student un-
rest in universities and other ins-
titutions for higher education
deemed tp be universities and fe-
commends to the ‘Government to

*

L

*=*Not recorded.
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take appropriate steps to
the causes of unrest.”

remove

Those in favour will say ‘Aye’'—
those against will say ‘No’. The
‘Noes’ have it.

PROF. P. G. MAVALANKAR: Sir
nobody said, Aye or No. So “Silence”
has it; neither ‘Noes’ have it mnor
‘Ayes’ have it.

MR, CHAIRMAN: It does not mat-
ter. Even if one Member said no,
that is enough.

PROF, P. G. MAVALANKAR: But
nobody said, ‘No’.

MR. CHAIRMAN: Order please.
1f you are not satisfied I will put it
again to vote. The question is:

“That this House expresses its
concern at the growing student un-
rest in universities and other insti-
tutions for higher education deem-
ed to be universities and recom-
mends to the Government to take
appropriate steps to remove the
causes of unrest.”

Those in favour please say ‘Aye'—
SOME HON. MEMBERS: Aye.

MR. CHAIRMAN: Those against
may please say ‘No'.

There is nobody to say ‘No'—
The motion is adopted.
The motion was adopted,

SHRI JYOTIRMOY BOSU: Now,
‘Sir, it is ten minutes past six. It
means we will sit upto 6.40.

MR, CHAIRMAN: When time is
-over at 6.30, I will again take the con-
‘sensus of the House. Now, the House
will go upto 8.30.

SHRI JYOTIRMOY BOSU: Sir, 1
‘repeat what I have saig a few minutes
ago. Now, there are two concerns—

India Viscos and its sister con-
<ern Madras Aluminium—where the

{
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glooamy picture of mismanagement,
malpractice, fraud, invoice manipula-
tion....

(Interruptions)
SHRI TEJ PRATAP SINGH
(Hamirpur): Sir, 1 have a point of
order.

MR. CHAIRMAN:
point of order?

SHRI TEJ PRATAP SINGH: You
had called Mr. Bosu for raising the
Half-an-hour discussion without tak-
ing the consensug of the House

(Interruptions)

SOME HON. MEMBERS: Ng it has
already been taken. (Interruptions).

MR, CHAIRMAN: We have taken
the permission of the House,

SHRI TEJ PRATAP SINGH: With-

What is your

_ out putting to vote of the House that

motion, you asked Mr. Bosu to raise
the Half-an-hour discussion.

(Interruptions)

MR, CHAIRMAN: You never chal-
lenged it. Nobody challenged it. They
said “Ayeg have i™ but you never
said “Noes have it*®

(Interruptions)

SHRI TEJ PRATAP SINGH: You
only asked him and you must put that
motion to the vote of the House,

MR, CHAIRMAN: 1 put it to the
vote of the House. They said “Ayes
have it” but you never said “Noes
have it”. At that time if you had
question it. I would have put it to
vote.

SHRI TEJ PRATAP SINGH: It
was not put to vote,

MR. CHAIRMAN: The motion was
put to vote. They saig “Aves have
it".

SOME HON. MEMBERS: No, Sir.
(Interruptions),

MR. CHAIRMAN: The motion was
put to vote and this is on record. You
please sit down. Let Mr. Bosu start.
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SHRI VAYALAR RAVI: Your rul-
ing was final, Sir.

(Interruptions)

SHRI TEJ PRATAP SINGH. Only
after he bagan his speech. vou asked..

wwrafn wEiew : IAE AT § AT AT A
9z far, s WX A0 fear ) 9=E wid
®0 You never said “Nocs have it”
W W9 AT 87 W Fgd a9 TP A% AT
e & oR dedw frem B owdr
(awaT™y) # AT WIOR TR FT GO
e vk i arem )

SHRI TEJ PRATAP SINGH: No-
body has spoken on the motion,

(Interruptions)

SHRI SYED KAZIM ALI MEERZA
(Murshidabad): 1 am on a point of
order,. Was the motion moved by the
mover?

MR. CHAIRMAN: 1 put the motion
to vote, The motion was already put
to vote,

SHRI SYED KAZIM ALI MEERZA:
Unless it is moved . . .

MR. CHAIRMAN: The House ig al-
ready in possession of the motion.
That is why I put it to vote.

SHR1 SYED KAZIM ALI MEERZA:
But the person must move.

MR. CHAIRMAN: Please see the
Order Paper. In the Order Paper it
has been mentioned that this House
expresses ifs concerp at the growing
student unrest in universities and
other institutions....ete,, The who'e
thing is here.

SHRI SYED KAZIM ALI MEERZA:
But the question is that the Member
who have moved the motion, bust be
here and move it.

SHRI VAYALAR RAVI:
moved , , (Interruptions),

MR, CHAIRMAN: The motion was
moved by Mr, Kanwarlal Gupta.

(Interruptions)

It was

sitieg

No, no. Mr., Kanwarlal Gupta had

moveqd it.

SHRI VAYALAR RAVI: Sir, I
have a point of order. Under what
rule he has raised this point? (Inter-
ruptions), ’

MR. CHAIRMAN: Mr. Kanwarlal
Guptz moved this motion.

SHRI SYED KAZIM ALI MEERZA:
Did he move it, Sir? Sir, he is not
here in the House. If the mover of
the motion is not here in the House..

MR. CHAIRMAN: But this ig not
a point of order. I put the motion
to vote (Interruptions).

PROF. P. G MAVALANKAR: 8Sir,
1 have a point of order. When you
have already conducted the proceed-
ings according to the rule .

SHRI K. GOPAL: and given a rul-
ing....

PROF. P. G, MAVALANKAR: and
you have given the correct ruling, I
do not understand why anybody from
the Government side or ruling party
should get up and challenge your rul-
ing. It has already been done.

SHRI SYED KAZIM ALI MEERZA.:
‘We are not challenging the ruling of
the Chair,

PROF. P. G. MAVALANKAR: Even
if Shri Kanwar Lal Gupta is not pre-
sent. the motion has to be put to the
vote. ... (Interruptions).

SHRI SYED KAZIM ALl MEERZA:
Somebody has got to move it: nobody
has moved it. It falls by itself when
it is not moved in the House. How is
it moved? The mover of the motion
was not there in the House. ... (Inter-
ruptions) You asked hon, Member,
Shri Jyotirmoy Bosu tg speak. Here,
the mover of the motion is not pre-
sent and nobody moved it. You never
asked anybody to move.... (Interrup-
tions). How can it become proceed-
ings of the House...,(Interruptions).
The motion has dropped by itself,
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SHRI K, GOPAL: The hon. Mem-
ber ig challenging the ruling of the
chair.

SHRI SYED KAZIM ALI MEERZA:
I &M not challenging the chair. but it
is not really the procedure....(Inter-
ruptions). How can it be over? When
it is not before the House, can any
motion be taken up like this?

MR. CHAIRMAN: The amendments
to the motion were glso put to the vote
of the House, the motion was also put
to the vote of the House....

SHRI K, GOPAL: The debate takes
place only after the motion is moved.
How does it take place otherwise?
Unless there was a motion, how did
the debate take place?.., , (Interrup-
tions),

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): Mr. Chairman, Sir, I am
really sorry that one Mr. Patwari was
shouting; it was five minutes past
six....

{Interruptions)

SHRI K. GOPAL: Not gne Mr. Pat-
wari, he is an hon. Member. .

(Interruptions)

SHRIMATI RENUKA DEVI BARA-
KATAKI: When Mr. Patwari was
speaking, it wag ten minutes or five
minutes past six. Then, what happen-
ed? You asked Mr. Jyotirmoy Bosu
to raise the half-an-hour discussion in-
stead of putting the motion to the
vote of the House. When you did that,
the Minister left the House with the
understanding that it would not be
put to the vote of the House, We, of
course, did not know....(lnterrup-
tions). When you called Shri Jyotir-
moy Bosu and he stood up and started
speaking, the Minister, Dr. Chunder,
left the House; we thought that every-
thing is over. Then you put the mo-
tion to the vote of the House; nobody
knew what happened actualf§—-
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MR. CHAIRMAN: Thereafter, I
requested Mr, Bosu to speak and he:
started. ...

SHRIMATI RENUKA DEVI BARA-
KATAKI: May be,~3T....

SHRI VAYALAR RAVI: On a point
of submission. ... . (Interruptions).

SHRI TEJ PRATAP SINGH: The
hon, Member is here; he may be now
asked tp move.

MR. CHAIRMAN: He has moved
the motion; how did all this discus-
sion take place?

SHRI TEJ PRATAP SINGH. He did
not move the motion; the hon, Mem-
ber has just arrived.

SHRI VEYALAR RAVI: The hon.
Minister of State has tried to mislead
the House. When you said, ‘noes’
have it; we said. "ayes’ have it. They
never said, ‘noes’ have it. When you
repeated. we said: yes, yes: they kept
quiet. It wag the duty of the Minister
to stand up and say that they wanted
time. When you gave your ruling and
shifted tp the next business Shri Jyo-
tirmoy Bosu started speaking. It is
never the practice of the House to
challenge the ruling of the chair. It
is for the first time that tMe ruling
party or the Minister are challenging
the ruling of the Chair.” It is very un-
fair; it is not a democratic parliamen-
tary practice. It cannot be allowed.
The business of the House should con-
tinue ang Shri Jyortimoy Bosu should
speak,

PROF. P. G. MAVALANKAR
(Gandhinagar): You make the record
straighy, What happend was while
Mr. Patwary was speaking loudly the
discussion was apparently over. Mr.
Chairman, I say in advertently you
asked Mr. Jyotirmoy Bosu to start the
half-an-hour discussion. Then it was
pointed out to you that although Mr.
Jyotirmoy Bosu had been asked by
you te start half-an-hour discussion,
you had not completed the earlier
proceedings of putting Mr. Gupta's
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motion to vote. Therefore, at that
particular point of time—I hope they
will hear me—you  requested Mr.
Jyotirmoy Bosu to sit down and he sat
down.

MR. CHAIRMAN: Yes, I requested
him.

PROF. P. G. MAVALANKAR: When
you put Guptaji's motion to vote,
when you put that motion to vote,—
and let the House know that when the
molion is moved, it becomes the pro-
perty of the House even if the Member
is there or not there. If he is not
there, all the more reason why that
motion must be put because it is al-
ready in the possession of the House.
When it was put by you, Sir, you must
have noticed that nobody else said
either yes or no. I immediately said:
“Silence has it, neither ‘Noes' have it
nor ‘Ayes’ have il". So, you im-
mediately pui it again the second
time.

MR. CHAIRMAN: Yes.

PROF. P. G. MAVALANKAR: When
you put it second lime saying those
in favour of Mr. Gupta's motion may
say ‘Ayes’, we al] said: ‘Ayes’,

AN HON. MEMBER: They said:
‘Noes’.

PROF. P, G. MAVALANKAR:
Nobody said: ‘Noes: (Interruptions).
The motion was passed. Now  you
cannot go back on that.

MR. CHAIRMAN: Not only that, I
waited for some time for somebody to
get up but nobody got up and said
anything. That is not my fault,

SHRI KANWAR LAL GUPTA
(Delhi Sadar); On a point of order. I
think I was also not aware whether
my motion will be voted. I left the
House. I am very lucky that my
motiion was adopled even in my
absence. So, I think there is no......
(Interruptions). It was adopted in
my absence. So, I am wvery lucky.
But what is there if it js adopted. I
have only said that appropriate steps
should be taken by the Government.

gities

There is nothing in it and I think we
should not take any objection to it
unnecessarily.

(Interruptions),

MR. CHAIRMAN: The Law Minis--
ter wants say something

"SHRI SHANTI BHUSHAN: Now the
hon. Member Shri Mavalankar has
put the facts in the' sequence. But the
question that arises in that sequence
of facts is what has been the result.
As he had rightly pointed out, what
happened was, you would remember,
that time had been extended for that
motion, but time had been extended
till 6.05. Then till 6:05 the motion had
not been put to vote. If I may say so,
with all respect. thereafter,—because
the time was not further extended and
the time had expired and the motion
had not been put to vote—then obvi-
ously the motion was talked out un-
less there was any motion....

(Interruptions),

SHRI SHANTI BHUSHAN: May
I complete whatever I wanted to say.
If I may say so, you very rightly
called upon hon. MemBer Shri Jyotir-
moy Bosu to initiate his discussion on
the half-an-hour discussion and he
initiateq it. But thereafter he stood
up and started addressing. Now
whether he spoke five words or 50
words, that is immaterial. Thereafter,
you would have noticed that the
Education Minister also left the House
and the mover of the motion also
left because obviously they took it
that, because the time for that motion
had not been further extended and
you had called upon the next item
on the Order Paper without putting
that motion tp vote, that stood ad-
journed to some other date or it weas
talked out. So the question of put=
ting it to vote did not arise. The hon.
Minister haq left. The mover ef the
motion had also left thereafter when...

SHRI VAYALAR RAVI (Chirayin-
kil): You could not raise that poeint
at that time. You were present. Mr.
Shanti Bhushan was present,
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MR. CHAIRMAN: Let me explain
the position. I requested Mr. Bosu
to move his half-an-hour discussion.
Then it was pointed out to me that
Mr, Gupta’s motion has to be put to
vote. I requested him to sit down
and he sat down. Then 1 put the
motion to vote. ] waited; they said
ayes. I lookeq at this side. Nobody
spoke, What to «do?...(Interrup-
tions).

SHRI SHANTI BHUSHAN: The
next item in the agenda had been
called and it had been taken up. In
the midst of the next item, when the
next item on the agenda is, thereafter,
in the midst of the next item a matter
which hag beep concluded, can it be
taken up... (Interruptions),
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SHRI SHANTI BHUSHAN: After
that item had been concluded, the
next item had been called. Even the
hon. Minister and the hon, Mover of
that motion had left the House.
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SHRI SHYAMNANDAN MISHRA:
May I make a submission? The fac-
tual position must enter into your
reckoning, as the hon. Minister of
Law and Justice has pointed out..

SHRI VAYALAR RAVI: ....Very
late.

SHRI SHYAMNANDAN MISHRA:
The time for discussion on this par-
ticular motion was extended by five
minutes. During that period it was
not your pleasure to take a vote
on that. That was a limited time
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given., You had proceeded to another
item. So, the inevitable conclusion
would be that the debate on it was
adjourned; that would be the factual
position, beeause under 184, you
have to take a vote. It cannot be
talked out. You have to take a
vote under 184, That is precisely the
characteristic of the motion wunder
184, that it i subject to the vote of
the yHouse, It is a substantive mo-
tion. Since it was not your pleasure to
take that vote within that time the
time extended, therefore, if you take
it later, then the vote may be taken
next time or it can only be taken
to have been adjourned; that is the
factua]l position. You cannot take a
vote at any time you like,
because in the meantime the
hon. Minister of Education left
and many others left under
the impression that there was
not going to be a vote on this. So
it should be taken as adjourned and
the next time vote should be taken.

SHRI M. SATYANARAYAN RAO:
May I request the hon. Ministers here,
since it is a harmless resolution
moved by Shri Kanwar Lal Gupta,
even if it is adopted it is not going
to harm anybody. Why should they
stand on prestige. There is nothing
wrong. It iz nothing. Otherwise it
will be very difficult, (Interruptions)

SHRI KANWAR LAL GUPTA:

Are you going to revise your deci-
sion?

MR. CHAIRMAN: No.

" SHRI KANWAR LAL GUPTA:
Then the matter ends.

SHRI SHANTI BHUSHAN: As

Shri Mishra pointed, rule 181 is
clear:

“The Speaker shall, at the ap-
pointed hour on the allotted day
or the last of the allotted days, as
the case may be, forthwith put
every question necessary to deter-
mine the decision of the House on
the original question."



389 Motion re. Student SRAVANA 6, 1800 (SAKA) Unrest in Univer- 390

So, it is ‘at the appointed hour’. The
debate on that item was extended
only upto flve minutes past six, it
should have been put to vote at that
time; it cannot be put to vote any
time, It was not put to vote at that
time when it was five minutes past
six. The Chairman called on Shri
Jyotirmoy Bosu to initiate discussion
and he did jnitiate, Thereafter, when
the time had lapsed, it cannot be put
to vote thereafter. The hon. Minister
left; the hon. Mover of the motion
also left, because as it has been poin-
ted out, it has been adjourned.

MR. CHAIRMAN: If you see thz
proceedings of the House, it often
happens. Sometimes lapses take place
and when it ig pointed....

SHRI SHANTI BHUSHAN: Unless
the debate is extended, how can it
be put to vote mt any time....(In-
terruptions).

SHRI C. K. CHANDRAPPAN: You
have taken a decision and they on
that side, including the Ministers are
trying to challenge your decision, It
is very unfortunate.... (Interrup-
tions).

SHRI K, GOPAL: Discussion con-
<luded at 6.03 and the motion was
voted in this House,

SHRI VAYALAR RAVI: Shri
Shanti Bhushan was sitting here.

SHRI SHANTI BHUSHAN: I can-
not participate in the voting. I can
only intervene.

(Interruptions)

SHRI SAMAR GUHA: I have a
submission to make. It is not a ques-
tion of merit of the Resolution,
‘Whether the merit of the Resolution
is inmocuous or not, that is not the
question. The question relates to
procedural matter as has been right-
ly pointed out by the hon. Law Mi-
nister and you have also admitted that
after the appointed hour and ap-
pointed time you called Shri Jyotir-
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moy Bosu and he started his Half-an-
Hour discussion, That means the
House was seized of another business.
Unless you take the permission of
the House either to  suspend that
business or to withhold the pleasure
of the House, unless you asked the
House whether Shri Jyotirmoy Bosu’s
Half-an-Hour be suspended or with-
held, you cannot depart to other
item,

MR. CHAIRMAN:; Mr. Guha, you
are repeating the same  argument
which Shri Mishra hag glready said
and what Shri Shanti Bhushan has
also said, There is nothing new,

SHRI SAMAR GUHA: I am just
concluding.

You could have taken the voting
just at that time and you would
not have passed on to another item.
But you passed to another item, I
am quite certain that the Chair
cannot take up immediately another
item without the pleasure of the
House,

MR. CMAIRMAN: Mr. Guha, as I
pointed out, it often happens, lapse
takes place.

Then I requested Shri Jyotirmoy
Bosu to stop for a minute and he
stopped.

Then the Motion was put and the
vote was taken,

Now there is one way out. If
the Government wants, they can
sometime afterwards get the whole
thing rescinded. Now nothin can be
done, If they want they can get the
whole thing rescinded by another
Motion,

(Interruptions)

SHRI SHANTI BHUSHAN: What
happens when a particular time has
been fixed for that item. As soon as
the time is over and the Chairman
passes on to the next item, all the
persons who were interested in the
earlier item, they leave. After they,
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have left, suddenly that matter is re-
happening,

{Interruptions)

- SHRI VAYALAR RAVI: It was a
matter of a few seconds.

MR. CHAIRMAN: Shri Shanti
Bhushan, you were here. You were
hearing everything. Everything was
happening.

SHRI SHANTI BHUSHAN: Now
the position is that I am not a Mem-
ber of this House. I cannot vote. I
cannot say Ayes or Noes I cannot
challenge, I can only intervene. I was
concerned with Half-an-Hour discus-
sion.

MR. CHAIRMAN: I am not saying
you have a right to vote. You were
a witness here. You were watching
everything here. Everything was tak-
ing place before your eyes.

(Interruptions)

SHR] SHANTI BHUSHAN: Ho-
nourable Members came and raised
this question. My attention was drawn
to what was happening, I was sitting
for Half-an-Hour with which I ~am
concerned,

MR. CHAIRMAN: You can see the
earlier proceedings. It is not hap-
pening for the first time. Many a
times this has happened.

SHRI SHANTI BHUSHAN: Can
voting be taken when Members have
no information? The other Mem-
bers were interested in that Motion.
1 was interested in Half-an{Hour dis-
cussion. 1 was not concerned with
that matter. Therefore, those Mem-
bers who were concerned with that
Motion had left, Some of them
might have left. Everyone must have
information, All the Members must
have information that the matter is
going to come up. Suddenly the
matter cannot be taken up.

MR. CHAIRMAN: Mr. Jethmalani,
1 put one question. Please reply to
that.
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I put the motion to vote. I said
‘Ayes’ and ‘Noes’. When they said
“Ayes have it”, I waited. Nobody
stood up from this side. They knew
it that the Motion was being put.
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AN HON. MEMBER: I objected.
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SHRI RAM JETHMALANI:
remember there
voice to say ‘Aye’

Your
was not a single
(Interruptions).

SHRIMATI RENUKA DEVI BARA-
KATAKI; Nobody said ‘Aye. I waste
the only person to say ‘No'.

SHRI RAM JETHMALANI: No-
body said ‘Aye’ in the first instance.

She was the only one who said
‘No'. (Interruptions)

MR. CHAIRMAN: Nobody said
‘No’ when I put it.

SHRI RAM JETHMALANI: This
has become a joke because even

they knew that this matter is not
before the House any longer. ‘That
is why not one of them got up and
said ‘Aye’ at that time. When you
put it a second time, some of them
might have said ‘Aye’. But first no-
body said ‘Aye’. After that, how can
a motion come?

MR. CHAIRMAN: When 1 said,
“The motion is adopted”, mnobody
challengeg it. (Imterruptions).

SHRI RAM JETHMALANI: If
nobody says ‘Aye’ what ig the point
in asking for ‘Noes'? (Interruptions).
When you said “Those in favour shall
say 'Aye’" nobody got up and said
‘Aye’. If nobody supports the mo-
tion, then there is no question of
asking for ‘Noes’.

MR. CHAIRMAN: Not that. It was
pointed out that nobedy said ‘Aye”
and ‘No'.

SHRI RAM JETHMALANI: There-
fore, the motion falls
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MR. CHAIRMAN: Then I again put
it,

SHRI RAM JETHMALANI: You
cannot ask again a second time, This
has become a joke, Mr. Chairman
and this should not be allowed, (In-
terruptions).

SHRI K. LAKKAPPA: They are
defying the Chair. (Interruptions).

MR. CHAIRMAN: The matter is
over now. Let Mr, Bosu continue.

SHRI RAM JETHMALANI: The
matter has taken place either way.
You must give an opportunity....

MR. CHAIRMAN: It has not hap-
pened for the first time,

SHRI RAM JETHMALANI: Let
everybody be present. The Minister
has left. Everybody has left. Every-
body has forgotten about it. Nobody
gets up and says ‘Aye’. Still the mo-
tion i; put to vote!

MR. CHAIRMAN: Next time I again
put it. (Interruptions).

This is over. Please allow Mr. Bosu
to continue,

AN HON. MEMBER: This must be
expunged. (Interruptions).

SHRI SHYAMNANDAN MISHRA:
The confusion has to be cleared. This
is a very important matter which
has been raised in the House, You
find a conflict, Mr. Chairman....

SHRI K. LAKKAPPA: If you
want, you please stage a walk out
against the ruling of the Chair. The
only option left to the Government is
to stage a walk out. They are defying
the Chair. (Interruptions). Mr. Jyotir.
moy Bosu, please continue,

SHRI SHYAMNANDAN MISHRA:
There is a conflict between your
generosity and the rules, You are
not pleased to address yourself to
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what appears to me the most perti-
nent question in this context, The
question is whether having moved on
to another item, you can again switch
back to that item.

MR. CHAIRMAN: This has been
done several times in the past. I have
seen the Speaker stopping it. (Inter-
ruptions).

SHRI SHYAMNANDAN MISHRA:
There is some sanctity about the vot-
ing time. Every member must be
alert. Every member must know that
this is the voting time. If you have
moved on to another item, how do I
know the voting  time? (Interrup-
tions).

SHRI SHANTI BHUSHAN: Those
Members who have gone away, how
would they know that you wil] again
start taking a wvote?

MR. C§LAIRMAN: Only the Edu-
cation Minister, only two Members
have left,

SHRI SHANTI BHUSHAN: It is a
matter of principle, Once having
gone over to the next item, Members
are entitled to go away unless they
are informed that this item will be
taken up wagain. (Interruptions),

SHRI SHYAMNANDAN MISHRA:
What can be a better proof of this
than the fact that the hon. Minister
of Education withdrew from the
House after you have moved on to
another item.

MR. CHAIRMAN: I am not going
to change my opinion now. Whatever
I have said, I have said, T am asking
Mr. Jyotirmoy Bosu to start.

SHRI SHYAMNANDAN MISHRA:
This is highly irregular,

SHRI JYOTIRMOY BOSU: Please
note the time.

MR, CHAIRMAN: We have to sit
upto 6.30; now it is 6.42. Is it the
pleasure of the House to sit for an-
other half-an-hour?
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SEVERAL HON. MEMBERS: Yes.

SHRI SHYAMNANDAN MISHRA:
After the Chair goes through _?he
proceedings, it will find its position
untenable. This is my respectful sub-
mission, After you go through tt}e
proceedings, you will find your posi-
tion untenablz. (Imterruptions).

MR. CHAIRMAN: That point  is °

over. I have moved on to other ques-
tion. 1 am taking the consensus _of
the House on Haxf-an—hour_discussmn
because in the agenda papers, only
half-an-hour has been allotted for
discussion. (Interruptions).

SHR1I NATWARLAL B,_ PARMAR
(Dhandhuka): Sir, there is nmo quo-
TUunl.

MR. CHAIRMAN: He

there is no quorum. Let me
(Interruptions)

says that
count.

PROF, P. G. MAVALANKA'&:
Shanti Shuskanii, this is not fair;
please do not do this. (Interrup-
tions).

SHRI SHANTI BHUSHAN: He is
not pressing his objection on guorum.
(Intzrruptions).

18.42 hrs.
HALF-AN-HOUR DISCUSSION

CHARGES AGAINST THL MANAGING DIREC-
Tor OF Soutu InDIa VISCOSE

MR. CHAIRMAN: Now, we take
up Half-an-Hour Discussion, Shri
Jyotirmoy Bosu.

SHRIMATI INDIRA GANDHI
Chairman
CENTRAL
COMMITTEE

S. INDRASAIN REDDY
General Secretary.

YOUTH ADVISORY
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SHRI JYOTIRMOY BOSU (Di=-
mond Harbour): I am raising the
discussion on charges against the
Managing Director of South India
Viscose and its gister concern, Mad-
ras Aluminium. I would like to say
that there is a gloomy picture of
mismanagement, malpractice, fraud,
invoice manipulation, misappropria-
tion of public money, violation of
economic laws. What we see in case
of South India Viscose and its sister
concern, Madras Aluminium, isacom-
mon feature of the private economic
empire today. The capitalist path of
development is the profit as the mo-
tive. And this is inevitable because
maximisation of profit is the sole
objective here, And that is not an
isolated case. But since information
of allegations against this company
have reached us, it needs to be high
lighted ard we want information
from the Government as to what they
proposed to do in this regard. We
do not wish to go into the quarrel
that is now coming within the family
we are not interested. Government
should ensure that decision shou'd not
give undue benefit to any private
party. But the benefit should go
to the people of the country, and
to the Government. For two hrothers’
quarrel and anxiety to loot, the na-
tion cannot suffer. The worst part is
that Shri Venkataswami Naidu, the
present Managing Director, was able
to purchase  protection, help and
patronage from Shrimati Indira Gan-
dhi arnd her Youth Congress leaders
like...**Indersain Reddy, General
Secretary, Youth Congress, 10. Jan-
path. and mznyv others. T have a
photostat of a letter which reads like
this. The top of the letter head is:

INDIAN YOUTH CONGRESS
COMP OFFICE,

No, 10. JANPATH,
NEW DELHI:

28th OCTOBER, 1976,

s*Expunged as. ordered by

-—

the Chair.
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“Dear Shri Venkataswamy Naiduji,

In continuation of our discussions
in Delhi, I am writting this letter.
I had detailed discussion with Go-
khaleji about your Viscose matter. It
seems Mr. Chandrasekhar has also
spoken to him.

Gokhaleji has already signed the
file giving you only one year as the
charges against you are quite serious.
I managed to stop issue of the let-
ter communicating this to you.”

He managed.—

“I also stopped any enquiry be-
ing conducted against you"

—This is most interesting.—

“Please come yourself or send
Manohar to Delhi so that we can
settle matters here”,

What settlement, I leave you to guess.

SHRI K. P. UNNIKRISHNAN (Ba-
dagara): Are you laying it on the
Table of the House?

SHRI JYOTIRMOY BOSU: I would
like to lay it on the Table of the
Toust, authenticated by me.

SHRI K. P. UNNIKRISHNAN: Who
signed this?

SHRI JYOTIRMOY BOSU: S. In-
drasain  Reddy, Youth Congress
leader. The Company Affairs Minis-
ier is present here.

MR CHAIRMAN: Are you laying
it an *hn table? It will be examined
b= ine Tonater

SHRT JYOTIRMOVY BOSU: Thank
you,

In reply to Unstarred Question No.
55 dated 21-2-1978, he confirmed
that there were serious allegations
and charges—note the word—against
the Managing Director of South In-
dia Viscose and Madrag Aluminium
Co. Ltd. The House was told that

of South Indja Viscose (HAH)

CBI Enforcement mnd Customs were
asked to enquire intp them. I would
like the hon. Minister to tell the
House what sort of investigation the
Company Law Board asked the CBI
Enforcement and Customs to under-
take. Were they given specific char-.
ges and asked to investigate these
charges? Were adverse remarks pend-
ing against Mr. Naidu in existing
remarks? Also may I know whether
the investigation was done under
section 237 of the Companieg Act; if
not, what were the reasons for the
same?

Besides, charges of manipulation,
foreign exchange account, company
funds, contravention of <Companies
Act were also alleged. Is it also a
fact that Naidu invested money in
companies like SAE (India) Ltd. an
Indian subsidiary of a foreign Comp-
any? Is it a fact that he placed large
orders to the tune of Rs. 5 crores in
companies like ACCL, of which he is
also the Chairman? Did he obtain the
specific permission of the Company
Law Board before diverting South
India Viscose funds to companies
under the same management?

It is allzged that one-time followers
of Indira Gandhj like Rajni Patel and
Narender Kapadia are also a party to
this alleged swindle. I have given
notice of the allegations. I regret if
these allegations are true.

SHRT K. LAKKAPPA (Tumkur):
How is it relevant?

SHRI JYOTIRMOY BOSU: Not only
the Indira Gandhi Government stands
concerned, but this Government also
stands in the dock. The late Shri
Gokhale in the most corrupt Govern-
ment of Indira Gandhi even did not
dare to give Naidu more than one
vear. From the sister concern of
Madras Aluminium, Naidy and Bro-
ther, both had to be removed for mis-
management, bungling and malpracti-
ces,

SHRI JAFFER SHARIEF (Banga-
lore North): What about the Morarji
Government?
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SHRI JYOTIRMOY BOSU: I have
saig they are in the dock. I have
clearly said that.

How could _Naidu, and for that
matter also if need be, his brother bLe
fit for South India Viscose Managing
Directorship? IDBI was asked to en-
quire into the matter. It is alleged
that Naidu influenced certain IDBI
officials and tac regert hus been sup-
pressed. I would like the report to be
laid on the Table of the House if the
hon. Minister has a clean slate behind
this,

The money of Madras Aluminium
Co. belongs to the people. The Tamil-
nadu Government, I am told, has in-
vested Rs. 9 crores in this. Electricily
bills and arrears to other financial
institutions total Rs. 1.2 crores. Naren-
der Kapadia, a member of the Advisory
Committee of the IDBI, is alleged to
have helped suppression of the adverse
report.

Madras Aluminium Company, one of
the four primary aluminium producing
companies, with a total share capital
of Rs. 6 crores, with a turnover of
Rs. 20 crores, with Government and the
financial institutions holding 60 per
cent shares, is it or is it not a fact,
Shri Shanti Bhushan, that Shri Nadu
with one per cent share is controllng
it, and in the loot, Alumetal of Italy,
the foreign collaborators, are having
the cream out of it?

Invoice manipulation is a common
feature in the country. Shri Naidu is
alleged to have got fat cuts in pay-
ments made to the Italian Collabora-
tors for on account purchase of equip-
ment and machinery abroad.

Is it a fact that due to mismenage-
ment, share values of Madras Alu-
minium has come down to half? Ig it
also 5 fact that due to losses, depreci-
ation in 1875-76 could not be provid-
ed? Is it also a fact that grrears in
payment to the financial institutions
amount to Rs. 120 lakhs? Is it also a
fact that arrears of preference share
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divideg to the extent of Rs. 80 lakhs
is pending payment and the equity
sharehoiders have received no aivid-
end for 1972? These are all the monu-
ments of mischief within the same
family.

South India Viscose invested Rs. 13
lakhs in shares in SAE, which is a
subsidiary of a foreign company. South
India Viscose produces goods worth
Rs. 25 crores per year. Because of
deep manipulations by Dr. Fo:iy, an
Italian, in price settlement, the prices
guoted are invauriably lower than in
the market.

1 want to ask Shri Shanti Bhushan
of these questions. Is it g fact that Dr.
Rosy's house and office were raided
by the Enforcement Directorate under
instructions from the CBI? There
were allegations that when ACCL was
in bad shape, with accumulated loss of
Rs. 3 crores, Shri Naidu became the
Chairman of this Company with the
help of Dr. Rosy. Is it a fact that Shri
Naidu placed an order on ACCL for
Rs. 3 crores at inflated price on the
pretext of meeting the requirement of
equipment of South India Viscose?
This is one way of looting South India
Viscose also. Is it a fact that Rs. 75
lakhs has been paid as advance by
South India Viscose to ACCL of which
Shri Naidu is the Chairman against
this order? 1Ig it also a fact that there
are specific reasons for the Central
Board of Direct Taxes passing orders,
transferring all income-tax files of
these two companies and of Shri Naidu
to a special cell and, if so, what is the
reason?

There are serious allegations against
both the brothers. There are mal-
practices in EID Parry Limited also.
There is shortage In stock of fertili-
zers to the extent of Rs. 70 lakhs. EID
Parry is saddled with the management
of ACCL, with Chairman Shri Naidu,
like OMEGA Cables.

There ig a serious allegation by one
Shri Iyer—] do not know about his
antecedents or background; the hon.
Minister can enlighten the House—that
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one CBJ official, Shri Sabapathy came
to intimidate him in his village. It is
reported that Shri Iyer made com-
plaints against Shri Naidu.

Regarding the import of capital
goods, for which sanction for Rs. 6.5
crores was given in 1966, it included
know-how feeg also, which is not per-
missible. Is it not correct? Was it
not done through the backdoor?

There are details of only 23 items,
which were actually imported, against
the origina] requirement of 43 items
which were needed. We suspect there
is some foul play in the whole matter.
Even if there ig price rise, was the cost
©of the 23 items equivalent to the origi-
nal guotation of the 43 items? Is it a
fact that the quotations were much
higher, compared to other foreign
suppliers to the neighbouring coun-
tries?

Why did the CBI and the Enforce-
ment Directorate of the Customs under
the present regime take one year and
four months to enquire and submit a
report? 1 deprecate this. I am sure
the House is with me in this matter.

There are serious malpraclices in
saleg and purchases. Since rayon yarn
staple priceg are quoted daily in the
bazar, a check on the sale price of
South India Viscose and market quota-
tiong is necessary to get at the truth.
I am suggesting this because both these
companies are very important in the
national industria] life, especially in
the share of providing employment,

Aluminium is a very scarce raw
material, for which there is an acute
shortage. Because of high petroleum
price, all rolling stock should be made
of aluminium and it should be reserved
for that. In fact, this should be in
the public sector.

I demand the mnationalisation of
Madras Aluminium. 80 per cent of its
capital is of Government and institu-
tional advances. South India Viscose
also has enormous Government loans
and advances. Now the shareholders’
money is being misappropriated and

4
of South India Viscose (HAH)

mismanaged. Government should en-
sure that none of the brothers has any
access to this organisation and they
should not be allowed to come near it

The only way out is that it should
be made into g Government run coms
pany and an assurance should be given
that none of the brothers and other
cronieg and opportunists ig allowed to
come in the management and a thoe
rough high level enquiry from every
possible angle is to be instituted imme=
diately and the Report should be laid

on the l'able of the House. Thank
you.

MR. CHAIRMAN: Mr. Minister,
(Interruptions)

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN]): First of all, 1
have to reply. .

SHR] K. LAKKAPPA: The proce-
dure adopted is....

SHRI SHANTI BHUSHAN: The pro-
cedure is laig down in Rule 55. May I
now invite your attention, Mr. Chair-
man, to Rule 55 clause (5), which says:

“There shall be no formal motion
before the House nor voting. The
member who has given notice may
make a short statement and the
Minister concerned shall reply short-
ly. Any Member who has previous-
ly intimated to the Speaker may be
permitted to ask a question for the

purpose of further elucidating any
matter of fact.” '

The hon. Member has, of course, made
what was supposed to be a short state-
ment and I am supposed to give reply.
1_‘herea.fter, any questions for elucida-
tion can be asked.

SHRI MALLIKARJUN (Medak):
(_Jnce we hear the Minister, what ques-
tions can we ask? Therefore, the
Members who have given prior intima-
tion.... (Interruptions)
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SHRI K. P, UNNIKRISHNAN: it is a
part of the whole discussion.

MR, CHAIRMAN: In the ballot, four
Members have got priority to out
questions. I will ask one by one to
put guestions if time permits,

SHRI MALLIKARJUN: Once the
Minister gives the reply, those mem-
bers who have given their names can-
not put any questions. Let him wait
and hear all the questions and then

give his reply to them. (Interrup-
tions.) ;
MR, CHAIRMAN: 1 will ask the

Members {0 put questions. Shri Yuv-
raj.

=t gwemn (wfzgre) : wwAfd AR,
ot gy ® fawre aga @7 gAwEE @
ot =g fafe s&t ot F frest 25 ard=
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He has ceased to the Director of Mad-
ras Aluminium,
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v % & % fear @few sfema geg-
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19.00 hrs.

SHRI V. KISHORE CHANDRA S.
DEOQO (Parvathipuram): On the 25in
July when this question wag ans-
wered, we were given to understand
that the income-tax files of this com-
pany and of some of those Managing
Directors had been transferred to the
Central Circle in Delhi—to 5 special
cell. I would like to know from the
hon. Minister as to what have come
out of these investigations. I would
also like to know from the hon, Minis-
ter whether the Company Law Board
has been kept informed about these
investigations which have been taken
up by the income-tax authorities. Also
I would like to know from the hon.
Minister as to what was the investment
of public financial institutions in this
group of companies. and why tnese
public financial institutions are sup-
porting such a corrupt man who has
been involved in misappropriation
amounting to lakhs of rupees. I
would also like to know from the hon.
Minister whether a relation of ‘he
Director of the IDB] has been appoint-
ed as the Managing Director of
MALCO—with the permission of the
Ministry obviously,

SHRI MALLIKARJUN (Medak): Mr.
Chairman, Sir, rightly agreering with
my hon. frlend, Mr. Jyotirmoy Bosu—
might be malpractices or misappropria-
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tion of the funds of South India Vis-
cose—I want to know this. What the
Company Law Board had guided in this
matter was that the Company Law
Board had urged on the IDB] to con-
duct investigations. What is the out-
come of these investigations? It is not
merely that Mr. Naidu is the Managing
Director. There is one Mr. P. R.
Ramakrishnan. He i5 alsg a Managing
Director. After the investigations of
the IDBI, the Executive Directors have
taken a decision to dismiss Mr. P. /.
Ramakrishnan and his son, Mr. R.
Prabhu, who ig the General Manager
of this firm. What for? Because
these people are the Managing Direc-
tors of Jaipur Sugar Company also,
and the Finance Minister and the Agri-
culture Minister have made a statement
in this august House last session about
their tax evasion—they have indulged
in black-marketing to the tune of sel-
ling 14.000 tonnes of levy sugar and
evading tax.... (Interruptions)

MR. CHAIRMAN: Put the question.

SHRI MALLIKARJUN: Apart from
that, the most vital point is this M=
Jyotirmoy Bosu has spoken and read
out a leiter On the 25th of this
month, Mrs. Mrinal Gore read out 2
letter here regarding Indrasen Reddy.
Now he has also tabled the same
letter. ...

MR. CHAIRMAN: Mr. Mallikarjun,
we are interested in hearing the Minis-
ter also. Please put your question.

SHRI MALLIKARJUN: I have also
got a letter from Mr. Indrasen Reddy.
He has written to the Speaker. I am
reading out that letter. This has been
written to hon, Shri K. S. Hegde,
Speaker, Lok Sabha:

“] have gone through the Parlia-
mentary proceedings dated the 25th
July, 1978...."

MR. CHAIRMAN: What is your
question?

SHRI MALLIKARJUN: This iz my
question. Please listen to me. When
we are discussing a matter for half an
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hour, why don't you have patience to-
hear?

MR. CHAIRMAN: That means, you-
wil] not hear the Minister's reply.

SHRI MALLIKARJUN:“....dated the
25th July, 1978 relating to the discus-
sion on the approval by the Govern~
ment of one Shri R. Venkataswamy
Naidu as the Managing Director of
South India Viscose. I am surprised
and shocked to read about the refer-.
ence made by Mrs. Mrinal Gore,
Member, Lok Sabha of a letter
dated the 28th October, 1976,
alleged to have been written by me to
Shri R. Venkataswamy Naidu. As &
matter of fact, till today I could net
know who Shri R. Venkataswamy
Naidu or Shri Manohar is—whose
names are mentioned in the gaid letter.
It is, therefore, quite obvious that the
letter cited by Mrs. Mrinal Gore on the
floor of the House on 25th July must be
rank forgery and must be..."”

SHRI VAYALAR RAVI: It is a mat-
ter of privilege. 1 am rising on a
point of order. You must ask Mr.
Mallikarjun to take the responsibilty.
(Interruptions) On g point of order.

Mrs, Mrinal ‘Gore and Mr. Jyotirmoy
Bosu are two hon, Members of this
House. They read out a letter to the
House. ... (Interruptions) Mr, Malli-
karjun must take the responsibility of
thig letter. Otherwise he must with-
draw it. It is = privilege (Inter-
ruptions) He must take the responsi-
bility,

MR. CHAIRMAN: Mr. Mallikarjun
the question was debated. What is the
point?

SHRI MALLIKARJUN: You have sl-

lowed him to read the letter but why
cannot you allow me?

I am submitting to the Speaker to
send it to the CBI for investigation:
whether it is a forgery or not. Now,

the point is that since he has men-
tioned.. ...

MR. CHAIRMAN: You are not putt-
ing a question. You are making 8-
speech. What is the point?
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SHR] MALLIKARJUN: I am coming
“to the point,

MR. CHAIRMAN:
coming?

When are you

SHRI MALLIKARJUN: Now he has
‘taken the name of**...who is a mem-
ber of the other House, Now a breach
of privilege is also involved. She was
. also @ member of this House....

MR. CHAIRMAN: He will not hear
anybody.

SHRI MALLIKARJUN: However.
Chairmansaheb, I am tabling this letter
which has been addressed to the Spea-
ker to please send it to the CBI for a
proper investigation. Then I request
the Law Minister to come with the
investigalion reports. Now, properly
I put three questions to the hon. Law
Minister. One....

SHRI K. P, UNNIKRISHNAN (Bada-
gara): Now, on g point of order—Mr.
Mallikarjun.

SHR] MALLIKARJUN: Tahro Bai,
what is the point of order?

SHRI VAYALAR RAVI (Chirayin-
kil): I am opn a point of order...(In-
terruptions)

AN HON. MEMBER: Please quote
the rule,

SHRI VAYALAR RAVI: 376.

MR. CHAIRMAN: The hon., Member

has raiseq a point of order. Please
sit downm,

SHRI VAYALAR RAVI: The hon.
Member was just now quoting a letter.
In the name of asking a question, he
was quoting a letter from a person who
ig not @ member of the House. It is
supposed to have been written to the

‘ Speaker of the House. If it is a letter
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supposed to have been written to the
Speaker, it is for the Speaker to Jecide
whether he should mention it in the
House or not. It is not for any mem-
ber to bring a copy and guote it with-
out the consent of the Speaker. So, it
ig quite jrregular. It is not in order
to place on the Table or read out a
letter in thig House which is supposed
to have been written by some body
else to the Speaker against a mem-
ber of the House., It is against the
Rules and he has not got your consent.
It cannot go on record and it should
be deleted... (Interruptions),

MR. CHAIRMAN: Mr. Mallikzzrjun,
you will not hear anybody, even me.
Mr. Ravi, I will go through the pro-
ceedings and I will see. If there is
anything which is not proper, 1 will
expunge it.

SHRI K. P. UNNIKRISHNAN: I am
on a slightly different point of urder.
Here something extra-ordinary has
happened, it has happened before in
this House also....

SHRI JYOTIRMOY BOSU: Muny a
time.

SHR] K. P. UNNIKRISHNAN: Wken
Mr. Madhu Limaye raised an allega-
tion Modi Rubbers, Mr. Modi wrote a
letter to the Speak®r and that was
released to the Press saying that the
document in question was a [orgery.

Now, my friend, Mr. Mallikarjun. .,

SHRI VAYALAR RAVI: It is a pri=
vilege issue,

SHRI K. P. UNNIKRISHNAN: My
friend, Mr. Mallikarjun, I am sure, is
a good friend and he i very responsi-
ble....

MR. SPEAKER: He will not hear
you.

SHRI K. P. UNNIKRISHNAN: Please
listen. He has said that what

**Expunged as ordered by the Chair.
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Mrs, Mrinal Gore read out the other
-day during the Question-Hour as well
as what Mr. Jlotirmoy Bosu, a .ittle-
while aggo authenticated and laid on
the Table of the House, was a forgery.
Mr, Mallikarjun's contention, 1f 1 un-
derstand him correctly, is that the let.
ter alleged to have been written by Mr.
Indrasen Reddy to the Speaker is a
forgery. Am I right?

SHR] MALLIKARJUN: The previous
one which was read out by Mrs, Mrinal
Gore and Mr. Jyotirmoy Bosu. Now,
the one I am having is the letter to
the Speaker. I have got his signature
while he hag got the signature of the
said Mr. Indrasen Reddy. Let us exa-
mine them.... (Interruptions)

MR, CHAIRMAN: That is what I
say. He will not listen to anybody.

SHRI MALLIKARJUN: That is said
and typed as Indrasen Reddy. This is
the real Mr. Indrasen Reddy's letter.
I am placing it on the Table for exami-
nation. In the presence of the whole
House he has to prove. He nas got it
typed. I have got a signed one and
sent it to the Speaker. Take it up.

MR. CHAIRMAN: Shri Inder Sain's
letter is here. It will be seen by the
Speaker.

SHRI K. P, UNNIKRISHNAN: Sir,
the charge levelled against is very
serious that they are making use of the
forged document. I reserve my right
to move an appropriate motion of pri-
vilege against Mr. Mallikarjun, Mr.
Bosy and against Mrs, Mrinal Gore
also. This is a very serious matter if
Mr. Mallikarjun is going to authenti-
cate ang lay it on the table,

SHR] MALLIKARJUN: Right now.

MR. CHAIRMAN: He has already
sent thig letter.

SHRI K. P, UNNIKRISHNAN: I
want to see that this should ve treated
ag a very serious matter.

of South Indig Viscose (HAH)

SHRI MALLIKARJUN: Mr. Chair-
man, here is Mr. Reddy writting a.
letter to which Mrs, Gore also wa
referring. How could she get that? °

MR. CHAIRMAN: It ig already
here. It will be disposed of by the-
Speaker,

SHRI MALLIKARJUN: I shall put
the guestion to the Law and Company
Affairs Minister to answer.

MR. CHAIRMAN: How can he ans-
wer? You have got two minutes,

SHRI MALLIKARJUN: Let him ans-
wer tomorrow, if not or to-day. There-
fore, I ask the hon, Minister whether it
is proper to withhold approval to
Shri Naidu, the Managing uUiceclor
of Viscose merely because certain
blackmarketeers have levelled certain
charges, Number 2 is: whether the
Minister proposes to give approval to.
Mrs. Rajeshwari Ramakrinan for the
managing directorship of Jaipur Sugar
Mills Co. which is a sister company—
another sugar scandal

Lastly, Mr. Chairman, I ask the
Chair; What action does it propose to
take against the person who forged
this letter which was cited by Mrs.
Gore in the House thereby she misled
the House. Mr. Chairman, I am going
to table the two letters written by Shri
Inder Sain Reddy and I request that
whatever be the body it may be, let
that send these letters to the C.B.I, and
to invetigate and ﬂnauf come to the
conclusion how this has erupted.

MR. CHAIRMAN: Mr. Lakkappa,
You put your question. There is no
time for him to reply.

SHRI K. LAKKAPPA: Other Mem-
bers have brought this matter. I am
not responsible for this. Mr. Chair-
man, the other day, when the question
was posed by the other Member......

MR. CHAIRMAN: The House stands
adjourned till 11 O'clock tomorrow....
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SHR] K. LAKKAPPA: What is it: I
protest.

PROF. P. G. MAVALANKAR: You
may extend the time. You must take
the sense of this House. I move that
the time may be extended to enable
the Law Minister to reply adequately.

MR. CHAIRMAN: I requested every-

body to put short questions that the
Hon, Minister could reply. He would
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not reply now. The time was extendeg
upto 18-15.

Now the House stands adjourned till
11 A.M. tomorrow, '

1935 hrs. .

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
August 1, 1978/Sravana 10, 1900

(Saka)



